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LOK SABHA DEBATES

LOK SABHA

Wenesday, May 4, 1994/ Vaisakha 14,
1916 (Saka)

The Lok Sabha met at !
Eleven of the Clock

[MR. SPEAKER in the Chair

ORAL ANSWERS TO QUESTIONS

[Transiation]
Industries by NRis

*541. SHRI JANGBIR SINGH :
DR. MUMTAZ ANSARI :

Will the PRIME MINISTER be
pleased to state :

" (a) the number of proposals re-
ceived by the Government from the
Non-resident Indians (NRIs) for setting
up of various industries in India during
the last two years;

(b) the number of proposais out of
them cleared by the Government, sec-
tor-wise;

(c) the quantum of foreign ex-
change involved therein;

(d) the number of the industries in

which production has started:;

(e) if not, the time by which it is
likely to start;

(f) whether the Government pro-
pose to set up such industries in
Haryana also during the current financial

year; and

(g) if not, the reasons therefor?
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA- SAHI) : (a)
to (c). 330 proposals out of 352 which
were received by the Government in
1992 and 1993 have been approved.
These involve foreign exchange of Rs.
2031.50 crores in various sectors like
hotel, newsprint, computer software, tex-
tiles, food processing, electronics.

(d) and (e). Such details are not
maintained by the Central Government.

(f) and (g). Government d6 not
normally set up industries directly but
encourage and facilitate their being set

up.
[Translation)

" SHRI JANGBIR SINGH: Mr.’
Speaker, Sir, the-reply given by the hon.
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Minister 1s not satisfactory and it seems
that the Government does not have any
control on these industries and the en-
trepreneurs. In reply to part (d) of the
question, the hon. Minister has stated
that the Government does not keep the
details of the industries who have started
production. My submission is that there
is a large flow of foreign capital in our
country and it is like a whiff of fresh air.
I wish it to be pleasant for our country-
men and may help i dispelling their
doubts. If full data regarding production
is not available. then the Government
should see to it that the farmers get the
full benefits of the agro based industries,
such as food processing. (Interruptions)

MR. SPEAKER : Please come to
the question.

SHR!1 JANGBIR SINGH : Sir, |
would like to know from the Hon. Min-
ister through you about the Government
policy on the net profit that will accrue
to them. The Government should make
it clear whether that will be utilised for
expansion of that industry or for setting
up of any subsidiary industry ?

SHRIMATI KRISHNA SAHI : Mr.
Speaker, Sir, the hon. Member has said
that the Government does not have the
details. It is an important issue. The
Government has announced a new
policy for promoting the investment of
foreign capital. NRIs are also included
among the foreign investors. The deci-
sion regarding the location of industry is
not taken at the time of granting permis-
sion by the Government of India. The
entrepreneurs apprigach the State Gov-
ernment for land and electricity etc.
Then it is the responsibility of the State
Government to maintain the accounts
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and also whether that proposal has been
followed up or not. The implementation
of the proposals also depends on how
much the State attract them. Where an
industry is set up by an NRI, it is the
State Government that keeps the details
of the actual investment. It depends on
the' NRIs whether they implement the
dividend balance policy or some other
policy. .

SHR! JANGBIR SINGH : Nothing
has been said about the net profit issue
raised by me. A clarification should be
given in this regard.

MR. SPEAKER : She is saying
that there is no question of profit when
it has not been set up till date.

SHRIMATI KRISHNA SAHI : | have
said that it depends on the NRIis, where
they set it up. They are given permis-
sion when they approach the Govern-
ment. (/nterruptions)

[English)

MR. SPEAKER : Do not reply to
interruptions.

[Translation)

SHRI JANGBIR SINGH : My sec-
ond question is about Haryana. Many
schemes are being launched in Haryana.
The Government of Haryana is giving
some concessions to set up industries
there. My constituency, Bhiwani is a
major centre of textiles but it is a back-
ward district. Whether the Government
would direct the NRIs to set up indus-
tries in backward areas so that it can be
developed and the people there can get
employment.?
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" SHRIMATI* KRISHNA SAHI : Mr.
Speaker, Sir, the hon. Member is aware
of the facilities given by the Central
Government. Even then, | would like to
inform him that in 35 priority industries,
which are given at annexure three,
whereas the other foreign investors can
invest on 51 per cent automatic share
basis, the NRIs are given the liberty to
invest on the hasis ot 100 per cent
equity share. Besides. the State Govern-
ment gives subsidy in the budget for
general industrialisation. As far as
Haryana: is concerned. there are four
backward districts, i.e.. Bhiwani, Hissar,
Jind and Mohedragarh. The Government
does not have a separate policy for
these backward districts. There is the
scheme of growth centre for backward
districts but for foreign capital, there is
nothing separate. The Government of
Haryana has made some efforts and it
has also taken some laudable steps.
The NRIs have been given exclusive fa-
cilities. Land has been reserved in indus-
trial areas. | would like to submit this
much only about the facilities that Pro-
posals received by the Government of
Haryana from NRIs for setting up indus-
tries in Haryana during the last two
years are 52, proposals approved by the
Government -of Haryana are 65;
sectorwise

[Translation)

It the hon. Member desires some
more details | can provide it. There are
three proposals with regard to agro
based industries ........ (Interruptions)

[English)

DR. MUMTAZ ANSARI : Mr.
Speaker, Sir, one study which was con-
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ducted by the National Council of Ap-
plied Economic Research had revealed
a very startling figure that the total NRI
investment in comparison to foreign in-
vestment is declining very rapidly and in
the year 1991, it has touched an all time
low, that is, 3.69 per cent, during the
year 1992, it was 11.55 per cent and in
the period between January and May,
1993, it was 5.29 per cent in compari-
son to the year 1987 in which it had
recorded 19.29 per cent.

So | would like to know what are
the inhibiting factors, what steps are
being taken by the Government of India
in order to remove all these inhibiting
factors and what motivating factors are
going to be taken by the Central Gov-
ernment in order to attract more and
more NRI investments in the industries
of the country.

Secondly, Sir, out of the 330 pro-

- posals which had been approved by the

Central Government ...... (Interruptions)

MR. SPEAKER : You would not
get a clear reply. Now, | am not allow-

ing.
(Interruptions)*

MR. SPEAKER : | am not allow-
ing. The Minister may reply to the first
part of his question and not the second
part. >

[Translation)
SHRIMAT! KRISHNA SAHI : What

do you want to ask ? Whether you want
to ask about the infrastructure or .......

* Not recorded.
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[Engiish)

MR. SPEAKER : | have allowed
only one part. What are they going to
do to get more investment? ...... (inter-
ruptions)

DR. MUMTAZ ANSARI : | seek
your protection: (/nterruptions)

MR. SPEAKER : | strictly warn the
Members from &ihar to keep quiet
please.

[Translation] .

SHRIMATI KRISHNA SAHI : | am
going to tell. Why do you become so im-
patient? Please listen ....(Interruptions)
... Mr. Speaker Sir, the intention of the
hon. Member seems to be .....

MR. SPEAKER : | am putting up
the question betore you. What steps are
you going to take to encourage more
investment ?

SHRIMATI KRISHNA SAHI : |
would like to submit that the investment
by NRIs is good and it is not disappoint-
ing. The total expected investment is of
Rs. 5430-40 crore and it is also ex-
pected that the foreign direct investment
could be of 13,276 crore rupees. Only
Rs. 2038 crore has been sanctioned as
yet and | would also like to submit that
it is good. The foreign investment, in-
cluding RBI is Rs. 13,490 crores
whereas that of NRIs including RB! is
Rs. 5,834 crore which is not bad, as
they are professing it to be.

The hon. Members want 1o know
as to what has been done for providing
infrastructure there. it was his second
question. In this<canpection, | would ke
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to submit that it has been the thrust of
the Central Government as to how the
infrastructure industries can be made
strong. The infrastructure industries fike
that of power, steel, petroleum efc. need
to be developed more and NRIs should
invest in them. The Government is
aware of it. The plan outlay for devel-
opment in the areas has been increased
this year.

Earlier, these areas were kept re-
served for public sector but more private
investments are also invited, in, this area.
Now, the NRIs can also invest in these
areas with the permission of the Govern-
ment and no ban would be imposed on
it. i

[English]

SHRI'MURL! DEORA : Is it correct
that some MIR organisations have re-
quested for the facilities of dual citizen-
ship as several other countries like
China, South Korea and Taiwan have
done ? There the non-resident citizens
have been given dual citizenship, which
has encouraged and promoted invest-
ment.

MR. SPEAKER : Has it really
come out of this question ?

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO) : He knows the
answer.

[Translation)

SHRIMATI KRISHNA SAHI : No
Sir, it is concerned with the Ministry of
Home Affairs.

SHRI RAM NIHOR RA| : Mr. *
Speaker, Sir, through you | would like to
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know from the hon. Minister it the NRls
have been encouraged to set up indus-
tries in the most backward area, 1.e.
dastern Uttar Pradesh, which includes
Mirzapur and Sonbhadra, where the
coal, electricity and land are in abun-
dance.

v

SHRAIMATI KRISHNA SAH! : Mr.
Speaker Sir, | have the Statewise list of
number of proposals of NRis plus ap-
proved export oriented units but | can-
not give the districtwise details. Since it
is a long list, if you wish, 1 can send it
to the hon. Member. He asked about
Uttar Pradesh, which is there in it.
During 1992, there were 15 in it and
during 1993 only 4 were there, only this
much data is with me .....(Interruptions)

SHRI CHHEDI PASWAN : Mr.
Speaker Sir, the Hon. Member who
raised the question has asked about the
number "of proposals, received during the
past two years by the Government from
the NRIs to sat up various industries in
our country but the hon. Minister has
given the reply taking into consideration
the years 1992 and 1993. 352 propos-
als have been received out of which 330
proposals have been approved. | would
like to know from the hon. Minister,
through you about the nature of the
proposais accepted and the number of
Indian people who will get employment
through the industries likely to be set up
by the NRls.

[English)

MR. SPEAKER.: You can send it
in writing please.

VAISAKHA 14, 1916 (SAKA)
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[Translation)

Small Scale Industrial Sector

*542. SHRI LALL BABU RAI : Will
the PRIME MINISTER be pleased to
state:

(a) the details of the policy
changes effected by the Government in
small scale industrial sector consequent
upon the liberalised licencing policy;

(b) whether the Government have
done away with trade licences in small
scale industrial units so that these units
may sell their products ; and

(c) if so, the details in this
regard ?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) State-
ment is laid on the Table of the House.

(b) No trade licences have been Iin
vogue in the small scale industries sec-
tor for selling their products.

(c) Does not arise.
STATENENT

(a) Consequent upon the
liberalisation of the industrial licensing
policy, a comprehensive statement on
policy measures for small scale indus-
tries was announced on August 6, 1991.
This statement was laid in both Houses
of Parliament.
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The new policy measures for the
small scale sector continued many of the
policies followed earlier for this sector.
They include priority sector credit lend-
ing to small scale industries, Excise Duty
Exemption Scheme for small industries,
reservation of products for exclusive pro-
duction in the small scale sector and
purchase and price preference to prod-
ucts manufactured in the small scale
sector.

Several new policy measures have
been taken for the small scale sector in
response to the new and liberalised
economic environment. these measures
are summarised as follows :-

1. The investment limits in plant
and machinery for small scale industries
was raised from Rs. 35 lakhs to Rs. 60
lakhs. In case of ancillary industral un-
dertakings the limit was raised from Rs.
45 lakhs to Rs. 75 lakhs. A new cat-
egory of export oriented small scale unit
has been introduced whose investment
limit is Rs. 75 lakhs and which is defined
as a unit exporting not less than 30%
of its production.

2. The locational criteria for defin-
ing various categories of small scale
industries has been dis-cgntinued.

3. Industry related Small Scale
Service and Business Enterprises with
investment in fixed assets excluding land
and building upto Rs. 5 lakhs have been
granted status equivalent to small scale
industry.

4. An Act, namely, the interest on
Delayed Payments to Small Scale and
Ancillary Industrial Undertakings Act, has
been promulgated in April, 1993 to en-
sure prompt payment of small
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industries’ bilis.

5. A new scheme of Integrated
Infrastructural Development including
technological back-up service has been
introduced for small scale industries in
the rural and backward areas.

6. To promote greater integration
between small and large scale industries
and to promote capital flows to the SSI
sector, equity participation upto 24% has
been allowed by other industrial under-
takings in the small scale units. .

~ 7. Small Scale units with fund
based working capital requirements upto
Rs. One crore are eligible for obtaining
working capital on normative basis com-
puted on the basis of minimum of 20%
of projected annual turnover for new as
well as existing units.

8. Commercial banks shall be the
principal financing agency for credit lend-
ing to SSI in 62 districts having concen-
tration of SSI units. The banks will be
responsible to meet the working capital
and term loan requirements of all the
new SS! units which can be financed
under the single window_scheme. In the
other 23 districts with SSI concentration,
the State Financial Corporations will be
the principal financing agency.

9. A new scheme has been intro-
duced in March, 1994 to provide finan-
cial-incentives to SSI units who obtain
1ISO-9000 series certification. The
scheme envisages reimbursement of
charges of acquiring the quality certifica-
tion to the extent of 50% of the cost
subject to a maximum of Rs. 75,000/-.

10. A new scheme, namely, the
Prime Ministers’ Rozgar Yojana for edu-
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cated un-employed youth has been
implemented form 2nd October, 1993.
The scheme envisages to create nearly
1.4 million employment opportunities by
assisting creation of nearly 7 lakhs mi-
cro enterprises during the Eighth Five
Year Period.

[Transiation)

SHRI LALL BABU RAI : Mr.
Speaker, Sir, the present policy of the
Government has adversely affected the
small scale industries of our country
leading to their closure. The Government
has given no incentives to the small
scale industries. The hon. Minister was
in favour of small scale industries be-
cause in India there is unemployment
and there is availability of water re-
sources but the Government is closing
these small scale industries and inviting
the multinational companies. These have
been our traditional industries.

[English]

MR. SPEAKER : | am not going to
allow all these things. You please come
to the question now.

[Translation)

You are reading it out and speak-
ing at length. Please come to your ques-
tion.

SHRI LALL BABU RAI : | am
asking the question. 28 per cent of our
total exports are being produced by
these small scale industries. Sir, | would,
like to ask through you, from the hon.

Minister as what are the items, if any, .

reserved for production in the small
scale industries sector by the Govern-
ment.

VAISAKHA 14, 1916 (SAKA)
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[English]

SHRI M. ARUNACHALAM : Yes,
Sir. In the existing reservation policy we
have reserved 836 items exclusively
manufactured by the small scale sector.
The hon. Member has said that the new
economic policy has adversely affected
the small scale sector. It is not true. If
you see the industrial growth rate in the
past three years, it shows that small
scale industries have shown a growth
rate higher than the manufacturing sec-
tor.

[Translation]

SHRI LALL BABU RAI : Mr.
Speaker, Sir, my second question is
whether the Government has reviewed
the adverse effects visible in present
policy on small scale industries? If so.
what is the result of that review ?

[English]

SHRI M. ARUNACHALAM : Sir, we
have reviewed it. We have appointed the
Nayak Committee to go into the prob-
lems of the small scale sector. The
Nayak Committee has recommended
various measures to strengthen the
small scale industries. The RBI has
given guidelines to various commercial
banks to strengthen its financial credit
flow to these sectors.

SHRI P. C. CHACKO : | -would like
to know whether the Government is
aware of the fact that many of the con-
cessions extended to the small scale
industries as per the guidelines for the
small scale industries, laid on the Table
of the House, are being nullified or be-
ing taken away through the new taxes
imposed in the recent Budget. Nearly
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400 small scale industries were ex-
empted totally from the excise net and
this was one of the concessions ex-
tended to the small scale industries
Since the exemptions are being taken
away totally - in the answer investment
hmt 1s taken as the cnterion for small
scale industrnies Now 1t 1s tum over only
and not investment imit The duty s
changed to ad-valorem so the benefit
being enjoyed by the small scale indus-
try so far 1s being tctally nullified after
the recent Budget What steps the
Government 1s going to take to redress
the gnevances of the small scale indus-
tnes?

SHRi M ARUNACHALAM We
have received a lot of representations
from vanous corners of the country We
have taken it to the Finance Minister
and the Finance Minister has pro-
nounced on the 25th April in the House
many of the concessions to the small
scaie sector | think a little more Is there
that we are taking to the Finance Min-
1ster

[Translation]

SHRI ATAL BIHARI! VAJPAYEE

Mr Speaker S, whether it 1s not a fact
that the Ministry of Industries had sent
to the Ministry of Finance some recom-
mendations with regard to the small
scale industnes pror to Budget and no
attention was paid tc them while formu-
lating the Budget

MR SPEAKER Vajpayeej, can
such a question be asked ?

SHRI ATAL BIHARI VAJPAYEE
The hon Minister may say that every
attention was paid to them

MAY 4, 1994
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MR SPEAKER
Cabinet secret

But that 1s a

THE PRIME MINISTER (SHRi P
V NARASIMHA RAO) Do not tell what
reply 1s to be given You restrict your-
self to your question

SHRI ATAL BIHARI VAJPAYEE
But the hon Speaker I1s not allowing me
to ask 1t (Interruptions)

Mr Speaker, Sir, this question can
be asked

MR SPEAKER Ask it the other
way

SHRI ATAL BIHARI VAJPAYEE

Mr Speaker, Sir, a reference of the
small scale industries related policy
statement has been made in the reply
It 1s stated therein that the small scalc
industries will be exempted from the
Excise duty but in the Budget presented
here excise duty has been imposed
even on the excise duty free small scale
industries Is not it a violation of the
policy? Is not it a fact that the hon
Finance Minister paid no heed, while
formulating the Budget, on the recom
mendations made by the Ministry of
Industries As a result, the small scale
industnes are in cnsis today A belief 1s
holding ground in the country that con-
sequent.upon the new economic re-
forms the small scale industries will not
be able to stand on ther own now

Mr Speaker, Sir, the small scale
industries have a great employment gen-
eration capacity and they contribute thew
mite In the export earnings also but the
new economic policy goes totally against
these industnes The hon Minister may
tell us how far has the hon Finance
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Minister conceded to his recommenda-
tions ?

[English]

SHRI M. ARUNACHALAM : 1t is
not correct to say that the Finance Min-
ister has not listened to us. We have
taken it up, he has listened to it and
they have apnounced some concessions
also.

SHRI ATAL BIHARI VAJPAYEE :
What is this ? This is not going to sat-
isfy the House. Is it not a fact that there
are some industries which were ex-
empted ?

SHRI M. ARUNACHALAM : | can
list out some of the industries which
have been given concessions.

SHRI ATAL BIHARI VAJPAYEE :
But | can list out some of the industries
which were denied concessions.

MR. SPEAKER : The jist of the
question is : Is it a fact that because of
the new taxations, the small scale indus-
try is going to suffer and if it is so, are
you going to rectify it ?

SHR!I P. V. NARASIMHA RAO : it
has been represented to the Minister
concerned and also represented to me
by Members of the Congress Party spe-
cially. (Interruptions) We are taking ad-
equate steps. Some concessions have
been already announced. If there is
anything more to be done, | am sure it
will be done. { want to assure the House
that there is no intention whatsoever of
making the small scale industries suffer
as 3 result of anything done in
pursuance of the Budget. (/nterruptions)

VAISAKHA 14, 1916 (SAKA)
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MR. SPEAKER : You should be
satisfied. You ‘get a very positive reply.
Now please do not complgin unneces-
sarily.

SHRI NIRMAL KANTI
CHATTERJEE : The small scale sector
is under attack not only through this
Budget but earlier also. When you say
that there is no special concession from
bank advances also, if any small scale
unit takes a loan of more than Rs. 2
lakh, that unit has to pay the same rate
of interest as a large scale unit. That is
one.

Secondly, in terms of this Budget
and an additional impost of Rs. 100
crore is expected from the small scale
sector. | want the Prime Minister to deny
that this Rs.” 100 crore will not drive
them out from competition. the threme is,
we are equal to the multinational, there-
fore globalisation is there and that the
small scale sector is equal to the Indian
big industry and a level playing thing
means that all will play the same taxes.
That is the brunt of the Finance Bill.

| want the Prime Minister to assure
that neither will the consumers suffer
while buying from the small scale sec-
tor, nor will the small scale sector suf-
fer because this will cut into their com-
petitive sway. This is the question and
that is the assurance | want.

MR. SPEAKER : that is the policy
generally Governments follow.

SHRI M. ARUNACHALAM : if you
see the credit flow to the small and
village industries ....... (Interruptions)

MR. SPEAKER : The question is,
are you going to balance the interest of
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the small scale industries as well as the
consumers ?

SHRI M. ARUNACHALAM : Yes,

Sir.

SHRI NIRMAL KANTI
CHATTERJEE : | could not understand
the answer.

MR. SPEAKER : He says that
your theory is good; he s going to act
on it.

[Transiation)

SHRI CHANDRA JEET YADAV :
Mr. Speaker, Sir, the Government had
on 6 August, 1991 pronounced a policy
for assisting the small scale industries
wherein a ten point programme was laid
down. One of those point listed therein
envisaged that these industries, particu-
larly those located in large numbers. in
the backward areas. where these have
been set up will be paid special atten-
tion to and it was further said that at-
tention will also be paid to the micro
industries there one of which was the
Prime Minister's Rozgar Yojana. But
concrete results of these schemes are
not forthcoming and the hon. Prime
Minister once in a statement made
before the House had said that he
would one day call the Members of
Parliament coming from the backward
districts and talk to them. | am aware
that he could not find time owing to his
busy schedute.

SHRI ATAL BIHAR!I VAJPAYEE :
The backward MPs .... (Interruptions).

SHRI CHANDRA JEET YADAV :
The MPs of the backward areas. You
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may be one among them.... (Interrup-
tions)..

SHRI ATAL BIHARI VAJPAYEE . |
am from Lucknow... (Interruptions)

SHRI CHANDRA JEET YADAV :
Will the hon. Prime Minister pay special
attention to it so that the backward ar-
eas are developed and concrete steps
taken to implement the scheme for the
educated unemployed ?

[English]

SHRI P. V. NARASIMHA RAO :
Sir, on the second question | may vol-
unteer one piece of information to the
House. On the day the President gave
his Address to us he had cited a figure
of 2000 people having: been already
given loans. Thé number today exceeds
30,000. This is the position.

About the backward areas, | will
see if | can have a meeting of the MPs
as early as possible.

SHRI NIRMAL KANTI
CHATTERJEE : For the tiny sector there
is no policy. That is the reply.

PROF. PJ. KURIEN : -Sir, the small
scale sector is very vital as far as the
development of the backward areas is
concerned. There was a scheme which
was already announced and a statement
was also given about the Integrated
Infrastructural Development Scheme.
That is for ensuring balanced develop-
ment of the backward areas so that in-
frastructure is provided to the backward
areas and small scale industries at least
will go to these areas. Similarly, there is
another scheme called the Growth Cen-
tre Scheme. It is also meant for the de-
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velopment of the backward areas so that
there is a balanced development. |
would like to know from the hon. Min-
ister what is the status of these two
schemes which are specifically meant for
attracting investment to the backward
areas.

SHRI M. ARUNACHALAM : The
Integrated Infrastructural Development
Scheme has been launched in March,
1994. The main objective is to set up
about 50 IID Centres in rural and back-
ward districts where adequate infrastruc-
ture will be created for small scale in-
dustrial units. Each Centre will cost
about Rs. 5 crores and land is to be
given by the State Government, Rs. 2
crore by the Central Government as a
grant and Rs. 3 crore by SIDBI as loan.;
So far, four projects have been approved
til now. One is in Haryana, one is in
Gujarat, one is in Karnataka and one is
in Rajasthan. The money has been pro-
vided for this also.

Sir, as far as Growth Centre
Scheme is concerned, | have to collect
the information from my distinguished
colleague who 1s looking after this sub-
ject and then | will pass it on to him.

SHRI E. AHAMED : Sir, the hon.
Minister has mentioned in his statement
that Single Window Clearance has been
introduced. But despite the tall claims by
the hon. Minister, many of the States
have not implemented this Single Win-
dow Clearance. As a result, the entre-
preneur is to still rush from pillar to post
for the clearance and the banks are also
standing in the way of this clearance. |
would like to know from the hon. Min-
ister what steps the- Government pro-
poses to take where the Single Window
Clearance has not been implemented by

VAISAKHA 14, 1916 (SAKA)

Oral Answers 22

the State Government.

SHRI M. ARUNACHALAM : So far
as this aspect is concerned, we con-
vened a meeting of all State Industries
Ministers in Delhi and all the Ministers
have agreed to have a Single Window

‘Scheme. Some of the States have al-

ready started implementing this scheme.
As far as the Government of India is
concerned, there are four or five Minis-
tries involved in this. They are : Minis-
try of Industry, Ministry of Environment
and Forests, Ministry of Finance, and
Ministry of Labour. As far as Govern-
ment of India is concerned, we have
followed the recommendations which
have been made in the Ministry of In-
dustries Conference.

‘Waste Management’ System

*543. SHRI DATTATRAYA
BANDARU : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government
have undertaken any study on ‘Waste
Management’ system in the country;

(b) if so, the initiatives taken and
schemes formulated by the Union Gov-
ernment for recycling of wastes and dis-
posable materials;

(c) whether the Union Government
propose to re-open the Waste Incinera-
tion-cum-Power Generation Plant located
at Timarpur, Delhi; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF AG-
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RICULTURE (SHRI S. KRISHNA
KUhﬁAR) 1 (a) to (d). A statement is laid
on the Table of the House.

STATEMENT

(a) It is the responsibility of the
State Government and Urban local bod-
ies to plan, implement, operate and
maintain the urban sanitation including
solid waste management systems. The
Central Ministry of Environment and
Forests have given financial assistance
to various Municipal Corporations for
carrying out survey of generation and
disposal of wastes in select cities.

- (b) For utilisation of 25% or more
quantities of fly ash and phospogypsum
for recycling and re-use in production of
materials, there is exemption of excise
duty. Exemption of the custom duty on
the import of equipment, machinery and
capital goods required for the production
of building materials using fly ash,
phospogypsum has also been provided.
The Thermal Power Plants have also
been directed to prepare time bound
plans for fly ash utilisation.

Taking into consideration the envi-
ronmental control and energy recovery
aspects, various schemes have been
formulated and are in operation for re-
cycling of wastes and disposable mate-
rials. The Ganga Action Pian, Yamuna
Action Plan and National River Action
Plan have been formulated under the
Ministry of Environment and Forests for
treatment of sewage of various cities
before their discharge into main water
‘streams. Ministry of Non-Conventional
Energy Sources has initiated a
programme on development of high rate
biomethanation processes from urban,
municipal and industrial wastes with
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(c) and (d). No Sir, However, pos-
sibilities of alternative uses of the assets
are being explored since.the plant as
installed could not give desired results
due to very poor quality/low calorific
value of existing garbage.

SHRI DATTATRAYA BANDARU :
Mr. Speaker, Sir, the solid waste prob-
lem is tremendously increasing in the
cities of the country. Particularly the
mosquito menace is a very big problem.
Large heaps of garbage are also formed
abundantly in many cities. The question
which | asked from the hon. Minister is
whether any study or survey has been
undertaken. The unfortunate thing is that
proper research also is not made. There
was a project in Delhi which is called
‘Timarpur Project’. This project was
started in 1984. Unfortunately, because
of the calorific value, the project has
‘been closed. The calorific value required
for this project is 1,400, whereas it is
1,600 to 800. So, | would like to know
whether any technical modification has to
be made to that project and, if so, will
it be implemented. There are charcoal
projects under the Science & Technology
Department of the Union Government.
Particularly this project was implemented
in Bombay and has given very good
result. | would like to know whether such
charcoal projects will be implemented in
metropolitan cities like Hyderabad,
Calcutta and Madras also.

SHRI S. KRISHNA KUMAR : Sir,
as regards the first part of the hon.
Member’s suppiementaty, the Ministry of
Environment and Forests, which is the
nodal Ministry for waste management in
the urban areas in the country, has a
scheme for aiding the municipalities for
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comprehensive survey of the production,
collecticn and management of waste.
‘Under this scheme, several cities have
been aided for conducting the surveys,
and the surveys are in progress. Some

‘of the projects are already on stream. .

As regards the Timarpur Project of
Delhi, it is true that a Rs. 20 crore
_ project was implemented by my Ministry
in the early 1990s. with the aid of
DANIDA. But, unfortunately. the project
did not fructify in technical terms be-
cause the garbage which was available
as raw matenal, had much less calorific
value than was onginally envisaged. So,
there was a litigation. We fought the firm
in court. It went to arbitration in a Lon-
. don court. But unfortunately, the arbitra-
tors have decided against us. Our stand
was that the collaborators of the project
had already seen the waste and had
taken the quality ot the waste into con-
sideration in the designing of the project.
But the arbiirator gave the verdict that
it is our duty to find the appropriate
quality waste and give it as raw mate-
rial. Now as per the decision of the
Cabinet, plant stands closed. Qur direc-
tions are that we should find ways to
utilise these assets better. We have put
advertisements in the newspapers, invit-
ing consultants, technologists and entre-
preneurs for suggestions on utilising this
plant worth about Rs. 20 crore. We are
receiving the suggestions. There are
varicus methods of utilising this plant, by
upgrading the garbage or by utilising
better technology. As soon as these
proposals are assessed, we shall take a
quick decision and it shall be our
endeavour to see that this asset is op-
timally utilised.

SHRI DATTATRAYA BANDARU :
Sir, the Minister may reply about the
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charcoal project which was taken up at
Bombay.

SHRI S. KRISHNA KUMAR : Sir.
probably the hon. Member is refemhg to
a proposal which has been mooted and
is under implementation by the Depan-
ment of Science and Technology in
Bombay under the name of Shr
Gowrikar who was the Secrefary of that
Ministry. A piot plant has been set up
for two tonnes per hour. Even this
project is under assessment mainly
because of the different qualities of
waste that is available. 1t is related to
the type of waste coliection, wnat is
segregated and what is eventually fed to
the plant. The pilot plant has proved its
technical eificacy to produce fuel peilets
out of garbage. As production capacity
of 80 torine fuei pellets per day has
been estabiished. As soon as the as-
sessment is complete, we shall put the
project fuily on stream and this can
probably be a model for other pelletiza-
tion plants linked to garbage disposal in
other cities of our country.

SHR!I DATTATRAYA BANDARU :
Sir, on the one hand high cost is in-
volved in the generation of electricity and
on the other hand the rural electrifica-
tion programme is also vastly needed.
There is lot of crop residue avai'able in
the country. A lot of agricultural residue
is available in this country. 370 tonnes
of agro waste i1s avaiiable in this coun-
try like a lot of cotton stocks, jute and
maize etc. which are abundantly avaii-
able in the rural areas. My second
supplementary to the hon. Minister is
that by using this material whether the
Ministry will make any rural electrification
projects in the rural areas of the coun-
try? If the research is made properiy, |
hope economically, the electrification
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projects may also be implemented.

SHRI S. KRISHNA KUMAR : The
hon. Member is entirely correct in that
we have tremendous resources in agri-
cultural residues and. agro industrial
wastes which are available in our coun-
try. Something iike 320 milliori tonnes of
crop residues, and 50 miilion tonnes of
agro industrial waste per year are avail-
able. Roughly 30 per cent of this re-
source is now wasted, incinerated in the
fields or sub-optimally utilised. We could
theoretically generate about 17,000 M.W.
of renéwable energy from this resource.

The Ministry, of course, has a very
ambitious programme. In fact our tradi-
tional bio-gas programme is an effort to
utilise the use of animal waste in the
rural areas in household cooking pur-
poses. We also have a bio-gassification
programme. Already 10 M.W. of electric-
ity is being generated through 1,400 bio-
gassification plants in this country. The
technology is under development. We
have launched a biomass programme.

MR. SPEAKER : Mr. Minister, the
question is about agricultural waste.

SHRI S. KRISHNA KUMAR : Sir,
I am restricting the answer. We have
launched the biomass briquetting
programme from agricultural waste which
will, hopefuily, replace one million tonnes
of coal a year. We have sugar co-gen-
eration programme from bagasse. We
have a series of programmes and Gov-
ernmeént is very much on focus for
utilising this resource.

SHRI K.M. MATHEW : Sir, the
question is on the study of waste man-
agement and it includes agricultural
waste, industrial waste and any other
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kind of waste. Now there is plenty. of
agricultural waste in the country, per-
haps, an immeasurably unlimited quan-
tity of waste is there in the country. |
would like to know from the Govern-
ment, through you, Sir as to what are
the schemes and programmes initiated,
formulated and being implemented by
the Government {o generate energy from
the agricuitural waste in the country
especially in Keraia and very specially in
my own highly agricultural district of
Idukki.

SHRI S. KRISHNA KUMAR : Sir,
| have already narrated in outline the
major programmes under the auspices
of this Ministry. They relate to bio-
gassification, biomass briquetting and co-
generation from sugar miils using ba-
gasse. We have also news programmes
which are in research and development
stage such as production of ethanol from
biomass which has been successfully
implemented in other countries. A 10
MW Rice Straw Power Plant has already
been commissioned in Punjab. There is -
no notable project in Kerala as such.
The biomass is available in all the 430
districts and 6,00,000 villages in our
country. We have an on-going
programme and we have given the high-
est priority to this sector of renewable
energy.

MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI : Sir, the waste
is an international problem and it is not
confined only to india. All countries have
been trying to dispose of their waste
including the radio active waste. My
question is in two parts. The first part
is, have there been any cases in the
last two years when certain waste was
to be imported into India for recycling
from the United States of America ? If
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so, what are the details and whether
" eventually this was imported because
there were a lot of objections. Secondly,
there have been reports that the United
States of America and some European
countries have been dumping their radio
active waste on the high seas. So, has
the Government of india taken up this
issue at the international level so that it
does ot adversely affect our environ-
ment.

MR. SPEAKER : This is not about
disposal. This is about utilising the
waste.

SHRI S. KRISHNA KUMAR : Sir,
| will confine myself to- answering the
first part of the question. We have had
some proposals from some Ingians and
foreigners about importing into India
some biomass waste material which can
be utilised for production of ernergy and
for fertiliser. In view of the environmen-
tal hazards and in view of the fact that
we already have sufficient biomass in
the country to be ulilised, we have not
taken kindly to these proposals and we
have not suppoited any of these initia-
tives.

Drug Policy

*544. SHRI 'TEJ NARAYAN
SINGH : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased io
state : ’

(a) whether the Government have
finalised the review of various aspects/
provisions of the Drug Policy, 19886;

{b) if sc, the details thereof;

(c) if not, the aspects which are
still under examination; and-
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(d) the time by which these are
likely to be finalised and announced 7

[Translation)

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI
LIZERS (SHR!I RAM LAKHAN SINGH
YADAV) : (a) to (d). A statement is laid
on the Table of the House. -

STATEMENT

(a) to (d). The Review of the vari-
ous aspects/provisions of the Drug
Poiicy, 1986 is in the process of being
finalised. After finalising the modifications
needed in the existing provisions, an-
nouncement of the modified Drug Policy
will be made.

SHRI TEJ NARAYAN SINGH : Mr.
Speaker, Sir, | have read the reply. | had
hoped that the Government would give
a satisfactory repiy. 11 o’clock is the time
fixed for the commencement of the Lok
Sabha sittings but it appsars from the
reply that the Government has no fixed
time schedule.

My questicn was whether the Gov-
ernment has reviewed the various as-
pects of the Drug Policy, 1986, and if
so, the details of the aspects reviewed
and if not, the time by which these
aspects will be examined ? )

SHRI BRAM LAKHAN SINGH
YADAV : Mr. Speaker, Sir, this issue is
before the people since 1378, ‘and since
1986 in particular. Approximately nine
years have passed by. Every aspect was
looked into not once but umpteen times
and review is being made after taking
every aspect into consideration viz. the
reports of the Standing Committee, Ex-
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perts Committee. the report of the Sec-
retariat and the hon. Member will be
furnished with the result thereof in near
future. ' ’

SHR!I TEJ NARAYAN SINGH : Mr.
Speaker. Sir, the hon. Minister has not
mentioned the time frame for doing it. |
would like to know trom the- hon. Min-
ister whether it will take a month or two
months or more. Whethes the Govern-
ment is aware that the pnces of drugs
are registering an increase because of
delay in this regard and the peopie lv-
ing below the poverty line are not able
to buy those drugs and die as a result
ol want of drugs.

SHRI RAM LAKHAN . SINGH
YADAV : As | said. only 9 years have
passed,b'y and this problem will be
solved in near future. The aspects the
hon. Member has drawn our attention_to
are already in our mind and a decision
will be taken only after keeping those
aspects in mind.

SHRI NITISH KUMAR : Mr.

Speaker, Sir, | would like o remind you -

that at the time when the Drug Policy

was being debated in.this House, | had

raised the question that the Drug Policy
of the Government of India is restricted
to the Allopathic Drug Policy alone. At
that time you Yoo had asked the Gov-
ernment whether a new Drug Policy will
be formulated, encompassing all the
medicine systems including the 'indig-

enous medical systems like Ayurveda,

Yunani etc. ?
[Enghish)
THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
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THE MINISTRY OF PARLIAMENTARY

‘AFFAIRS AND MINISTER OF STATE IN

THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT ' (SHRI EDUARDO
FALEIRO) : We are talking here about
the new drug policy. We are not talking
here about the new health policy.

SHRI NITISH KUMAR : What 1s

“this ? Is it health policy ?

[Translation] .

Do you mean to say that Ayurvedic
drugs are no drugs. | had deliberately
asked you a small question.

[English]

SHRI EDUARDO FALEIRO : What
the matter relates to is the review of
drug policy, 1986. It is the drug policy.
The drug policy has a fairly hmited

* scope. It namely concerns about prices.
* concerns about quality, about chemical

units. However, in view of the direction
of the Prime Minister, it | may say so,
special reference and emphasis will be
given to traditional systems of medicines
in new drug policy like Ayurveda, Siddha.
Unani and so on and so forth.

[Translation]

SHRI DAU DAYAL JOSH!I
Through you. | would, like to ask from
the Hon. Minister whether under the
Drug policy, only allopathic drugs and in
those too only chemicals, have been ac-
cepted. There is a separate chapter on
chemicals in Ayurveda wherein it 1s
stated- -“Yadjara vyadhi vidhanti
tatsabhyam hi rasayanam™jara’ old age.
and all such medicines as cure old age
and other maladies are called chemical
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drugs. Keeping this in view, will you-

consider upon Ayurvedic drugs also while
considering the matter from all aspects.

MR. SPEAKER : The hon. Minis-
ter has just now given a reply to that.
You did not, probably. listen to that in
Hindi

SHRI DAU DAYAL JOSHI : | am
not talking about .all kinds of drugs. My
submission is that he being the Minister
of Chemicals, will he formulate ény
policy on Ayurvedic chemical systems as
there is an independent mention of
chemicals in Ayurveda; If so, by when
and it not, the reasons therefore ?

[English]

SHRI EDUARDO FALEIRO : There
is a lot of medical merit and clinical
merit in Ayurvedic medicines. First, let
me say, why | have raised that point of
health policy and drug policy. It is
because different Ministries look after
this. For instance. Unani and other tra-
ditional systems ot medicines are moni-
tored by the Health Ministry while the
drug policy, chemical unit is monitored
by this Ministry.

However, as | say, Ayurvedic medi-
cine is recongnised not only in this coun-
try but in many other countries. We have
exports of traditional systems of medi-
cines worth more than Rs. 100 crores to
countries which include Japan, ltaly, U.K.
and many other countries. This is being
examined. Research and development is
being done In traditional systems of
medicines within the scope of books on
Ayurveda and certain rigidity which is
there.

SHRIMATI MALINI
BHATTACHARYA: | would like to know
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from the hon. Minister whether he s
aware that recently the Drug Controller’s
office has permitted the manufacture and
the selling of Depo Provera, an inject-
able hormonal contraceptive in India
without mandatory clinical trial. | would
like to know what this has to do with the
review of Drug policy which allows
liberalisation of imports. the review s still
going on and if it is still going on. why
is this kind of import of hazardous drug
being allowed without the mandatory
clinical trial ? Is this the meaning of
liberalisation ?

SHRI EDUARDO FALEIRO : It is
entirely under the control' of the Health

Ministry. 1t does nor relate to our Min-

istry. The drug controller is under the
Health Ministry. His activities are under

the health Ministry.

SHRIMAT! MALINI
BHATTACHARYA : He has not answered

‘my question.

MR. SPEAKER : This from general
to a specific. This is not relating to the
general aspects of the policy; this is
relating to one particular Ministry.

[Translation)

SHRI UPENDRA NATH VERMA -
Mr. speaker. Sir, through you. | would
like to know whether it is a fact that the
drugs meant for production in large
scale units are being produced by the
big companies in small scale units so

_that they remain out of the purview of

price control and this way. the Govern-
ment is incurring the loss to the tune of
crores of rupees ? ‘Vikoryl' is one such
drug being produced in the small scale
sector in which the letter 'V’ has been
substituted by the letter ‘"W’ causing a
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loss of revenue of crores of rupees and
the people of ‘tha';:oumry are getting this
drug at higher prices. Mr. Speaker, Sir,
my submission is that the big pharma-
ceutical companies are, thus, plundering
the .nation of crores of rupees and ex-
ploiting the people. A 10 tablet strip of
Vikoryl cost Rs. 9 earlier and now same
‘Vikoryi’ strip is being sold at Rs. 12 to
the people. Is the Government aware of
this fraudulent change of nomenclature
and does the Government intend to
bring it under control ?

MR. SPEAKER : This is out of.

context, yet | will allow yocu.

Mr. Minister, if ycu have the infor-
mation, you can reply to him.

[English]

SHRI EDUARDO FALEIRO : Mr.
Speaker, Sir, unfortunately, there are
incidents of the type mentioned by the
hon. Member in which the organized
sector puts a small scale industry in its
front to avoid price controls. Whiie we
support the small scale industry, the
support cannot be at the cost of the
interests of the consumers. Therefore,
we will find ways and means in the
review of the Drug Policy for correcting
this type of malpractice.

Small Industry Development
Organis_ation

*547. SHRAI
BANSAL: Wil the PRIME MINISTER be
pleased to state:

(a) whether the Government have
taken steps to improve the working of
Common Facility Centres, modemisation
of Small Scaie Units, their quality, mar-

MAY 4, 1994

Oral Answers 36

keting and testing apd also formulated
schemses for entrepreneurial development
under SIDO in Chandigarh;

(b) if so, the details thereof; and

(c) the expenditure incurred
thereon during each of the last three
years ?

THE.MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) and
(b). Small Industries Service Institute
located at Ludhiana (Under SIDO)
serves the entrepreneurs of the UT of
Chandigarh. In addition, assistance of
common facilities modernisation, quality
marketing and testing and entrepreneur-
ial development programme is extended
to the entrepreneurs of Chandigarh
through the Chandigarh Industrial and
Tourism Development Corporation
(CITCO) and Director of Industries.

(c) The. expenditure of CITCO on
account of common facility centre and
quality marking centres during 1991-92,
1992-93 and 1993-94 was Rs. 19.5 lacs,
Rs. 21.5 lacs and Rs. 22.5 lacs respec-
tively.

SHRI PAWAN KUMAR BANSAL :
Sir, we rightly talk of the imperatives of
modernisation, of the need to step up R
& D and of increasing production and

PAWAN KUMAR™ prgdyctivity. But in Chandigarh, there

seems to be a bias against industry it-
self. Even applications for addition of
small loads to improve the working of
the small scale units is frowned upon. |
would like to know from the hon. Min-
ister, what guidelines or instructions, if
any, have been issued to the Adminis-
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tration that once industrial areas are set
up in this city, which is an important city,
they have to ensure that these applica-
tions are favourably processed ?

MR. SPEAKER : Well, | think it is
too omnibus a question.

SHRI PAWAN KUMAR BANSAL : |
mentioned only three things. One is, we
want to emphasise upon production and
productivity. Second is, even applications
for small additional loads and, applica-
tions for additional power supply, not for

big units, but for small units, are not

being encouraged.
MR. SPEAKER : If the Minister
wants to reply, he can.

SHRI M. ARUNACHALAM : Sir, the
industrial development is the primary
responsibility of the State Government.
If any specific problem pertaining to our
Ministry is brought to our notice we will
take it up with the Chandigarh
Administration.

" SHRI PAWAN KUMAR BANSAL : |
am talking about a specific problem of
small entrepreneurs, who with some re-
search want to develop on their own.
That would apply to other places also.
If they want some improvement in the
working of their factories that is not
being encouraged. It means additional
load but nothing is being done. Applica-
tions remain pending for ten years.

SHRI M. ARUNACHALAM : There
are various facilities in Chandigarh.
There are various institutions which are
facilitating the development and produc-
tion of small scale industries. There are
industrial development centres, quality
marking centres (electrical) and multi
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purpose industrial community centres.

These are the institutions which
are helping production of the small scale
industries.

" SHRI PAWAN KUMAR BANSAL :
We are told that CITCC is in fact the
agency which looks after the interests of
the small entrepreneurs. CITCO is rather

.a sort of rival for the industry. They say
they are in the commercial sector as
such. My submission through you to the
hon. Minister is that CITCO is not really
the agency competent to undertake this
work to develop the private sector there.
Applications were made for plots. Money
was got deposited, nothing has been
done for ten years. What steps do you
take to ensure that CITCO gives up that
role and rather helps- facilitate the indus-
try there.

SHR! M. ARLUINACHALAM : We do
not have SIDO activities in Chandigarh.
We are facilitating the State Government
through CITCO.

Passenger Aircraft

*548. SHRIMATI CHANDRA
PRABHA URS : Will the PRIME MINIS-
TER be pleased to state :

(a) whether China has expressed
its willingness to collaborate with the
National Aerospace Laboratory (NAL) for
designing a 100-seater passenger air-
craft;

(b) if sb, the details thereof;

(c) whether N.A.L. has agreed to
accept the offer; and

(d) if so, the progress made to far
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in materialising the proposal ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF 'SCI-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI) : (a) and
(b). Yes, Sir. A Chinese scientific delega-
tion to India visited NAL in April, 1993.
The delegation expressed their interest
to collaborate with NAL for design of
upto 100 seater passenger aircraft. The
Chinese Aeronautical Establishment has
invited a team from NAL to visit the
Chinese aircraft establishments and to
discuss about the possibilities of future
cooperation in Aeronautics including th
design of passenger awrcraft.

(c) and (d). The Chinese proposal
for cooperation in Aeronautics including
R&D aspects of civilian aircrafts was
welcomed and agreed in principle by
NAL/CSIR. NAL has also accepted the
Chinese invitation for a visit to China as
an exploratory mission. The cooperation
or collaboration. if any. will depend on
the reportrecommendation of the explor-
atory mission to China. which is yet to
take place.

SHRIMATI CHANDRA PRABHA
URS : In this regard what are the re-
ports that have been received by the
Government of India ? If they have
received any reports. how far they find
them feasible economically for this ex-
change with the Chinese Government ?
Does our Government think that these
aircraft are competent enough to enter
into the market 7 | wouid like to know
whether the Government thinks that they
" have found the best technology with the
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Government of China. if~so, is the -
Government thinking of encouraging the
private sector participation'in this area ?

SHRI BHUVNESH CHATURVEDI
As | have submitted. it is only explor-
atory in nature. The mission is going on.

We are talking and we are also send-

ing our mussion. Therefore it is in very
early stage. So far no report has been
submitted.

SHRIMATI CHANDRA PRABHA

‘URS : If the reports come are we en-

couraging the private sector in this re-
gard ? '

SHRI BHUVNESH CHATURVEDI :
All depends on the report. We will then
only discuss about the private or public
sector. ‘

SHRI NIRMAL - KANTI
CHATTERJEE : As we know in"any
other sphere also for the underdevel-
oped region, the collaboration between
India and China is becoming more and
more important. Here is another oppor-
tunity which can be struck. In 1993 ‘April
when that delegation came, they gave
us the invitation. Are we really seizing
the opportunity because it is May 1994
and more than a year has elapsed ? |
want: to just enquire, when. do you pro-
pose to send your mission.

MR. SPEAKER : The Minister
sounded very positive in his reply.

SHRI NIRMAL KANTI
CHATTERJEE : He has not said how
fast they are going to proceed on this
matter. | consider this to be a very im-
portant matter. That is why I am asking
this question.
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SHRI BHUVNESH CHATURVEDI
As usual, fast

[Translation)
Jormnt Ventures

'549  SHRIMATI BHAVNA
CHIKHLIA
SHRI BAJESH KUMAR

Will the PRIME MINISTER be
pleased to state

(a) the number of joint ventures
proposals pending with the Umion Gov-
ernment at present to set up new indus-
tnal units in the country State-wise

(b) the total amount involved In
these proposals

(c) the number of persons lkely to

VAISAKHA 14 1916 (SAKA)
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get employment therefrom, and

(d) the total foreign exchange hkely
to be earned from these joint ventures”

[Enghsh]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS
TRY) (SHRIMATI KRISHNA SAHI) (a) to
(d) Receipt and consideration of foreign
investment pioposals i1s a continuing
process On 31st March 1994, 206 pro-
posals involving about Rs 4,000 00
crores were pending consideration at
various levels Statewise break-up of
these applications 1s laid on the Table of
the House as Statement Many propos-
als do not furnish employment data or
the export earnings likely to be gener
ated therefore no centralised data in this
regard are maintained
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WRITTEN ANSWFRS TO QUESTIONS

[Enghsh]
Indo-UN Pact on Technology

*545 SHRI D VENKATESHWARA
RAO Wil the PRIME MINISTER be
pleased to state

(a) whether India and United Na-
tions have signed an agreement recently
for transfer of technology;

(b) 1f so. the man teatures thereof,
and

(c) the extent to which 1t i1s hkely
to help India and the third world ?

THE MINISTER OF STATE IN THE
PRIME MINISTERS OFFICE AND MIN-
ISTER OF STATE iN THE DEPART-
MENT OF ATOMIC UNERGY, AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI) (a) No Sir

(b) and (c) Do not anse

National Renewal Fund
‘546 SHRI ANANTRAO
DESHMUKH Wil the PRIME MINIS-
TER be pleased to state
(a) Whether the Government have
constituted any authornity to administer

the National Renewal Fund, and.

(b) if so, the composition and term
of reference of this authonty ?

THE MINISTER OF STATE IN THE

MAY 4, 1994
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MINISTRY OF INDUSTRY DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY (SHRIMAT! KRISHNA SAH!l) (a)
and (b) A high level Empowered Author-
ty has been constituted to administer
the National Renewal Fund under the
Charrmanship of Secretary, Department
of industnal Nevelopment and includes
Secretanes of varnous departments other
officials and non-offictal imembers 1
considers cases for assistance trom
National Renewal Fund under vanous
schemes and i1ssues related to the
Fund's operation

People below poverty Line

*550 SHRI SHRAVAN KUMAR
PATEL
SHRI MANORANJAN
BHAKTA

Wil the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased-to state

(a) whether the expert group set
up to estimate the number of poo:
people in the country has suggested any
guidehnes or criteria for identitying such
people

(b) 1t so the details of the cnte-
ria/guidelines so suggested,

(c) whether any assessment about
the number of people living below pov-
erty hine as per 1991 census has been
made and

(d) if so, the details thereof, State-
wise ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
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PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGOYJ : (a) and (b).
Yes, Sir. The guidelines are as follows

(1) The Poverty Line recommended
by the Task Force on projection of mini-

"mum needs and effective consumption

demand, namely, a monthly per capita
total expenditure of Rs. 49.09 (rural) and
Rs. 56.64 (urban) at 1973-74 prices be
adopted as the base line at all India
level. This was anchored in the recom-
mended per capita daily intake of 2400
calories per day in rural areas and 2100
calories per day in urban areas with
reference to the consumption pattern as
obtained in 1973-74. The- Group 'has
further recommended that these norms
may be adopted uniformly for all States.

(2) State specific poverty line
should be estimated as follows : The
standardised commodity basket corre-
sponding to the poverty line at the na-

. tional level should be valued at the

prices prevailing in each State in the
base year, 1,e. 1973-74. For updating
poverty line to the current prices in a
given year, a State-specific consumer
price index is needed. For this purpose,
the observed all-India consumption pat-
tern of the 20 to 30 per cent of the
population around the poverty line in
1973-74 should constitute the State-spe-
cific weight line diagram.

"(3) It is necessary that the defla- -

tors chosen should satisfy three main re-
quirements : (i) they should be State-
specific, consistent with the adoption of
State-specific base year prices. (i) they
should reflect, as closely as possible,
prices relevant to the consumption bas-
kets of those around the poverty line
and (iii) the data base for the construc-
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tion of the deflators.should be periodi-
cally available, comparable across
States, and consistent.

(4) The Group came to the conclu-
sion that it would be most suitable to
rely on the disaggregated commodity
indices from Consumer Price Index for
Agncultural Labourers (CPIAL) to update
the rural poverty line and a simple av-
erage of suitably weighted commodity
indices of Consumer Price Index tor
Industrial Workers (CPIW) and Con-
sumer Price Index on Urban Non-manual
employees (CPINM) for updating the
urban poverty line.

(5) Given the updated State-wise
poverty lines and the corresponding size
distribution of per capita consumption
expenditure (PCCE) of NSS, the number
of poor as a percentage of total popu-
lation or the poverty ratio should be
calculated separately for rural and urban
areas for each State. The absolute num-
ber ot poor in each State in rural and
urban area should be calculated by ap-
plying the poverty ratio to the estimated
population as given by the Registrai
General of Census. The all-india (rural
and urban) poverty ratio should be de-
rived as a ratio of the aggregate num-
ber of State-wise poor persons to the
total all-india (rural and urban) popula-
tion. The implicit all-india poverty line
may be worked out. given the all-India
poverty ratio and the all-India distribution
of population by expenditure classes
obtained from the same NSS survev.

(6) The poverty line and poverty
ratio in respect of States. where avail-
ability of adequate data is a constraint,
may be assigned from neighbouring
areas on the basis of consideration of
physical contiguity of areas ad similanty
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of economic profile as indicated by other
economic parameters.

(7) The NSS consumption surveys
- which are carried out every 5 years
yielding State level estimates of mean
per capita total consumption expenditure
and the size distribution of population
around the mean, should be the basic
source of information for estimating. on
a quinquennial basis. the proportion of
the population below the poverty line
and povery ratios following the recom-
mended method should be worked out
for the years 1977-78, 1983 and 1987-
1988 and onwards. as and when the
State-wise results of quinquennial NSS
rounds of comprehensive household
surveys are available.

(8) The Group tavours exclusive
reliance on the NSS data on household
consumption expenditure (without any
adjustment) for estimating the poverty
ratio by States and in rural and urban
areas.

(c) and (d). Data on Househoid
Consumption Expenditure released by
the National Sample Survey Organisation
(NSSOQ) are the basis for estimating
poverty. Census operation do not cover
an assessment of poverty.

Industrial Development

SHRI K. PRADHANI :
SHRI NITISH KUMAR :

*551.

Will the PRIME MINISTER be
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pleased to state :

(a) whether the Council of Scien-
titic and Industrial Research (CSIR) had
been entrusted the task of making a
study on the inaustrial development in
the country in the recent past:

(b) 1t so. the steps taken by CSIR
in that direction so far; and

(c) the detzaiis of the scientific re-
search pregrammes undertaken by CSIR
during the last three years and the re-
sults achieved there form ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY, AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SC!-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI) : (a) No, Sir.

(b} Does not arise.

(c) Major R&D development
programmes over the !ast three years
have been undertaken mainly in the
areas of Drugs & Pharmacedticals. Di-
agnostic Kits, Catalysts. Chemicals. Bio-
technology, Leather. Equipment & Ma-
chinery and some other areas. As a
result of these programmes. a number
ot know-how/technologies have been
developed and released to the industry
for commercial exploitation. Some of the
major technologies developed in these
areas with their usage and status are
given in the attached statement.
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Growth Centres

"552. SHRI SOBHANADREES
WARA RAO VADDE: Will the PRIME
MINISTER be pleased to state :

(@) whether the Government pro-
pose to speed up the implementation of
growth centres to improve the non-farm
employment opportunities in the wake of
steady Increase in the proportion of non-
agricultural employment in rural areas;

(b) if so. whether the Government
have received suggestions from any
agency/organisation i this regard: and

(c) if so. the details thereof and

~

the action taken/being taken thereon 7

THE MINISTER CF STATE IN THE
MINISTERY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY} (SHRIMATI KRISHNA SAHI) : (a)
Under the growth centre scheme an-
nounced in 1988. it 's proposed to de-
velop 70 centres throughout the country.
Steps are being taken to speed up the
implementation of the growth centre
scheme. which wiil give varicus benefits,
including empioyment generation.

(by No. sir.
(c) Does not arise.

National Capital Region Plan

'553.  SHRIMATI DIiPIKA H.
TOPIWALA :

SHRI CHETAN "P< -8 -
CHAUHAN :

Will the Minister of URBAN DE-
VELOPMENT be pleased to state :
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(a) whether the National Capital
Region Plan has still remained a non-
starter:

(b) if so. the main factors respon-
sible for the same: and

(c) the measures taken/proposed
to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIMATI SHEILA KAUL) : (a) No Sir.

(b) and {c). The aliocation of req-
uisite resources has been a constraint.
However, in the Eighth Five Year Plan.
the N.C.R. Planning Board has an
approved outlay of Rs. 200 crores as
Central share in the State Sector on a
matching basis which is a2 considerable
step up ccmpared to Rs. 35 crores in
the Seventh Five Year Plan.

Development of Satellites

‘554. SHRI GOFI NATH
GAJAPATHI :

DR. RAMKRISHNA
KUSMARIA :

Will the PRIME MINISTER be
pleased io state :

(a) whether there is a need of the
indigenous develcpment of satellite, in
the country and to achieve self-suffi-
ciency in the field of satellite launching
technology:

(b) if so. the steps taken in this
regard so far; and

(c) the time by which India is likely
to achieve self-sufficiency in this field?
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avoid complete destruction of the bee
colonies due to disease.

Statement

(To be published in the Gazette of

India. Part-l, Section {).
F.No. 26-1/93-H.A.

Government of India

Ministry of Agriculture

(Department of Agriculture &

Cooperation)
Krishi Bhavan. New Delhi

Dated, the 27th September, 1993.

(i) Secretary (Agriculture and Cooperation)

(i)  Secretary, Ministry of Food Processing
Industry or his represenjative

(iii)  Secretary, Ministry of Commerce or

his representative

(iv) Secretary, Ministry of Small Scale
Industry or his representative.

(v) Director General, ICAR or his representative

(vi) Chairman, Agricultural and Processed
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Resolution

1. In order to promote and coor-
dinate activities involved in beekeeping,
provide directions and support to the
agencies. involved, and to the farmers
and the beekeepers in promption of the
industry, the Government of India have
decided to constitute a Beekeeping De-
velopment Board under the Department
of Agriculture and Cooperation.

2. The composition of the Board
would be as under :-

Chairman

Member

Member

Member

Member

Member

Food Export Development Authority (APEDA)

(vii)  Adviser (Agriculture), Planning

Member

Commission or his representative

(viii) Chairman, Khadi and Village

Industries Commission.

(ix) Executive Director, National
Horticulture Board

(x) Two representatives from State to

Member

Member

Member

be nominated by the Government of India

(xi) Two representatives of Bee keepers

Member
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(xii)

(xiii)

(Xiv) .
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to be nominated by the Govt. of India

Two representatives of the honey
industry to be nominated by the Gowvt.

of India.

Representative of NABARD

Horticulture Commissioner
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Member

Member

Member Secretary

3. The terms of reference of the Board wouid be as under :-

To coordinate, promote,
sponsor and support re-
search, extension and devel-
opment programme in bee-
keeping in the country as an
essemialﬁinput for agricul-
tural production.

To promote and assist in
infrastructural development
for post harvest handling,
processing and marketing
including export of honey
and its products.

To advise the Government
on policy matters involved in
promotion of beekeeping
and related activities in the
country.

The tenure of the Board will
be for three years and
thereafter it will be reconsti-
tuted.

The Board will work in uni-
son with the other agencies
viz. Ministry of small scale
industry, Ministry of Food
Processing Industry and Ag-
ricultural and Processed
Food Exports Development
Authority (APEDA)

6.

The Government of India
may make suitable changes
in the composition and
terms of reference etc. of.
the Board, if required.

sd/-
(Dr. G.L. Kaul)

Horticulture Commissioner

ORDER

Ordered that a copy of the Reso-
lution be communicated to all State Gov-
ernments, Administration of Union Terrni-
tories and the Ministries of the Govern-
ment of India, Planning Commission,
Cabinet Secretariat, Prime Minister’s
Office, Lok Sabha and Rajya Sabha

Secretariat.

2. Ordered also that the Resolution
be published in the Gazette of India for
general information.

To

Sd/-
(Dr. G.L. Kaul)

Horticulture Commissioner

The General Manager
Government of India Press
Faridabad (Haryana)
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Tiny Sector
SHRI MOHAN RAWALE :

SHRISULTANSALAHUDDIN
OWAISI :

*556.

Will the PRIME MINISTER be
pleased to state :

(a) whether the Government have
since finalised a policy for the tiny sec-
tor;

(b) if so, the salient features
thereof; and

(c) if not, the time by which the
said policy is likely to be finalised/an-
nounced?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL. SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) No, Sir.

(b) Does not arise.

(c) The proposed policy is under
consultation with various Ministries/De-
partments, after which the policy will be
finalished.

Fertilizers

*557. PROF. UMMAREDDY
VENKATESWARLU : Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state :

(a) The quantity of chemical fertil-
izers likely to be imported during 1994-
95; -

(b) the reasons for not activating
our own sick fertilizer plants to meet this
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requirement; and

(c) the details of short term mea-
sures taken/proposed to be taken to
revive sick fertilizer plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERT}-
LIZERS (SHRI RAM LAKHAN SINGH
YADAV) : (a) Di-Ammonium Phosphate
(DAP), Muriate of Potash (MOP) and
Jrea are the major fertilizers which are
imported. DAP and MOP have been
decontrolied and their imports
decanalised. The likely volume of imports
of these fertilizers during 1994-95 can-
not be computeg at present.

Imports of Urea are effected to
bridge the gap between the demand and
indigenous availability. 't will not be in
public interest to disclose in advance
information regarding the likely quantum
of Urea imports,

(b) Keeping in view the installed
capacity and continuously low capacity
utilisation of most of the fertilizer plants
of the sick companies, namely, Fertilizer
Corporation of India Limited (FCl) and
Hindustan Fertilizer Corporation Limited
(HFC), the import requirement of Urea
cannot be met from the production of
these plants. The cases of FCI and HFC
stand referred to the Board Yor Industrial
& Financial Reconstruction (BIFR) which
has appointed Industrial Credit and In-
vestment Corporation of India (ICICI) as
the Operating Agency to prepare reha-
bilitation packages in respect of these
companies. The decision on the future of
FC| & HFC would depend on the out-
come of the proceedings pending before
BIFR, which is a quasi judicial authority.

(c) In order to sustain the produc-
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tion of FCl and HFC in the short term,
Government has Been providing them
budgetary support for meeting their re-
quirements for repairs and renewals/re-
pladements, as well as for working capi-
tal.

Uses of Atomic Energy

*558. SHRI NURUL ISLAM : Wil
the PRIME MINISTER be pleased to
state :

(a) the areas in which the research
in atomic energy is being applied in the
field of agriculture in the country;

(b) whether the Government pro-
pose to open a centre for providing the
above services to the farmers in the
North-Eastern Region of the country and
also in the other States; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
'PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI) : (a) In the
field of Agriculture Research in Atomic
Energy is being applied in the following
areas in our country :

1. To develop improved varieties of
crop plants such as pulses, oilseeds and
other cash crops by inducing genetic
variability in seeds by irradiation.

2. For improving fertiliser use effi-
ciency for different soil types.

3. To foliow the fate and persis-
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tence of ﬁesticides and heavy metal
poliutants in crops, soil and plant prod-
ucts.

4. For pest control using integrated
pest control management using sterile
insects and other bio-agents to reduce
the environmental damage from the use
of chemical pesticides.

(b) and (c). There is no proposal
with the Government to open a centre
for providing such services either in the
north-eastern region or in any other
state in the country.

However, facilities for irradiating
crop seeds for inducing mutation is
made available at Trombay to all agricul-
tural universities and institutes in the
country. For example, two varieties of
mustard, TM-2 (Black seeded) and TM-
4 (Yellow seeded) were developed in
coltaboration with Assam Agricultural
University, Jorhat and these varieties
have been released and notified in
Gazette in February 1993 for commer-
cial cultivation in Brahmaputra Valley
Zone of Assam.

Paper Industry
*559. SHRI KODIKKUNNIL
SURESH :

SHRI V. SREENIVASA
PRASAD :

Will the PRIME MINISTER be
pleased to state :

(a) whether the shortage of raw-
materials has adversely affected the flow
of new investments in the paper indus-
try as reported in the ‘Hindustan Times’
dated April 9, 1994;
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(b) if so, the facts thereof;

(c) the remedial steps taken by the
Government in this regard;

(d) the details of newsprint ‘mills
under the Hindustan Paper Corporation;

(e) the number of newsprint mills
which are lying closed at present; and

f) the reasons for their closure ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
to (c). There is shortage of woody raw
material but there is no dearth of non-

- conventional raw materials such as ba-

gasse and agricultural residues which
are being used for the manufacture of
paper, paper board and newsprint. In
order to encourage the use of available
non-conventional raw material Govern-
ment has taken following steps :-

(i) Manufacture of paper, paper
board and newsprint using mini-
mum 75% pulp derived from ba-
gasse, agro-residues, waste pa-
per and other non-conventional
raw materials has been exempted
from compulsory licensing sub-
ject to satisfaction of locational
policy.
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(ii) Paper and paper board manu-
factured by using minimum 75%
pulp derived from non-conven-
tional raw materials is subject to
a low rate of excise duty at 5%
ad-valorem.

(iii)  Import of raw material i.e. wood
pulp and waste paper for the
manufacture of paper, paper
board and newsprints has been
allowed without import licence at
concessional rate of customs duty
of 10%. For the manufacture of
newsprint the customs duty on
import of wood pulp is nil.

(iv) Paper mills using agro-residues
and other non-conventional raw
materials at least upto 50% are
charged excise duty at
concessional rate.

Proposals for investment in this
industry are continuing. During the last
three years Letters of Intent and Indus-
trial Entrepreneurs memorandum for an
additional capacity of 63.63 lakh tonnes
for the. manufacture of APaper, paper
Board and Newsprint have been issued/
filed.

(d) The details of newsprint mills
under Hindustan Paper Corporation Ltd.
(HPC) are as under :- .

Name of the Mill

Installed capacity (tonnes per annum)

1. Nagaon Paper Mill
2. Cachar Paper Mill

3.Hindustan Newsprint Ltd.

20,000

20,000

80,000
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(e) and (f). Only one newsprint mill
viz. M/s Sree ‘Rayalseema Paper Mills
Ltd., Kurnool (A.P.) is reported to be
lying closed since November, 1989. The
main reason for closure of the mill is
stated to be mis-management.

World Science Report

*560. SHRI M.V.V.S. MURTHY :
SHRI BOLLA BULLI
RAMAIAH :

Will the PRIME MINISTER be
pleased to state :

(a) whether the attention of the
Government has been drawn to the first
ever ‘World Science Report’ prepared
Recently by the UNESCO;

(b) if so, the extent to which this
report has been found in order by the
Union Government:

(c) whether Science and Technol-
ogy are being introduced on a larger
scale in various fields in the country;
and

(d) If so, the details thereof ?

THE MINISTER OF STATE IN THE
PRIME MINISTER’S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI): (a) and (b).
Sir, the Government is aware that a
report entitted ‘World Science Report’
has been brought out by the UNESCO.
Its contents have been divided into four
~parts and an Appendix containing statis-
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tical tables. The four parts are devoted
to

(i) Status of Wor!d Science,
(i) Science and Technology Systems,
(iii) Panngrship in Science, and -
(iv) Recent Developments.

Each Chapter contains a group of
articles authored by individuals. Informa-
tion given is both conceptual as well as
quantitative in nature. )

(c) and (d). India has a strong and
large scientific and technological infra-
structure. It has also demonstrated ca-
pability in a number of high tech fields.
The pace of scientific developments
and technological changes place con-
tinual demands on us. Government is
supporting initiatives to enlarge the
scope of the various programmes as
well as to promote work in emerging
fields in several disciplines like physical,
chemical, life, earth and engineering
sciences. ’

Jodhpur Lift Canal.
6080. SHRI

GIRDHARI  LAL

 BHARGAVA: Will the Minister of URBAN

DEVELOPMENT be pleased to state :

(a) whether the Government of
Rajasthan has submitted the Jodhpur Lift
Canal Project during 1993 for approval;
and .

(b) if so, the details thereot and
the time by which the same is likely to

be approved ?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
" (SHRI P. K. THUNGON) : (a) and (b).
Yes, Sir. Govt. of Rajasthan has submit-
ted a water Supply project for 132
enroute villages to Jodhpur Lift Canal to
Govt. of India costing Rs.
71.14 crores in May, 1992. The project
had been forwarded by the Govt. of
India to EEC through Department of
Economic Aftairs for bilateral assistance.
For this project, an EEC Consultant has
visited Rajasthan from the 10th Feb.
1994 to the 4th March, 1994. The
onsultant was of the view that, as PHRD
had already provided drinking water to
these villages, there is no convincing
rationale for the proposed project. On
this, Govt. of Rajasthan has represented
to EEC in April, 1994 for reconsideration
of the matter. ‘

[Translation]
Evaluation of Growth Centres

6081. SHRI SURENDRA PAL
PATHAK : Will the PRIME MINISTER be
pleased to state :

(a) whether the Government have
evaluated the results achieved through
setting up of various growth centres in
the country so far; and

(b) if so, the details therof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
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MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI. KRISHNA SAHI) : (a)
No, Sir. ‘

(b) Do not arise.
[English]
Inflow of Foreign Investment

6082. SHRI SYED
SHAHABUDDIN : Will the PRIME MIN-
ISTER be pleased to state :

(a) the actual inflow of foreign in-
vestment into the country during 1992
with break up by country of origin and
the industrial sector/sub-sector; and

(b) the estimated actual inflow
during 1993 as estimated by NCAER or
any other official or semi-official
organisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI. KRISHNA SAHI) : (a)
and (b). A statement showing country-
wise break up of estimated actual inflow
of toreign investment into the country
during the years 1992 and 1993 is an-
nexed.

Sector-wise break up of total actual
inflow of toreign direct investment is not
maintained.
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Domestic Filing for Patents

6083. SHRI SUSHIL CHANDRA
VARMA : Will the’ PRIME MINISTER be
pleased to state :

(a) the details of domestic filing for
patents under the Indian Patent Law
during the last three years;

,
(b) the reasons tfor the downward
trend in patenting:

(c) the average time taken to dis-
pose of an application for patenting;

(d) whether India has signed the
Paris convention of 1983 on patents;
and

(e) if not. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMAT!. KRISHNA SAHI) : (a)
and (b). the details ot domestic filing of
patent applications during the last three
years is as under :-

Year No. of domestic
applications filed
1990-21 1180
1991-92 1293
1992-93 1228

The number of applications filed
depends upon the research activities un-
dertaken by the R&D Institutions, indus-
trial sector, inventors, etc.

(c) Taking into account the legal
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and procedural requirements involved.
the average time taken in disposing ot
a patent application is generally around
five years.

(d) and (e). India has not signed
the Paris Convention 1883 as it has not
been considered appropriate to do so till
now.

[Transiation)
Small Hydro-Electric Projects

6084. SHRI GOVINDRAO NIKAM
: Will the PRIME MINISTER be pleased
to state :

(a) whether the Government have
taken any decision to accord approval
for setting up of small hydro electric
projects:

(b) if so, the details of the projects
likely to get approval, State-wise; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF AG-
RICULTURE (SHRI S. KRISHNA
KUMAR) : (a) to (c). The Ministry of
Non-Conventional Energy Sources pro-
vides capital subsidy for various catego-
ries of Small hydro projects upto 3 MW
capacity, except for those private sector
projects, eligible for assistance by Indian
Renewable Energy Development Agency
under the World Bank Project. So farm
74 projects aggregating to about 80 MW
have been sanctioned in 13 States
under the subsidy scheme. The submis-
sion of proposals from different States
and their approval is an ongoing pro-
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cess, and is subject to fulfilment of
various conditions, techno-economic vi-
ability and availability of funds.

Computer Education in Hindi '

6085. SHRI PREM CHAND RAM :
Will the PRIME MINISTER be pleased to
state

(a) whether there is any scheme
with the Union Government to encour-
age computer education in Hindi; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS, MINISTER OF STATE IN THE
DEPARTMENTS OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI  EDUARDO
FALEIRO) : (a) and (b). While there is
no specific programme for Computer
Education in Hindi. the following initia-
tives in this regard have been taken :-

(a) Department of Electronics
(DOE) jointly with the University Grants
Commission (UGC) have funded Post
Graduate Diploma Course in Computer
Applications (Hindi) of 1-1/2 years dura-
tion, in 9 institutions.

(b) DOE has launched a project on
Technology Development in Indian Lan-
guages (TDIL) under which requisite
technology for information processing in
Hindi as well other Indian Languages
would be developed.

(c) DOE has launched a scheme
of awards and incentives to the authors
for writing of original Books in Electron-
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ics (including computers) in Hindi.

(d) DOE has constituted a corpmit-
tee under the Chairmanship of Dr.}S.P.
Kosta, Vice chancellor, Rani Durgavati
Viswavidyalaya. Jabalpur to evolve a
scheme for the preparation of Text
Books for teaching computers in Hindi.

(e) For the Computer Literacy and
Studies in Schools (CLASS) project, the
Ministry of Human Resource Develop-

. ment (MHRD) has evolved a modified

strategy for adoption in the 8th plan
which envisages use of GIST Cards
along with computers and this will enabie
the schools to use Hindi and other re-
gional languages in computer education.

[English]

Malfunctioning of Cooperative
Group Housing Societies

6086. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) the number cf complaints re-
ceived by the Registrar. Cooperative
Societies, Delni about malfunctioning of
cooperative group housing societies in
Delhi during the last three years and the
action taken on each of them:

(b) whether members of these
cooperative group housing s :cieties have
sought refund of their money in the
wake of stagnation/laxity in the construc-
tion of the flats;

(c) whether the money with inter-
est have been refunded to all such

members; and

(d) if not, the reasons thereof and
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the action taken by the Registrar, Coop-
erative Societies in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) The Reg-
istrar Cooperative Societies, who is a
functionary of the Government of Na-
tional Capital Territory of Delhi, has re-
ported that 66 complaints have been
received in the last three years about
malfunctioning of cooperative group
housing societies. In 19 cases, inspec-
tion U/S 54, in 15 cases enquiry U/S 55,
and in 18 cases enquiry U/S 59, have
been ordered. In 14 cases, the manage-
ment of the group housing societies
have been superceded under Section 32
of Delhi Cooperative Societies Act, 1972
and Administrators appointed.

(b) to (d). The Registrar, Coopera-
tive Societies has intimated that there
are about 2000 group housing societies
registered with him and given the time
and effort for the purpose, it would not
be practicable to collect the required in-
formation from each of them.

[Translation]
Dwarka

6087. SHRI CHANDRESH PATEL
: Will the PRIME MINISTER be pleased
to state :

(a) whether the Government are
aware that the holy Dwarka Nagari is
submerged in sea near Jamnagar Dis-
trict of Guijarat;

(b) if so, the details thereof and
the remedial action taken in this regard
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so far and results achieved therefrom 7

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCi-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI) : (a) and
(b). Yes, Sir. The investigations carried
out so far have revealed that the ancient
city of Dwarka was sumberged in the
sea around 3,500 years ago. It is nec-
essary to conduct offshore and onshore
investigations (which is a long drawn
exercise) in order to specify whether sea
level rise or tecton disturbances was the
cases of this submergence.

Training cum Service Centre in
Gujarat

6088. SHRI N.J. RATHVA : Will
the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state :

(a) Whether the Government pro-
pose to set up a training-cum-Service
Centre for plastic technology in Guijarat;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHR!I EDUARDO
FALEIRO): (a) and (b). The Central in-
stitute of Plastics Engineering and Tech-
nology (CIPET) is already running a full-
fledged Extension Centre at G.I.D.C.
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Vatva, Ahmedabad and conducting vari-
ous Diploma Courses in Plastic engi-
neering, plastic Processing Technology.
Plastic Testing and conversion Technol-
ogy, Plastic Mould Design and Market-
ing Technology since 1982-83.

There is no proposal to set up
another similar Institute in the State of
Guijarat.

[English]
Registration of DDA Flats

6089. SHRI VILAS MUTTEMWAR
. Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether some allottees of DDA
flats have got their allotments registered
under the leasehold system;

(b) if so. whether the above flat
owners have again to get their allot-
ments registered after conversion of
lease-hold into free-hold flats; and

(c) if so, the reasons theretor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The Delhi Development Author-
ity has reported that in case an allottee
has got a conveyance deed executed on
lease-hold basis and is. now, desirous of
conversion to freehold, the conveyance
deed has to be registered again as the
allottee has to pay stamp duty on the
conversion charges.
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Lacunae in IAF Pilot Training
Programme

6090. SHRI JEEWAN»SH;S%MA :
Will the PRIME MINISTER be pleased to
state :

(a) whether the attention of the
Government has been drawn to the
news item captioned “CAG flays lacunae
in IAF pilot training programme” appear-
ing in the Hindustan Times and Eco-
nomic Times dated May 8 and 12, 1993,
respectively:

(b) if so. the facts thereof: and

(c) the remedial action taken or
proposed to be taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c). Yes, Sir.

1. The CAG report had drawn at-
tention towards inadequate induction of
pilots in the Air Force, non-availability of
adequate numbers of appropriate class
of aircraft for training and non-establish-
ment of a weapon training range in the
area of the training establishments.

2. The inadequacy of pilots is due
to stringent higher qualitative standards
laid down by the IAF for induction of
pilots. Adherance to such standards is
essential to ensure that best material is
inducted. Quality cannot be compromised
mevely to meet the projected number. As
regards inadequacy of appropriate class
of aircraft for training, due to resource
crunch, HAL's production programme
had slowed down. The production
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programme has now recommenced fully
and the shortage of aircraft is being
made good. The use of outstation range
for weapon training has now been over-
come by the acquisition of a new range
near the training establishment. This
range has become operational from
March 1992.

Shortage of drinking Water in
Towns of Assam

6091. SHRI UDDHAB BARMAN
Wili the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the towns tacing acute short-
age of drinking water in Assam;

(b) whether the Government of
Assam have submitted any proposal in
this regard and have sought financial
assistance for the supply of drinking
water in these towns; and

(c) if so, the details thereof and
the action taken thereon 7?7

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
{SHRI PK. THUNGON ) : (a) to (c). The
Central Government does not maintain
any list of towns facing acute shortage
of drinking water in Assam. However,
under the Programme of Accelerated
Ufban Water Supply for towns having
population less than 20,000, the Govern-
ment of Assam had submitted certain
proposals and have also soughrt finan-
cial assistance for supply of drinking
water in these towns. One town in Dis-
trict Dibrugarh has been selected under
the Programme and an amount of Rs.
26.06 lakhs has been released, which is
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the approved Central share for Assam
for 1993-94.

[Translation)

Electricity from non-Conventionat
Energy Sources

6092. SHRI AVTAR SINGH
BHADANA : Will the PRIME MINISTER
be pleased to state :

(a) the experiments carried out in
Uttar Pradesh and Haryana to generate
electricity from non-conventional energy
sources; and

(b) the amount sanctioned by the
Union Government for the above men-
tioned work during the Eighth Five Year
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF AG-
RICULTURE (SHRI S. KRISHNA
KUMAR) : (a) In the state of Uttar
Pradesh. installation of two Solar Photo-
voltaic Power plants of 100 KWP peak
capacity each at Kalyanpur, Distt. Aligarh
and Sarai Sadi. Distt. Mau have been
taken up as esperimental projects to
develop the expertise in design. instal-
lation & operation of village-level PV
Power plants in which a part of the
capacity will be interfacing with the elec-
tric grid. Installation of Biomass gasifiers
for pumping of water and for generation
of electricity covering 10 villages in
Garhwal district of the State have also
been taken up on experimental basis. In
addition, 31 numbers of small capacity
(1-2 KWp) solar photovoltaic power
plants. 13 biomass gasifier systems and
5 wind battery chargers have been in-
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stalled in the State for generation of
electricity in a decentralised manner.

A 50 KW capacity experimental
Solar Thermal Power plant has been
installed at Solar Energy Centre, District
Gurgaon in Harvana. Three small capac-
ity (1-2KWp) solar photovoltaic power
plants and 15 gasifier systems have also
been installed for generation of electric-
ity in the State of Haryana.

(b) For power generation from non-
conventional energy sources including
solar, wind, biomass, small hydro, an
allocation of Rs. 200 crores has been
made in the 8th Plan for taking up
projects in all States. State-wise alloca-

tions of the Central Sector outlay for the-

8th Plan are not made.

Official Language Implementation
Committee

6093. SHRI LALIT ORAON : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Official Language
Implementation Committee has since
been constituted in the Ministry of Per-
“sonnel;

(b) if so, the composition thereof;
and
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(c) the dates on which the meet-
ings of this Committee were held during
1993 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRIMAT!I MARGARET ALVA) : (a) Two
separate Official l.anguage Implementa-
tion Committees one for the Department
of Personnel and Training (including
Department of Pension and Pensioner’s
Weltare) and the other for the Depart-
ment of AR & PG are functioning in the
Ministry.

(b) The present composition of
these Committee is given in the attached
statement.

(c) The meetings of the two Offi-
cial Language Committees were held on
24-3-93/29-3-93. 15-6-93, 23-9-93/27-9-
93 and 24-12-93.

Statement

Present composition of the Official
Language Implementation Committee of
the Department of Personnel and Train-
ing and the Department of Administrative
Reforms and Public Grievances.

I Department of Personnel and Training

(as last reconstituted
on 23.1.91)

1. Joint Secretary (Admn.)
2. Directors/Deputy Secretaries
3. Under Secretaries

q. Desk/Section Officers

Chairperson

11 Members

2 Members

1 Member
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I Department of Personnel and Training

(as last reconstituted

on 23.1.91)
5. Pay and Accounts Officer 1 Member
6.. Assistant Director (O.L) 2 Members

7. Deput& Director (O.L)

Member-Secretary

1 Department of Administrative Reforms and Public Grievances

(as last reconstituted on 8.6.93)

v

1. Deputy Secretary (Admn.)
2. Director/Deputy Secretaries
3. Under Secretaries

4. Senior Analyst

5.  ‘Junior Analyst

6. Senior Librarian

7. Deputy Director (O.L.)

N Chairperson
4 Members
6 Members
4 Members
1 Member
1 Member

Member-Secretary

[English]

Policy on Disinvestment of Public
Sector Undertakings

6094. SHRI HARISH NARAYAN
PRABHU ZANTYE : Will the PRIME
MINISTER be pleased to state :

(a) the policy ot the Government
regarding disinvestment of public sector
undertakings:

(b) whether the Government are
likely to lose control over theseunder-
takings as a result thereof; and

(c) if so. the steps taken to ensure
that the interest of the employees 1s

safequarded ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (DE-
PARTMENT OF INDUSTRIAL DEVEL-
OPMENT AND DEPARTMENT OF
HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) and (b). As an-
nounced through the Industrial Policy
Statement of July, 1991, ‘in the case of
selected enterprises, part of Government
holdings in the equity share capital of
these enterprises will be disinvested in
order to provide further market discipline
to the performance of public enter-
prises”. There is no proposal with the
Government to disinvest shares to the
extent as to lose control over the pub-
lic undertakings.
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(c) Does not arise in view of the
above. )

Small Power Projects

6095. SHRI A. VENKATESH NAIK
. Will the Minister ot PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) the amount provided to
Karnataka for setting up of small power
projects by the Union Government dur-
ing the years 1993-94 and 1994-95; and

(b) the details of the amount sanc-
tioned by the Planning Commission for
the implementation of above projects ?
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) Yhe Cen-
tral Government has been normally pro-
viding block Plan assistance to the
States for their Plans according to for-
mula approved by National Development
Council. The assistance is not provided
for specific sectors/projects/schemes.
unless specified and allocated under the
criterion Special Problems indicated by
the States. i

(b) The details of approved Plan
outlays for 1993-94 and 1994-95 for
small power projects (more than 2 MW
and upto 15 MW) are as follows :

(Rs. in lakhs)

Name of the Project
(Capacity in MW)

Approved Outlay

1993-94 1994-95
1. Mallarpur HEP (2 x 4.5) 280 72
2. Brindavan Small Hydel (2 x 6) 330 920
3. Bhadra RBC Addl. Unit (1 x 6) 280 200

Green Land for Commercial Pur-
poses

6096. MAJ. GEN. (RETD)
BHUWAN CHANDRA KHANDURI : Will
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether the Delhi Development
Authority (DDA) has been allotting
“Green land” for various commercial
purposes including petrol pumps;

(b) whether the allotment of green

land is adding to environmental degra-
dation;

(c) if so, whether the Government
have investigated the matter; and

(d) if so, details thereof and the
action taken to rectify the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) to (d). The
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information is being collected and will be
laid on the Table of the Sabha

Shifting of Officers’ Academy from
Madras

6097. SHRI R. SURENDER
REDDY : Will the PRIME MINISTER be
pleased to statc :

(a) whether the Government have
finally decided to shift Officers’ Training
Academy (OTA) from Madras to
Dehradun;

(b) if so, the reasons theréfor;

(c) whether the State Government
have expressed resent over shitting of
OTA out of Madras:

v

(d). if so, the details of their view
point. and

(e) the Union Government's reac-
tion thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFFNCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) No, Sir.

(o) Does not arise.

(c) Ministry of Defence has not
received any communication from the
Government of Tamil Nadu in this re-
gard.

(d) and (e). Do not arise.

Training to Unemployed Graduates

6098. SHRI K.T. VANDAYAR : Will
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the PRIME MINISTER be pleased to
state : _ _ .

(a) the steps taken by the Govern-
ment to train the unemployed graduates
for self-employment under the Prime
Minister's Rozgar Yojana; and

(b) the number of unemployed
trained so far under the scheme state-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI M.
ARUNACHALAM) : (a) the following
steps have been taken by the Centra!
Government to facilitate the training of
educated unemployed youth for self-
employment under the Prime Minister's
Rozgar Yojana :

(i) Guidelines have been sent to
States/UTs for imparting training to the
PMRY beneficiaries after the loan is
sanctioned.

(i) a model outline for conducting
training was prepared in English and
Hindi and circulated to States/Uts tfor
uniformity in approach.

(iii) Funds amounting to Rs. 308.48
lakhs were released towards training ex-
penses to the States/UTs during 1993-
94.

(b) Information is being collected
and will be laid on the Table of the
House.

Application for Compensation
before MRTP Commission

_ 6099. SHRI SHASHI PRAKASH :
Will the PRIME MINISTER be pleased to
state :
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(a) the details of fresh statutory
compensation applications filed before
the MRTP commission in the months of
January, February and March, 1994;

(b) whether all these cases have
since been registered;

(c) if not, the reasons thereof.

(d) the prevailing procedure for
registration of new cases;

(e) whether it is in accordance with
the provisions of the MRTP Act, Rules/
Regulations; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAUJ) : (a) to (c). Details of
Statutory Compensation Applications filed
and registered are given in the State-
ment enclosed.

(d) All Compensatior: Applications
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submitted under Section 12B of the
MRTP Act, whether presented by the
affected party directly or through advo-
cates, are first scrutinised by e Tech-
nical Wing of the Commission in order
to ascertain whether they conform with
the MRTPC Regqulations,1991. Simulta-
neously, letters are also issued to the
Respondents to submit their comments
to facilitate an early decision on these
applications.

Applications which are submitted
through lawyers are placed before the
Commission for appropriate orders within
eight weeks without awaiting the reply/
comments of the respondents. The other
application are placed before the Com-
mission for appropriate direction expedi-
tiously with the comments/reply of the
respondents, if received within the rea-
sonable time.

(e) Yes, Sir.

(f) Does not arise.
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[Translation) :

Transter of Civil Servants to home
‘ Cadres

6100. SHRI SANTOSH KUMAR
GANGWAR : Will the PRIME MINISTER
be pleased to utate

(a) the cwcumsiances under which -

the officers of the Indian Administrative
Service are transferred to their hame-
cadres indicating the relevant rules in
this regard; and

(b) the details of the officers who
have been transferred to their home
cadres during the last ten years together

VAISAKHA 14, 1916 (SAKA)
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with the grounds of such transfers ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSON':}EL. PUBLIC
GRIEVANCE AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMAT! MARGARET ALVA) : (a)
Inter-cadre transfers of IAS officers aro
goveined by Rule 5. (2) of 1A &)
(Cadre) Rule, 1954. According to the
existing policy. inter-cadre transfers to
home states are not allowed but ap-
proved only in the most exceptionai ci-
cumstances.

(b) A statement indicating the rel-
evant details is at Annexure.
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[English]

Plan Investment

6101. SHRI SOMJIBHAI DAMOR :
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the names of the State which
are major defaulters in plan investments;

{b) the main reasons for not
utilising the plan investments as per the
allocation;

(c) the position of Maharashtra and
Gujarat in this context;

(d) the action taken/proposed to be
taken by the Planning Commission
against the States which have been
major defaulters in 1992-93 and 1993-
94; and

(e) the extent to which their plan
outlay has been reduced for 1993-94
and 1994-95 ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GI!RIDHAR GOMANGO) : (a) to (e). A
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statement indicating approved annual
plan outlays and revised outiays for all
the States, including Maharashtra and
Guijarat, for 1992-93 and 1992-94 as
well as approved outlay for 1994-95, is
enclosed.

After the Annual Pan outlay of a
State is approved, in consultation with
the State Government, it may be revised
subsequently for various reasons includ-
ing shortfall in resources. Several States
had to seek revision in their plan outlays
in these two years on account of short-
fall in their own resource contribution to
plan funding and lower utilisation of ex-
ternal aid for projects.

The Planning Commission has im-
pressed, time and again, upon the
States the need to make more contribu-
tion towards plan financing by way of
additional resource mobilisation, improve-
ment in the working of State level pub-
lic enterprises, economy in
expenditure,improved collection of small
savings, etc.

Variation in plan outlays for 1994-
95 will be known at the time of consid-
eration of revision proposals which have
to be sent to the Commission by the
end of this calender year.
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I.R.B.M. Technology

6102. DR. LAXMINARAYAN
PANDEY : Will the PRIME MINISTER be
pleased to state :

(a) whether project targets for the
development of ‘Intermediate Range
Ballistic Missiles’ (IRBM) have been ac-
complished with the recent successful
test firing of Agni;

(b) whether the Government pro-
pose to carry forward the corps. technol-
ogy for the development of Inter conti-
nental Ballistic Missiles (ICBM) ;

(c) if so, the details thereof;

(d) whether the Government pro-
pose to develop and bid for a share in
the expending commercial satellites mar-
ket; and

(e) if so, the details thereof and
funds earmarked therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) the Agni is not an
Intermediate Range Ballistic Missile, but
only a technology demonstration vehicle
to establish re-entry technology.

(b) and (c). Govt. are examining
the situation consequent to the success-
ful Test flights of Agni.

(d) Yes, sir.

(e) Government has set up Antrix
Corporation under the Department of
Space to look after, among other things,
the commercial exploitation of space
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products and services. Government has
provided some money initially as share
capital to help the Corporation to start
the activities. «

[Translation]
Hindu Adoption Law

6103. SHRI ANAND AHIRWAR :
SHRI MOHAN SING!H
(FEROZEPUR) :

Will the PRIME MINISTER be.
pleased to State :

(a) Whether the Government have
decided to bring amendment in the
Hindu Adoption law;

(b) if so, the details thereof; and
{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHRDWALJ) : (a) to (c). No proposal for
the amendment of the Hindu Adoptions
and maintenance Act, 1956 is under
consideration of the Government at

-present.

Life Saving Drugs
6104. DR. RAMESH CHAND
TOMAR :

SHRI DEVI BUX SINGH :

. Will the MINISTER of Chemicals
and Fertilizers be pleased to state :

(a) whether the prices of various
life saving drugs are likely to go up in
India in the event of accepting “GATT
Agreement’;
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(b) if so, whether the Government
have formulated any scheme to keep a
check on the prices of life saving drugs;
and ¢

(c) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT AF-
FAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT.  (SHRA| EDUARDO
FALEIRO) : (a) No Sir, There is no like-
lihood of increase of prices of drugs,
which are currently in the market. on ac-
count of acceptance of the GATT agree-
ment.

(b) and (c). Does not arise.

Investment by Hong Kong

6106. SHRI RAJENDRA
AGNIHOTRI :
SHRt CHETAN P. S.
CHAUHAN :
SHRIMAT! KRISHNENDRA
KAUR DEEPA :

Will the PRIME MINISTER be
pleased to state :

(a) whether a high level delegation
from Hong Kong has recently visited
India ;

(b) if so, whether this delegation
has made some proposals regarding in-
vestment in india;

(c) i so, the areas in which Hong
Kong has shown interest in making in-
vestment; and
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(d) the reation of the Government '
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY. (SHRIMATI. KRISHNA SAH!) : (a)
to (d). Yes Sir. A Business Delegation
sponsored by the Hong Kong General
Chamber ot Commerce visited india
from March
20-27, 1994.

Some Delegation Members made
preliminary enquiries regarding
einvestment possibilities in India. Some
others also seemed interested for invest-
ment in Power Sector, Gems and
Jewellery Sector in Offshore Banking
etc.

[English]
U.S. Investment

6107. SHRI BRIJBHUSHAN
SHARAN SINGH : Will the PRIME MIN-
ISTER be pleased to state :

. (a) whether USA has offered to
increase its investment in india;

(b) if so, areas in which increase
in investment has been offered; and

(c) the reaction of the Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
to (c). Govemment have approved pro-
posals from USA firms involving foreign
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projects, the matter was again taken to
the Cabinet Committee on Foreign In-
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direct investment of Rs. 3461.88 crores
in 1993 as against Rs. 1231.50 crores

145

in 1992 and Rs. 185.85 crores in 1991. .

The areas of investment are com-
puter software., data communication and
net work, software IBM printers, Engg.
adhesives and sealants, industrial water
and process treatment chemicals, elec-
tronic connections and telecommunica-
tion equipments, food processing indus-
tries etc.

Cabinet Committee on Foreign
Investment

6108. SHRI. RAM KAPSE : Will
the PRIME MINISTER be pleased to
state :

(a) the details of the projects which
have been referred to «he Cabinet Com-
mittee on Foreign Investment for review
for the second time during the last one
year,

(b) the reasons therefor and the
decision taken in the matter; and

(c) the details of the projects which
have come to the said Committee for
review during the period ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI. KRISHNA SAHI) : (a)
to (c). M/s. Enron Power Development
Corporation, USA had been given ap-
proval in February, 1993 for setting up
a natural gas fired combined cycle
power station at Dabhol in Maharashtra.
For obtaining approval to certain revised
parameters of the project as also guide-
lines on policy issues conceming power

vestment.

Revival of Central Projects
SHRI S.B. SIDNAL :
SHRI BOLLA
RAMAIAH :
SHRISULTANSALAHUDDIN
OWAISI : '

*6109.
BULLI

Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION v
be pleased to state :

(a) whether those projects under
public sector undertakings which have
been delayed in implementation are likely
to be offered to the Private Sector;

(b) if so, the reasons therefor:

(c) the names of such projects
proposed to be offered to the Private
Sector for implementation;

(d) whether any Reviving Commit-
tee has been set up in this regard;

(e) it so, the suggestions made by
the Committee to revive these projects:

(f) whether the Government have
accepted the recommendations of the
Committee; and

(g) if so. the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
No, Sir. The projects which have not
been able to make progress due to
funds constraints and other factors are
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to be kept in the category of low prior-
ity projects so that other projects could
be funded fully and completed in time.

(c) to (g). The Group of Ministers
set up by the Prime Minister has sub-
mitted its Report.

Foreign Loans to Public Sector
Undertakings

6110. DR. K.D. JESWANI : Will
the PRIME MINISTER be pleased to
state : ’

{a) the details of projects of van-
ous public sector undertakings financed
through foreign loans taken from LM.F.
and the World Bank during the last five
years; and

(b) the details of such projects in
which cost and time over-run has taken
place ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
and (b). The information is being col-
lected and will be laid in the Table of the
House.

Communication Network for Na-
tional Stock Exchange

6111. SHRI DHARMANNA
MONDAYYA SADUL : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are
considering a tie-up of Hindustan Cables
Limited with GTE Spacenet of the US to
.t up a satefile based communication
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network for the National Stock Ex-

changes; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
No, Sir.

(b) Does not arise.
[Translation)
Poverty Eradication Programmes

6112. SHRI ARJUN SINGH
YADAV : Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) the State-wise number of the
people as on January 31, 1994 living in
urban areas and rural areas who are
living below poventy line;

(b) the various factors determining
the criteria for poverty line;

(é) whether poverty eradication
programmes of the Government have
not proved to be successful; and

(d) if so, the reaction of the Gov-
ernment thereto ? :

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRIi
GIRIDHAR GOMANGO) : (a) the Plan-
ning Commission estimates number of
persons below poverty line at National
and State level on the basis of quin-
quennial survey on household consump-
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tion expenditure conducted by the Na-
tional Sampie Survey Organisation
(HSSO). The latest estimates of poverty
are based on the quinquennial survey
held in 1987-88. As such, the estimates
of State-wise poverty as on 31st Janu-
ary, 1994 are not available.

(b) The factors determining the
criteria for poverty line are the calorie re-
quirements and the consumption pattern
of the population.

(c) and (d). The percentage of
people living below the poverty line in
the country, as per the Planning Com-
mission estimates had declined from
51.5 per cent in 1972-73 to 29.9 per
cent in 1987-88. As per the Expert
Group constituted by the planning Com-
mission, the percentage of people below
poverty line has come down from 54.9
per cent in 1973-74 to 39.34 per cent
in 1987-88.

Budgetary Support to Sick Public
Sector Undertakings
6113. SHRICHITTA BASU :
SHRI TARA SINGH :
SHRI V. SREENIVASA
PRASAD :

Will the PRIME MINISTER be
pleased to state :

(a) whether the Government have
decided to withdraw the budgetary Sup-
port to the sick public sector undertak-
ings;

(b) if so, the reasons therefor;
(c) the names of the public sector

undertakings likely to be aftected by
such a decision;
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(d) whether wasteful expenditure in
the wvarious public sector ndertakings
could not be curbed by the Government;

(e) if so, the reasons therefore;

(f) whether the Government pro-
pose to formulate any policy for sick

_public sector undertakings; and

(g) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
No, Sir. ’

(b) and (c) Do not arise.
(d) Wasteful expenditure is curbed.
(e) Does not arise.

(f) and (g). The SICA Act 1985
was amended in 1991 to enable the
Central PSUs also come under its pur-
view. Based on the performance upto
the period ending 31.3.1993, 44 Central
Public Sector Enterprise have been reg-
istered with BIFR for formulation of re-
vival/rehabilitation package.

[Enghish]
‘Investment by Private Sector
6114. SHRI HARISINH CHAVDA:
Will the PRIME MINISTER be pleased to
state :
(a) whether the Government have

ever assessed the quamntum of invest-
ment made by private sector units in the
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industrial sector of the country;

(b) if so, the details in this regard;
and )

(c) the guidelines issued if any, by
the .Government to the private sector in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
the Plan document make an over-all
assessment of investment in the private
sector on the basis of the Industrial
Approvals granted, consents given by
the erstwhile Controller of Capital Issues,
assistance sanctioned by the All India
Financial Institutions etc. :

(b) According to the 8th Five Year
Plan document, sectorial investment in
private sector during 8th Plan in the
industrial sector would be :-

Sectorial Investment during 8th Plan

(1992 -93 to 1996-97)

(Rs. crores) (at 1991-92 prices)

Sector Private Sector
Mining and 11100
quarrying

Manufacturing 141300

(c) Distribution of investment be-
tween public and private sectors at the
sectorial level is based on the proposed
reorientation in the relative roles of the
-private and public sectors. The broad
industrial groups where private sector is
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expected to have a much larger share
than hitherto are electricity, communica-
tions, mining and quarrying particularly
oil, large industries in manufacturing
sector (Petro-chemicals, Metals, Fertiliz-
ers and Heavy capital goods) and the
organised segment of commercial ser-
vices. '

[Translation)
Transport Subsidy Scheme

6115. PROF. SAVITHRI
LAKSHMANAN: Will the PRIME MINIS-
TER be pleased to state :

(a) whether there is any proposal
to extend the Transport Subsidy Scheme
beyond March 31, 1995 to promote in-
dustries in remote and inaccessible ar-
eas;

(b) it so, the d'etails thereof;, and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
The Transport Subsidy Scheme is valid
upto 31.3.95. The question of extension
of the Scheme is, at present, not under
consideration of the Government.

(b) and (c). Do not arise.
NCC in Educational Institutions
6116. SHRI MANJAY LAL.: Will
the PRIME MINISTER be pleased to

state :

(a) whether any action plan is
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being formulated. to extend programme
of National Cadet Corps in higher sec-
ondary schools and colleges;

(b) if so0, the details thereof; and

(c) the number of students being
trained presently under N.C.C. every
year and the number of students likely
to be covered under this programme
after implementation of the new action
Pian ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) to (c). The enrolled
strength of NCC cadets is 10.66 lakhs.
An additional cadet strength of 50,000 "at
the rate of 10,000 cadets per year with
effect from 1991-92 to 1995-96 has
been approved by Government for ex-
tending the NCC' coverage to new edu-
cational institutions.

Funds for Poverty Eradication
Programmes

SHRIMATI SHEELA
GAUTAM : ®

6117.
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SHRIMATI BHAVNA
CHIKHLIA :

Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state :

. (a) the funds provided to each
State/Union Territories for the poverty
eradication programmes during the last
three years; and

(b) the funds spent during the said
period by each State/Union Territory ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO): (a) and (b).
The requisite information on the three
major rural poverty eradication
programmes viz.(i) Integrated Rural
Development Programme (IRDP) ; (ii)
Jawahar Rozgar Yojana (JRY); (iii)
Employment Assurance Scheme (EAS)
and the urban poverty eradication
programme viz. Nehru Rozgar Yojana, is

“enclosed in the appended statements |

It and HIL.
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Fertilizer Plants

6118. SHRI %ANGBIR SINGH :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) the details of the fertilizer
“plants operating in the country under the
public sector:

(b) the annual production of each
of these plants:

(c) the extent of production in-
creased in each of these plants during
1993-94 vis-a-vis 1992-93;

(d) the quantity of fertiiizer being
imported at present:

(e) whether the Government pro-
pose to set up some more fertilizer-
plants; and

VAISAKHA 14, 1916 (SAKA)
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(f) if so, the allocations thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE
DEPARTMENT OF ELECTRONICS AND
DEPARTMENT OF OCEAN DEVELOP-
MENT (SHRI EDUARDO FALEIRO) : (a)
to (c). Details of fertilizer plants in the
public sector and production in these
plants during 1992-93 and 1993-94 are
given In the enclosed Statement.

{d) The imports of major phos-
bhatic and potassic fertilizers have been
decanalised. Among the nitrogenous fer-
tilizers, urea is imported as a canalised
item on Government account.

~ The following quantities of fertiliz-
ers are reported to have been imported
during 1993-94 :-

Name of the Fertilizer

Approximate quantities
imported
(in lakh tonnes)

Urea

Di-Ammonium Phosphate

Murniate of Potash

27.83

15.69 :

14.28

It would not be in public interest to
disclose in advance the details of likely
imports of canalised fertilizers during
1994-95.

(e) and (f). National Fertilizers Ltd.
(NEL) and \ndian Farmers Fertilizers Co-
operative Litd. (IFFCO) have taken up
projects for the doubling of the capacity

of their gas-based plants at Vijaipur
(M.P.) and Aonla (U.P.). respectively. Gas
allocation’ has also been indicated for
one medium sized gas-based ammonia-
urea plant based on gas from Krishna-
Godavan Basin n Andhra Pradesh. Be-
sides, Madras Fertilizers Ltd. has taken
up a revamp project to augment its
existing capacity. Fertilizers And Chemt-
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cals Travancore Ltd. (FACT) has also  tpd Ammonia plant at Udyogamandal
taken up a project tor setting up a 900 (Kerala).

STATEMENT

Details of public sector fertilizer plants and production of fettilizers
(therein in terms of nutrients).

Name of the Plant (‘000 Mt of Nutrients) %age
Production during

1992-93 1993-94 Growth
NITROGEN :
() PUBLIC SECTOR :
F.C..
Sindri 135.8 112.2 - 17:4%
Gorakhpur 0.0 0.0 —_—
Ramagundam 58.0 88.8 53.1%
Talcher 41.4 57.3 38.4%
TOTAL FCI : 235.2 258.3 9.8%
H.F.C,
Namrup-| ) 0.2 0.0 - 100.0%
Namrup-II 23.2 3.3 - 85.8%
Namrup-1l1 ) 1134 84.0 - 25.9%
Durgapur 34.2 18.8 - 45.0%
Barauni 48.4 101 -79.19

TOTAL HFC : 2194 116.2 - 47.0%
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Name of the‘ Plant (‘000 Mt of Nutrients) %age
Production during

1992-93 1993-94 Growth

N.FL.

Nangai-| 58.1 66.5 14.5%
Nangal-li 163.14 161.5 - 1.0%
Bhatinda 225.4 2353 4.4%
Panipat 200.0 . 2375 18.8%
Vijaipur %874 404.0 4.3%
TOTAL NFL : 1034.0 1104 6.8%
FA.C.T.

Udyogmandal 62.9 61.4 - 2.4%
Cochin-| 67.5 1115 65.2%
Cochin-Il 107.4 89.3 - 16.9%
TOTAL FACT : 2378 262.2 10.3%
R.C.F.

Trombay 81.6 83.8 2.7%
Trombay-1V 60.1 553 - - 8.0%
Trembay-V 128.9 437 . 11.5%
Thal 652.5 617.3 - 54%

-

TOTFAL RCF : - 923.1 900.1 - 2.5%
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Name of the Pant (00 MT Nutfienls)
Production during %age
1 992-93 R 1993-94 Growth
MEL : Madras 145.8 99.0 - 321%
SAIL : Rourkela 54.8 59.9 9.3%
NLC : Neyveli 50.0 51.1 2.2%
PPL : Paradeep 941 69.3 - 26.4%
By-product 27.6 26.4 - 4.39
TOTAL _3021.8 2947 - 2.5%

PHOSPHATE :

PUBLIC SECTOR :

FACT :

Udyogmandal 30.0 23.5 - 22.2%
Cochip-ll 1134 89.3 - 21.3%
TOTAL FACT : 143.6 ) 112.8 - 21.4%
R.C.F.

Trombay 52.7 45.5 - 13.7%
Trombay-1V _60.1 _ 553 - 80%
TOTAL RCF 112.8 100.8 - 10.6%
MFL : Madras 117.4 822 - 30.0%
PPL : Paradeep 240.4 1771 ' - 26.3%

HCL : Khetri 8.6 23 . 73.3%
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Name of the Pant

('00 MT Nutrients)

Production during %agé
1992-93 1993-94 Growth
PPCL : Amjhore 28.4 20.6 - 27.6%
SSP Units __ 52 46 - 12.8%
TOTAL _656.4 -500.3 - 23.8%

Medicinal Plants

6119. SHRI B. DEVARAJAN :
Will the Minister of CHEMICALS AND
FERTI- LIZERS be pleased to state :

(a) whether the Government are
~ contemplating to encourage farmers to
develop drug farms for making available
more medicinal plants;

(b) if so, the details thereof; and

(c) the steps taken to develop and
encourage Indian system of medicines ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT (SHRI EDUARDO
FALEIRO) : (a) to (c). The Ministry of
Health and Family Welfare have imple-
mented a scheme w.e.f. 1990-91 viz.,
‘Central Scheme for Development and
Cultivation of Medicinal Plants’ under
which central assistance is provided to
Gowvt./Semi-Government organisations for
cuitivation and development of medicinal-
plants. ™

.

In accordance with the National
Health Policy, various measures have
been taken including setting up of Re-
search Institutes, National Institutes of
Ayurveda and Homoepathy etc. to en-
able each of the systems of Indian
Medicine to develop in accordance with
its genius. ’

[English)
D.P.A.P in Bihar
6120. SHRITEJNARAYANSINGH:
SHRI BRAHMANAND
MANDAL :

Will the PRIME MINISTER be
pleased to state :

(a) the number of districts and
blocks coveredto be covered under the
Drought Prone Area Programme (DPAP)
particularly. in Bihar;

(b) the extent to which adverse a
afect of drought on crops and livestock
has been minimized during the last three
years; and

(c) the funds utilised during the
last three years and targets fixed for the
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Eighth Five Year Plan, year and state-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAMESHWAR
THAKUR) : (a) At present, 627 blocks of
96 districts in 13 states of the country
are covered under Drought Prone Areas
Programme. Out of the total, 54 blocks
are in 7 districts of Bihar.

The number of districts and blocks
to be covered under the programme as
per the recommendation of the Techni-
. cal Committee on Drought Prone Areas
Programme (DPAP) and Desert Develop-
ment Programme (DDP), under the
Chairmanship of Pro. C.H. Hanumantha
Rao, Ex-Member Planning Commission,
has not been decided.

(b) There has not been any spe-
cific study to assess the impact of works
taken up during last three years under
DPAP on minimising adverse effects of
drought on crops and livestock. How-
ever, the Ministry of Rural Development
had commissioned an evaluation Study
on DPAP executed during Seventh Five

MAY 4, 1994
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Year Plan in the States of Oeissa,
Guarat and Rajasthan through JPS As-
sociates, New Delhi. The Evaluation
Report has held that the water table has
risen considerably because of soil and
moisture conservation works. The affor-
estation works has been classified from
very good to poor. Vegetative cover and
bio-mass generation has improved be-
cause of afforestation. Meanwhile, the
programme continues to lay stress on
planning & implementation on micro
watershed basis and execution of the
works in the three core sectors namely,
Land Resources Development, Water
Resources Development and Afforesta-
tion and Pasture Development, which
when taken-up in an integrated manner
are capable of producing the desired
impact in the long-run. ’

(c) Tentative allocation for the
Eighth Five Year Plan, including 50% as
States share in Rs. 1000 crores. Year-
wise and State-wise allocation is made
on the basis of funds approved annually
by the Planning commission and the
Ministry of Finance. Funds allocated and
utilised during last three year i.e. since
1991-92 to 1993-94, year-wise and
state-wise allocation made for 1994-95
are as given in Statement.
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Assistance to Gujarat

6121. SHRI HARIBHAI PATEL :
Will the Minister of PLANNING AND
. PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether the Government. of
Guijarat has requested for Central assis-
tance for economic development in the
State :

(b) it so, the details thereof; and

(c) the quantum ot Central assis-
tance given for the purpose so far ?

VAISAKHA 14, 1916 (SAKA)
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) to (c). The
entire annual plan outlay of a State is
meant for its economic development.
The annual plan outlay for Gujarat for
1994-95 is Rs. 2240 crores of which Rs.
260.50 crores is being provided as net
Central Assistance. The annual plan
outlay of the State was decided in the
Annual Plan discussions held between
the Deputy chairman, Planning Commis-
sion and the Chief Minister of Gujarat on
10th December, 1993. The details of
sector wise allocation of plan outlay for
1994-95 are given in the statement en-
closed.

STATEMENT

Approved outlay 1994-95 - Gujarat

(Rs,lakhs)

Major heads of Department

Approved Outiay

1. Agriculture & Allieq Activities
2. Rural Development

3. Special Area Programme

4. Irrigation & Flood Control

5. Energy

6. Industry & Minerals

7. Transport

8. Communication

9. Science & Technology

10. General Eco. Services

13330

8196

59683

49890
12597

10217

165

105

4367
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Major heads of Department

Approved Outlay

65382

11.  Sociai Services
12. General Services 68
TOTAL 224000

[Transiation)
Imbalanced Development

6122. SHRIMATI SARCJ DUBEY
: Will the Minister of PLANNING AND
FROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether there has been
imbalanced development of various parts
of the country;

(b) if so. the details thereof:

(c) whether the Government pro-
pose to chalk out any action pian to
ensure balanced development of all the
parts in the county: and

(d) it so, the details~ thereof ?
THE MINISTER OF STATE OF

THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI

GIRIDHAR GOMANGO) : (a) and (b).
Per capita Net State Domestic Product
varies across States as shown in the
statement attached.

(c) and (d). The responsibility for
development of a particular region rests
primarily with the State Government
concerned. In this the Central Govern-
ment helps the States through the
mechanism of transfer of resources un-
der a formula based Central assistance
which gives a higher weightage to the
States having lower per capita income.
Special Area Programmes and devolution
of non-Plan resources by the Finance
Commission. Plans for the development
of States are’ implemented by State
Governments. These Plans include
programmes for development of qgricul—
ture. industry, transport, energy, provision
of sociai infrastructure, namely heath.
education, etc. and programme: for alle-
viation of poverty.

STATEMENT

Per Capita Net State Domestic Product at Current Prices
(New Series)

SI.No. States

Estimates for 1991-92
(in Rupees)

1. Andhra Pradesh

5570
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SINo. States Estimates for 1991-92
(in Rupees)

2. Arunachal Pradesh 5551
3. Assam 4230
4. Bihar 2904
5. Delhi -,
6. Goa 8096
7. Gujarat 6425
8. Haryana 8690
9. Himachi Pradesh 5355
10. Jammu & Kashmir 4051
11. Karnataka 5555
12. Kerala 4618
13. Madhya Pradesh ) 4077
14, Maharashtra 8180
15. Manipur 4180
16. Meghalaya 4458
17. Mizoram —

18. ' Nagaland 5810
19. Orissa . 4068
20. Punjab 9643
21, Rajasthan 4361

22. Sikkim 5416
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SI.No. States Estimates for 1991-92
(in Rupees)

23. Tamil Nadu 50;/8

24. Tripurs —

25. Uttar pradesh 4012

26. West Bengal 5383 -

Note: 1. These figures are Quick estimates.

2. The table has been taken
from Economic Survey. 1993-94

Small and Cottage Industries

6123. SHRI MAHESH KANODIA
: Will the PRIME MINISTER be pleased
to state :

(a) whether development of small
and cottage industries in the country has
not taken place as expected;

(b) if so, the reasons therefor;

(c) the quantity of goods produced
by small and cottage industries during
the last three years and the number of
‘people got employment through them,
State-wise; and '

(d) the efforts being made by the
Government for development of these in-
dustries in various States and the funds
allocated for the purpose during the last
three years, state-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES

AND DEPARTMENT OF AGRO AND
RURAL INDUSTRYIES) (SHRI M.
ARUNACHALAM) : (a) The small scale
sector continued to maintain growth as
the number of SSI units is estimated to
have gone up from 20.82 lakh in 1991-
92 to 22.35 lakh in 1992-93 showing the
increase of 7.3%. During the same pe-
riod, production at 1990-91 prices have
gone up from Rs. 160000 crores in
1991-92 to Rs. 168960 crores in 1992-
93 registering a growth of 5.6%. Simi-
larly, employment in small scale sector
has gone up from 129.08 lakh persons
in 1991-92 to 134.06 lakh persons in
1992-93 showing a growth of 3.9%.

The khadi and village industries
sector has shown a rise in production
from Rs. 259279.37 lakhs in 1991-92 to
Rs. 287694.11 lakhs in 1992-93, regis-
tering a growth of 10.92%. In this sec-
tor employment have gone up from
50.11 lakh persons in 1991-92 to 52.42
lakh persons in 1992-93 a growth of
4.6%

(b) Does not arise.

(c) the state-wise information on
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- quantity of goods produced and employ-
ment in small scale sector coming un-
der the purview of Small Industry Devel-
opment Organisation"is not available for
the last three years. However, state-wise
information as per results of second All
India Census of Small Scale Industrial
Units conduced by the office of the
Development Commissioner (Small Scale
Industries) during 1989-91 for the refer-
ence year 1987-88 is given in statement
-1

The state-wise details on produc-
tion and employment of khadi and village
industries sector is given in statement-
Il and Il respectively.

(d) The government of India
through Small Industries Devélopment
Organisation i5 implementing a number
of plan schemes for the development
and promotion of small scale industries
across the country. These schemes are
: Tools rooms and Training centre, sub-
contracting exchanges, export promotion,
Prime Minister Rozgar Yojana, etc. Be-
sides, number of facilities are provided
by the Union Government to the small
scale industries under various schemes
of incentives, promotion and infrastruc-
ture support. Some of the main facilities

VAISAKHA 14, 1916 (SAKA)
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are :
(i) an excise exemption/concession
for Small Scale Industries with

turnover over Rs. 200 lakh.

(i) - Credit lending to Small Scale
Sector is given under priority sec-
tor lending by Bank.

(i) Term loans.

(iv) 4 Working capital loan upto Rs 2
lakhs at concessional rate of in-
terest.

(v) 836 items are reserved for exclu-
sive manufacture in the small
scale sector.

(vi) Price and purchase preference
is accorded to Small Scale Units
in  Government purchase
programmes.

(vii) Technology improvement sup-
port.

The state-wise funds allocated for
development of Village and small Indus-
tries sector is being collected.
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Production of Fireworks Items

6124. SHRI C. SHREENIVASAN :
Will the PRIME MINISTER be pleased to
state :

(a) the total value of fireworks
items manufactured in the country annu-
ally, particularly in Sivakasi Fire-works
Factories and exported;

(b) whether this industry is able to

VAISAKHA 14, 1916 (SAKA)
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export only 10% of the total demand
from foreign countries;

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
Almost the entire production of fire-works
in the country is confined in and around
Sivakasi. The Yearwise value of produc-
tion and exports are as follows :

Year value of production value of exports
(in crores) (Rs. in lakhs)
90-91 153 9.44
91-92 84 15.34
92-93 145 34.42
93-94 154 74.5

(b) No Sir. As against the Export
orders of 123 MT, orders worth 94 MT
have been executed upto 31.394 which
comes out to 76%.

(c) and (d). As per the Current
Exim Policy RE March, '94 export of
fireworks to all permissible destinations
can be made without any export
Licenisng formalities, subject, however,
to explosive AcVRules.

Rural Sanitation Programme
6125. SHRI S.M. LALJAN
BASHA : Will the PRIME MINISTER be

Pleased to state :

(a) the extent to which the rural

sanitation programmes have been suc-
cessful;

(b) whether there are any supervi-
sory bodies in the Ministry of Rural De-
velopment to assess such schemes; anda

(c) the manner in which the Gov-
ernment propose to ensure that such
schemes are properly implemented in
rural areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBhAI
PATEL): (a) Rural Sanitation Programme
is being successtully implementea n
some of the States. while it is gain:.
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momentum in a number of other States.
In the remaining few States/Union Ter-
ritories, the programme is still in its in-
fancy.

(b) No Sir. However, a small cell
is functioning in the Ministry of Rural De-
velopment for framing of overall policy
guidelines and monitoring of the scheme.
The supervision is exercised at the se-
nior departmental officers level.

(c) the following measures are
undertaken to ensure tnat such schemes
are propery implemented :-

(i)  Monitoring through monthly
progress reports, release proce-
dures and intersive inspections
and corrective follow up action.

(i)  Review and monitoring by com-
mittees, group of officers, Secrc-
taries, Commissioners etc.

(i)  Meeting at Delhi of Secretaries,
Chief Enginersto review progress
and secure feedback.

(iv) Rationalisation of unitcostofcon-
struction of individual household
sanitary latrines.

(v) #t has been decided to formulate
quidelines for involvementof Vol-
untary organisations and prepa-
ration of technical guidelines for
area specific modelsAechnical
options.

(vi) Review of Secretary and Minis-
ter levels in the Central Govt, and
Chief Secretary and Chief Minis-
ter in the States, wherever nec-
essary.
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District Industry Centres in
Mharashtra

6126. SHRI ANNA JOSHI : Will
the PRIME MINISTER be pleased to
state :

.(a) whether the Government have
set up district industry centres in
Mharashtra; : :

(b) if so, the detaiis thereof;

(c) the names of the districts
where such centres have not been set
up and the reasons therefor;, and

(d) the steps being taken by the
Government to set up such centres in
these districts ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (DE-
PARTMENT OF SMALL SCALE INDUS-
TRIES AND AGRO AND RURAL INDUS-
TRIES) (SHRI M. ARUNACHALAM) : (a)
to (c). As reported by the Government
of Mharashtra, 29 District Industry Cen-
tres covering 29 Districts have been set
up out of 31 districts. Detailed list of the
DIC in the districts is given in the state-
ment attached. The office of the Joint
Director of Industries (BMR) is perform-
ing the functions of DIC for districts of
Greater Bombay & Bombay suburban
District i.e. for the remaining two dis-
tricts.

(d) The scheme has been trans-
ferred to the State Government . It is
for the State Government to set up
District Industry Centres in districts
which does not have D.I.C.s at present.
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STATEMENT

SI. No. Name of the District
1. Ahmednagar
2. Aurangabad
3. Beed

.4. Buldhana
5. Bhandara
6. Chandrapur
7. Dhule

8. Jalgaon

9. Osmanabad
10. Nanded

1. Parbhani
12. Raigad

13. Ratnagiri
14. Wardha

- 15. Yavatmal
16. Akola

17. Amravati
18. Kolhapur
19. Nagapur
20. Nashik

21. Pune
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22. Sangli

23. Sat;ra

24. Solapur

25. Thane

26. Sindhudurg

27. Jalna

28. Gadchiroli

29. Latur
[Translation]

H.M.T. Watches

6127. DR. SAKSHIJI : Will the
PRIME MINISTER be pleased to state

(a) the total number of HM.T.
Watches manufactured and sold during
the last two years;

(b) whether the demand of these
watches has increased;

(c) if so, the percentage of in-
crease in their demand during the last
two years;

(d) whether the Government have
formulated any scheme to popularise
these watches; and

(e) if Aso, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT- OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
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TRY) (SHRIMATI KRISHNA SAHI) : (a)
The production and sales of HMT
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watches for the last two years are as
followes :-

Nos. in lakhs

1992-93 1993-94 (Estimated)
Production 57.68 32.54
Sales 54.52 24.65
(b) No. Sir. tal in each such undenaking;

(c) Does not arise, in view of an-
swer to (b) above.

(d) and (e). During the last 2 years
HMT has formulated various schemes
for consumers, retailers, Cantten Stores
Department and re-distibution stockists.
They have also introduced several new
ranges in the Quartz watches with ap-
propriate advertisement support to cater
to different segments.

[Enghish]

Public Sector undertakings in West
Bengal

6128. SHRIMATI. MALINI
BHATTACHARYA : Will the PRIME MIN-
ISTER be pleased to state :

(a) the details of sick Central Pub-
lic Sector Undertakings in West Bengal
which are suffering due to lack of work-
ing capital;

(b) the total deficit of working capi-

(c) whether the Government, as
promoters, are making any efforts to
arrange the working capital for each
such undertaking; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (DE-
PARTMENT OF INDUSTRIAL DEVEL-
OPMENT AND DEPARTMNET OF
HEAVY INDUSTRY) (SHRIMATI.
KRISHNA SAHI) : (a) to (d). On the
basis of performance upto 31.3.1993, 15
Central PSEs having their registered
Office in the State of West Bengal have
been indentified sick as per provision
contained in SICA 1985 as amended.
Name of these PSEs have been given
in the Statement attached. The sick
PSEs have been referred to BIFR for
formulation of revival/rehabilitation pack-
age. BIFR have registered them and
have appointed operating agency for
each PSE. The revival rehebilitation
package to be considered by BIFR in-
clude working capital requirement on the
assessment of which is enterprises spe-
cific.
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Statement .
" Name of Central Sick Public Sector Enterprises in West Bengal
1. Bengal Chemicals & Pharmaceuticals Ltd.
2‘. Smith Stanisue;t & Pharmaceuticals Ltd.
3. Bharat Precess & Mechanical Engineers Ltd.
4. Braithwaite & Co. Ltd.
5. ‘ Mining & Allied Machinery Corpn. Ltd.
>
6. Weighbird India Ltd.
7. Bharat Brakes & Valves Ltd.
8. Biecco Lawrise & Values Ltd
9. Cycle Corporation of India Ltd.
10. Bharat Ophthalmic Glass Ltd.
11. National Jute Manufacturers corpn. Ltd.
12. Tyre Corpn. of India Ltd.
13. National Instruments Ltd.
14. NTC(West Bengal) Ltd.
15. Bengal Immunity Ltd.
Investment by Foreign Companies (b) if so, details of such proposals

over 50 crores, the quantum of foreign

6129. SHRIMATI DIL KUMARI investment in each case, State/Union
BHANDARI : Will the PRIME MINISTER Territory-wise;

be pleased to state :

(c) whether the Government pro-

(a) whether some foreign compa- pose to ask Government of Sikkim to
'nies have made investment in the coun- prepare some development proposals in
try during the last two years; which foreign companies can invest; and
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"(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI. KRISHNA SAHI) : (a)
and (b). Yes, Sir. Details of proposals

MAY.4, 1994
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approved with foreign investment of over
Rs. 50 crores from foreign companies in
the country during the years 1992 and
1993 are given in the attached state-
ment. State/Union Territory-wise details
are not maintained.

(c) and (d). No such proposal is
under consideration of my Ministry.
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Central Investment in Gujarat

6130. SHRI KASHIRAM RANA :
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether there is a decline in
Central investment in Gujarat State dur-
ing the year 1992-93 as compared to
1990-91;

(b) if so, the reasons thetefor;

(c) the ratio of Central investment
in the State during the last three years;
and

(d) the remedial steps proposed to
be taken by the Government to increase
the Central investment in the State ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) to (c). the
Central plan investment is made for the
country as a whole keeping the national
pri rities 1n view. It is neither planned
nor accounted State-wise.

(d) Keeping in view the priorities’

laid down for the Eighth Plan, the pro-
posal of Government of Gujarat in this
regard, as and when, received will be
considered on merits and the priorities of
the state.

Out of Turn allotment of Govern-
ment Accommodation.
6131. SHRI RAM NIHOR RAI :
SHRI GABHAJI MANGAJI
THAKORE :

Will the Minister of URBAN DE-
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VELOPMENT be pfeased to state

(a) the Criteria fixed for allotment
of out-of turn allotment of Government
accommodation to the Government em-
ployees;

(b) whether there is any percent-
age fixed for such allotments;

(c) the number of out-of-tum allot-
ment of Government accommodation
sanctioned during the last three years,
type-wise;

(d) the number of Government
accommodation out of this sanctioned to
SC/ST employees, type-wise;

(e) whether the reservation policy
is observed at the time of such sanction;

(f) it so, the details thereof: and
(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
9SHRI PK. THUNGON) : (a) Details are
given in the statement-

(b) Endeavor is made to generally
restrict out of turn allotment to 20% of
total number of vacancies.

(c) Details are given in the state-
ment-Ii

(d) No separate data is main-
tained.

(e) to (g). The out-of-turn allot-
ments are made in relaxation of rules by
the competent authority and as such the
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question of observation of reservation
policy does not arise.

Statement-|

The out of turn allotment of Gov-
ernment accommodation may be sanc-
tioned on the following groups :

The personal staff of the
Ministers, Judges of the Su-
preme Court, Members of the
Planning Commission.

The wards of retiring/de-

VAISAKHA 14, 1916 (SAKA)

Written Answers 242

ceased Government employ-
ees.

On medical grounds such as
T.B., Cancer and heart prob-
lem and to the physically
handicapped employees.

To the key personnel of the
P.M.’s Office.

The competent authority may
sanction out of turn allotment on com-
passionate grounds in relaxation of

rules.

Statement-Il

The number of out-of-turn allotments made during 1991, 1992 and 1992.

type-wise :
Types 1991 1992 1993
A 297 290 203
B 825 1078 1002
C 262 471 417
D 213 267 244
D.ll 74 101 101
D.l 29 22 30
c. 19 26 55

Nehru Rozgar Yojana

6132. SHRI BIR SINGH MAHATO
: Will the Minister of URBAN DEVELOP-
MENT be pleased to the state :

(a) the amount released under the

Neharu Rozgar Yojana dunng the each
of last three years, State-wise: and

(b) the number of beneficaries
assisted under the Yojana during *he
said period, State-wise ?
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THE MINISTER OF STATE IN THE is given in the enclosed statement-I.
MINISTRY OF URBAN DEVELOPMENT '
(SHRI PK. THUNGON) : (a) Information (b) Information is given in thé en-
closed statement-Il.
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Height of Buildings

' 6133. DR. KARTIKESWAR
PATRA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Government of
National Capital Territory of Delhi has
submitted any proposal to the Union
Government to allow additions in the
existing permissible height of buildings in
Delhi;

(b) if so, the details thereof; and

(c) the reactien of the Union Gov-
ernment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES)
(SHRI P. K. THUNGON) : (a) The Cen-
tral Government has not received any
proposal to allow additions above the
previous existing permissible height of
buildings in Delhi.

(b) and (c). Question does not
arise.

Compulsory Military Training

6134. SHRI PARASRAM
BHARDWAJ : Will the PRIME MINISTER
be pleased to state :

(a) whether there is any proposal
under the consideration of the Govern-
ment for compulsory military training for
eligible youths in the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-

VAISAKHA 14, 1916 (SAKA)
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TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN: (a) No, Sir.

(b) Does not arise.
[Translation]

Small Scale Industries in Uttar
Pradesh

6135. DR. LAL BAHADUR
RAWAL : Wil the PRIME MINISTER be
pleased to state :

(a) whether the Government have
conducted any survey on the functioning
of small scale units in Uttar Pradesh:

(b) if so, the details thereof:

(c) whether a large number of
small scale units in the State have been
closed during the last two years;

(d) if so, the details thereof; and

(e) whether the Government pro-
pose to restart production in these
closed units ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPART-
MENT OF SMALL SCALE AND AGRO
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM.): (a) Yes Sir. Office of
the Development Commissioner (SSI)‘
during 1989-91 conducted 2nd All India
Census of Small Scale Industrial Units
falling under the purview of Small Scale
Development Organisation (SIDO) and
registered with various State/UT Director-
ate of Industries upto 31.3.1988 includ-
ing the State of Uttar Pradesh and have
collected detailed information at State/
District/Product level from 5.82 lakh
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working units. The reference year for the
survey was 1987-88. State-wise reports
including for the State of Uttar Pradesh
have been brought out.

(b) The details of the findings of
the Second All India Census of Small
. Scale registered units for the State of
Uttar Pradesh are given in the statement
attached.

(c) and (d). Any specific st_udy to
find out ‘the number of units found

MAY 4, 1994
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closed in uttar Pradesh during the last
tow years have not been conductéd.
However, the results of the Second All
India Census of SSI Units revealed that
41,150 units were found closed or un-
traceable over a span of 15 years i.e.
during 1.1.1973 to 31.3.1988 for various
reasons.

{e) There is no proposal for the
Government to Start production in closed
units. However, the entrepreneurs in
these closed units can seek assistance
from Banks for revival.
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Housing Problem
6136. SHRI RAM KRIPAL VADAV
: Will the Minister of URBAN DEVELOP-
MENT be pleased to state :
(a) whether HUDCO has formu-
lated any scheme to solve the’ housing
problem in the cities of Bihar; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT

AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) and (b).
HUDCO does not formulate and execute
housing schemes directly, but, provides
a loan assistance to the State agencies,
cooperatives, etc. for execution of hous-
ing and urban development projects.

HUDCO, since its inception in 1970
and as on 31.3.1994, has sanctioned
139 projects to various agencies in Bihar
with loan assistance of Rs. 174 crores.
These projects, on completion, will pro-
vide 1,75,351 residential units, 3,699
non-residential buildings and 5868 devel-
oped plots in the State of Bihar. These
projects include 2 schemes for urban in-
frastructure.

Growth Centre in Darbhanga

6137. SHRI
ASHRAF FATMI : Will the PRIME MIN-
ISTER be pleased to state :

(a) whether the Government have
since received and reviewed the report

of the growth centre at Darbhanaga;

(b) if so, the details thereof; and

MAY 4, 1994
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(c) the amount released by the
Union Government and the data on
which it was released ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY (SHRIMATI KRISHNA SAHI) : (a)
to (c). The State Government of Bihar
has submitted revised financial projec-
tions for growth centre project at
Darbhanga. These are under appraisal
with the Lead Agency. Central assistance
is released after approval of the project
reports.

[English]
" Tarapur Nuclear Reactor

6138. SHRI GEORGE
FERNANDES : Will the PRIME MINIS-
TER be pleased to state :

(a) whether USA and India have
worked out all the issues relating to the
Tarapur reactor controversy;

(b) if so, whether the controversy
has been solved to the mutual satisfac-
tion of both the parties; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY. (SHRI
BHUVNESH CHATURVEDI) : (a) to (c).
The 30 years period Bilateral Coopera-
tion Agreement with the Government of
USA for setting up Tarapur Atomic



265 Written Answers

waer Station (TAPS) expired on
24.10.1993. With the expire of this
agreement the rights and obligations of
both the parties have also expired. the
Government made a voluntary offer to
the International Atomic Energy Agency
(IAEA) for application of safeguards on
the nuclear material in TAPS. Accord-
ingly, a bilateral Safeguards Agreement
with the IAEA came into effect on
1.3.1994.

Development of Towns
KUMARI FRIDA TOPNO :.

DR. AMRITLAL KALIDAS
PATEL :

6139.

Will the Minister of URBAN DE-
VELOPMENT be pleased to state :

(a) Whether the Governments of
Orissa and Guijarat have submitted any
proposal for the development of towns
with the World Bank/foreign assistance;
and

(b) it so, the details thereof, town-
wise ?

THE MINFSTER OF STATE IN
THE MINISTRY OF URBAN DEVELOP-
MENT AND MINISTER OF STATE IN
THE MINISTRY OF WATER RE-
SOURCES (SHRI.P. K. THUNGON) : (a)
A proposal has been received from the
Government of Orissa for Urban Devel-
opment Project with World Bank assis-
tance. A World Bank aided Urban Devel-
opment Project (GUDP-I) is already un-
der implementation in Gujarat. A second
project proposal sent by the Government
of Gujarat for urban Development on
20.1.1994 (GUDP-II) is at preliminary
stage.
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(b) The details are as in the State-
ment enclosed.

Statement

PROPOSED ORISSA URBAN DEVEL-
OPMENT PROJECT :

Proposed Towns :

1. Cuttack

2. Bhubaneshwar
3. Puri

4. Rourkela

5. Sambalpur

6. Paradip

7. Behampur

8.  Talcher/Angul
9. Balasore

10. Dhenkanal.

Proposed project Components :

Municipal Urban Development
Fund, Technical Assistance, Traffic and
Transport, Slum Improvement, Sheilter,
sites and Services. Upgradation of Sites,
Guided Development. Price Contingen-

‘cies.

Requirement of Funds as per State
Govt. Rs. 437.80 crores
Project Report

Stage of Proposal : In the midst of
World Bank Pre-Appraisal pro.
cess.
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GUJARAT URBAN DEVELOP-
MENT PROJECT-|

Towns included :

t. Ahemdabad

2.  Surat
3. Vadodara

4. Rajkot
5. Jamnagar
6. Anand

7.  Bhavnagar

Project Components :

Solid Waste Management, Priority
Infrastructure, East Ahemedabad (Water
Supply & Sewerage). Low Cost Sanita-
tion, Slum Upgradation, Area Develop-
ment, Institutional. Strengthening, Gujarat
Water Supply & Sewerage Board, New
Investment in Left Out Works.

Project Cost : Rs. 176.98 crores.

. GUJRAT URBAN DEVELOPMENT
PROJECT-Il *

The proposal is at the preliminary
stage of examination. The proposed cost

of the Project is Rs. 794 crores.

The cities proposed to be covered

include Amhedabad. Surat, Vadodara, -

Rajkot, Jamnagar and Bhavnagar.

Proposed Project Components/
Objectives :
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Tﬁe most immediate objectives of
the project are :

(i) to reduce the serious defi-
cits in Urban water Supply,
Sewerage and Storm
draiﬁage.

(i) to increase the coverage
of areas under Water Sup-
ply. sewerage and Sanita- -
tion.

(i) 100% coverage of Slum
population under Water
Supply, Sewerage and
Sanitation, Low Cost Sani-
tation.

(iv) maximum coverage of ur-
ban poors under civic ser-
vices.

(v) reduce health hazards and
improve overall public
health and provide com-
forts to citizens.

(vi) introduction of full cost re-

covery from beneficiaries.

(vii) strengthening adrinistra-
tion, planning, financial
management, overall effi-
ciency in engineering
works within local bodies/
Governments.

Lok Adalats

6140. SHRI MANIKRAQO HODLYA
GAVIT : Will the PRIME MINISTER be
pleased to state : -

(d) whether any in-depth study had
been undertaken by the Government to
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assess the impact of the experiment of
the Lok Adalats on the overall judicial
system of the country;.

(b) Uf so, the detail§ thereof and
the conclusions arrived at; and

(c) if not, whether such a study is
likely to be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) to (c). No in-depth
study has been undertaken. However,
the impact of the Legal Aid Schemes for
the poor is continuously reviewed by the
Legal Aid Schemes for the poor is con-
tinuously reviewed by the Committee for
Implementing Legal Aid Schemes on the
basis of Inflow of Iinformation from the
State Governments and Union Territories.
The number of cases settled at the Lok
Adalats certainly helps in reducing the
pendency of cases. Lok Adalats play a
complementary role to the existing judi-
cial system.

Chairman of Public Enterprises
Selection Board

6141, SHRI AJOY
MUKHOPADYAY : Will the PRIME MIN-
ISTER be pleased to state :

(a) whether the Government are
‘aware that the post of Chairman of
Public Enterprises Selection Board has
been lying vacant for a long time;

(b) if so, the reasons thereof; and
(c) the measures taken or pro-

posed to be taken for filing up all the
vacancies of the Board ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI. MARGARET ALVA) : (a)
Yes, Sir. The post of Chairman, Public
Enterprises Selection Board has been
lying vacant from 1.11. 1993.

(b) and (c). Action is being taken
to fill up the vacant post of Chairman of
the Board. i

German Investment

6142.' DR. K.V.R. CHOWDARY :
Will the PRIME MINISTER be pleased to
state : . . .

(a) whether the Government have
urged the industrial, commercial and fi-
nancial establishments of Germany to

- invest in Indian Industries;

(b) if so, the details thereof;

(c) whether the response from the
Germany has been encouraging; and

(d) if so, the facilities created by
the Government to attract German in-
vestments in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMAT! KRISHNA SAHI): (a)
and (b). During the Xith Session of the
Indo-FRG Joint Commission for
industrial and Economic Cooperation,
held in New Delli on 6th and 7th April,
1994 the Indian-side suggested that
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Germany should take advantage of
the new opportunities offered by India for
additional projects in the areas of Com-
puter Software, Casting and forging,
industrial chemicals, drugs, machine
tools. textile machinery and leather
goods.

(c) and (d). There is a positive
development of Cooperation between the
German and Indian Companies.

Investment approved by the Gov-
ernment of India during 1993 was Rs.
1759.3 million as against Rs. 862.7 mil-
lion in 1992 and Rs. 418.0 million In
1991.

In addition to the NEw Industrial

Licensing policy. Indo-German Koint,

Commission, . Indo-German Fast Track
mechanism. Indo-German Consultative
Group and Exchange of visits at Indus-
try as well as at Government level are
some of the measures taken, to attract
greater flow of German Investment into
Inida.

[Translation)

Rural Development Programme in
Uttar Pradesh

6143. DR. PR. GANGWAR : Will
the PRIME MINISTER be pleased to
State

(a) whether any Committee has
been constituted by the Union Govern-
ment to properly monitor and utilisation
of amount allocated under the Rural De-
velopment Programme for Uttar Pradesh;
and

(b) if so, the action taken so far
by this Committee ?
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THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) No, Sir.

(b) Does not arise.

[English)
identification of backward Areas

6144. DR. ASIM BALA : Will the
PRIME MINISTER be pleased to state :

(a) whether backward areas have
been identified in the rural India;

(b). if so. the details thereof; and

(c) the plan of action for invest-
ment in those areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL) : (a) to (c). Yes Sir. 120 back-
ward districts have been identified in
various States where there is concentra-
tion of uhemployment and under employ-
ment. For the purpose of identificadon of
backward districts, 50% weightage Is
given to SC/ST population and 50% to
the inverse of Agricultural labour produc-
tivity. In these 120 backward districts.
the intensified Jawahar Rozgahar
Yojanan (JRY) is being implemented. A
list of 120 backward districts is given in
the statement attached.

During 1993-4, Central assistance
amounting to Rs. 68830 lakh has been
released for implementing intensified JRY
in these backward districts.
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Andhra Pradesh

1. Adilabad
2. ‘ Mahbubnagar
3. Warangal
4. Khammam
5. E. GGodavari
6. Nalgonda
7. Prakasam
8. Annantapur
9. Kurnool
Bihar
10. Palamu
1. W. Singhbhum
12. Gumla
13. Ranchi
14. Dumka
15. Gaya

16. Hazaribagh

17. Sahibganj

18. Gardish

19. Girdih

Karnataka

41. Gulbarga
4. Kolar

43. Dharwar
44. Bijapur

45. Tumkur

46. Chitraduiga
47. Bellary

48. Bidar

Madhya Pradesh

49. Baster
50. Bilaspur
51 Jhabua
52. W. Nimar
53. . Surguja
54. Raipur
55. Mandlé
56. Raigarh
57. Dhar

58. Shahdol
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20. Saharsa

21. Munger

22. Vasishali

23. Muzaffarpur

24. Dharbhanga

25. Supul
26. Chapra
27. Jamui
28. Godda

29. Madhepura
30. Bhagalpur
31. Bhabhua

32. Nawada

Guijarat

33. Panchmahal
34. Valsad

35. Surat

36. Vadodara
37. Amreh

38. Surendranagar

59. Seoni

60. Sidhi

61. E. Nimar
62. Jabalpur

63. Betul

64. Rajnandgaon
65. Durg
Maharashtra

66. Dhule

67. Nasik

68. Thane

69. Yavatamul
70. Amravati

71. Nanded

72. Bhandara
73. Chandrapur
74. Buldana

75. Akola

76. Pune

77. ' Ahmednagar

78. Sangli
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Jammu & Kashmir

39. Doda
40. Udhampur
Orissa
82. Koraput

' 83. Mayurbhanj
84. Cut'tack
85. Sambalpur
86.  Sundergarh
87. Kalahandi
88. Keonjhar
89. Ganjam
90. Phulban
112.  Almora
113. Banda
114.  Babhraich
Rajasthan
91. Udaipur
92. Banaswara
93. Dungarpur
94. Sawai Madhopur
95. “Ajmer

79.

80.

81.

Solapur

Beed

Aurangabad

Uttar Pradesh

103.

104.

105.

106.

107.

108.

109.

110.

11,

12,
113.

114.

Allahabad
Sitapur )
Ghazipur
Haddoi
Sonbhadra
Balia
Mirz.apur
Pithoragarh
Paur Garhwal
Almora

_Banda

Bahraich

West Bengal

115.
116_..
17.
118.

119.

Medinipur
Kooch Bihar
Bardhaman -
Bankura

Purulia
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Tamil Nadu

97. South Arcot

98. Changelpattu

99. Thanjavyur

100. Dharmapurni

101, Cludambarangar

102. Ramanathapuram

120. Birbhum

Extenstion to Retiring Government
Officials

6145. SHRI RAMESH
CHENNITHALA . Will the PRIME MIN-
ISTER be pleased to state :

(a) the grounas on which the Gov-
ernment give extengion in service to em-
ployees beyond the date of superannua-
tion: and

(b) the number of officers in Class
| category given such extension of ser-
vices during 1993-94, with Department-
wise break-up thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS
(SHRIMATI. MARGARET ALVA) : (a)
According to the existing instructions
extension in service bheyond the age
superannuation should be resorted to
rarely and in exceptional circumstances
purely in public interest. In addition one
of the tollowing conditions siould be

satisfied

(1) that other ofticers are not npe
enough to take over the job: or

(i) that the retiring officer 1s of
Outstanding ment.

(b) This intormation is not being
monitored centrally.

Manpower Planning and Employ-
ment Councils

6146. SHRI BAPU HARI
CHAURE : Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state :

(a) whether the District Manpower
Planning and Employment Councils have
been set up in all the districts of the
country:

(b)y f not. the names of the dis-
tricts in which these councils have not
been set up so far; and

(c) the progress made by such
Councils so far in achieving their objec-
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tives 7

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
. PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) to (c) The
setting up of District Manpower Planning
and Employment Generation Councils,
for which a suggestion was made in the
Sixth Plan document is the responsibil-
ity of the State/UT Governments. Since
it is not a Central sector/Centrally Spon-
sored Scheme. there 1 no system of
obtaining regular intormation on this
subject from the State UT Governments.

[Transiation]

Assistance to Maharashtra
6147. SHRIVILASRAO NAGNATH-
RAO GUNDEWAR :
"SHRI MANIKRAO HODLYA
GAVIT :
Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether the Maharashtra Gov-
ernment has made any request 1o the
Union Government to increase the Cen-
tral assistance for its schemes during
the current financial year;

(b) if so, the details thereof; and

(c) the reaction of the Union Gov-
ernment thereto ?

) THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO : (a) No, Sir.
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(b) and (c). Do not arise.

Funds to Madhya Pradesh for Small
Scale industries

6148. SHRI KHELAN RAM
JANGDE : Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state : ’

(a) whether there 1s any proposal
tor more allocation of funds to Madhya
Pradesh to develop srnall scale indus-
tries in that State;

(b) It so, the details thereof; and

(cj the amount allocated for the
Purpose during the Eighth Five Year

Plan vis-a-vis Seventh Five Year Plan ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
There is no specific proposal from the
State Government of Madhya Pradesh
for allocation of more funds for develop-
ment of small scale industries.

(c) The Eighth Plan approved cut-
lay for vilage and small scale indusiries
sector of Madhya.Pradesh is Rs. 105.87
crores as against the Seventh Plan’s
outlay of Rs. 108,69 crores.

[English]

Sale of Price Controlled Drugs

6149. SHRI PRAKASH V. PATIL :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :
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(a) whether a number of compa-
nies are selling price controiled drugs as
higher prices than the notified prices or
prices fixed by the Government;

(b) if so, the names of these com-
panies, their products; and

(c) the fixed price or notified price
of each drug and the price being
charged by each company ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT  (SHRI EDUARDO
FALEIRO) : (a) to (c). Prices of speci-
fied drugs and formulations thereof are
regulated in accordance with the provi-
sions of the Drugs (Prices Controh)
Order. 1987 issued under Section 3 of
the Essential Commodities Act, 1955.
Any contravention of the provisions are
liable for punishment in accordance with
the provisions of the Essential Commodi-
ties Act. To the extent information is
available. the State Drug controller of
Maharashtra has filed cases against nine
traders and manufacturers in the Courts
and State Drug Controller, Gujarat has
initiated action against three units on
account of overcharging.

Induction of Agni
SHRI VIJAY

PATIL :
SHRI R. ANBARASU :

6150. NAVAL

Will the PRIME MINISTER be

MAY 4, 1994

Written Answers = 284

pleased to state :

(a) the main specifications of the
‘Agni’ Missile and the expenditure in-
curred thereon so far;

(b) whether the Government pro-
pose to induct it in the Army;

(c) if so, the details thereof and
the time by which a final decision in this
regard is likely to be taken; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) AGNI is not a
missile system. It is a technology dem-
onstration vehicle to establish
manoeuvrable trajectory, re-entry and
quidance technologies. About Rs. 55
crores have been spent on this project.

(b) to (d). Government are exam-
ining the situation consequent to the
successful test fiight of Agni.

Assistance to Kerala

6151. SHRI  THAYIL JOHN
ANJALOSE : Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state :

(a) whether the Government of
Kerala has requested the Union Govern-
ment for increase in Central assistance
for its projects during the current finan-
cial year; '

(b) if so, the details thereof; and
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(c) the reaction of the Union Gov-
_ernment thereto ?

. THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) No, Sir.

(b) and (c). Do not arise.
Sale of Outdated Equipments

6152. SHRI SRIKANTA JENA :
SHRI NITISH KUMAR :

Will the PRIME MINISTER be
pleased to State :

(a) whether the Government have
invited global tenders to dispose of dis-
carded Air Force equipments;

(b) if so, the details thereof;

(c) whether certain items and
equipments listed for sale through un-
used yet sensitive and disposal of which
is likely to entail violation of policy. re-
garding export of missile technology; and

(d) if so, the reasons for selling of
such equipments ? :

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Yes, Sir.

(b) to (d). Only surplus, unservice-
able and obsolete Air Force equipments
are offered for disposal. Disposal is only
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through the Special Surplus stores Dis-
posal Committee set up by the Ministry °
of Defence. The missiles which have
been offered for disposal are obsolete
with out-dated technology. All sales of
such Defence equipment to other coun-
tries is regulated as per laid down policy
of the Government.

CBIl Enguiry into Supply of Sub-
standard Grease

6153. SHRI JAGAT VIR SINGH
DRONA : Will the PRIME MINISTER be
pleased to state :

(a) whether M/s Krishna Grease
Manufacturing Company, Calcutta, had
supplied a huge quantity of substandard
grease SG-240 and LG-280 to Ministry
of Defence in 1988 and the matter was
referred to CBI;

(b) if so, whether CBl has since

- finalised the enquiry and submitted the

report;
(c) if so, the details thereof, and
(d) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) and (b). Yes, Sir.

(c) and (d). CBI has submitted a
charge sheet for prosecution of eight .
officials working in the Directorate Gen-
eral of Quality Assurance and three in
the Directorate General of Supplies and
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Disposals.
Privatisation of BHEL

6154. SHRI DHARMANNA
MONDAYYA SADUL : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are
considering partial Privatisation of BHEL
toc make it nationally and internationaily
competitive:

(b) if so, the details thereot; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAH!) : (a)
There is no proposal at present for
Privatisation ot BHEL.

(b) Does not arise.

{c) BHEL is competitive both at
home and also internationally.

HUDCO Assistance to Private
Builders

6155. SHRI GURUDAS KAMAT :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Housing and Urban
Development Corporation (HUDCO) pro-
poses to finance private builders; and

(b) if so. the details thereof ?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) and (b).
Private builders are eligible for project-
linked loan assistance from HUDCO for
housing projects for the benefit of gen-
eral public, subject to various conditions
as per HUDCO guidelines. HUDCO will
finance upto 50% of the total estimated
cost, inciuding cost of iand development
and building construction, but excluding
capitalised interest on investment, super-
vision charges, etc. The total loan per
dwelling unit shouid not exceed Rs. 2
lakhs. HUDCO's loan is given at 18.5%
(gross) rate of interest for house con-
struction and 19.5% (grcss) rate of in-
terest ior land acquisition. The entire
loan has to be repaid within 5 years
from the date of release of first install-
ment.

Foetus Transplantation Centre

6156. SHRI SURAJBHANU
SOLANKI : Will the PRIME MINISTER
be pleased to state :

(a) whether the Government of
Madhya Pradesh has sent any proposal
to seek tinancial assistance for setting
up of Foetus Transplantation Centre in
Veterinary College, Anjora (Durg); and

(b) if so, the stage at which the
proposal stands at present ?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
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ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI ) : (a) and
(b). Yes Sir, the proposal received from
the State Government of Madhya
Pradesh tor establishing embryo transter
Centre i1s under peer review.

Schemes for Rural Development

6157. SHRI PROBIN DEKA : Will
the PRIME MINISTER be pieased to
state :

{a) the funds allocated to the State
of Assam for implementing rural employ-
ment, rural water supply and sanitation
and special programmes for rurai devel-
opment during the last three years:

(b) whether the Government have
completed the 1eview of those
programmes during the said period.
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(c) If so. outcome thereof: and

(d) the steps being taken by thz
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELCPMENT
(DEPARTMENT CF RURAL DEVELOP-
MENT) (SHRI UTTAMBHA!I HARJIBHA!
PATEL): (a) The funds allocated and
utilised by the State of Assam for imple-
menting major Rural Development
Programmes viz. (11 Jawahar Rozgar
Yojana (JRY) including special
Programme of Employment Assurance
Scheme (ESAj () Rural Water Supply
and Santation and (i) Integrated Rural
Development Programme (IRDP) during
the last three vears are as follows

Programme 1991-92 1992-93 1993-94

Alloca- Urihsa- Ailoca- Urilisa- Alloca- Utilis-

tion tion tion tron ton ton
JRY 511459 5000.44 6420.76  4034.49 8104.85 7911.31
ESA (Scheme commenced in 1993-94) 2587.50 963.09
RWS. 1370.00 1762.00 1370.00 700.00 1370.00 1811.96
Sanitation 7113 0.00 38.25 0.00 '57.47 783
IRDP 1414.06 1587.04 1332.00 1584.46 2770.00 1844.78
(Upto
Feb.94:

(") Programmes could not be a proved by Central Govt.

~

*") Releases were made on 30th March. 1993.



291 Written Answers

(b) to (d). Yes, the above
programmes are reviewed from time to
time through periodical reports, Meeting/
workshops of state/Central officials, field
visits by area officers and concurrent
evalution studies. Based on the findings
of the review reports, necessary correc-
tive measures are taken up to improve
the implementation of these
programmes.

[Transiation)
Bhopal Gas Victims
6158. SHRI PHOOL CHAND
VERMA : Will the Minister of CHEMI-

CALS AND FERTILIZERS be pleased to
state :

(a) the total relief given to the
Bhopal gas victims so far:
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(b) the progress made in the
implementation of various schemes for
rehabilitation of these victims: and

(c) the details of the schemes
initiated by the Government of
Madhya Pradesh and approved by the
Union Government during the last six
months ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DE-
VELOPMENT  (SHRI EDUARDO
FALEIRO) : (a) About Rs. 656 crores.

(b) The progress of expenditure on
the various rehabilitation schemes as on
28.2.94 under the Action Plan is as fol-
lows :-

Medical Rehabilitation

Economic Rehabilitation

Social Rehabilitation

- Rs. 39.52 crores.
- Rs. 8.69 crores.

- Rs. 24.87 crores.

Environmental Rehabilitation - Rs. 18.08 crores.
Miscellaneous - Rs. 4.94 crores.
[English]

(c) No new schemes for the reha-
bilitation of the Bhopal Gas victims have

been approved by the Union Govern-

ment during the last six months.

Judicial Transfer Policy

6159. SHRIMATI VASUNDHARA
RAJE : Will the PRIME MINISTER be
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pleased to state :

(a) whether there is a need to
review the present policy of judicial
transfer;

(b) whether the present policy is
likely to be proved counter productive;
and

(c) if so, the steps taken to review
the policy ?

- THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) and (b). No, Sir.

(c) Does not arise.
[Translation)
Promotion of A.Es. in DDA.

6160. SHRI® GAYA PRASAD
KORI : Will the Minister of URBAN DE-
VELOPMENT be pleased to refer to the
reply given on February 23, 1994 to
USQ No. 317 and state :

(a) whether the chart shown by
D.D.A. 11 officers from the general cat-
egory in 1991, 7 officers from the SC
and 2 from ST categories in 1992, 6
from SC and 1 from ST category in
1993 were promoted which means that
a total of only 27 officers were pro-
moted; and

_{b) if so, the places at which the
remaining 5 persons were promoted as
Executive Engineers ?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) and (b). In
the reply given on February 23, 1994
to USQ No. 317 the number of Assis-
tant Engineers (Civil) promoted under
the roaster system in the DDA during
the last 3 years i.e. 1991, 1992 and
1993 was shown as 32. The detailed
position was shown as under :-

Year Gen. S.C. S.T.
1991 1 — —
1992 07 02 —
1993 06 01 —
24 03 —

D.D.A. has reported that the de-
tails of 5 other Assistant Engineers (Civil)
of General Category promoted during
1991 was. however. not shown as or-
ders of promotion of these Assistant
Englinners (Civil) to the post of Execu-
tive Engineers (Civil) was issued in 1991
against the vacancies of 1987 based on
review D.P.C. held on 16.4.1991.

Central Fuel Research Institute,
Dhanbad

6161. PROF. RITA VERMA : Wil
the PRIME MINISTER be pleased to
state :

(a) the extent to which the objec-
tives of the Central Fuel Research Insti-
tute, Dhanbad have been achieved: and
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(b) the details of achievements of
the above Institute during the last three
years, particularly in the field of the re-
search work carried out regarding the
coal mines of B.C.C Limited ?

THE MINISTER OF STATE IN
THE PRIME MINISTER'S OFFICE AND
MINISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRI
BHUVNESH CHATURVEDI) : (a) The
Central Fuel Research Institute (CFRI)
has been continuously working to fulfil
its mandate and objectives.

_{b) The significant achievements of
CFRI with respect to Bharat Coking
Coal Ltd. (BCCL) Coal mines during the
last three years are :-

(i) identification of Low ash prime
coking coal parabatpur and Gouri Blocks
and in upper seams of Monidih in
Jharia Coalfied and good quality high
volatile medium coking coal in Kalyanpur
area (Mohjda) Jharia coal fields.

(ii) Washing of 1200 tonnes of
coking coals in Pilot Plants and carry
out trials to use the product in the
ovens at the Bokaro Steel Plant. This
has established that the cleans obtained
from such coals can provide quality
coke as good in property as that ob-
tained from blends in which imported
coals are used.

(iii) Production of coke by carbon-
ization in CFRL design improved bee-
hive coke ovens (Kumbraj) from 200
tonnes of low volatile coals of Muradih
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Colliery.

‘ (iv) Beneficiation and carbonization
studies on Jeenagora coals.

(v) Improvement of floatation circuit
of Chasnala Washery.

(vi) Testing ot slurry tor the pro-
posed froth floatation plant at Patherdih
washery.

(vii) Load test of 10 tph oil-agglom-
eration plant at patherdih washery.

(viil) Development and demonstra-
tion of an Inert Gas Generator for com-
bating raging mine fires.

[English)
Newsprint Factory at Velloor

6162. SHRIMATI SUSEELA
GOPALAN : Will the PRIME MINISTER
be pleased to state :

(a) whether the newsprint factory
at Velloor is in crisis due to the huge
stock of accummulated newsprint: and

(b} if so. the remedial steps taken
to dispose of this stock ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
and (b). The newsprint ‘factory at
Mavellor had a stock of 5595 MT ot
newsprint as on 31.3.94. This had re-
sulted in financial strain on the company.
The company is giving discount and
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credit to-newsprint users to reduce their

stocks.

Legislation Council Bill, 1990

6163. SHRI DATTATRAYA
BANDARU : Will the PRIME MINISTER
be pleased to state :

(a) whether the Legislative Coun-
cii Bill, 1990 for creation of Andhra
‘Pradesh Legislative Council as passed
by the Rajya Sabha is yet to be consid-
ered by Lok Sabha:

(b) if so. the reasons for the de-
lay in introducing the Bill in the Lok
Sabha; and

(c) the number of bills for creation
of State Legislative Councils, pending for
consideration by the Lok Sabha ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) and (b). The Legisla-
tive Council Bill, 1990 had lapsed with
the dissolution of the Ninth Lok Sabha.
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Categorisation of Cities

6164. SHRI V.
SOBHANADREESWARA RAO VADDE :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the Critggia followed in
categorising big cities as ‘A" and'B’ class:

(b) the cities which have been in-
cluding in the above categories during
1991-92, 1992-93 and 1993-94;

(c) whether the Government pro-
vided financial assistance to the States
for the development of the cities of ‘A’
class:

(d) if so, the details thereof, city-
wise;

(e) whether the Government pro-
pose to bring more cities under the
categories ‘A’ and 'B’ class; and

(f) if so, the details thereof ?

THE MINISTER IN THE MINISTRY
OF URBAN DEVELOPMENT AND MIN-
ISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI P. K.
THUNGON):  (a) and (b). The Census
document 1991 classifies the towns by
size class of towns. The urban units
have been categorised into the six popu-
lation size. class of towns as under :-

(c) Nil.

Size Class Population No. of Towns
1 1,00,000 & above 300
1 50,000 - 99,999 345
1 20,000 - 49,999 947

v 10,000 - 19,999

1167
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v 5,000 - 9,999 740
Vi Less than 5,000 197
3696

Urban agglomerations with a popu-
lation ot 10 lakhs anda above are reterred
to as Metropolitan Cities.

(c) and (d). Urban Development s
a State subject and the Planning Com-
mission requires that all urban develop-
ment projects should form part of the
State Plan. However. keeping in view the
persistent demands ot the State Govern-
ments for Central assistance to tackle
specitic problems of certain metro-cities

and the recommendations of the Na-
tional Commission of Urbanisation. a
Centrally Sponsored Scheme for mtra-
structure development of Mega Cities
has been introduced during 93-94. This
applies to cities with a population of 4
million and above as per 1991 Census
viz.. Bombay. Calcutta. Madras,
Hyderabad and Bangalore. Central assis-
tance released during 93-94 was as
under :

Bombay

Calcutta

Madras

Hyderabad

Bangaiore

- ‘Rs. 20.10 crores

Rs. 20.10 crores

Rs. 15.10 crores

Rs. 15.10 crores

Rs. 0.10 crores

(e) As mentioned as reply to (a)
above there is no categorisation in Cen-
sus as ‘A’ and B'. There is no proposal
fo indicate more cities under the mega
city project.

(f) Does not arnse.
Intercorporate Investment
6165. SHRI 5ANAT KUMAR

MANDAL : Will the PRIME MINISTER
be pleased to state :

(a) whether it has come to
Government's notice that some ot the
large industrial houses and companies
are indulging n inter-corporate invest-
ments beyond the legal limits laid down
in the Companies Act:

(b) if so, the names of these com-
panies: and

(c) the action taken or likely tor be
taken against them tor violation of the
parameters envisaged in the above Act?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWALJ) : (a) to (c). Public Limited
Companies and Private Limited Compa-
nies which are susidiaries of public com-
panies are required to obtain prior ap-
proval of the Central Government under
Section 372 (4) of the Companies
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Act, 1956 for making investment in the
shares of other bodies corporate in
excess of the limits prescribed under the
said Section. A statement showing the
contravention of the said Section com-
mitted by the Companies during the
period from 1-4-1992 to 31-3-1994, as
per available information, is given in the
statement enclosed.
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Per Capita Income

6166. SHRI SYED
SHAHABUDDIN . Will the Minister of
PLANNING AND PROGRAMME IMPLE-
MENTATION be pleased to state :

(a) the estimated nse or fall in the
per capita income of the country during
1993-94, at 1980-81 constant prices and
mid-year estimate of the population, as
compared to 1992-93:

(b) whether the corresponding data
in respect of States and Union Territo-
nes have been worked out; and

(c) if so, the nse or fall of per
capita income during 1993-94, in respect
of States/Umon Territories for which it
has been computed. as compared to
1992-93 7

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) The esti-
mated rise in the per capita income of
the country at constant (1980-81) prices
based on estimated mid-year population
for the year 1993-94 over 1992-93 was
1.8 per cent.

(b) and (c). Information has be-
come available only from Kerala and
Rajasthan, the per capita income shows
a rise of 6.2 per cent in respect of
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Kerala and a decline of 8.9 per cent in
respect of Rajasthan.

‘Akash Gamini’

6167. SHRI D. VENKATESWARA
RAO :

SHRISULTANSALAHUDDIN
OWAISI

SHRI M.V.V.S MURTHY :

Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have
started an ambitious Rural Drinking
Water Project named ‘Akash Gamini' for
the hill areas of Uttar Pradesh :

(b) f so, the details thereotf;

(c) whether any time bound
programme has been chaiked out for the
completion of the project;

(d) if so, the progress made 'in this
regard: and

(e) the number of the people and
the names of the areas to be benefited
by the Project ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) No, Sir:

(b) to (e). Do not arise.
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[Translation]

Allocations to Gujarat under Mini-
mum Needs Programme

6168. SHRI N.J. RATHVA : Will
the Minister of PLANNING AND
PROGRAMME {IMPLEMENTATION be
pleased to state : i

(a) funds allocated to Gujarat un- -

der Minimum Needs Programme during
the last three years: and
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(b) funds released/utilised during
the aforesaid period ? -

THE MINISTER OF -STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b).
The outlay and expenditure under the
Minimum Needs Programme in Gujarat
during 1991-92 to 1993-
94 (upto September, 1993) are as fol-
lows :

1991-92 1992-93 1993-94

Outlay 109.99 166.76 233.24

Expenditure 107.16 181.19 58.93
[English] ing/decommissioning of such plants ?

Atomic Power Plants

6169. SHRI SUSHIL CHANDRA
VARMA : Will the PRIME MINISTER be
pleased to state :

(a) the names of the atomic power
plants in the country in which the fast
breeder technology based on platonium
has been adopted;

(b) the kind of technology likely to
be used in the upcomingffuture atomic
power plants;

(c) the steps taken to ensure that
the existing atomic power plants do not
pose any radiation hazards on their clo-
sure; and o

(d) the approximate cost of seal-

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPART-
MENT OF ATOMIC ENERGY AND DE-
PARTMENT OF SPACE AND MINISTER
OF STATE IN THE MINISTRY OF SCI-
ENCE AND TECHNOLOGY (SHRi
BHUVNESH CHATURVEDI) : (a) The
Fast Breeder Technology based on
Platonium is in the experimental stage in
our country and is almost on the verge
of the development phase and it is yet
to be adopted in the power pilants.
(b) The current generation of 220
MWe power reactors in operation in the
country except TAPS 1&2 are based on
Pressurised Heavy Water Reactor
(PHWR) technology which has been
chosen for the first phase of our nuclear
power programme.- The next generation
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of PHWRs that are to be set up in the
immediate future are scaled up version
of the existing system adopting state-of
art technology.

(c) it has b.een demonstrated in
other countries that the decommission-
ing of the reactors that are shut down
would be carried out safely without any
major environmental impact. This could
be achieved by following a safe system-
atic approach which consists of the fol-
lowing steps :

(t) safe removal of as much
sources of radiation as possible such as
fuel. coolant, to tarther safe sites for
safe processing/storage.

(i) use of remote tools' techniques
for dismantling system, minimising the
radiation exposures to the personnel.

(i) containment of residual activity
and permitting it to decay by sealing the
decoupled/dismantied system.

(iv) continuous surveillance of sites.

Thus the whole operation can be
carried out systematicailly and the han-
dling of radioactivity is meticulously con-
trolled and is contained totally. Because
of that they do not pose nay radiation
hazards.

(d) The cost estimates for decom-
missioning vary widely from country to
country depending upon the option cho-
sen for decommissioning and manpower
costs. Literature on estimated cost of
decommissioning in the world indicates
that it will range from 10% to 15% of
the capital cost of the setting up the
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plant (both costs taken at the same
reference year base). The recent expe-
rience in USA of decommissioning of
one of its PWR at Shipping Port indi-
cates it could be around 0.1 cent per
kilowatt/hour and the actual cost was
10% less than the estimated cost. The
site has been declared safe by the
safety authorities. In the Indian context,
the method for financing the decommis-
sioning is by way of provision of two
paise per kilowatt/hour in the tariff for
sale of electricity.

Growth in Capital Formation

6170. SHRI SANAT KUMAR
MANDAL : Will the Minister of PLAN-
NING AND.PROGRAMME IMPLEMEN-
TATION be pleased to state :

(a) whether the Centre for monitor-
ing indian Economy (CMIC) stated that
the ‘statistics provided by the Central
Statistical Organisation (CSO) on gross
capital formation during 1992-93 are in-
correct;

(b) if so, Government's reaction
thereto; and

(c) the precise position regarding
growth in Real fixed capital formation ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) The estimates of gross capital
formation published by CSO are based
on the methodology spelt out in this
regard in CSO publications National Ac-
counts Statistics : Sources & Methods
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(1989) and National Account Statistics
(1991).

(c) The estimates of real fixed
capital formation at 1980-81 prices for

the year 1992-93 is Rs. 49342 crores as -

against Rs. 48514 crores for the year
1991-92 showing a growth of 1.7 per
cent.

[Translation]

Generation of wind Energy in Uttar
Pradesh

6171. SHRI SURENDRA PAL
PATHAK : Will the PRIME MINISTER be
pleased to state :

(a) whether some experiments
have been made in some districts of
Uttar Pradesh to generate wind energy,;

(b) if so, the details thereof;

(c) whether the Government of
Uttar Pradesh has sent any scheme to
the Union Government- for sanction in
this regard;

(d) if so, the details thereof and
the decision taken by the Union Govern-
ment thereon; and

(e) the funds provided/proposed to
be provided by the Union Government
for the current/next financial year for this
purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL

ENERGY SOURCES AND MINISTER
OF STATE IN THE MINISTRY OF AG-
RICULTURE. (SHRI S. KRISHNA
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KUMAR ) : (a) and (b). Yes, Sir. Water
pumping wind mills, mainly in the plains,
and wind battery chargers and stand
alond aero generators have been in-
stalled, mainly in the hill districts of Uttar
Pradesh, for demonstration and field
trials.

(c) to (e). A proposal has recently
been received from the State Govern-
ment for setting up a 1.3 MW wind farm
project at Ransi in Pauri Garhwal District
of the State. Central assistance will be
subject to the guidelines and norms for
such projects, technical teasibility and
availability of funds.

[English)
National Quality Council

6172. SHRI GOVINDRAO NIKAM
: Will the PRIME MINISTER be pleased
to state :

(a) whether the Government have
since set up the National Quality Coun-
cil;

(b) if so. the details thereof; and

(c) if not. the time by which it 1s
likely to be set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
to (c). The proposal regarding setting up

-of a National Quality Council is under

congideration of the Government.
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Fiouride Affected Areas of
Rajasthan

6173. SHRI GIRDHARI LAL
BHARGAVY'A : Wili the PRIME MINISTER
be pleased io state :

(a) whether the Government of
Rajasthan has subiitted schemes for
flouride affected areas of the State to
the Union Government;

(b) if so, whether the Union Gov-
ernment are contemplating to approve
the scheme; and

(c) if so, the time by which the
clearance ot the scheme is expected ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT} (SHRI UTTAMBHAI HARJIBHAI
PATEL): {a) Yes, Sir.

(b) and (cj. The Project.icr provid-
ing sa‘e dnnking water to salinity and
firoride affected villages in Ajmer district
has apbroved and Rs. 617.66 lakhs was
reieased to the State Government of
Rajasthan in 1993-94. The Project for
178 toluride affeoted viliages of Tehsil
Chaksu, district Jaipur at an estimated
cost of Rs. 672.50 iakhs has been re-
ceived on 26th Apnl, 1994 only and is
being scrutinised.

{ Transiation)
Industrial Growth rate of Bihar

6174. SHRI PREM CHAND RAM
: Will the Minister of PLANNING AND

PROGRAMME IMPLEMENTATION be
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pleased to state :
(a) the industrial growth rate of
Bihar as compared to that of other

States during 1992-93; and

(b) the target fixed for industrial
growth rate for 1993-94, State-wise ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) ; (a) Industrial
production comprises three major sub
sectors viz. mining & quarrying, manu-
facturing and electricity generation. The
index of industrial production is compiled
annually taking into account the value of
output in these three sub-sectors. In the
case of manufacturning sector this in-
cludes both registered as well as unreg-
istered units. However, this compiiation
is done only on all India basis and
State-wise statistics of industrial produc-
tion are not compiled.

(b) the target for industrial growth
is not fixed Statewise.

[English)

Depioyment of Indian Soldiers in

Somalia
6175. MAJ. GEN. (RETD.)
BHUWAN CHANDRA
KHANDURI :
SHRI GOPI NATH
GAJAPATHI :

Will the PRIME MINISTER be
pleased to state :

(a) the strength of the Indian Army
troops deployed in Somalia under the
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U.N. Peace .Keeping Mission and the
date of its deployment there;

(b) the details of the recent casu-
alties. including the causes of death or
injury amongst the Indian troops since its
deployment there;

(c) whether any compensation has
been given to the tamilies of the de-
ceased by U.N.O. or by the Indian
Government;

(d) if so, the details thereof; and

(e) the time by which the Indian
contingent is likely to come back ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) The Indian Contin-
gent at UNOSOM Il Somalia has a
strength of 4976 personnel (all ranks).
Its deployment was completed between
28th August to 22 October, 1993.

(b) There have been four cases of
death two on account of accidents and
two due to ambush my militants. Be-
sides, there have been 25 cases of
injuries.

(c) and (d). Cases of death, injury
or illness during the UN Peace Keeping
Operations are being treated as battle
casualities and covered under liberalised
pensionary awards. A statement giving
details is attached.
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(e) The Contingent is deployed for

a périod of one year, initially, as per

Gowvt sanction, and the mandate of UN.
Statement

1. The Liberalised Special Family
Pension is equal to the reckonable
emoluments last drawn, both fcr the
officers and the personnei beiocw officer
rank. No childrer allowance or children
education aliowance will be payable in
addition. Liberalised Special Family pen-
sion at this rate is admissible to the
widow in the case of officers and to the
nominated heir in the case of personnel
below officer rank until death or disquali-
fication.

2. If the Government servant is not
survived by widow/but is survived by
child/cnildren only, all children together
shall be eligible for family pension rates
ranging from 30% to 50% of reckonable
emoluments depending on the
reckonable emoluments drawn by the
deceased subject to some prescribed
minimum and maximum ceilings. In
addition, children allowance at prescribed
rates is also admissible.

3. Family Gratuity at the specified
rates ranging from Rs. 2,000/- to Rs.
19,000/- for officers and Rs. 450/- to Rs.
1600/- for JCOs and OR will be admis-
sible,

depending on their rank. Besides,
Death Gratuity is also payable in such
cases as under :-

(i) Less than one year. service -

(i) Between 1-5 years service -

2 times reckonable emoluments.

6 times of reckonable emoluments.

-
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(ii) Over 5 years but below 20 years - 12 times of reckonable emoluments.

(iv) 20 years or more service -

One month’s reckonable emoluments
for every completed year of service
subject to maximum of 33 months of
reckonable emoluments or Rs. 1 lakh
whichever is less.

Weightage or five years is added to

actual service for calculation.

4. Army Group Insurance Ben-
efits.

The tamilies would also be entitled

to death benetits from Army Group Insur-
ance at the following scale :-

Officers - Rs.

JCOs - Rs.

3,85,000/-

wof Ist Dec. 1993

1,65,000/-

5. In addition to the above, in
general terms, tamily:dependents of per-
sonnel killed in action received the fdllow-
ing benefits :-

(a) Army Wives Welfare Associa-
tion Fund.

A one time grant of Rs. 5000/- Rs.
4,000/~ and Rs. 3.000/- is given to the
widow of officers. JCos and Jawans,
respectively, Education Scholarship for

two children for two years for Class V-

upwards upto graduatior is also given.

(b) Disabled Army Personnel,
widow and orphans Fund (DAPWD).

A one time grant of Rs. 2,000/-,
Rs. 1,500/- and Rs. 1,000/- is given to
the widows of officers, JCO and OR
respectively.

(c) Army officers Benevolent
Fund. )

Rs. 20,000/- is-given to the widow
of the officer.

Foreign Contracts of BHEL

6176. SHRI R. SURENDER
REDDY ; Will the PRIME MINISTER be
pleased to state :

(a)- whether the Bharat Heavy
Electricals Limited has recently bagged a
contract for setting up of a 900 MW
power plant in Iran;

(b) If so, the details of the contract
indicating the value, location and period
of completion;

(c) the details of the other contracts
bagged by BHEL in foreign countries
during the last two years;

(d) whether there are any propos-
als of BHEL's tie-up with the Oil and

Natural Gas Commission for exporting oil
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drilling equipment to the West Asian

countries;
(e) if so, the details thereof; and

(f) the details of electrical equip-
ments and projects exported by BHEL
during the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI. KRISHNA SAHI) : (a)
No, Sir.

(b) Doés not arise.

(c) BHEL has bagged following
major contracts in foreign countries dur-
ing the last two years :-

(i) Supply of 2 x 30 MW Steam
Generator package to Egypt.

" (ii) Supply, erection and commis-
sioning of*4 Gas based power generat-
ing sets to Malaysia.

(iii) Supply of Transformers to
Malaysia, Jordan & Greece.

(d) No, Sir.

(e) Does not arise.

(f) During the last three years,
BHEL has successtfully executed follow-
ing prestigious export contracts :-

(i) Supply. erection and commis-
sioning of 2 x 60 MW Thermal sets each

at Malta & Cyprus.

(i) Supply, erection and commis-
sioning of 4 Gas based power generat-
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ing sets at Malaysia.

In addition, Electrical equipmenlé
like Transformers, Insulators have been
exported to Malaysia, Jordan and U.K.

Pending Cases in Karnataka High
Court/Supreme Court

6177. SHRIMATI CHANDRA
PRABHA URS : Will the PRIME MINIS-
TER be pleased to state :

(a) the number of cases pending
before the Karnataka High Court and the
Supreme Court by the end of June,
1993:

(b) out of which, how many cases
have been filed for Second Appeal for
revision, to Division Bench etc., in the
High Court and the Supreme Court: and

* (c) whether Government propose to
allow only one right of appeal and sec-
ond appeal only substantial quéstion of
law to avoid pendency of cases ?

THE MINISTER OF STATE [N THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) and (b). As per the
information furnished by the Registry of
the Karnataka High Court, 1,30,053
cases were pending before the High
Court as on 30.6.1993. The break-up of
these cases was as
follows :- .

(i)  Second Appeals (Civil) - 4002
cases

(i) . Revision Petitions (Civil) -
12554 cases

" (i) Revision Petitions (Criminal) -
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603 cases
(iv) Division Bench Matters :
Civil - 10,865 cases
Criminal - 725 cases
(v) Others - 1,01,304 cases

Information in respect of the Su-
preme Court is being collected and will
be laid an the Table of the House.

(c) The Chief Ministers and Chief
Justices conference held on 4th Decem-
ber, 1993, resolved that abolition of the
Letters patent Appeals. except in respect
of orders of a single judge made in
exercise of the original jurisdiction of the
High Court. as also Division Bench Ap-
peals presently available against judg-
ment of a single judge of a High Coun,
could go a long way towards lessening
the burden of High Courts. The resolu-
tions passed in the said conference have
been forwarded to all the State Govern-
ments/UT Administrations and High
Courts for necessary action.

Disinvestment of Public Sector
undertakings

6178. ° SHRI
BHAKTA : Will the PRIME MINISTER be
pleased to state :

(a) whether the Government are
formulating any strategy for disinvestment
of shares of public sector undertakings
during the current fiscal year;

(b) if so, the details thereof; and

(c) the amount likely to be
mobilised therefrom ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI. KRISHNA SAHI) : (a)
to (c). For the present the government
have decided to disinvest shares of se-
lected PSUs through auction method. As
announced in the budget speech of the
Finance Minister for 1994-95 Rs. 4000
crores is to be mobilised through
disinvestment of PSU shares.

Training to Foreign Nationals

6179. PROF. SAVITHRI
LAKSHMANAN : Will the PRIME MINIS-
TER be pleased to state the number of
foreign nationals availed of the training
facilities in Indian Defence Institutions
during 1993-94, countrywise ?

THE MINISTER OF STATE IN THE
MINISTRY OFDEFENCE AND MINISTER
OF STATE IN THE MINISTRY OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : The number of foreign
nationals trained in Indian Defence Train-
ing Institutions during 1993-94 are given
below :-

1. Bangladesh ' 34

2. Nigeria 12
3. Korea 2
4. /;ustralia 1
5. . France v 1
6. Zambia : 7
7. UAE .2
. 8. USA 5
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9. Malaysia 22
10. UK 2
1. Ghana 45
12. Phillipines 3
13. Sir Lanka ) 402
14. Nepal 127
15. Vietnam 1
16. Kenya 25
17. Saudi Arabia 1
18. Oman 13
19. Singapore 16
20. Tanania 13
21. Bhutan 145
22. Maldives 24
23. Seychelles 11
24. Namibia 4
25. ANC 32
26. Mauritius 61
27. Guyana 1.
28. Jamaica 2 o
29. Laos 5
30. Botswana 35
31. Canda 1
32. Thailand 1
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Addition of New ltems in Kendriya
Bhandar

6180. SHRI RAJNATH SONKAR
SHASTRI : Will the PRIME MINISTER be
pleased to state :

(a) the number of rew items intro-
duced in the Kendriya Bhandar in Gro-
cery, Toilet and Consumer departments
during the last one year, month-wise:

(b )the reasons for iniroducing ihe
new items when items of established
companies were in sale in Kendriya
Bhandar already:

(c) the value of the goods pur-
chased and sold in each of the last
twelve months ot these new'y added
items:

(d) whether the inventory of these
items are higher than the sales in the
Kendriya Bhandar as per the inventory
norms fixed therefor:

(e) if so. the details of the inven-
tory month-wise and the reasons for
higher inventory thereof: and

(f) the steps taken to bring down
the inventory in the Kendriya Bhandar as
per fixed norms indicating the details of
the inventory norms fixed theretor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI. MARGARET ALVA) : (a) A
list of new items introduced during last
one year, month-wise is given in the
enclosed statemerts i and Il
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(b) Kendriya Bhandar has to keep
pace with the changes and demands in
the market. Kendriya Bhandar manage-
ment also considers it important to make
available new products at competitive
rates to their consumers.

(c) Details of value of the items
purchased during the period has been
given in the Statement | and Il. Informa-
tion regarding fiqures of sales of these
goods. items-wise. aic: not available with
the Kendnya Bhandar management.

(d) and (e). The Kendriya 'Bhandar
management has fixed no norms for the
level of inventory of different items,
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Written Answers 328
’

However, before placement of any order.
stock position in the godown and the
likely demand for the next 15 days is
ascertained and examined. Special care
is taken while placing order tor items
introduced recently. In view of this, the
question of keeping higher in\}entorv ot
any item does not arise. '

(h Doesn't arise, as no norms are
fixed lor the level ot inventory of differ-
ent items. With a view to keep ratio of
inventory to sales at the minimum. the
Kendriya Bhandar managemént takes
certain steps such as monitoring of stock
position on regular basis, movement of
products, store inspections by officers,
etc.
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Month of Iterns Manufacturer Total Purchase
‘ntroduction Supplier till date
(Rs. (approx.)

“ebruary '94 Lipton Yellow Label M/s New Bhagat Sugar 2,73,700
Tea. Depot. .
Hit Sprayer M/s Eagle Traders Rs. 40,089
Golden Honey M/s Honey Bee Natural Rs. 6,291

Products.

March '94 Natraj Tea M/s Image India Ltd. Rs 40,500
Uncle Chips M/s V.M. Enterprises Rs. 41,080
Chapati Wraps M/s Essar Foils Rs. 4,700
Parle Biscuits Il.vs Mittal Enterprises Rs. 39,000
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Report of Research Foundation for
Science

6181. SHRI M.V.V.S, MURTHY :
Will the PRIME MINISTER be pleased to
state :

(a) whether any report has recently
been submitted by the research founda-
tion for science, technology and natural
resources policy to the Government;

(b) if so, the details thereof;

(c) whether the Government have
since examined the report; and

(d) if so. the reaction of the Gov-
ernment thereto ?

THE MINISTER OF STATE IN THE )

PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
.AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) (a) to (d). Reports titled
“Protection of Plants, People and Intellec-
tual Rights” and “Intellectual Piracy and
the Neem Patents” have recently been
brought out by “The Research Founda-
tion tor Science, Technology and Natural
Resource Policy”. a Non-governmental
Organisation (NGO). based at Dehradun.
These publications have been brought
out for the purpose of public education
and have been disseminated by the
Foundation.

it is the practice of the Government
to take note of such reports.
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Unemployment Problem

6182. SHRILALLBABU RAI:
SHRI GOVINDA CHANDRA
MUNDA :

SHRI BALRAJ PASSI :

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether the Government have
taken any steps to solve the unemploy-
ment problem prevailing in the country,
particularly in Bihar;

(b) if so, the programme focrmulated
and launched by the Government to pro-
vide employment during the current year;
and

(c) thé tunds being provided for
these programme during the Eighth five
Plan. State-wise ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGDO) : (a) to (c). the
employment is a thrust area of the Eighth
Five Year Plan (1992-97). Accordingly, a
growth strategy for accelerated employ-
ment generation through faster growth of
sectors, sub-sectors afid areas with rela-
tively high employment potential is envis-
aged. Employment in any State including
Bihar depends on the pace and pattern
of development in the State for which the
State Government is mainly responsible.
The Central Government supplement the
efforts of the State Governments, includ-
ing Government of Bihar in creation of
employment opportunities through Cen-

-trallv Sponsored/Central Sector special

employment programmes. the important
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among these are the ongoing Centrally
sponsored schemes, namely Integrated
Rural Development Programme (IRDP),
Jawahar Rozgar Yojana (JRY) and Nehru
Rozgar Yojana (NRY) and the Central
Sector Special Employment Scheme for
Self Employment for Educated Unem-
ployed Youth (SEEUY). A new Employ-
ment Assurance Scheme (ESS) covering
1755 Blocks of which 157 Blocks are in
Bihar, has been launched recently. The
Prime Minister’s Rozgar Yojana (PMRY)
also launched recently all over the coun-
try seeks to promote self-employment
. among the educated youth.

.
.

State-wise allocation of Central
funds for these special programmes are
made only in the Annual Plans.

Panchayati Raj

6183. SHRI PAWAN KUMAR
BANSAL : Will the PRIME MINISTER be
pleased to state :

(a) the steps taken by the
Chandigarh admimistration so for to up-
grade Panchayati Raj institutions, in ac-
cordance with the Constitutional require-
ments; and

(b) the assistance provided to dif-
ferent Village Panchayats of Chandigarh
during the last one year ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS ~ (SHRI RAMESHWAR
THAKUR):(a) ‘and (b). The information Is
being collected and will be laid on the
Table of the House.
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Basic Drug Units in Orissa

. 6184. SHRI K. PRADHANI : Wil
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether the Government have
any proposal to set up a basic drug unit
in Orissa; .

(b) if s0. the location identified for
such unit;

(c) whether the Indian Petro-Chemi-
cals Limited has undertaken the task to
set up that unit; and

(d) f so, the steps in that direction

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIOR) :
(a) No Sir.

.(b) to (d). Do not anse.
[Translation]

‘Vivek Darpan’ Programme

6185. SHRIMATI SAROJ DUBEY
: Will the PRIME MINISTER be pleased
to state :

(a) names of the States where
‘Vivek Darpan’ Programme is being

launched:;

(b) the number of persons ben-
efited by the programme so far;
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.

(c) whether the Government con-
template to extend this programme to
other areas also; and

(d) if so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO)
(a) The ‘Vivek Darpan’ pilot projects have
been initiated in the States of Uttar
Pradesh, Bihar. Rajasthan, West Bengal,
Arunachal Pradesh, Punjab, Gujarat and
Tripura.

(b) About 6500 persons are being
benefited in this programme per day.

(c) and (d). the “Vivek Darpan” is
an experimental project and its extension
to other areas will depend upon the
success of the existing pilot projects.

Assistance for Small Power Projects

6186. SHRI MAHESH KANODIA :
SHRIMATI. DIPIKA H.
TOPIWALA

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

‘(a) whether the Governments of
Gujarat and Maharashtra have requested
to the Union Government to provide
assistance for setting up of their pro-
posed small power projects during 1993-
94 and 1994-95; and

(b) it so, the details thereof ?
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) The Cen-
tral Government has been normally pro-
viding block Plan assistance to the States
for their Plans according to formula ap-
proved by National Development Council.
The assistance is not provided for spe-
cific sectors/projects/schemes unless
specified and allocated under the criterion
Special Problems indicated by the States.
However Ministry of Non-Conventional
Energy Sources (MNES) provides capital
subsidy for setting up small hydel
projects (upto 3 MW).

(b) MNES has sanctioned the
Karanjwan SHP (1 * 3 MW) Project
under capital subsidy scheme of the
Ministry during 1993-94. No proposal for
MNES subsidy has been received from
Guijarat so far.

Committee on Central Projects

6187. SHRI NITISH KUMAR :
' SHRI NAWAL KISHORE
RAIL:

~ Wil the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether a six-member Miniserial
Committee headed by the Commerce
Ministry for suggesting ways and means
for timely implementation, execution and
completion of Central Projects has sub-
mitted its report recently;

(b) if so, the main recommenda-

tions made by the Committee; and

(c) the reaction of the Government
thereto ?
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHR!
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) and (c). The Group of Minister
has submiitted the report to the Prime
_Minister.

[English]

Closure of Public Sector

Undertakins
6188. SHRI S.M. LALJAN BASHA :
DR. MAHADEEPAK SINGH
SHAKYA :
SHRI GUMAN MAL
|LODHA :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state

(a) whether the Government pro-
pose to handover sick public sector
undertakings under his Ministry to private
sector; .

(b) f so, the details of each such
undertakings, the amount invested and
number of employees working in each
such undertaking;

(c) the comments of BIFR on each
of.these undertakings;

(d) whether the Government have
lost all the hopes to revive these
undertakings; )

(e) if so, the reasons therefor;

(f) whether any new Committee has
been constituted to consider all the as-
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pects of these undertakings; and
(9) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO)
(a) to (g). There is no proposal to hand
over sick PSUs under the Ministry to
private sector. The revival package for
the IDPL has been approved while the
revival packages consideration with the
BIFR. The Government have constituted
a Group of Ministers recertly to review
the position relating to sick public sector
enterprises.

industrial Growth Rate
6189. SHRIMATI DIPIKA H.
TOPIWALA :
PROF. PREM DHUMAL :

Will the Minister of PLANNING AND
PROGRAMME [IMPLEMENTATION be
pleased to state :

(a) the- industrial growth rate
achieved, percentage/year-wise even
since economic reforms have been intro-
duced;

(b) whether there is an impressive
22% increase in capital formations;

(c) if so, whether the industrial
growth rate is in commensurate with the

capital tormations; and

(d) if not, the'reasons therefor ?
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) (a) The industrial
growth rate was Nil in 1991-92, 1.3% in
1992-93 and 2.4% during April-December
1993.

(b) The Capital tormation as per -

cent of GDF at market prices was 24.2
per cent in 1991-92 (provisional) and
24.5 per cent (quick estimate) in 1992-
93.

(c) and (d). Since capital formation
shows up in the output after a time lag,
a year-to-year relationship cannot be
established between the growth rate of
output and capital formation. The rate of
capital formation in 1991-92 and 1992-93
has been higher than 24 per cent. In
these years growth in GDP of agriculture.
Forestry and fishing sector and transport,
storage and communication sector has
been better than the growth in the
manufacturing sector.

Profitability. of Public Sector under-
takings

6190. DR. LAXMINARAYAN
PANDEYA : Will the PRIME MINISTER
be pleased to state :

(a) whether profitabliity of Public
Sector Undertalungs in terms of ratio of
gross margin and gross profits vis-a-vis
capital employed have not improved over
the last ten years;

(b) if so, the main reasons there-
for; and

(c) the manner in which these
Public Sector Undertakings are proposed
to be made more competitive in view of
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the present atmdsphere of liberalisation ?

THE MINISTER OF STATE IN THE
MINISTRY OF .INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY
INDUSTY) (SHRIMATI. KRISHNAN SAHI)
:'(a) and (b). The gross margin, gross
profit and net profit of Central Public
Sector Enterprises in absolute term have
been increasing during the last ten years.
The percentages of gross margin and
gross profit to capital employed have
been varying only at 6.3% and 10% on
the maximum at macro level. The fluc-
tuations conditions, multi-dimensional
objectives, locational disadvantages, new
projects with higher cost and gestation,
new technology overtake in Central field
etc.

"~ (c) The liberalisation announced
through the Industrial Policy Statement of
July 1991 aims at improving the perfor-
mance of PSUs and the profitability
position of PSUs shows an increasing
trend.

[Transaltion)

Funds for Poverty Programmes

6191. SHRI- GOPI NATH
GAJAPATHI : Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state :

(a) whether Government have a
proposal to make plan aliocation for the
economic sectors with the anti-poverty
programmes in the rural areas by allow-
ing the diversion of anti-poverty fund for
sectoral programmes :

(b) it so, the direction given to the
concerned Ministry in that regard and
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.mu reponse so far; and

(c) the details of the proposal of
the Govemment in the matter ?

THE MINISTER OF STATE OF

THE MINISTRY OF PLANNING AND °

PROGRAMME IMPLEMENTATION (SHRI
GIRJIDHAR GOMANGO) : (a) There is no
proposal to make plan allocations for the
economic sectors by diversion of anti-
poverty funds. Under the JRY funds are
used for creation of productive assets in
rural areas, with employment generation
as the primary objective. The assets
createt are in several sectors, including
social forestry, minor irrigation, and flood
protection, ‘soil conservation works, land
development, cohstruction of rural roads,
construction of school building among
other works.

(b) and (¢). Do not arise.
cmms of Bhopal Gas Victims
6192. DR. SAKSHUWJI : Will the
Minister of CHEMICALS AND FERTILIZ-
ERS be pleased to state :

(a)‘the total number of claims of

Bhopal gas victims lying pending in vari- -

ous courts for hearing;

(b) the number of claims dlsposed A

of so far;

(c) the amount of compensation

given to them; and
\
(d) the action taken by the Gov
ment to dispose of the remaining clai
expeditiously ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-

VAlSAKHA 14, 1916 (SAKA)

Written Answers 346

LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PERLIAMENTARY

. AFFAIRS AND MINISTER OF STATE IN

THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI_EDUARDO FLAEIRO) :
(a) Clims pending as on 31.3.94 were
5,71,189.

(b) 46,783 claims disposed of fiil
31.3.94. -

- (c) Rs. 155.91 crores éwarded as
compensation till 31.3.94. '

(d) The Government has been
contiunously interacting with the Welfare
Commissioner for augmenting the infra-
structure so that the pace of settiement
of compensation schems can be speeded
up. Also.the Government has set up a
High Level Coordination Committee under
the Chairmanship of Mr. Justice N.M. .
Kasliwal, a retired judge of the Supreme
Court, to look into and advise in the
matter of expeditious disposal of pendmg
claims.

[English)
Non-Governmental Organisations
6193. SHRIMATI DIL KUMARI
BHANDARI : Will the PRIME MINISTER

be pleased to state :

(a) the details of non-Governmen-

tal organisation which are getting Gover-

ment aid and engaged in public welfare
works in various Smes-_sgmo-wiu;\

" (0) the ot Goveminentlakt given

. to them during the last three years;

© the Government heve
made any re of their work; and
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(d) if so, the details of achieve-
ments made by these organisations dur-
ing the period ?

THE MINISTER OF. STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) {SHRI UTTAMBHA|I HARJIBHAI
PATEL) (a) and (b). The State-wise
detials of number of projects sanctioned,
number of Non-Governmental
Organisations (NGOs) assisted, amount
sanctioned and amount released during
the last three years by Council for Ad-
vancement of people’s Action and Rural
Technology (APART) for rural develop-
ment works are given in the attached
statement |, Il and Il

(c) and (d). CAPART sanctions
projects under various schemes such as
Integrated Rural Development
Programme (IRDP), Jawahar Rozgar

MAY 4, 1994 on
" Yojana (JRY), Accelerated Rural ‘Water

Supply (ARWSP), Central Rural Sanita-
tion Programme (CRSP), Developiment of
Women and Children in Rural Areas
(DWCRS), Organisaion of Beneficiaries
(OB), Advancement of Rural Technology
Schemes (ARTS) and PUblic Cooperation
(PC). CAPART reviews' the working of
NGOs to ensure proper implementation
of projects. CAPART has a system of
monitoring the projects through Monitors °
empanelled for the purpose. After sanc-
tion ot the projects, funds are released
in suitable instalments after obtaining

progress Reports in the Prescribed

Proforma. On completion of the project

the NGO submits final Progress Report

Audited Statement of Accounts anc

Utilisation Certiticate. The working of
CAPART is also reviewed through regu-
lar meeting of its Executive Committee
and General Body.
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[Translation)

New Drug Policy

6194. SHRI AVTAR SINGH -

BHADANA :
SHRI SHIVLAL NAGJIBHAI
VEKARIA :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state

(a) whether the pharmaceutical in- -

dustry of the country has been adversely
affected due to non declaration of new
drug policy;

(b) if so, the details in this regard;
and

(c) the time by which it is likely to
be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) to (c). The exerdisg of review of the
provisions of the Drug Policy, 1986, has
now reached the final stage of decision
making.

{English]
Equity Holding in Small Scale
Sector
8195. SHRI RAM KAPSE : Will

the PRIME MINISTER be pleaged to
state :

VAISAKHA 14, 1916 (SAKA)
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(a) whether the Government are
likely to increase the equity holding of
Non-Resident Indians in small scale sec-
tor to hundred per cent from the exist-
ing twenty four per cent;

(b) if so, the details thereof, and

(c) the time by which it is likely to
become effective?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) Equity
participation upto 24% is allowed by other
industrial undertakings, whether domestic
or foreign, in the small scale units. There
1s no such restriction, however, on indr
viduals who are not owners/proprietors of
other industrial undertakings and who are
not Directors in any other industrial un-
dertaking.

There is no proposal to separately
increase the permissible equity holding of
Non-Resident Indians in the small scale
sector to hundred per cent.

(b) and (c). Does not arise.
[Translation]

Restructuring of i’ublic Sector
Undertakings

6196. SHRI BIR SINGH MAHATO
: Will the PRIME MINISTER be pleaéed
to state the measures taken by the
Government with the assistance from
Warld Bank to restructure the Instrumen-
tation” limited, the Heavy Engineering
Corporation Limited and the Hindustan
Machine Tools Limited?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMAT|I KRISHNA SAH) :
Restructuring study has aiready been
completed in respect of HMT Limited with
assistance from World Bank by Japan
International Cooperation Agency (JICA)
and enterprise level actions like reduction
of inventories, re-organisation of various
business groups, reduction in sundry
debtors, etc. have already been initiated.
Government have also cleared a proposal
of the Company for converting individual
basiness groups into Joint Venture Com-
panies with international partners.

363

As regards Heavy Engineering
Corporation, a proposal seeking assis-
tance from World Bank for its restructur-
ing study has already been sent to the
World Bank.

For Instrumentation Limited, Kota,
there is no proposal at present for World
Bank assistance for its restructuring.

[English]

Employment Assurance Schcmo

6187. SHRI MOHAN RAWALE : .

Will the PRIME MINISTER be pleased to
state :

(a) the quantum of funds released
by the Govemment to States under the
Employment Assurance Scheme for
1993-94, Slate-wise;

(b) the number of districts in which

MAY 4, 1994
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the scheme is under implementation,
State-wise;

(c) the names of the destricts in
Bihar; and

-

(d) the quantitative target for the,
country as a whole, and State-wise for
the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT ) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY'
AFFAIRS (SHRI RAMESHWAR THAKUR)

(a) The Statewise funds released by
the Government of India to the States
under Employment Assurance Scheme
(EAS) -during 1993-94 is given in State-
ment-|

' (b) The Statewise number of dis-
tricts where the EAS is under implemen-
tation given in Statement-Ii.

(c) The districts in Bihar covered
under EAS are Bhabhua, Dumka,
Godda, Gumia, Jamui,
Lohardagga, Nawada, Palamau, Ranchi,
Rohtas, Sahebgan] and Singhbhum.

(d) The EAS aims at providing 100
days of assured employment during the
lean Bgricultural season to all able bod-
ied adults in rural areas wio are in need
and who are desirous of doing manual
work and seeking it. The assurance
extends to men and women who are
above 18 years and below 60 years of
age. Since the implementation of the
scheme depends on the demand, no
quantitative targets are fixed either
Statewise or for the country ‘n a whole.
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STATEMENT - |

Funds released by Centre under EAS during 1993-94

S.No. State/UT

Amount
(Rs. in lakhs)

10.

H.

12,

13.

14.

15.

16.

17.

18.

19.

Andhra Pradesh
Arunachal Pradesh
Assam
* Bihar
Goa
Gujarat
Haryana
Himac'hal Pradesh
Jammu and Kashmir
Karnataka
Kerala
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa
Punjab
Rajasthan

3600.00

240.00

2070.00

4710.00
Scheme not being implemented

485.00

1320.00

35.00

720.00

2620.00

580.00

5695.00

2645.00

660.00

160.00

600.00

840.00

4268.00
Scheme not being implemented

3660.00
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21, Sikkim 116.00
22 Tamil Nadu 1055.00
23. Tripura 610.00
24. Uttar Pradesh 2806.25
25. West Bengal 4055.00
26. A & N Haveli’ 10.00
27. D & N Haveli 5.00
28. Daman & Diu 5.00
29. Lakshadweep 25.00
30. "Pondicherry
Total 43795.25
Statement - Il
No. of districts covered under EAS
S. No. State/UT No.‘ of distActs
1. Andhra Pradesh 16 .
2. Arunachal Pradesh 1
3. Assam 15
4. Bihar 13
5. Goa Scheme not being implemented
6. Gujarat ) 17
7. Haryana [}
8 Himachal Pradesh 3
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9. Jammu and Kashmir 4
10. Karnataka 14
1. Kerala 7
M2, Madhya Pradesh 23
13. Maharashtra 20
14. Aanipur 5
15. feghalaya 5
16. tizorami 3
17. lagaland 7
18. Jrissa 10
19. ’unjab Scheme not being implemer;ted
20. Rajasthan 22
21. . Sikkim 4
22. Tamil Nadu 12
23. Tripura 3
24. Uttar Prztdesh 20
25. West Bengal 13
26. A & N Islands 1
27. D & N Haveli 1
28. Daman & Diu 1
29. Lakshadweep 1
30. . Pondicherry -
257

Total
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[Translation)
. Rural Road Projects
6198. DR. LAL BAHADUR
RAWAL : Will the PRIME MINISTER be
pleased to state :

(a) whether a few Rural Road

Projects of Uttar Pradesh are lying pend- ‘

ing with the Union Government;
(b) & so, the details thereof, and

(c) the time by which these projects
are likely to be approved?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL) : (A) As per intormation available,
no rural road project of Uttar Pradesh is
lying pending in the Ministry of Rural
Development.

(b) and (c). Do not arise.
{English)
National Ho;:sing Pol;cy
6199. DR. MUAMTAZ ANSARI :
* Will the Minister of URBAN DEVELOP-

MENT be pleased to state :

. (a), whether the National Housing
Policy has since been finalised;

(b). f so, the details thereof;

- (c) the suggestions made by the
State Governments in regard thereto; and

(d) the benefits fikely to be accrued
therefrom to various State Governments?

MAY 4, 1994
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~ THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P. K. THUNGON) : (a) Yes,
Sir.

(b) The National Housing Policy
was laid on the Table of. both Houses in
Parliament on 9.7.92. The main features
of National Housing Policy are :-

(i) The Policy aims to assist people
in particular the houseless, inadequately
housed and vulnerable sections, to se-
cure for themselves affordable shelter
through access to deyeloped land, appro-
priate building materials, cost effective
building technology and increased intra-
structure facilities, etc. :

(i) The policy envisages a major
shift in the role of Gowvt. at different levels
from that of a direct builder of houses to
facilitator of housing activities with re-
sponsibility for creating an enabling en-
vironment by climinating constraints and
by developing an efficient system tor the
delivery of various housing inputs.

(iii) At the same time, Govi. wil
continue to be responsible tor providing
assistance to disadvantaged groups fike
EWS, SC/ST, physically handicappd.
households affected hy natural calamities,
poor widows, and single women, in se-
curing affordable shelter.

(iv) The role of non-Govt. agencies,
viz. private, cooperative and individual in
increasing :he output of housing has
been duly recognised.

-(c) The National Housing Policy
was finalised after extensive discussions
with State Govts. Voluntary agencies,
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NGQs and prominent housing experts
etc. and to the extent possible, their
suggestion were incorporated in the
Policy document.

(d) The palicy provides necessary
guidance to State to achieve the goal of
reduction of houselessness and improve-
ment of the housing condition in the
country by creating an enabling environ-
ment for increased housing 9ctivity.

Loss Making Public Sector Under-
takings

SHR!I V. SREENIVASA
PRASAD :
SHRI TARA SINGH :

6200.

Will the PRIME MINISTER be
pleased to state :

(a) whether the Government have
recently taken a decision to handover the
loss making public sector undertakings
under the administrative jurisdiction of
Department of Heavy Industry to the
private sector;

(b) if so, the details thereof;

(c) whether BIFR has given its
consent in this reqard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDIISTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OQF HEAVY INDUS-
TRY) {SHRIMAT! KRISHNA SAHY) : (a)
No, Sir.

(b) to (d). Do not arise.

VAISAKHA 14, 1916 (SAKA)
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Scooters India Limited

6201. SHRI} GEORGE
FERNANDES : Will the PRIME MINIS-
TER be pleased to state :

(a) whether any scheme for the
rehabilitation of the Scooters India Lim-
ited has been drawn up;

(b) if so, the details thereof:

(c) whether the Industrial Develop-
ment Bank of India (IDBI) has considered
this scheme; and

(d) # so, the final decision taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) - (a)
and (b). As per directions of BIFR, Scoot-
ers India Ltd. have drawn up a rehabili-
tation scheme envisaging restructuring of
liabilities, reduction of manpower and
augmentation of production of three
wheelers.

(c) and (d). The revival scheme Is
under consideration of Industrial Develop-
ment Bank ot India, the Operating
Agency, and the final decision shall be
taken by the Board for Industrial and
Financial Reconstruction (BIFR).

H.F.C. Namrup
6202. SHRI B8OLLA BULW
- RAMAAH :
SHRI M.V.V.S. MURTHY :
SHRISULTANSALAHUDDIN
OWAISI :
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Will the Minister of CHEMICALS
AND FERTILIZERS be pileased to stat:

(a) whether the Government have
decided to close down the first and
second unit of Namrup fertilizer plant of
the Hindustan Fertilizers Corporafion;

(b) it so, the main reasons for their
closure;

(c) whether over 1,400 workers of
this plant are likely to be rendered job-
less;

(d) the manner in which these
employees are proposed to be rehabili-
tated;

(e) whether the Government pro-
pose to set up a new plant in place of
Namrup second unit; and

(f) it so, the place where the new
unit will be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) No decision has been taken in this
regard.

(b) to (f). Do not arise.

[Translation)

Construction of Government Quar-
ters

. 6203. SHRI GOVINDA CHAh;DRA
MUNDA :
SHR!I PROBIN- DEKA :

MAY 4, 1994
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Will the Minister of URBAN DEVEL
OPMENT be pleased to stafe :.
(a) whether the Union Government
propose to construct Government quar-

ters. in some State Particularly in Union
Territory of Delhi during the current year;

(b) it so, the details tﬁereof,
Statewise and categorywise; and

(c) the funds proposed to be pro-
vided for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

'AND MINISTER OF STATE IN THE

MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) Yes, Sir.

(b)eDetailed prbgramme of con-
struction for 1994-95 is slill under
finalisation.

(c). Aliocation of Rupees fifty crores
has been provided for construction of
General Pool Residential Accommodation
in various cities during the year 1994-95.
[English}

"TRYSEM

6204. SHRI MANIKRAO HODLYA
GAVIT : Will the PRIME MINISTER be
pleased to state :

(a) the salient features of TRYSEM;

(b) the number of persons.
Statewise and particularly in the State of

Maharashtra given training so far;

(c) the details of the programmes
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for providing erﬁploymem to the unem-
ployed at village level after completion of
their training; and

'(d) the expenditure incurred thereon
and the number of persons who have
been provided employment after training?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) TRYSEM (Training of Rural
Youth for self Employment) was started
as a Centrally Sponsored Scheme on
15th August, 1979 with the objective of
providing basic technical and managerial
skills to rural youth from families below
the poverty line to enable them to take
up income generating activities. The
participants are paid a stipend for the
duration of the training which varies
between Rs. 150-300/-. Atleast 50% of
the youth trained under this scheme have
to be from the SC/ST. out of the total
number of beneficiaries at least 40%"
should be women. 3% of the benefits are
‘earmarked for physically handicapped
persons. The beneficiaries should be in
the age group of 18-35. However, the

VAISAKHA 14, 1916 (SAKA)
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upper age limit is relaxable in the case
of widows, freed bonded labourers, tfreed
convicts, persons displaced due to large
development projects, cured leprosy pa-
tients and liberated scavengers.

(b) The total number of youth
trained under TRYSEM during the VI
Plan (1980-85), Vil Plan (1985-90) and
Annual Plan 1990-91 is 22,48,832. The
financial provision for TRYSEM training
was delinked from that of Integrated
Rural Development Programme (IRDP)
from 1991-92 with a view to streamline
training under TRYSEM. the number of
youth imparted training under TRYSEM,
Statewise, from 1991-92 to 1993-94 (upto
Feb., 1994) is given in the attached
statement.

(c) and (d). On successful comple-
tion of training under TRYSEM, the
trained rural youth can avail of subsidy
and institutional credit under Integrated
Rural Development Programme for
acquisition of income generating assets.
Thie total number of youth who have
got employment from 1980-81 upto 1993-
94 (upto Feb.. 1994) after training s
17.34.932.

Statement

Number of Youth Trained Under TRYSEM

State/UT 1991-92 1992-93 1993-94
1. Andhra Pradesh 18106 17340 10704
2. Arunachal Pradesh 221 487 631
3. Assam ‘9152 8026 4773
4. Bihar 32598 32649 19586
5. Goa 2578 2552 275
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6. Gujarat 24192 11209 8856
7. Haryana 4402 7067 4341
8. Himachal Pradesh - 1973 1581 572
9. Jammu and Kashmir 2053 855 129
10. Karnataka . 12956 ‘13407 6218
11. Kerala 7362 7919 4789
12. Madhya Pradesh 28921 22156 29624.
13. Maharashtra 17587 21418 13047
14. Manipur 1438 218 336
15. Meghalaya 155 316 .151
16. Mizoram 1715 1186 1183
17. Nagaland 738 247 567
18. Onssa 25194 - 15595 9446
19. Punjab 5003 4237 1235
20. Rajasthan 9908 12549 6255
21. Sikkim 359. 161 42
22. Tamil Nadu 9233 18985 9880
23. lupura 1185 2502 1230
24. Uttar Praaesh 70430 57645 39549
25. West Bengal 17828 15223 8729
26. Andaman & Nicobar Islands 338 ’ 361 152
27. Daman & D ‘ 123 00 30

28. D & N Havell 43 74 25
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29. Lakshadweep . 38 28 4
30. Pondicherry 383 0 173
31. Delhi - ' 834 . .
Al India Total 397044 275993 182532
*Provisional

Industrial Policy Resolution, 1956

6205. SHRI AJOY
MUKHOPADYAY : Will the PRIME MIN-
ISTER be pieased to state :

(a) whether the Government have
since changed its Industrial Policy
Resoluton of 1956 as announced in the
Parliament; and

(b) if so, the major changes made
in the aforesaid policy and the basis on
which these changes have been
affected ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY
INDUSRY) (SHRIMATI KRISHNA SAHI) :
(a) and" (b). The objectives of the New
Industrial Policy announced by the Gov-
ernment on 24th July, 1991 are to build

ori the gains already made, correct the

distortions or weakness that may have
crept in, maintain a sustained growth in
productivity and gainful employment and
attain ifternational competitiveness. These

objectives are in consonance with the
objectives of Industrial Policy Resolution
of 1956.

Development of Small and Nedium
Towns
6206. DR. K.V.R. CHOWDARY :
SHRI HARISH NARAYAN
PRABHU ZANTYE :

Will the Minister of URBAN DEVEL-
OPMENT . be pleased to state the
scheme-wise amount provided for the
development of small and medium towns
during 1993-94 and each of preceeding
three years, State-wise and town-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : Under the
Centrally sponsored Scheme of inte-
grated Development of Small and Me-
dium Towns (IDSMT), Statewise and
townwise detajls of Centrai assistance
released during 1990-91, 1991-92, 1992-
93 and 1993-94 are given in the State-
ment attached.
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Shortage of Raw Material in Drugs
and Chemicals Units

6207. SHRIMATI SHEELA
GAUTAM : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state :

(a) whether the drugs and chemi-
cals manufacturing units in the country
are facing acute shortage of some"impor-
tant raw materials viz. nitric acid, indus-
trial alcohols, acetic anhydride etc.; and

(b) if so, the measures proposed to
be taken by the Government to protect
them from this crisis?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-

LIZERS AND MINISTER OF STATE IN-

THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) and (b). There are no reports of
acute- shortage of raw materials for
manufacturing units in the drugs and
chemicals sector.

In order to make it easier for
manufacturing units to obtain their re-
quirements of feedstock, duty on indus-
trial alcohol has been reduced to 10%
from 105%.

[Translation]

Scheme for Educated Unemployed
. 6208. DR. RAMKRISHNA
KUSMARIA : will the PRIME MINISTER
be pleased to state :

(a) the details of the new schemes
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proposed to be launched by the Govern-
ment for educated umemployed furing
1994-95; and

(b) the number of educated unem-

ployed likely to get employment as a
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) A new
scheme Prime Minister’s Rozgar Yojana
has been launched by Government with
effect from 2nd October, 1893 for provid-
ing self-employment to educated unem-
ployed youth. During 1993-94, the
scheme has been implemented in urban
areas only. During 1994-85, the scheme
is being implemented in all areas, urban
as well as rural. The details of the
scheme are given in the statement at-
tached. -

(b) Scheme envisages setting up of
2,20,000" enterprises during 1984-95. On
an average each enterprise is likely to
generate employment for two persons.

Statement

Prime Minister’'s Rozgar Yojana
(PMRY) is being implemented with effect
from 2nd Oct., 1993 with a view to
provide self employment opportunilies to
educated unemployed youth in the coun-

try.

The BMRY has been designed to
provide emPloyment t¢ more than a
million persons by setiag up of 7 lakh
micro enterprises during Villth v yewr
plan through indusiry, service and busi-
ness. The scheme aslso seeks o asse-
ciate reputed non- PoveMmmental
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organisations in implementation of PMRY
scheme especially in the selection, train-
ing of entrepreneurs and preparation of
project profiles. The scheme was opera-
tive in urban areas only during 1993-94
and has been: extended for the whole of
the country from 1994-95. The existing
self employment scheme for educated
unemployed youth (SEEUY) has also
been subsumed 'in PMRY.

; Any unemployed educated person
living in any part of the country rural or
urban, within 18-35 yeats of age, matric
(passed or failed) or ITI passed or hav-
ing undergone Government sponscred

. technical courses for minimum duration of
6 months, being a permanent resident of
the area for at least 3 years, having
family income not exceeding Rs. 24,000
per annum, and not being a defaulter to
any nationalised bank/ffinancial institution/
cooperative bank, is eligible for assis-
tance under the scheme. The scheme
envisages 22.5% reservation for SC/ST
and 27% for Other Backward Classes.
Out of the target allocated, .not more
than 30% enterprises should be from
business §ector.

Projects upto Rs. 1 lakh are cov-
ered under the scheme in case of indi-
viduals. If two or more eligible persons
join together in a partnership, the project
with higher costs ‘would also be covered,
provided that the share of each person
in the project cost is Rs. 1 lakh or less.
The enterpreneur is required to contrib-
ute 5% of the project cost as_margin
money in cash. The loan would not re-
quire any collateral guaranteée Apart from
personal guarantee, assets cleated under
the scheme would be hypothecated/

- mortagaged/pledged to the banks. Gov-
emment of india would provide a subsidy
15% of the project cost,subject to the
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ceiling of Rs. 7,500/- per entrepreneur.
The scheme envisages training for entre-
preneur after the loan is sanctioned.

[English)

Tarift Mechanism_ in Drug Policy

6209. SHRI HARIN PATHAK : will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state,:

L .
" (a) whether taritf mechanism ﬁro-
vided under the Drug Policy, 1986 proved
to be total failure;

(b) if so, _the reasons therefor; and

(c) the names of bulk drugs where
production has been shifted to basic
stage or prices have been reduced after
applications of tariff mechanism ? * o

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMFN! (SHRI EDUARDO FALEIRO) :
(a) and (b). Tariff mechanism has been
evolved jn accordance with general policy
guidelines as enunciated in the Finance
bills from time to time and not through
the Drug Polijcy, 1986 which has
recognised the complimentary role of fis-
cal policies in achieving the desired
objectives.

(c) In case of scheduled bulk drugs
listed in Category-l and |l of DPCQO,
1987, whose cost cum technical studies
have been conducted by the BICP, the
prices are revised from time to time after
ta}ting into account the stage of manu-
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facture and current tariff rates applicable
to that stage of manufacture. After the
announcement of custom duty reduction
announced in the Budget for the year
1993-94, the Government reduced the
prices of 35 scheduled bulk drugs w.e.f.

17.6.1993. Similarly. the prices of formu- -
" . lations based on these 35 bulk drugs and

40 other bulk drugs which are wholly or
substantially imported were also revised
in June, 1993 after taking into account
the revised notitied prices/revised
weighted average landed cost.

NRis ‘Investment in Kerala

6210. SHRI  THAYIL JOHN
ANJALOSE : Will the PRIME MINISTER
be pleased to state :

(a) the details of the investment
made by NRIs in Kerala during the last
three years; and

(b) the sectors in which investment
has been made?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
Since the New Industrial Policy, 1991 till
February 1994, 11 proposals from NRls
involving an investment of Rs. 495.78
lakhs have been approved by the Gov-
ernment for setting up of industries in the
State of Kerala. Implementation of the
projects is monitored by the State Gov-
ernment.

(b) the proposals are in the area of
Printing, Export of poulitry, Spices, Oil
efc., seasoned rubber wood components
and marine products.
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Employment to Ex-servicemen

6211, SHRI PRAKASH V. PATIL .
Will the PRIME MINISTER be pleased to
state :

(a) the number of ex-servicemen
still to be rehabilitated in Maharashtra:

(o) the steps being taken to ensure
gainful employment to these ex-service-
men; -

(c) whether complaints of non-coop-
eration between the State and the Cen-
tral Agencies have come to the notice of
the Government: and

(d) if so. the steps taken or pro-
posed to be taken to remedy the situa-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRi
MALLIKARJUN): (a) As per availabie
information, as on 31st December, 1953,
there were 17,092 ex-servicemen regis-
tered for employment assistance with the
Zila Sainik Boards in Maharashtra.

(b) Government have taken various
steps to provide gainful employment op-
portunities to the ex-servicemen. these
inter alia comprise reservation of posts in
the Central and the State Governments,
Public Sector Undertakings and
Nationalised Banks and relaxation in the
prescribed maximum age limits and edu-
cational qualifications for appointment of
ex-servicemen. A variety of training
programmes are conducted for ex-ser-
vicemen to improve their employment
potential. Several scheme are also
operation to provide assistance to the ex-
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servicemen in self-employment ventures.
(c) No, Sir.

(d) Does not anse.

Appointments on Recommendations
of Mandal Commission
6212. SHRI SHRAVAN KUMAR
PATEL :
SHRI RAM KRIPAL YADAV :
SHRI BIR SINGH MAHATO :

Will the PRIME MINISTER be
pleased to state : ‘

(a) whether any appointments have
been Made on the basis of reservations
made in pursuance of Mandal
Commission’s recommendations;

(b) if so, the details thereof. and

(c) the steps taken by UPSC for
making suitable.changes in the applica-
tion forms of examinations in accordance
with the relaxations given to OBCs and
also indicating such relaxations in its
advertisements?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMAT! MARGARET ALVA) : (a) and
(b). An appointment has been made in
the National Backward Classes Finance
and Development Corporation of an OBC
_ candidate. The-information from other
Ministries/Departments/Offices is not
available. )

(c) No relaxation or concession has
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been given to OBCs. The question’ of
Union Public Service Commission making
suitable changes in the application form
for providing relaxation does not there-
fore arise.

Fertilizer Units in Assam

6213. SHRI PROBIN DEKA : Will
the Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state :

(a) whether the fertilizer units lo-
cated in Assam are not producing fertil-
izers .as per their installed capacity;

(b) if so, the reasons therefor; and

(c) the efforts being made by the
Government to increase the production in
these units?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRQ) :
(a) and (b). There are three major fer-
tilizer production units in the central public
sector in- Assam, all located at Namrup.
These uniis have been operating at low
capacity utilisation on account of frequent
breakdowns, equipment/design deficien- ,
cies, ageing of plants and non availabil-
ity of raw materials and other inputs due
to fund constraints.

(c) The Government has been pro-
viding budgetary suppor, to the extent
possible to HFC to carry out repairs,
renewals/replacements of the plants and -
to pénly meet the working capital require-
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ments. However, the company has been
declared sick by the Board for Industrial
and Financial Reconstruction (BIFR). Any
further action with regard to these units
would depend upon the outcome of the
proceedings pending before the BIFR,
which is a quasi-judicial authority. .

Funding of Research Projects in
Karnataka and A.P.

6214. SHRI A. VENKATESH NAIK
: Will the PRIME MINISTER be pleased
to state :

(a) -the total outlay on research
projects in Science and Technology
funded by the Government during each
of the last two years;

(b) the names of research institu-
.tions and universities in Andhra Pradesh
and .Karnataka engaged in these re-
search projects during 1993-94; and

(c) the areas of scientific research
identified for financial assistance?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) to (c). The informa-
tion is being collected and will be laid on
the Table of the House.

Packing of Urea in Jute'Bags

6215. SHRI PHOOL CHAND
' VERMA : -
SHRI C.P. MUDALA
GIRIYAPPA : -
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Will the PRIME MINISTER be
pleased to state :

(a) whether the Department of
Science and Technology has submitted

. any report for packing of Urea, Sugar

and Seeds in Jute bags; and

(b) if so, the details of the obser-
vations made therein and the action
taken thereon?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER'OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE "‘AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE

‘AND TECHNOLOGY (SHRI BHUVNESH

CHATURVEDI) : (a) and (b) The Technol-
ogy Information Forecasting and Assess-
ment Council (TIFAC), an autonomous
body funded by the Department of Sci-
ence and Technology, has brought out a

report in January, 1992 on Packaging

Technologies (High Density Poly Ethylene
(HDPE) bags versus Jute Bags).

The report contained certain
observations covering, inter alia, the
following .:

[}
Jute Research Institute may con-
centrate more on development of diver-
sified jute products, promotion and dem-

" onstration of new jute products through

participation in trade fairs and exhibitions,
increased  packaging share for poly jute

‘bags for packing of cement, urea and

fertilizers, 100% of foodgrains, sugar and
oilseeds to be packed in jute bags, and
further studies along these lines.

- The report has been duly dissemi-

- nated. : .
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[Transiation}
Million Wells Scheme

6216. SHRI SANTOSH KUMAR
GANGWAR : Will the PRIME MINISTER
be pieased to state :

(a) whether the Government have
received complaints of irregularities per-
taining to the Million Wells Scheme from
any State Government;

(b) if so. whether the Government
propose to conduct any inquiry in this re-
gard;

(c) whether the Government have
received suggestions from any State
Government in this regard; and

(dy if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAMESHWAR THAKUR)
: {(a) No. Sir.

(b) Does not arisé.
(c) Yes, Sir.

(d) Governments of Karnataka and
Uttar Pradesh approached for permission
to take up bore wells under Million Wells
Scheme(MWS). The Government of india
has given this permission subject to 60
: 40 ratio being maintained between
wage and material components under
JRY and subject to excess material com-
ponent if any being met by dovetailing
funds from other resources.
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Suggestions were also received
from many State Governments to en-
hance the coverage under MWS beyond
the target group of SCs/STs and freed
bonded labourers. Accordingly, from 1993-
94 onwards, coverage has .been ex-
tended to non SC/ST rural poor and the
earmarking has been increased from
20% to 30% of the JRY allocation at the
national level, subject to the condition

“that financial benefits to non SC/ST

beneficiaries do not exceed 10% of the
total allocation.

Contract Labour System

6217. SHRI ARJUN  SINGH
YADAV : Will the PRIME MINISTER be
pleased to state : :

(a) whether labour related work in
various offices under the Ministry of In-
dustry is still being done through contract
labour system;

(b) whether the Government pro-
pose to liberate these labourers working
under this system:

(c) if so, the details thereof, and

(d). if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-

MENT OF INDUSTHIAL DEVELOPMENT
"AND DEPARTMENT OF HEAVY INDUS-

TRY) (SHRIMATI KRISHNA SAHI) : (a)
to (d) No labour related work in any
office under the Ministry of Industry is
being done through contract labour sys-

tem.
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DDA Shops to SCs/STs

6218. SHRI GAYA PRASAD KORI
. Will the Minister of URBAN DEVELOP-
MENT be pleased to state the terms and
conditions on which Delhi Development
Authority has allotted 703 shops on pri-
ority basis to the persons belonging to
Scheduled Castes and Scheduled Tribes
and handicapped persons during the year
1990-937

) THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : The detailed
terms and conditions issued by the Delhi
Development Authority during the Years
1990-93 for allotment of shops on prior-
ity basis to the persons belonging to
Scheduled ,Castes and Scheduled Tribes
and handicapped persons are as per
Statement | and |l respectively.

Statement - |
Delhi Development Authority

Terms and Conditions for the allot-
ment by the Delhi Development Author-
ity of built up shops/stalls etc. on lease
hold nights basis under the DDA (Man-
agement and Disposal of Housing Estate)
Regulations 1968 to the persons, of SC/
ST.

A. Allottee

1. Any person, who is not a minor,
a competent to contract and belonging to
SC/ST category, may apply to the DDA
for the allotment of a shop/stall/kiosk/
platform provided he/she or any member
of his/her family has not been allotted
any shop/stall kiosk etc. already by DDA.
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He/she will have to attach a certificate
from the Dy. Commissioner/Distt. Magis-
trate/competent authority concerned in
support of his/her being member of SC/
ST.

2. No change in the name of in-
tending allottee shall be allowed under
any circumstances.

3. The  applicant must be a resi-
dence of Union Territory of Delhi. Docu-
mentary proof in support of his residence
in Delhi shall have to be attached.

4. The applicant can give upto
three preferences for allotment of shop/
stall etc. The choice of locality has only
to be given. The exact No. of shop/stall
etc. would be decided by the draw of
lots. No application wherein choice of
locality has not been indicated, shati be
entertained.

5. The allotment would be made in
the name of husband and wife in case
married persons.

B. Submission of Application Forms

1. Applications shall be submitted
only. on the prescribed application forms.
Application received otherwise shall not
be entertained.

2. The application shall be accom-
panied by a demand draft for Rs. 2000/
- in favour of Delhi Development Author-
ity as earnest money, a certificate of SC/
ST, an attested photo copy of the ration
card and other relevant documents.

3. The allotment to the members of
SC/ST is to be made at current fixed
price. !f the number of application in
respect of a particular scheme/shopping
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centre are more than the number of
shops/stalls available the eligibility would
be decided only draw of lot.

4. The amount of earnest money
would be adjusted against the price of
shop/stall to be allotted in the case of
successful applicant but would be re-
funded to unsuccessful applicants. No
claim for interest on earnest money

deposited would be entertained nor any

interest shall be payable to the success-
fullor unsuccessful applicants. No. change
in ailotment, if any made, shall be al-
lowed under any circumstances.

5. Applicants shall have to indicate
the source through which he/she shall
arrange payment and also file an affida-
vit to this effect alongwith documentary
evidénce at the time of taking over of
possession of the allotted premises.

C. Acceptance of Application Forms
for Allotment of Shops/Stalls etc.

6. The allotment will be made on
the basis of draw of lots in the locality
mentioned by the applicant in order of
preference. This however, is not a guar-
antee that allotment, if finally, made will
be only as per preferences indicated.

7. After confirmation of the result of
draw of lots by the VC, DDA or such

other officer as may be authorised by the .

VC, DDA in this behalf the successful
applicants shall be informed in writing
about the shops/stalls etc. aliotted to
_ them. A demand letter shalt be issued to
the successful applicants who will be
required to pay the 25% of the premium
of the shop within 60 days from the date
of issue of demand letter either in cash
or through bank draft in favour of DDA
in Central Bank of India/State Bank of
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India. The demand letter shail also com-
municate the balance amount recoverable
in 24 equal instalments together with the
interest at the rate of 6% per annum.
The amount of monthly instalmert will be
indicated in the demand letter and shall
be payable by 10th of every month.

8. In case the applicant fails to pay
the balance 75%. of the reserve price on
monthly instalments as may be fixed
within the time permitted the allotment
will be cancelled and the ‘amount depos-
ited would be forfeited. After such can-

" cellation VC/DDA shall be competent to

made allotment of the cancelled premises
to any person.

9. In case the allotment is sought
to be surrendered by a successful
allottee, the earnest money shall stand
forfeited. No change in allotment, if any
made will be allowed under any circum-
stances. ' '

10. In case the successful allottee
accepts the allotment and pays 25% of
the premium in response to the demand
letter but surrenders the allotted shop ‘
thereafter, the earnest money shall stand
forfeited. In addition a sum equivalent to
10%_ of the amount already deposited
with DDA shall be levied as surrender
charges.

11. As per DDA policy, an allottee
who does not take the possession of the
shops/stalls kiosks within 3 months -from
the date of issue of possession letter
shall bé liable to the following penalties:-

For Shops Rs. 1,000/- p.m.

For Stalls/kiosks . Rs. 500/- p.m.

12. As per DDA policy, in-case an
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allottee do not commence business in’ the
allotted sho;is]stalls/lgiosks within 3
months from the date of issue of posses-
sion letter, the following penalties shall be
charged :-

For Shbps Rs. 1,000 p.m.

For Kiosks/Stalls Rs. 500/- p.m.
D. Ground Rent

13. In addition to the premium for
the space the allotees shall pay yearly
ground rent of the space allotted to him
@ Rs.....per annum w.e.f. the date of
taking over the possession. The Allottee
is also liable to pay the maintenance
charges equal to the amount of ground
rent till the services of the shopping
centre are handed over to the MCD/
NDMC. The amount of ground rent and
maintenance charges is payable in ad-
vance every year.

14. The rate of ground rent shall
be subject to enhancement to such rate
as may be decided by lessor after the
period of thirty years.

15. An interest of 10% per annum
or such other rate as the DDA/Lessor
may in its absolute discretion decide from
time to time, without prejudice to the right
of re-entry under the lease shall be
charged on all delayed payments. Such
interest will be calculated for full fortnight
or month as the case may be and not
for fraction thereof.

E. Lease Deed and other Conditions
of Lease '

16. The terms and conditions of
conveyance-cum-lease deed are con-
tained in the form of the perpetual lease/
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conveyance deed. The allottee shall be

.deemed to have agreed to all the terms

and conditions contained herewith. The

allottee shall execute the lease deed in -

the said form when called upon to do so.

17. The over all control and
superintendance of the said leased pre- A
mises shall remain vested in the Lessor/
DDa whose officials shall at all reason-
able hours be entitled to inspect the said
space. )

18. The lessee will not change the
trade of the leased premises which has
been prescribed in layout plan of the
shopping centre without the prior ap-
proval of the competent authority.

~ 19. The shop/stall etc. will be used
only for the use specified and not for any
other use.

20. The leased premises shall be
used by the allottee himself/herself exclu-
sive. The allottee shall be prohibited to
selltransfer. assign or part with posses-
sion of the whole or any part of the
allotted space for a period of 10 years
and transfer thereafter will be permissible
only to the members ‘of the SC/ST with
prior permission in writing of the lessor/
DDA and on payment of unearned in-
crease according to the policy guidelines
prevalent on the date of transfer.

21. However, the Allottee may with
the prior consent in writing of the Les-
sor of mortgage or charge the leased
premises to nationalised banks as may
be approved by the lessor in its absolute
discretion.

22. The allottee shall return the

_ lease deed duly stamped from the col-

lector of stamps within the period of 15
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days from the date of delivery of the
lease deed papers to him

23. That the allottee shall not cause
or permit to be caused any damage to
the leased premises including joint walls.
Under no circumstances the allottee shall
make any addition or alteration to the
existing structures nor shall any structure
be constructed, on the leased premises.

24. That the allottee shall not keep
animals or conveyance in or outside the
said premises.

25. That the allottee shall faithfully
follow and abide by all the provisions of
the Delhi Municipal Corporation Act, Delhi
Development Act, Bye-Laws or rules and
regulations made there under and the
provisions of the Delhi Shop and Estab-
lishment Act or any other Law for the
time being in force.

26. That the allottee shall not do
anything in or outside the leased pre-
mises which cause nuisance or annoy-
ance to the neighbours or to the pass-
ersby.

27. That the allottee shall keep the
lease premises neat and clean and shall
not employ or permit to be employed or
allow or to enter into or remain in the
said leased premises any person suffer-
ing from any contagious, loathsom or
infectious disease.

28. The allottee shall be liable to
pay rates and taxes, charged and as-
sessments of every description in respect
of the leased premises whether as-
sessed, charged or imposed on the
space or in respect thereof.

29. If there is any breach of the
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conditions therein stated lease shall be
determined and the possession of the
space will be taken over the DDA/Lessor
and the allottee shall not be entitled .to
obtain any compensation thereof.

30. All dues payable to the Lessor/
DDA in respect of the leased premises
shall be recoverable as arrears ot land
revenue. '

"~ 31. If the lease of the shops s
obtained by misrepresentation/mis-state-
ment or fraud or if there is any breach
of the conditions herein stated lease will
be forfeited and the possession of the
shop will be taken over by the DDA/
Lessor and allottee will not be entitled to
claim any compensation thereof.

32. The varandah in front of the
shop is meant for public circulation and
the lessee shall not encroach upon or
other-wise use the varandah. ‘

33. The display boards shall be
hung only on appointed place and
nowhereelse.

34. No change/alternations/additions
shall be made without prior approval of
the DDa. Shutters shall not be permitted

1o be shifted from their present place in

any circumstances.
F. Cost and Transfer Duties

35. The cost and expensés of
preparation stamping and ,registering
lease deed and its copies and all other
incidental expenses will be paid by the
allottee. The allottee shall also pay the
duty on transfer of immovable property
levied by the MCD or any other duty or
charge that may be levied by any other
authority. ‘ v
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'We/l accept the above terms &
conditions.

Signature of the Applicant(s)

Place :-

Date :-

. Statement - Il

Delhi Development Authority

Terms and conditions for the allot-
ment of perpetual Lease Hold Rights of
built up Shops/Stalls by the Delhi Devel-
opment Authority to Physically Handi-
capped Persons Under DDA (Manage-
ment and Disposal of Housing Estate)
Regulations, 1968.

1. Eligibility

(®

(i)

(iii)

(iv)

(v)

(vi)

Allotment shall be made at an-
nual basis after inviting applica-
tions.

The applicant must be a
bonatfide resident of Delhi atleast
for 5 years,

Extent of physical diéability must
be 50% and above.

The Applicant must submit a
Certificate from Gowt. Hospital in
respect of Physical Disability.

Allotment of shops should not
exceed 20 Sq. Mtrs. in L.S.C./
C.S.C. efc. .

The Applicant shall furnish an
affidavit that he/she has not
obtained allotment of a shop in
this category from any of the
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Govt. Agencies in Union Territory
of Delhi. :

2. Submission of Application

The applicant shall Deposit an
earnest money af Rs. 5,000/- by
Bank draft in favour of DDA
alongwith the application. At-
tested copy of Ration Card,
Copy of Certificate issued from
Govt. Hospital regarding Physi-
cally Handicapped.

Last date of submission of Ap-
plication will be till.

3. Allotment of Shop/Stall

(i)

()

(iii)

(iv)

v)

Allotment of a shop/stall among
eligible persons will be made by
draw of lots.

The allotment to the extent pos-
sible, will be made in the same
zone as Residence subject to
availability of shops. No change
of location will be permitted, if
the allotment is not made in the
same zone on account of non
availability of adequate number
of shops. :

After the draw has been com-
pleted, detailed verification of the
particulars contained in the ap-
plication of successful applicants,

will be made.

The allotment shall be subject to
the confirmation by the compe-
tent authority.

After the allotment has been
confirmed by the competent

~ authority and after detailed veri-
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(vi)

(vii)

(viii)

(ix)
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fication of the particulars con-

tained in the application of suc- -

cessful applicant, the successful
applicant will be informed in
writing of the shop allotted to
him/her. A demand letter shall
be issued to him/her indicating
the premium of the shop, which
will be payable through bank
draft in favour of Delhi Develop-
ment Authority within 30 days
from the issue of demand letter.

Extension of time for making
payment the premium of the
shop .will be allowed under any
circumstances. The total pre-
mium is payable in lump. Sum
and no request for instalments

will be entertained.

The allottee shail be deemed to
have agreed to all the terms
and conditions of the Lease
Deed as also the terms and
conditions of allotment.

In case of Default in payment,
or breach of or non-compliance
with any of the terms and con-
ditions of afltotment, or if the
allotment 1s obtained by mis-rep-
resentation or concealment of
facts, the allotment is liable to
be cancelled and earnest money
forfeited. The Decision of V.C.,
D.D.A. in this regard shall be
final and shall not be called in
question in any proceeding.

In case the shop allotted under
this category is not acceptable
to the successful applicant, he/
she may surrender the shop.
Wherever such surrender is
made, the earnest money shall
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be forfeited. In case the alibt-
ment of the shop is sought to
be surrendered after payment of
the premium of the shop, a
penalty equivalent of 10% of the
premium of the shop shall fur-
ther more be deducted and
balance amount refunded without
any interest.

No change of allotment on anv
ground whatsoever shall be al-
lowed.

Four copies of the proposed
conveyance-cum-lease deed
alongwith copy of the site plan
will be supphed to the allottee
alongwith demand letter to get
the conveyance-cum-lease deed °
paper stamped from the collec-
tor of stamps. The possession of
the shop will be given only af-
ter submission of the convey-
ance-cum-lease deed papers
duly stamped from the office of
Collector of Stamps.

After payment of the full pre-
mium of the shop and submis-
sion of conveyance-cum-lease

. deed papers, duly stamped and

other documents, the possession
letter indicating the time and
date on which possession of the
allotted shop will be handed over
at the site, will be issued. In
case the possession of the shop
is not taken over as per direc-
tions contained in the posses-
sion letter the following penalty

is chargeable : .
For shop Rs. 1,000/- PM.
For stall/kiosk Rs. 500/- PM.
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(xiii) The allottee shall open the shop
within three months of the date
of possession, failing which the
following penalty will be charge-

able, in addition to the allotment

being liable to be cancelled:

For Shop Rs. 1,000/- PM.

For Stall/kiosk Rs. 500/- P.M.

Where the applicant is not success-
ful in.the draw for allotment, his earnest
money shall be refunded forthwith with-
out any interest.

[English]

Promotion of Science and Technol-
ogy

6219. SHRI SYED
SHAHABUDDIN : Will the PRIME MINIS-
TER be pleased to refer to the reply
given on March 16, 1994 to Starred
Question No. 279 and state :

(a) the break-up- of the Eighth Plan
outlay for Bihar scheme-wise;

(b) the actual expenditure in Bihar
under each scheme since the inception
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of the Eighth Plan ubto March 31, 1994;

(c) the proposed outlay for Bihar

for 1994-95 with scheme-wise break-up:

and N

(d) the Central share in the pro-
posed outlay for Eighth Plan for Bihar.
the actual expenditure upto 1993-94 and
the proposed Central allocation for 1994-
957

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) to (c) A statement
showing S & T outlay/expenditure for the
State of Bihar during Eighth Plan period
is enclosed.

(d) In addition, funds are also pro-
vided for their S & T secretariat towards
S & T manpower, support staff and re-
lated office expenses. A sum of Rs. 7.30
lakhs and Rs. 8.15 lakhs have been
provided for 1992-93 and 1993-94 re-
spectively. For. 1994-95, a provision of
Rs. 8.50 lakhs has been made.

Statement
(Rs. in lakhs)
S -Name of Scheme 8th Plan Actual 1994-95
No. ~ .1992-97 expenditure proposed
outlay upto 31.3.94
1.  Bihar S & T Council 50.00 10.00
2. Remote Sensing Centre 66.00 20.00
3. Appropnate Technology 100.00 15.50

Centre
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4. Support for R & D 108.00 - 10.00
5. Computer Services 30.00 14.00
6. Indira Gandhi Science 250.00 119.00 33.00

& Planetanum complex
7. Distric{ Science Centre 70.00 10.00
8. Science Populansation 26.00 09.00
9. Coordination with user 18.00 02.50

Dept. and Resource orgn.
10.  Entrepreneurship Development 34.00 05.00
11.  Shri Krishna Science Centre 30.00 10.00

Grand Total 782.00 119.00 139.00
[Translation] )

cial years?

Growth Rate of Guiarat

6220. SHRI N.J. RATHVA : Will
the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the extent to which -economic
growth rate of Gujarat is less or more as
compared to the Growth rate of other
States; and -

(b} the total growth rate of the
various States during the last three finan-

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b)
The growth rate of Net State Domestic
Product of Gujarat- as compared to the
other States during the years 1990-93 for
which the information js available is given
in the Statement attached. The average
growth for these three years in respect
of Assam, Haryana, Karnataka, Kerala.
Madhya Pradesh. Meghalaya and West
Bengal is more than that of Gujarat.
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STATEMENT

Average Annual Growth Rate (1990-93)

State

GGrowth Rate (%)

—

Andhra Pradesh
Assam

Bihar

Goa

Gujarat

Haryana
Karnataka

Kerala

© @ N e v s w N

Madhya Pradesh

-
°

Maharashtra

py
—_

Meghalaya

-
N

Orissa

-
@

Punjab

-
»

Uttar Pradesh

o
o

West Bengal

0.67
5.72
1.45
3.73
3.84
5.31
4.82
7.18
4.78
3.56
-0.21
10.60
3.59
2.68

4.56

Note : The mformation with re-
spect to Arunachal Pradesh, Himachal
Pradesh. Jammu and Kashmir, Manipur,
Mizoram, Nagaland, Rajasthan, Sikkim,
Tamil Nadu, Tripura and Delhi are not
available.

Assistance to Uttar Pradesh

6221. SHRI SURENDRA PAL
PATHAK : Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state :

‘(a) whether.the Uttar Pradesh
Government has requested the Union
Government to provide additional Cen-

tral assistance for the economic develop
ment of the State during the current year

(b) if sc, the reaction of the Unior.
Government in this regard;

(c) the amount of additional assis-
tance sought for by the State' Government
during the last three years and the assis-
tance provided by the Union Government:

(d) whether the Union Government
propose to provide additional assistance to

Uttar Pradesh; and’

(e) it not, the reasons therefor?
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THE MINISTER OF STATE *OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) Yes, Sir.

(b) to (e) The issue of assistance
for hill areas development of backward
districts, of the State and other issues
raised in the request were considered at
the time of finalisation of 1994-95 Annual
Plan of the State and Central assistance
was allocated to the State on the basis

of approved formulae and availability of

funds. The allocation of formula based

gross Central assistance to the State has .

been Rs. 1081.57 crores in 1991-92. Rs.
1142.71 crores tor 1992-93 and Rs.
1192.80 crores for 1993-94. The alloca-
tion for the year 1994-95 is Rs. 1292.80
crores. ' '

Allotment of Part of Land of GIP
Keralty to Government of Bihar

6222. SHRI PREM CHAND RAM

: Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Government pro-
pose to allot a portion of land of Gov-
ernment of India Press Keralty to Bihar
Government for industrial development in
the State;

(b) if so, the details thereof, and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) No, Sir.

(b) Does not arise.
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(c) No proposal has been received
in.this regard. .

Surplus Land Under Urban Land
(Ceiling and Regulation) Act, 1976

6223. SHRI SUSHIL CHANDRA
VARMA : Will the Minister of URBAN DE-
VELOPMENT be pleased to state :

(a) the acreage of land declared
‘surplus so far under the Urban Land
(Ceiling and Regulation) Act, 1976 in
Madhya Pradesh;

(b) the acreage of land actually
possessed by the Government. and

(c) the plan of the Government for
the construction of houses for the poor
on the land possessed during the next
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) As per the
informations furnished by the Government
of Madhya Pgadesh 35,217 acres ot land
has been declared surplus so far under
the Urban Land (Ceiling and Regulation)
Act, 1976.

(b) 3,637.92 acres of land has
been actually possessed by the State
Govermnment.

(c) The Central ‘Govamnfent does

not- compile such information’ as the
Urban Land (Ceiling and Regulation) Act
is being implemented by the State Gov-
ernments/UTs. '

~
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BEL's joint venture with GE Medical
Systems of USA

6224. SHRI R. SURENDER
REDDY : Will the PRIME MINISTER be
pleased to state . ’

(a) whether the Bharat Electronics
Limited (BEL) propose to expand its ac-
tivities and business in the field of medi-
cal electronics;

(b) if so, the details of the capac-
ity utilisation, actual production, tumdver
and profits of X-ray tubes related equip-
ment in the Bharat Electronics Limited

unit at Pune dunng the last three years

(b)
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and the target of estimated production for
r1994-95;

(c) whether BEL also propose to
enter into a joint venture with the GE
Medical Systems of the USA;

(d) if so. the details thereof; and

(e) the objectives to be achieved by
setting up the joint venture with GE
Medical Systems?

THE MINISTER OF STATE IN THE
MINISTRY 'OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes, Sir.

(Rs. in lakhs)

Production

Turnover Profit
1991-92 383 470 36
1992-93 639. 759 44
1993-94 611 748 43
(provisional)
1994-95 539 822 . 54
(planned)

Kl

L.

The capacity utilisation in the last
three years has been 80 to 85%.

(c) to (e). BEL is negotiating a
contract with M/s General Electric Medi-
cal Systems (GEMS), U.S.A. for the
supply of X-ray tubes and other parts.
Discussions of a preliminary nature have
also been held to explore the possibility
of forming a joint venture.

Water Supply in Rajasthan

6225. SHRI GIRDHARI LAL
BHARGAVA : Will the PRIME MINISTER
be pleased to state :

(a) whether the Union Government
have received the Project Report for
water supply to Saline belt of Jhunjhunu,
Churu, and Ganga Nagar from the Gov-
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emment of Rajasthan:
(b) if so, the details thereof, and

(c) the time by which the scheme
is likely to be cleared by the Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL) : (a) Yes, Sir.

(b) The Project covered 11 towns
and 956 villages. The Project was for-
warded to the Department of Economic
Affairs for posing it for German Assis-
tance. As a result of the appraisal of the
Project by the German Mission, phase |

of the Project will cover 113 villages in.

Ganga'nagar and 212 villages of Churu
district and 2 towns of Sardarsehar and
Taranagar at an estimated cost of Rs.
253 crores.

(c) The Project agreement s likely
1o be tinalised shortly.

Employment Opportunity

6226. SHRI MANORANJAN
BHAKTA : Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) whether according to World
Bank study, agriculture growth in India
will be insufficient 1o absorb all potential
new entrants to the labour market;

(b) # so, whether growth of employ-
ment opportunities n industrial sector
would have t0 be a key priority for pov-
ety reduction in-the future;
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(c) if so. whether the Government
have taken any steps in this regard: and

(d) if so, the broad featuies
thereot? '

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) to (d) It is
truc that agricuitural grawth alone will not
be sutficient to absorb all new entrants
to the labour market and faster growth
of employment opportunities in the non
agricultural. andustry and service sectors
will be necessary for tackling the prob-
lems of unemployment and poverty.  Ac-
cordingly, it 1s estimated that of the 43
million additional employment opportuni-
ties expected to be generated during the
Eighth Plan period, about 26 million will
be in the non-agricultural sector, mainly
in services, manutacturing and construc-
tion sectors. Government has initiated a
number of measures of deregulation and
liberalisation in the industrial trade and
other sectors of the economy during the
last three years to accelerate growth n
these sectors.

Rural Poor
6227. SHRI D. VENKATESWARA

RAO :
SHRI M.V.V.S. MURTHY :

Will the PRIME MINISTER be
pleased to state :

(a) whether according to the study
report undertaken by the Government
more than 90% of the rural poor below
poverty line live in 10 major States;

-
(b)itso.ﬂnotherpohmwyealed
in the study report; and
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(¢) the action being taken/proposed
to be taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAMESHWAR THAKUR)
: (&) Yes, Sir. The programme Evaluation
Organisation (PEO) of the Planning Com-
mission had conducted in 1991-92 a
Quick Study of Jawahar Rozgar Yojana
(JRY) in 10 major States. In this study
a mention has been made that 90% of
the rural poor, below the poverty line, live
in' 10 major States. The poverty figures
. are, however, based on the results of the
43rd round (1987-88) of the National
Sample Survey Organisation (NSSO).

(b) The other points revealed in this
Quick Study are given in attached State-
ment-{

(c) Keeping in view the findings of

such studies and the need to provide
more employment opportunities in areas
where there is a concentration of ‘'unem-
ployed and underemployed persons, the
JRY has been intensified in 120 back-
ward districts of the country, which have
been identified in consuiltation with the
Planning Commission. Certain other
changes havp also been made with re-
gard to the utilisation of funds and for
effective functioning of the JRY during
the Eighth Fian, the details of which are
given in thi attached Statement-ii.

Statement - |
Poirr - revealed in the Quick Study

on JRY conductéd by the PE.O. of the
- Plannnyg C
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1. The proportion of mandays of
employment of SCs and STs to total
mandays of employment generated was
more than 50 per cent.

2. The Women’s share in employ-
ment generation was 22 to 25% upto the
district level. However, at the selected
Gram Panchayat level, it was 15 to 18%
only.

3. More than 50% of the available
funds are being utilised only during the
last quarter and major works are being
taken up during the terminal quarter,
which goes against the spirit of JRY.

4. Of the 40 selected Gram
Panchayats, 2 in 1989-90 and 6 in 1990-
91 did not utilise the funds at all. In the
first halt of 1991-92, 19 Gram
Panchayats did not report any utilisation
of funds.

5. The Gram Panchayats which
had utilised the funds could provide em-
ployment, to a person, only for an aver-
age number of 11.44 and 15.68 days
during 1989-90 and 1990-91 respectively.

6. The quality of assets created
was not upto the mark in 56% of the
Gram Panchayats.

7. 89% of the selected beneficiaries
had expressed that assets created were
useful.

8. No adequate attention was given
to the maintenance of assets by the
selected States/Districts and the Gram
Panchayats.

9. 30% each of the selected States

reported that the prescribed wage mate-
rial ratio in respect of puoca works was
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.not workable and.that the supervision
and monitoring was inadequate.

10. 40% of the selected States
have been facing the problem of inad-
equacy of technical staff at the Block
level ’

Statement - I

The following major changes have
been made with regards to the utilisation
of funds and effective functioning of
Jawahar Rozgar Yojana (JRY), with effect
from 1993-94:-

‘(i) Seventy five percent of the
funds allocated under JRY in a year,
subject to a minimum of Rs. 2546 crores,
which was the revised budget allocation
for JRY for the year 1992-93, will be
utilised for the implementation of JRY
throughout the country broadly on the
guidelines now prescribed.

(ii) The funds under JRY will be
continued to be allocated to the States/
UT on the basis of proportion of rural
poor in the State/UT to the total rural
poor in the country from the latest avail-
able poverty estimates based on the
results of latest National Sample Survey
Organisation’s Survey in this regard.
From the State to the cfistrict, the allo-
cation of lungs. would, however, be made
on the index of backwardness formulated
on the basis of equal weihtage to the
proportion of SC/ST population in a dis-
trict to the total SC/ST population in the
State and in verse of per capita produc-
tion of agriculturalyworkers.

(i) The sub-schemes of JRY vizital.
Million Wells Scheme (MWS), Indira Awas
Yojana (IAY) would continue. However,
easmariyng of funds for MWS will be in-
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creased from existing 20% to 30% and
its coverage extended to,non-SC/ST
poor, small and marginal farmers subject
to the condition that, benefits in financial
terms to the non SC/ST do not exceed
10% in the total allocation under JRY.
Similarly, earmarking of funds at the
National level for construction of houses
under IAY will be increased from 6% to
10% and its coverage will be extended
to non SC/ST poor people subject to the
condition that financial assistance provide
to non-SC/ST poor people (excluding
freed bonded labourers) does not exceed
4% of the total allocation.

(iv) Twenty per cent of the funds
under JRY subject to a minimum of Rs.
700 crores will be used to implement an
intensified JRY in 120 backward districts
in different States of the country where
there 1s concentration of unemployment
and under-employment. For this purpose,
funds will be placed at the disposal of
the concerned District Rural Development
Agency (DRDAs)/Zilla Parishads (ZPs)
who may. identify the pockets of unem-
ployment and under-employment within
the districts for implementing intensified
JRY in these pockets.

(v) 5% of the JRY funds subject to
a maximum of Rs. 75 crores will be
earmarked for taking up special and in-
novative projects such as those aimed at
prevention of migration of labour, enhanc-
ing women’s employment, special
programmes through ‘ voluntary
organisations aimed at drought proofings
as well as watershed development/waste-
lands development resulting in sustained

employment.

(vi) Expenditure on wage and non-
mmmmwum_}
existing 60 : 40 ratio but the wages paid
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1o the skiltled labourers are aflowed 1o be
_included 'undér the wage component
subject to the limit of 10% of the total

wage.

Khadi and Village industries Board

6228. SHRI PAWAN KUMAR

BANSAL : Wilf the PRIME MINISTER be °

pleased to state :

(a) the programmes undertaken by
the Khadi and Village industries Board,
Chandigarh, dunng each of thg last three
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years, and

(b) the expenditure incurred on
these programmes during the above
period?

" THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRY
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) The
performance of Chandigarh KVI Board
during the last three years is as under:-

Year
, 1990-91 1991-92 1992-93

Production :
‘(Rs. in crores)

V.l 3.85 4.25 4.51
Employment :
(Lakh Nos.)

V.I. 0.01 0.01 0.01

However, there 1s no Khadi Programme under the Chandigarh KVI Board.

(b) Disbursement made to Chandigarh KVI Board by KVIC during the last three
years in respect of Village Industries is as under :-

¢ Year
1990-91 1991-92 1992-93
Disbursement
(Rs. in lakhs) -
(AR
Grant 007 - -
Loan ‘ 608 9.47 10.80
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Mega City Development Programme

6229. SHRIMATI CHANDRA
PRABHA URS ' Will the Minister of
URBAN DEVELOPMENT be pleased to
state :

(a) whether the Karnataka Govern-
ment has ‘sought. a matching contribution
of Rs. 20 crores for the implementation
of projects under the Mega City Devel-
opment Programme in Karnataka, and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) and (b) Yes,
Sir. The Karnataka Government has pro-
posed the Bangalore Mega City Project
at an estimated cost of Rs. 805 crores
to be implemented during 8th and 9th
Plan periods. Out of the total Central
outlay of Rs. 75 crores for Mega City
Projects during 1994-95, Rs. 20 crores is
proposed for Bangalore Project. However,
the actual release will depend on the final
shape and requirements of the project
that may be taken for implementation
during 1994-95.

Modernisation Fund for Small Scale
Sector

6230. SHRI SOBHANA

DREESWARA RAO VADDE : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Small Industry
Modernisation Fund for modernisation
and upgradation of Small Scale Sector

MAY 4, 1994
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has since been set-up; and
(b) it so, the details thereof ?
/

THE MINISTER OF STATE IN THE
MINISTRY OF INDUST&Y (DEPART
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) and (b)
No Sir, No such fund for modernisation
for small scale industry has been set up
by Government of India. However, Small
Industries Development Bank of Indiai i.e.
SIDBI and same other banks like state -
Bank of India have taken up programmes
for modernisation of small industries.

Rajiv Gandhi Drinking Water. Mission

6231. DR. SAKSHIJI : Will the
PRIME MINISTER be pleased to state :

(a) whether the Government of
Uttar Pradesh has submitted any pro-
posal to the Union Government for pro-
viding safe and adequate drinking water
in the villages of Uttar Pradesh under the
Rajiv Gandhi Drinking Water Mission;

(b) if so, the details thereof and the
action taken by the Government thereon;
and

{c) the time by which these propos-
als are likely to be approved ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI HARJIBHAI
PATEL): (a) Yes, Sir.

(b) Two Water Supply schemes for
Pauri district and 9 schemes for
Pithoragarh district were approved at an
estimated cost of Rs. 16 lakhs and Rs.
185 lakhs respectively. 5 schemes for
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Tehri district, 2 schemes for Pauri District
and 1 scheme for -Chamoli district were
returned to U.P. Jal Nigam for technical
clearance under powers delegated to the
State Government. A -Project to provide
safe drinking water supply in 616 villages
of Unnao district effected with excess
fluoride has been approved at an esti-
mated cost of Rs. 3170.70 lakhs of
which Rs. 1585.30 lakhs has been Te-
lcased to the State Gowt. Proposals tor

revised cost of the mini Mission Project

in Agra, Sultanpur and Unnao districts
were approved and a sum of Rs. 70
lakhs, Rs. 40 lakhs and Rs. 60 lakhs
respectively have been released in 1993-
94.

(c) No Project is pending for tech-
nical clearance by the Central Govern-
ment. -

Joint Ventures in Maharashtra

6232. F’.HOF. RAM KAPSE : Will
the PRIME MINISTI R be pleased to
state : '

(a) whether some agreenients were
signed with_ foreign countries during 1991-
92, 1992-93 and 1993-94 for egtablish-

VAISAKHA 14, 1916 (SAKA) -
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ment ot joint ventures in the- State ot
Mabharashtra;

(b) if so, the details thereof: and

(c) the progress made till date in
commissionina these joint ventures?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMAT! KRISHNA SAHI) : (a)
and (b) Details of agreements approved
with firms of foreign countries for estab-
lishment of Joint Ventures in the State of

_Maharashtra during 1991-92 and 1992-93

were not maintained. Howeveér, details of
the Joint Venture proposals approved
during 1993-94 (Upto Feb. 94) vizital.
Name of the Indian Company, Name of
the Foreign Collaborator, ltem of Manu-
facture and Amount of foreign investment
approved are given in the Statement at-
tached.

(c) These projects are at different
stages of implementation depending upon
their. gestation period which varies from
projegt to project.
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[Translation]

Financial Institutions in Housing
Sector

6233. SHRI BIR SINGH MAHATO
: Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether any financial institutions
are working under the Social Housing
Scheme;

(b) if so, the names thereof and
the areas of their operation; and

(c) the Statewise details of places
where houses have been built by them?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) to (c) A
number of housing finance companies set
up by nationalised banks, LIC, GIC and
other are functioning in various parts of
‘the country. The National Housing Bank
has so far granted recognition to 19 of
them. A list of these Housing Finance
Companies is given in the attached
Statement - I. These institutions provide
finance for the construction of houses to
eligible housing agencies, cooperative so-
cieties and individuals. The actual con-
struction s undertaken by the said agen-
cies/societies/individuals. The area of
operation of these housing finance insti-
tutions varies depending upon the spread
of their branches in the country. While
some of these institutions, like HUDCO,
HDFC, LIC Housing Finance, GIC Grih
Villa Nigam, etc. operate throughout the
country, others like Gujarat Rural Hous-
ing Finance Corporation and SBI Home
Finance and Development Ltd., have their
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area of operations limited to a specific,
region.

Only one of the 19 recognised
housing financial institutions, namely,
HUDCO comes under the purview of the
Ministry of Urban Development. As on
31.3.94, it has sanctioned a total of
10253 housing projects consisting of over
56 lakh dwelling‘units. The Statewise
break up is given in the attached State-
ment - |l

Statement - |

List of Housing Finance Institutions’
Recognised by National Housing Bank

1. Housing and Urban Development
Corporation Ltd.

2. Housing Development Finance
‘Corporation Ltd.

3. Can Fin Homes Ltd.

4. Dewan Housing Development Fi
nance Ltd.

5. LIC Housing Finance Ltd.

6. India Housing Finance & Develop’
ment Ltd.
7. Gujarat Rural Housing Finanée

Corporation Ltd.
8. PNB Housing Finance Ltd.
9. SBl Home Finance Ltd.
10. A.B. Homes Finance Ltd.
11. Ind Bank Housing Ltd.

12, Fairgrowth Home Finance Ltd.
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13.  Saya Housing Finance Corporation 17.  Apna Ghar Vitta Nigam Ltd. (Cen

Ltd. tral Bank)

14.  Akshaya Awas Nirman Vitta Ltd. 18.  Parshwanath Housing Finance
(Bank of Baroda) Corporation Ltd.

15. GIC Gnh Vitta Ltd. 19. Peerless Abasan Financ‘e Ltd.

16.  Vysya Bank Housing Finance Ltd.

Statement - I

Statewise Number of Dwelling Units Sanctioned by HUDCO

S. No. Name of the State No. of Dwellings Sanctioned for
L ] . .
construction/upgradation

1 <2 . : . 3
1. Andhra Pradesh 827357
2. Arunachal Pradesh . 410
3. Assam 29596
4. Bihar 179050
5. Goa 1441
- 6. Guijarat ‘ 515989
7. Himachal Pradesh : . 9600
8. Haryana : 84861
9. Jammu & Kashmir 16107
10. Kerala 701614
11. Karnataka . 643185
12. Meghalaya 7283
13. Maharashtra 384006

14. Manipur 6819
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15. Madhya Pradesh 183124
16. Mizoram 4673
17 Nagaland 9581
18. Orissa 138396
19. Punjab 115290
20. Rajasthan 198860
21 Sikkim 1695
22. Tamil Nadu 714273
23. Tripura 4134
24 Uttar Pradesh 6851%2
25. West Bengal 142612
Union Territories
1. Andaman & Nicobar 725
2. Chandigarh 27035
3. Delhi 16207
4. Dadra & Nagar Haveli 87
5. Pondicherry 5542
Total all States/UTs. 5662629

Recommendations of Patel Commis-
sion

6234. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state :

(a) whether there has been any
perceptible change in the situation in the

Eastern U.P. as a result of action taken
on the various recommendations/sugges-
tions made by the Patel Ayog in 1964;

(b) if so, the extent thereof;

(c) whether the Ayog had recom-
mended to locate heavy industries in
Easti«in U.P. like machine tools, machine
tools accessories, tool bits units, tractor
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manufacturing units and even ordinance
factories;

(d) if so, the reasons for not act-
ing upon these recommendations of the
Ayog so far; and

(e) the steps taken in this regard;

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b)
The Joint Study Team under the Chair-
manship of Shri B.P. Patel (the Patel
Commission) in its report submitted in
1964 had suggested various measures
for the socio-economic development of
the 4 Eastern Districts of U.P. namely
Azamgarh, Deona. Ghazipur and
Jaunpur. As a resuit of the implementa-
tion of the various recommendations of
the Patel Commission and also due to
the overall development efforts there is a
perceptible change in the various devel-
opment indicators in these districts.

(c) Yes, Sir.

(d) and (e) While most of the rec-
ommendations have been implemented
with respect to agriculture, rural develop-
ment etc. the Commission’s recommen-
dations regarding setting up of heavy
industries In these districts could not be
implemented due to overall resource
constraints and on considerations of fi-
nancial viability.

[Transiation)
Per Capita Assistance to Orissa
6235. SHRI GOVINDA CHANDRA

MUNDA : Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION

VAISAKHA 14, 1916 (SAKA)
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be pleased to state :

(a) whether the per capita assis-
tance given to Orissa each year i1s far
less than that of other States:

(b) if 30. the reasons therefor: and

(c) the remedial steps taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) to (c) No.
Sir. The per capita central Plan assis-
tance to the State of Orissa has been
much higher than the average per capita
plan assistance allocated to non-Special
Category States, to which the State of
Orissa belongs. In 1994-95 per capita
plan assistance to the State (based on
1991 population census) is about 30 per
cent higher than the average allocation to
the 15 non-Special Category States and
it 'is higher than per capita allocation to
all States in this comparable group cx-
cept woa and Kerala.

[English]

Godavari Fertilizers and Chemicals
Plant, Kakinada

6236. DR. K.V.R. CHOWDARY
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state :

(a) whether the Godavari Fertilizers
and Chemicals plant, Kakinada has been
running in losses:;

(b) if so, the total production dur-
ing each of the last three years and the
target fixed for 1994-95;
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(c) whether the Government have
taken any remedial steps in this regard;
and .

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF GHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) No, Sir. The Godavari Fertilizers &
Chemicals Limited. Kakinada made prof-
its during the years 1990-91, 1991-92
and 1992-93. The accounts for the year
1993-94 have not yet been finalized.

(b) The total production during each
of the last 3 years and the target fixed
for 1994-95 are as under :

Year Production (in ‘000)
1991-92 3429
1992-93 345.3
1993-94 222.8

994-95 (target) 350.0

(c) and (d) In view of the above,
no remedial steps are required.

MAY 4, 1984
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[Translation)
Public Sector Pharmaceutical Com-
panies

6237. SHRIMATI SHEELA
GAUTAM: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased 1o
state :

(a) whether the Government are
aware that the public sector pharmaceu-
tical companies are incurring losses’

(b) it so, the details thereot: anhu

(c) the concrete measures taken by
the Government to improve the working
of these companies?

" THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO).:
(a) and (b) Four Central Public Sector
Undertakings and three joint sector un-
dertakings in the Pharmaceutical Indus-
try Sector have been incurring losses
over the years. Out of these six under-
takings namely. IDPL, BIL, BCPL. SSPL.
UPDPL, and ODCL. have been formally
declared sick by the BIFR. the accumu-
lated losses of these companies upto 31/
3/93 are indicated below :

(Rs./Crores)

Name of the Company

Accumulated Loss

-+

I.D.P.L.

B.LL.

B.C.P.L.

627.91

51.46

92.58
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S.S.PL.

U.PD.PL.

O.D.C.L.

RD.PL.

30.96
5.76
2.85

0.65

(c) The revival package for IDPL
has been approved by the B!FR and the
plan for its revival has been put into
operation. The revival packages for.other
five cases are at various stages of
preparation/consideration. In accordance
with the provisions of the Sick Industrial
Companies (Special Provisions) Act,
1985. the revival or otherwise of these
sick companies will depend upon the
orders of the BIFR, the statutory author-
ity set up under the Law.

[English]
Wells for Irrigation Purpose

6238. PROF.
LAKSHMANAN : Will the PRIME MINIS-
TER be pleased to state :

(a) whether the Government have
any scheme for open irrigation wells for
Kerala during 1994-95 under the Million
Wells Scheme;

(b) it so, the allocation of funds
proposed for the purpose; and

(c) the areas/districts identified for
the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) AND MINISTER OF STATE IN

SAVITHRI

THE.MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAMESHWAR THAKUR)
: (a) Yes, Sir.

(b) Rs. 1588.83 lakhs have been
allocated as central share (or the imple-
mentation of Million Wells Scheme (MWS)
in Kerala during 1994-95.

(c) The MWS is being implemented
in the rural areas of all the districts of the
State.

Space Technology

6239. SHRI HARIN PATHAK : Will
the PRIME MINISTER be pleased to
state :

{a) the number of Indian scientists
working in the field of space technology:

(b) the number of space technology
laboratories functioning in the country at
present;

(c) the type of invention being made
by them; and

(d) the facilities being provided to
them by the G?vernmem?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MINIS-
TER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART--
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MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVED!) : (a) About 6000 Indian
Scientists are working in the field of
Space Technology.

(b) 13 Space Technalogy Centres/
Units/Laboratories function in the country.

(c) These Space Centres/Units/
Laboratories have indigenously developed
most of the technology/materials/pro-
cesses in building satellites, launch ve-
hicles as well as application of satellites
in the areas of communication, remote
sensing and space science. Indigenous
development of Indian Remote Sensing
Satellite (IRS) and Indian National Satel-
lite (INSAT) which are operational and
their applications in the areas of long
distance communication, Meteorology and
Management of Natural Resources are
the major achievements. Also, indigenous
development of Polar Satellite Launch
Vehicle (PSLV) to launch 1000 kg. IRS
class satellites is another significant
achievement. Successtully conducting
scientific experiments using sounding
rockets and extensive work done through
scientific payloads in the exploration of
space science, particularly in the fields of
planetary atmosphere and aeronomy,
astronomy, astrophysics and solar system
are notable contribution of these labora-
tories. Indigenous development of tech-
nologies and methodologies has
revolutionised long distance communica-
tion, TV broadcasting, disaster warning
as well as survey and management of
natural resources in our country. Over
200 technologies/processes invented by
ISRO Centres/Units/Laboratories have
been transferred to Indian industry for
productionisation.

MAY 4, 1994
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- (d) Scientists working in space
technology are given on-the-job training
and professional guidance besides being
provided with all infrastructural facilities
needed for their work, such as a condu-
cive working atmosphere, well equipped
state-of-the art laboratories, library and
welfare facilities such as housing, medi-
cal services. canteen. transport etc. Other
facilities that are available for Centrai
Government employees are also provided
to them.

Meteorological Centre

6240. SHR! UDDHAB BARMAN :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Government pro-
pose to set up a Regional Meteorologi-
cal Centre at Guwahati exclusively for
North-Eastern States;

(b) if so. the details thereof;

(c) whether any proposal has also
been mooted for instituting any research
organisations/research projects with the
new set up: and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) and (b) Yes, Sir, it
is proposed to upgrade the existing
Meteorological Centre at Guwahati to a
Regional Meteorological Centre with full
administrative and technical control of the
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meteorological units in different States in
North-Eastern India. All meteorological
_ requirements of NE Region in the fields
of aviation, hydrometeorological input for
flood forecasting, agromet services, warn-
ing against adverse weather, climatologi-
cal information and other related services
will be provided by this Centre at
Guwabhati.

(c) and (d) Yes, Sir, it is also pro-
posed to set up a research unit in the
proposed Regional Meteorological Centre,
Guwahati. This unit will identify and take
up the Meteorogical problems with spe-
cial reference to the NE region.

Develapment of NCES in Kerala

6241. SHRI  THAYIL JOHN
ANJALOSE : Will the PRIME MINISTER
be pleased to state :

(a) the number of proposals re-
ceived by the Union Government from
the Government of Kerala for develop-
ment of Non-Conventional Energy
Sources, till date:

(b) the number of proposals ac-
corded approval; )

(c) the number of proposals still
pending for approval: and

(d) the time by which these are
likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a)
In addition to the on-going extension
programmes on Biogas, Improved Chulha
and Solar Cookers, 12 numbers of pro-
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posals were received from the Govern-
ment of Kerala for installation of Wind
Power demonstration projects, Small
Hydro Power Projects, Biomass gasifier
systems, Solar thermal systems, Solar
Photovoltaic systems and Urjagram &

‘district level energy planning projccis

during 1993-94.

(b) to (d) Seven Proposals for the
installation of various non-conventional
energy systems have been sanctioned
during 1993-94. A part of the Biomass
gasifier proposal consisting of three sys-

. tems has been sanctioned. Two Urjagram

proposals have been cleared and formal
approval is pending for want of certain
clarifications from the State Government
Nodal Agency. Two proposals on Small
Hydro Power were received recently and
further documents are awaited before
they can be considered.

Bio-Gas Smokless Chulhas

6242. SHRI A. VENKATESH NAIK
: Will the PRIME MINISTER be pleased
to state :

(a) the number of bio-gas plants
and smokeless chulhas set up in the
States of Andhra Pradesh and Karnatdka
during the last three years, district wise:
and

" (b) the amount of subsidy/grants-in-
aid given for setting up of biogas plants
and smokeless chulhas and the details of
the procedures for granting subsidy/grant
in aid to them?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHR! S. KRISHNA KUMAR) : (a)
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District-wise number of family type biogas
‘plants and Improved Chulhas installed
under National Project on Biogas Devel-
opment and National Programme on
Improved Chulhas in the States of
Andhra Pradesh and Karnataka respec-
tively during 1990-91. 1991-92 and 1992-
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93 are given in Statements-l and Il

(b) Funds released to the State of
Andhra Pradesh and Karnataka towards
subsidy and other financial incentives tor
biogas plants and improved chulhas
during the above years is given as un
der :-

(Rs. in crores)

States Funds released for
Family type Improved Chulha
Biogas Plants
Andhra Pradesh 8.41 3.29
Karnataka ) 4.35 2.72

Under the above programmes
funds are released in advance to the
State Government nodal departments/
agencies in two instalments based on the
annual target finahsed for each State/UT

physical progress during the year and
status of settlement of Accounts for pre-
vious years. Final Settlement of ad-
vances s made on submission of
utilisation certificates and statements of
expenditure by the States/U.T.
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573
Allocation for Jawahar Rozgar
Yojana
6243. SHRI PHOOL CHAND

VERMA : Will the PRIME MINISTER be
pleased to state :

(a) whether the Governments of
Rajasthan and Madhya Pradesh have
submitted a plan to the Union Govern-
ment for the construction of school build-
ings and .maintenance of assets, requir-
ing an allocation of Rs. 27.36 crores
under the Jawahar Rozgar Yojana;

(b) whether the Union Government
have considered the plan by now; and

(c) if so, the time by which decision
is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-,
MENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAMESHWAR THAKUR)
: (a) Government of Rajasthan ‘had sub-
mitted during 1993-94 a proposal for
construction of 2301 primary school build-
ings under JRY with a Central assistance
of Rs. 20.00 crores in 29 districts of the
State and for maintenance of assets
created under JRY with Central assis-
tance of Rs. 7.36 crores. Government of
Madhya Pradesh had also submitted a
proposal for maintenance of assets cre-
ated under JRY in rural areas with Cen-
tral assistance of Rs. 18.80 crores.

(b) and (c) The required Central
assistance was released to the State
Governments concerned during 1993-94
self.
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German investment

6244. SHRI SHRAVAN KUMAR
PATEL : Will the PRIME MINISTER be
pleased to state :°

(a) the details of German invest-
ment proposals received in response to
his visit to that country during February,
1994, sector wise; and

(b) the quantum of foreign ex-
change involved therein?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMATI KRISHNA SAHI) : (a)
and (b) During his official visit to Ger-
many from February 2-5, 1994, Prime
Minister met representatives of German
Business and Industry with a view to
invite them to look at India as a trade
and investment partner. The visit created .
a favourable atmosphere and generated
increased interest among potential inves-
tors. Receipt and consideration of propos-_
als from German investors is a continu-
ous process. Approvals have already
been accorded to 205 proposals for for-
eign direct investment by German firms
in Indian companies in the post policy
period i.e. from August, 1991 to March,
1994 involving foreign investment of Rs.
339.09 crores. 15 proposais of foreign
direct investment approved during Febru-
ary - March, 1994 envisaging investment
by German companies is of the order of
Rs. 52.2 crores in sectors such as poly-
mer based products, Homeopathic and
herbal medicines, leather wallets, metal-
lurgical industry, industrial machinery, air
brake systems for Railway Vehicles, com-
puter software, electric power tools, trad-
ing, pime movers.
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Transfer of Technologies

6245. DR. MUMTAZ ANSARI :
SHRIMATI SHEELA
GAUTAM :
Will the PRIME MINISTER be
pleased to state :

(a) the details ot the technologies
for new products and processes trans-
ferred to industnies during the last two
years by the Department of Space;

(b) the type of industries which
have utilized these technologies;

(c) the details of patents obtained
during the penod:; and

(d) the total amount spent on
them?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVED!) : (a) Thirty five technolo-
gies were transferred to industries during
the last two years. in the following areas:

1. Electronics and Computer
systems

2. Electro-optical systems
3. Communication systems
4. Electro-mechanical systems

5. Electroplating.

MAY 4, 1994 -

Written Answers . 576

(b) Large, Medium and Small scale
industries, both in the Public and Private
Sectors, engaged in the fields of Elec-
tronics and Communications, Computers,
Chemicals and Materials and Electro
Mechanical, have utilised these technolo-
gies.

(c) Patents have been obtained for
eight technologies in the area of electro-
plating.

(d) Amount spent on development:
of these technologies is about Rs. 20.00

lakhs.

[Translation)

Solar Power Plants in Gujarat

6246. SHRI N.J. RATHVA : Will
the PRIME MINISTER be pleased to

* state :

(a) whether the Government pro-
pose to set up some solar power plants
in Gujarat, particularly in tribal areas
during the Eight Plan period;

(b) it so, the names of places
selected for this purpose; and

(c) the time by which these plants
are likely to be set up?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR,) : (a)
Presently there is nq proposal for setting
up.of a solar power plant in Guijarat.

(b) and (c) Does not arise.
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Power From Bagasse

6247. SHRI SURENDRA PAL
" PATHAK : Will the PRIME MINISTER be
pleased to state -

(a) whether several sugar mills lo-
cated in Uttar Pradesh have sent any
proposal to the Union Government re-
garding power generation from their ba-
gasse,

(b) if so, the details thereof;

(c) whether these sugar mills have
offered to supply their surplus power to
the State Government on subsidised
rates; and

(d) if so, the reaction of the Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR): (a)
and (b) Two sugar mills located .in uttar
Pradesh have expressed interest in set-
ting up bagasse based cogeneration
projects for generation or power.
Schemes are yet to be finalised by the
mills.

(c) No, Sir.
(d) Does not arise.
Assistance from World Bank for
Poverty Alleviation Programme
~ 6248. SHRI PREM CHAND RAM
: Will the Minister of PLANNING AND

PROGRAMME IMPLEMENTATION be
pleased to ‘state :
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(a) whether the Government of
Bihar has sent any scheme to the Union

" Government for financial assistance from

the World bank got poverty alleviation
programmes;

(b) if so, the details thereof and i
expenditure likely to be incurred on the
schemes,; and

(c) the action taken thereon by the
Government?

THE MINISTER OF STATE OF

THE MINISTRY OF PLANNING AND .

PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) No, Sir.
The Government of Bihar has not sent

. any scheme to the Union Government for

financial assistance from the World Bank
for poverty alleviation programme.

B

(b) and (c) Do not arise.
Solid Waste Management System

6249. SHRI SUSHIL CHANDRA
VARMA : Will the Minister of URBAN DE-
VELOPMENT be pleased to state :

(a) the names of the local bodies
which have adopted Solid Waste Man-
agement System, State wise; and

(b) the progress made in the direc-
tion of utilization thereof and the esti-
mated expenditure involved on the install-
ing of Solid Waste Management Systenv
Unit?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) and (b)
Solid Waste Management is normally
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undertaken by all municipaliies and ur-
ban local bedies in the country for main-
taining cleanliness, preventing pollution
and mitigating health hazard. The system
of collection, transportation and disposal
varies from place to place depending
upon the quantity, type of waste gener-
ated, technology, expertise, finance,
manpower and equipment available.

Since this is a State subject, the
physical progress and expenditure in-
curred, Statewise, is not monitored by
this Ministry.

[English]

Functioning of Fertilizer Industry
Coordination Committee

6250. SHRI R. SURENDER
REDDY : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state

(a) whether the working of the
Fertilizer Industry Coordination Committee
(FICC) has been adversely commented
upon by the Parliamentary Committee on
fertilizer prices as well as by the Comp-
troller and Auditor General of India;

(b) if so, the details of the obser-
vations made by them;

(c) whether the Government have
commissioned the Marketing Develop-
ment Research Associates (MDRA) to
conduct a study and examine the work-
ing of FICC as a result thereof;

(d) it so, whether the recommenda-
tions of MRDA have since been received,

(e) if so, the details thereof, and

MAY 4, 1994
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" (f) the action taken or proposed to
be taken to streamline the functioning of
FICC?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) to () The Report (1 of 1992) of the
Comptroller and Auditor General of India
made certain observations about subsidy
calculation in a few cases and verifica-
tion of cost data.

However, it did not make any ad-
verse comments on the working of FICC.
The Joint Parliamentary Committee on
Fertjlizer Pricing had, however, recom-
mended, inter alia, that the working of
the Fertilizer Industry Coordination Com-
mittee (FICC) should be examined by a
Committee of Experts. Based on the
recommendations of the Committee, M/
s Marketing and Development Research
Associates (MDRA), New Delhi, were
entrusted with a study on the working of
the Office of the FICC. Their report has

 been received recently on 21.4.1994.

~ Security Measures in Radio-Active

Sources
6251. SHRI D. VENKATESWARA
RAO :
SHRI ) GEORGE
FERMANDES:

Will the PRIME MINISTER be
pleased to state :

(a) whether the Atomic Energy
Regulatory Board is re-examining and
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tightening security measures in all radio-
active sources of industrial and medical
‘sectors;

(b) if so, the details thereof;

(c) whether the Board has also

ordered a US company to suspend ali oil -

well logging operations involving the use
of radio active sources in India following
the theft of a sensitive radio-active device
from the company’'s Madras office;

(d) if so the details thereof, and

(e) the steps taken to check such
thefts ?

THE M!NISTEH OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) and (b) Radiologial
safety surveillance is a continuing pro-
cess. In the case of oil well-logging
operations, a comprehensive document
entitied “Safety Retirements in the
Programme Strategy, Transport, use and
Disposal of Radioactive Sources in well-
logging and their Studies” has been pre-
pared by the Atomic Energy Regulatory
Board (AERB). AERB has also set up the
Directorate of Regulatory Inspection and
Enforcement (DRI&E) from 1.1.1994.
DRI&E is responsible for carrying out
periodic inspections to ensure radiation
safety in all radiation installations.

(c) and (d) AERB had directed on
5th October 1993 M/s. Halliburton Off-
shore Services inc., a US Company to
suspend all operations involving the
hardling and use of radioactive sources
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and withdraw all such sources from use
and to keep them under safe and secure
custody in their authorised storage facili-
ties.- Thi directive was complied with.
Subsequently on 16th December 1993,
AERB permitted the US company to
resume well-logging operations involving
the handling and use of radioactive
sources at all their sites, subject to com-
pliance with AERB’s stipulations. The US
Company has complied with these stipu-
lations.

(e) The Oil and Natural Gas Com-
mission (ONGC) and its sub-contractors
have signed an undertaking jointly stat-
ing that they will ensure the physical
security of all radioactive sources and
also that they will follow all the safety
stipulations of the document. “Safety
Requirements in the Progrémme strategy.
Transport, Use and Disposal of Radioac-
tive Sources in well-logging and their
studies”.

AERB is closely monitoring the safe
handling of the radioactive sources and
their physical security. AERB is reviewing
the overall safety status of each type of
radiation instaliation to ensure that safety
provisions are being strictly complied by
all installations.

Border Area Development
Programme

6252. SHRI GIRDHARI LAL
BHARGAVA : Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMEN-
TATION be pleased to state :

(a) whether as per provisions of the
Eighth Five Year Plan, the Border Area
Development Programme has to start
with revised coverage with more empha-
sis on social service sector, in the State



583 Written Answers
of Rajasthan;

(b) it so, whether the allocation of
funds is yet to be made for the State by
the Union Government; -

— (c) -whether the_Union Government

would provide plan allocations to the

State Government soon, keeping in view
the backwardness. of the State; and

(d) if so, the time by which the
decision is likely to be taken ?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) to (d)
Border Area Development Programme
(BADP) has been revamped and reori-
ented from 1993-94 to give a sharper
focus for tackling special problems which
arise in areas contigucus to the intema-
tional border. Area specific schemes
which are designed to take care of prob-
lems typical to the border areas are to

be taken up under the Programme. While *

. the choice of schemes is left to the
States concerned, development of com-
munity centres to cater 'to social and
cultural needs of the people, including
provision of library facilities and produc-
tioh of package programme for use in
television and radio specially targeted for
border areas, can be considered.

The total aliocation for BADP for
1993-94 was Rs. 140 crores. Out of this
amount Rs. 19.06 crore was allocated to
Rajasthan for tackling area specific prob-
lems of border blocks as decided by
State Government and this amount has
been released .to the State Govermnment.
In addition, Rs. 52 crore had also been
released in 1993-94 to Rajasthan for the
Indira Gandhi Nahar Project out of BADP
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funds, as a special case to enable them
to complete the Project quickly.

" Growth ‘Centres

6253. SHRIMATI CHANDRA
PRABHA URS : Will the PRIME MINIS-
TER be pleased to state :

(a) the details of Growth Centres
sanctioned in the State’ of Karnataka so
far;

(b) the details of work done in each
of these Centres so far; and

(c) the number of such Centres
proposed to be sanctioned during the
Eighth Plan in Karnataka ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF HEAVY INDUS-
TRY) : (SHRIMATI KRISHNA SAHI) : (a)
to (c) Under the Growth Centre Scheme
- 1988, three centres have been ap-
proved in Karnataka. These are one each
in the districts of Dharwad, Hassan and
Raichur. Central assistance-of Rs. 7.00
ctores has been released towards these
centres. The scheme is to be imple-
mented during the VIl Five Plan period
by the State Government.

Awarding of Contracts without
Tenders.

6255. SHRI RAJNATH SONKAR
SHASTRI : Wiil the Minister of URBAN
DEVELOPMENT be pleased to refer ta
the reply geven on November 20, 1991
and May 6, 1992 regarding awarding of
contracts without tenders and tenders for
DDA projects and state :
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(a) whether the requisite information
has since been collected;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the time by which the informa-
tion is likely to be collected ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) to (d) Infor-
_mation in respect of U.S.Q. No. 115
dated November, 20, 1991 has already
been laid on the Table of the Sabha on
April 22, 1994.

The information in respect of assur-
ance given to U.S.Q. No. 9266 dated
May 6, 1992 has been received from the
DDA and is under examination.

/
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Computor Professionals in National
Informatics Centre

6256. DR. K.V.R. CHOWDARY :
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the number of computer profes-
sionals working in the National Informatic
Centre during the last three years;

- (b) the number of professionals out
of them who left NIC during each of the
last three years;

(c) the reasons thereof; and

(d) the steps taken or proposed to
be taken by the Government in this
regard ? ’

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) :

(a) Year No. of computer protessionals working
1991 2207
1992 2432
1993 2579 |

(b) -Year No. of professionals resigned
1991 \ 60
1992 72
1993 66
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(c) and (d) As Compared to the
average of 10% annual turn out by res-
ignations in
informatics organisations, NIC’s figure of
less than 3% turn over by resignations
is creditably low. This low figure is

achieved by giving to its employees

congenial working conditions, latest tech-
nological environment and adequate pro-
motion prospects through a flexible
Complementing System of merit promo-
tion. These facilities are proposed to be
strengthened further to keep up the
congenial working conditions.

Improvement of Urban Slums

6257. PROF. SAVITHRI
LAKSHMANAN : Will the Minister of
URBAN DEVELOPMENT be pleased to
state :

(a) whether the Kerala has been
identified for provision of social services
in conjunctions with physical amenities
scheme of Environmental Improvement of
Urban Slums under the Urban Basic
Services for Poor for 1994-95; and

(b) it so, the details thereof and the
funds allocated for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) and (b) The
Scheme of Urban Basic Services for the
Poor (UBSP) is being implemented in 17
towns of Kerala State. The State Govern-
ment has informed that the Scheme of
Environmental Improvement of Urban
Slums, which is an item under 20 Point
Programme, is being implemented there
under Special Component Plan in the
Urban Local Bodies in convergence with
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the Poverty Alleviation Programmes in-
cluding UBSP. A provision of Rs. 110.00
lakhs is- pramided in the Current Year's
Budget of the State for E.L.LU.S. A ten-
tative provision of Rs. 49.80 lakhs has
been earmatked as Central Share for the
State under the Scheme of UBSP and
the State share works out to Rs. 33.20
lakhs for the year 1994-95.

Panchayati Raj

6258. . SHRISYEDSHAHABUDDIN:
DR. LAXMINARAYAN
PANDEYA :

Will the PRIME MINISTER be
pleased to state :

(a) the names of States which have
enacted Panchayati Raj legislation by
March 31, 1994;

(b) whether these States have
announced dates for Panchayati elec-
tions; and

(c) the steps being considered by
the Government to ensure that the other
States do enact the legislation and hold
Panchayati elections at the earliest?

“THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAMESHWAR THAKUR)
: (a) to (c) All the States/Union Territo-
ries where the provisions of the Consti-
tution (73rd Amendment) Act, 1992 are
applicable, have enacted/amended legis-
lations on Panchayati Raj within the stipu-
lated period i.e. 23rd April, 1994. As per
the provision of Article 243 E of the
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Constitution (73rd Amendment) Act, 1992
all the States/Union Territories are to hold
elections every five years to Panchayats.

Fake Claimants of Bhopal Gas
Victims

6259. SHRI MANORANJAN
BHAKTA : Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased to
state

(a) whether the Computer Mainte-
nance Corporation and the Electronics

Corporation of India Limited have submit-

ted to the Government their indigenous

programmes based on finger print soft- -

ware system to weed out fake claimants
of the victims of Bhopal Gas tragedy;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS

AND DEPARTMENT OF OCEAN DEVEL-’

OPMENT (SHRI EDUARDO FALEIRO) :
(a) and (b) The CMC and ECW have
offered to Government to set up on a
turnkey basis a fingerprint identification
system to detect and eliminate duplicate
claims. The systems recognise patterns,
encode, store and match fingerprints.

Meteorological Radar Near Tirupati
6260. SHRI HARIN PATHAK : Will
the PRIME MINISTER be pleased to

state :

(a) whether the Indian scientists
have installed meteorological Radar near

Tirupati;

(b) if so, the expenditure incurred
thereon;

(c) whether this Radar can forecast -
drought or rain in any part of the coun-
try well in advance: and

(d) if so, the time by which such
facility is likely to be made available?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) The radar which has
been commissioned near Tirupati is the
Mesosphere, Stratosphere, Troposphere
(MST) Radar and not a meteorological
radar.

(b) An amount of Rs. 8.77 crores
has been spent for the development, in-
stallation and testing of the radar.

(c) The basic studies which are to
be carried out using MST radar, will help
improving the understanding of atmo-
spheric phenomena particularly related to
the wind fields, waves and turbulence. It
is also expected that a befter understand:
ing of these atmospheric processes may
provide additional inputs to the present
system of weather forecasting which uses
data from ground based, balloon and
satellite sensors.

(d) The MST radar has been in-
stalled and is already available for inter-
ested/user scientists from different re-
search institutions/universities in the coun-
try.
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Nutritional Intake

6261. SHRI SHRAVAN KUMAR
PATEL : Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION
be pleased to state :

(a) the percentage of people living
below poverty line in urban areas
Statewise as per study made by the
Asian Development Bank and by the
Government's independent survey; and

(b) the steps being taken to bring
these people above the poverty line
during the Eighth Five Year Plan period?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) A study on
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the state of India’s Urban Poverty con-
ducted in the National Institute of Public
Finance and Policy (NIPFP) and dis-
cussed at draft stage at the Asian De-
velopment Bank Headquarters has
quoted estimates of urban poor from
earlier studies. The estimates quoted by
the NIPFP study alongwith the estimates
made in the Planning Commission as
also the estimates made by an Expert
Group set up by the Planning Commis-
sion .are shown in the statement en-
closed.

(b) A number of steps are being
taken in order to improve the quality of
life of the urban poor «during the Fighth
Plan. These include programmes for
raising income and generating employ-
ment such as the Nehru Rozgar Yojana
(NRY) and Prime Minister Rozgar Yojana
(PMRY) for educated unemployed vouth.
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Exgorts by Public Sector Undertak-
ings
6262. DR. MUMTAZ ANSARI :
SHRIMATI SHEELA
GAUTAM :
SHRIMATI BHAVNA
CHIKHALIA :

Will the PRIME MINISTER be
_pleased to state :.

(a) the quantum of exports made
by various undertakings under the De-
partment of Heavy Industry during the
last three years;

(b) the value and nature of these
exports; and

(c) the names of top five undertak-
ings which have made the maximum
exports during the period? ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOPMENT
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AND DEPARTMENT OF HEAVY INDUS-
TRY) (SHRIMAT! KRISHNA SAHI) : (a)
and (b) The quantum of exports made by
various undertakings of the Department
of Heavy Industry during the. fast three
years is given in the statement at
Annexure.

L
The major items of exports are :

Power Generating Equipments, like
Gas Turbines, Generators, Boilers and
other Auxillary equipments, Machine
Tools, Watches, Cranes, Railway Wag-
.oms, Tea, Control & Instrumentation
equipments, cine/x-ray film, cement,
equipment for process plant High Pres-
sure Industrial Gas Cylinders etc.

(c) The five undertakings which
have made maximum exports are :

, Bharat Heavy Electricals Ltd., HMT
Ltd., Bharat Heavy Plate & Vessels Ltd.,
Burn Standard Co. Ltd. and Mining &
Allied Machinery Corporation Ltd.

Statement

Department of Heavy Industry

(Rs. crores)

S.No. Unit Name Export (Physical + Deemed)
1990-91 1991-92 1992-93
(Actqal) (Actual) (Actual)

1 2 3 . 4 5

1. Andrew Yule & Company Limited 0.80 2.33 4.07

2. Bharat Heavy Electricals Limited  490.00 634.00 786.0.04

3. Burn Standard Company Limited 21.32 12.64 15.71

[y
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4 Jessop & Company Limited 2.75 1.80 0.37
5. Braithwaite &‘Company Limited 10.63 6.49 6.29
6.  Lagan Jute Company Limited 0.45 0.02 0.40
7. Bharat Heavy Plate & Wessels Ltd. 4.27 5.36 4
8. Bharat Pimps & Compressors Ltd. 4.00 0.06 6.42
9.  Richardson & Cruddas (1972) Ltd. 217 217 2.23
10. Triveni Structurals Limited 6.;37 9.63 0.45
1. Tungabhadra Steel Products Ltd. 4.10 2.77 -
12. Hindustan Cables Limited 11.61 5.72 -
13. Heavy Engineering Corporation Ltd. 20.54 0.50 -
14, HMT Limited 47.64 46.42 72.15
15. Praga Tools Limited 5.18 0.82 1.12
16. Instrumentation Limited, Kota _ 7.85 1.09 10.23
17. Rajasthan Electronics &

Instruments Limited 2.85 2.87 1.73
18. Mining & Allied Machinery

Corporation Limited 18.59 11.46 8.68
19. National Bicycle Corporation of

India Limited . 0.38 0.12 0.07
20. National Instruments Ltd. 0.03 0.02 -
.21, Scooters India Limited 1.29' 2.64 1.70
22. Bharat Ophthalmic Glass Ltd. - - -
23. Cement Corporation of India Ltd. 0.33 0.21 1.15
24. Hindustap Paper Corporation Ltd. - - -
25.  Hindustan Photo Films Manufacturing
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Company Limited 0.58. * 1.00 -
26. Hindustan Salts Limited 1.64 1.50 0.59
27. | Sambhar Salts Limited 0.74 0.81
28. Tannery & Footwear Corporation

of India Limited 0.32 - -
29.  Tyre Corporation of India Ltd. 0.36 0.34 1.31
30. Bharat Leather Corporation Ltd. - - - 0.13
31. Engineering Projects (India) Ltd. 2.43 2.90 -
32. National Industrial Development

Corporation Limited 0.08 0.10 0.27
33. Bridge & Roof Limited 9.78 0.86 2.05

Total 679.08 751.29 923.12 ‘
(Translation) THé MINISTRY OF PLANNING AND

Development of Agriculture in Bihar

6263. SHRI PREM CHAND RAM
: Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the amount allocated to Bihar
for the development of agriculture during
1991-92 and 1993-94;

(b) whether the Government of
Bihar has sought an additional amount

for the current year;

(c) it so, the details thereof, and

(d) the reaction of the GWt

thereto?

THE MINISTER OF STATE OF

PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) = (a) Under the
Annual Plans for the State ¢f Bihar, the
Commission had agreed to an outiay of
Rs. 148.30 crores in 1991-92 and Rs.
158.02 crores in 1993-94 for Agriculture
and Allied Activities Sector.

(b) to (d) The Commission has not
received any proposal for additional alio-
cation for the Agricukure Sector during
the cument year.

[English}

Revival of Sick Urea Plants

6264. SHR{ SHRAVAN KUMAR
PATEL : Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Government pro-
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pose to revive coal based sick urea
plants at Ramagundam and Talcher on
the basis of revised plan submitted by
the workers;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) to (c) The Fertilizer Corporation of
India Ltd. (FCI), which owns the urea
producing coal based fertilizer units at
Ramagundam and Talcher, was declared
a sick company by the Board for Indus-
trial and Financial Reconstruction (BIFR)
in November, 1992. The BIFR in its
hearing of 31.12.93, directed the Govern-
ment to prepare a unitwise agreed revival
plan for FCI in consultation with the
workers unions/officers associations,
bamks and concerned State Govern-
ments. These consultations were held in
February, 1994. The revised revival plans
submitted by workers unions/officers as-
sociations have been found to be
PRIMA-FACIE under estimated and
techno economically unviable and without
adequate provision for renewals/replace-
ments of certain critical sections of these
plants.

Meanwniie BIFR on 16.3.94 ap;
pointed Industrial Credit and Investment
_ Corporation of India Ltd. (ICICl) as the
Operating Agency for FCI. As per these
~orders the Government is required to
submit its revival plan for FCI to the
Operating Agency which in turmn will sub-
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mit a revival plan to BIFR, within 3
months of the said order. Any ‘inal de-
cision on revival/rehabilitatior, of FCI,
including Ramagundam and Talcher units
is, therefore, dependent upon the out-
come of proceedings pending before
BIFR, which is a quasi-judicial authority.

Urban Amenities

6265. SHRI D. VENKATESWARA
RAO :
SHRI BOLLA BULLI
RAMAIAH :

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state :

(a) whether U.S. Agency for Inter-
national Development has signed any
agreement with two Indian Urban Devel-
opment Finance Agencies to provide
basic amenities to urban population;

(b) if so, the details thereof;

(c) whether any concrete proposails
in this regard have been worked out; and

(d) if so, the details thereof?

: THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOQURCES
(SHRI PK. THUNGON) : (a) and (b) Yes,
Sir. An Agreement has been signed for
a USAID supported Project, viz. the Fi-
nancial Institutions Reforms and Expan-
sion (FIRE) between the Government of
India and the USAID in September, 1993. -
The Project is planned to be imple-
mented during 1994-98 and is intended
to assist the Government of India in the
development of Indian Debt and equity
markets and also to facilitate the financ-
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ing of commercially viable urban infra-
structure Projects for the benefit of the
pelow mediam income households. The
project consists of two categories of

support viz. direct assistance as USAID -

contribution of $ 20 million and Housing
Guarantee Fund of $ 125 million. The
Housing Guarantee Funds are proposed
to be channelised through the Housing &
Urban Development Corporation and the
Infrastructure Leasing and Finance Ser-
vices (IL&FS). These funds will help the
financing of urban infrastructure projects
to promote increased private sector fund-
ing of commercially viable infrastructure
projects.

(c) and (d) Concrete proposals
have not been finalised by the concerned
agencies viz. the Housing & .Urban De-
velopment Corporation, Nationa. Institute
of Urban Affairs, Infrastructure Leasing
and Finance Services, SEBI and the
USAID.

Malpractices in Public Sector
Fertilizer Undertakings

6266. SHR!I SOBHANADREES- -

WARA RAO VADDE : Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state :

!

(a) whether the Government have
since received CBI enquiry reports re-
garding malpractices and corruption by
the top executives of public sector fertil-
izer units; :

(b) if so, the details of investiga-
tions probed in and the findings of CBI:

(c) the action taken thereon;

-'(d) whether all these officials have .

been reappointed to the same position in

VAISAKHA 14, 1916 (SAKA)
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respective organisations without obtaining
clearance from CBI and vigilance; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) to (c) Government received four CBI
inquiry reports regarding malpractices and
corruption by top executives of Public
Sector Fertilizer units. The details of the

~cases, findings of the CBI and action

taken by the Governmént so far, are as
follows :-

(i) The case relating to payment of
brokerage to a private party for.deposit
of Rs. 20 crores in the CANBANK Finan-
cial Services Limited : The allegation is
that the Chairman & Managing Director,
Rashtriya Chemicals & Fertilisers (RCF)
conspired with certain officials of
CANBANK Financial Services in respect
of the fixed deposit of Rs. 20 crores and
a brokerage of one per cent was allowed
to a private party and thus he abused his
official position and caused loss to the
RCF. CBI recommended regular depart-
mental action for major penalty against
CMD, RCF and also his suspension. The
officer has been suspended and regular
departmental action for major penalty
inttiated against him.

(i) The case relating to award of
painting contract to a private firm: The al-
legation is that the CMD and some other
officers of RCF, entered into criminal con-
spiracy with. a private firm, with a view
to favouring the said firm, in the matter
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of awarding painting contract for painting
of plants and machinery of RCF. CBI
have recommended initiation of regular
departmental action for major penalty
against CMD, RCF and three other offic-
ers of RCF involved and also their sus-
pension. All these officers have been
placed under suspension and regular
departmental acton initiated against
them.

(iii) The case relating to purchase
of substandard extruded packing material
: The allegation is that the CMD and
some other officers of RCF entered into
a criminal conspiracy with a private firm
in the purchase of substandard extruded
packing material at exorbitant rates from
the firm, thus causing a loss to the tune
of Rs. 3 crores to RCF. The CBI have
recommended nitiation of regular depart-
mental action for major penalty against
CMD, RCF and four other officers of
RCF and also their suspension. CMD,
RCF has since been suspended and
regular departmental action for major
penalty initiated against him and the
other officers of RCF.

(iv) The case relating to purchase
of jute and HDPE bags through the
Central Purchase Committee (CPC) at
exorbitant rates involving CMD. RCF
Managing Director, National Fertilisers
Ltd. (NFL) (since retired) and Managing
Director, Krishak Bharati Cooperative Ltd.
(KRIBHCO) (since retired) : The allega-
tions are that the Members of the Cen-
tral Purchase Committee were respon-
sible for negligence in estimating the
fixed factor rates and negotiating the
price with the suppliers and also for fix-
ing the freight charges towards higher
side. The CBI have recommended initia-
tion of regular departmental action for
major penalty against CMD, RCF and
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another officer of RCF and such action -
as deemed fit against the then MD, NFL
and the then MD, KRIBHCO. Regular
departmental action for major penalty has
been initiated against CMD, RCF.

(v) The case relating to purchase of
FAX machines: The CBl has recom-
mended regular departmental action
against the CMD of RCF and 4 others
for centain irregularities in the purchase
of FAX machines. In view of paucity of
evidence against CMD, RCF, it has been
decided not to proceed against him.
Departmental action has been initiated
against the other officers involved in the
case.

(d) and (e) In the case relating to
purchase of jute and HDPE bags through
CPC, the Government, following receipt
of preliminary report of the CBI, placed
CMD, RCF, MD, NFL (since retired) and
MD, KRIBHCO (since retired) under sus-
pension. On review, the orders for sus-
pension of all the three Chief Executives
were revoked by the Government. CMD.
RCF was, however, again placed under
suspension by the Government in an-
other case relating to award of contract
for_painting work of RCF. Regular depart-
mental action for major penalty has been
initiated against CMD, RCF and other
officers as recommended by CBI.

Government Accommodation

6267. PROF. SAVITHRI
LAKSHMANAN : Will the Minister of
URBAN DEVELOPMENT be pleased to
state : :

(a) whether the Ministries/Depart-
ments of Government of India have their
own accommodation for their staff in
urban areas other than General Pool Ac-
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commodation; and

(b) if so, the names of such Min-
istries/Departments?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : (a) Some of the
Departments of Government of India
have their own accommodation for their
staff. '

(b) No such statistics is maintained
by this Ministry.
Expenditure on Aircraft Carrier
6268. SHRI MANORANJAN
BHAKTA :
MAJ. GEN. (RETD.)

BHUWAN CHANDRA
KHANDURI :

Will the PRIME MINISTER be
pleased to state :

(a) whether the Comptroller and
Auditor General in its Audit Report ended

March 31, 1992 has observed that an

infructuous expenditure of Rs. 5.25 crore
was incurred on consultancy services for
design and construction of a Sea Con-
trol Ship;

(b) if so, the facts thereof;

(c) whether the above infructuous
expenditure has since been regularised;
and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
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PARLIAMENTARY AFFAIRS
MALLIKARJUN) : (a) Yes, Sir.

(SHRI

(b) As a replacement for the age-
ing aircraft carriers of Indian Navy, a
proposal to construct a Sea Codntrol Ship
was under examination in the Ministry of
Defence in 1987. At that time, as a first
stage, it was considered necessary to
have a consultancy with a suitable for-
eign yard for designing the Sea Control
Ship at Cochin Shipyard Ltd (CSL). Ac-
cordingly, it was decided to assign the
concept design for establishing the fun-
damentals of design and shipyard audit
for carrying out an indepth analysis of the
capabilities of CSL for identifying areas
where augmentation would be required,
to a foreign consultancy at an estimated
cost of Rs. 5 crores in Foreign Ex-
change. Consultancy contract for concept
design and shipyard audit was awarded
to M/s. DCN of France who have com-
pleted the study.

But on account of the changed
position regarding the availability of funds
and present resource crunch, construction
of Sea Control Ship could not be taken.

(c) and (d) This expenditure does
not require regularisation as the same
has been sanctioned by the competent
authority for the purpose of consultancy
only.

Civil Service Examination, 1993

6269. SHR! HARIN PATHAK : Will
the PRIME MINISTER be pleased to
state:

(a) the total number of candidates
appeared in the Civil Services Examina-
tion, 1993,
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(b) the number of successful can-
didates; i

(c) the number of candidates be-
longing to Scheduled Castes, Scheduled
Tribes and Weaker Sections who have
been recommended for appointment;

(d) whether reservation to OBC as
recommended by the Mandal Commis-
sion had been adhered to by the Gov-
ernment; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF  PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA) : (a) to
(c) The interviews for candidates of CSE
1993 which is part of CS (Main) Exam.
are yet to commence. Since the exami-
nation process is not yet over it will not
be possible to give the details sought at
this stage.

(d) and (e) In so far as CSE is
concerned the orders extending 27% of
vacancies in favour of OBCs will be
available only from CSE 1994. Provisions
for reservation for O.B.Cs. extended by
O.M. dated 8.9.1993 could not be made
applicable in the case of CSE, 93 as the
Notification for CSE, 93 was issued in
December, 92 and CS (Prl.), Examination
held during June, 93.

[Transiation]
Small Scale Industries in Gujarat
6270. SHRI N.J. RATHVA : Will

the PRIME MINISTER be pleased to
state :
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(a) the number of small scale in-
dustries in Gujarat, as on February 1994;

- (b) the number of persons working
in these- industries;

. () the details of the arrangements
made for marketing their product;

(d) whether some of these indus-
tries are becoming sick; and

(e) if so, the steps taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)

" (SHRI M. ARUNACHALAM) : (a) The

number of small scale industries in
Gujarat as on February, 1994 is not
available. However, as per the informa-*
tion furnished by the Industry Commis-
sioner, Government of Gujarat, there
were 94879 small scale units coming
under the purview of Smalil Industry
Development Organisation registered on
permanent basis as on 31.12.1992.

(b) The information as available
from the 2nd All India Census of SSI
units conducted by the Office of the
Development Commissioner, Small Scale
Industries during 1989-91 for the refer-
ence year 1987-88 reveals that 2,76,955
persons were employed by 55,000 reg-
istered working units in Gujarat State.

(c) Marketing is primarily an entre-
preneurial function. However, considering
the weak base of the Small Scale Indus-
tries, the Government has reserved 409
items for exclusive purchase under the
Government's Stores Purchase
Programmie and has allowed the follow-
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ing specific facilities to SSI Units regis-
tered with NSIC under the single Point
Registration Scheme:-

(i) Issue of Tender sets free of
cost.

(ii) Exemption trom payment of
earnest money.

(i) Waiver of security ‘deposit upto
the monetary limit for which the untt is
registered.

(iv) Price preference upto 15% over
the quotations of large scale units on
merits.

State Governments including the
State of Gujarat under their policy mea-
sures helps small scale units for market-
ing their products under State Purchase
Programme.

(d) As reported by Reserve Bank of
india, there were 6581 sick small scale
units in Gujarat as on 31.3.1992.

(e) Measures for the rehabilitation
of viable sick units are being taken on
regular basis through State Levei Inter
institutional Committee and State Level
Rehabilitation Committee. Banks are also
helping to rehabilitate viable sick units on
regular basis. Financial assistance in the
form of long term equity type assistance
upto Rs. 1,50,000/- to units with a project
cost not exceeding Rs. 10 lakhs at a
nominal service charge of one per cent
per annum is also available to potentially
viable sick SS| Units from the National
Equity Fund. In order to tackle the prob-
lem of sickngss among the SSI Units
expeditiously, RBI had advised banks that
they should set up cells at important
regional centres to deal with sick indus-
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trial units and provide experts including
technical personnel.

[English)
Performance of HUDCO

6271. SHRI R. SURENDER
REDDY : Will the Minister of URBAN DE-
VELOPMENT be pleased to state :

(a) the performance of the Housing
and Urban Development Corporation
(HUDCO) with regard to the construction
of dwelling units, sanitation units etc. in
various regions of the country during the
last three years, region-wise;

(b) the details of the projects un-
deriaken and completed during the pe-
riod;

(c) the amount spent on various
projects during the foresaid period;

(d) the details of the on-going
projects and the estimated expenditure
thereon;

(e) whether HUDCO has any plans
to introduce fixed Deposit and Public
Issue Schemes: and

(f) if so, the details thereof indicat-
ing inter alia the amount proposed to be
mopped up and the objectives thereof ?

 THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHR! P.K. THUNGON) : (a) to (f) The
information is being collected and will be
be laid on the Table of the Sabha.
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Housing Corporation for Government
Employees

6272. SHRIMATI CHANDRA
PRABHA URS : Will the PRIME MINIS-
TER be pleased to state :

(a) the total number of Central
Government employees working in the
various Central Government Offices in
the country:

(b) whether there is any financial
corporation to provide, loans for house
building exclusively to-the Central Gov-
ernment employees,

(c) i so, the details thereof; and
(d) it not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS
(SHRIMATI MARGARET ALVA) : (a) The
total number of Central Government
employees (civilian) as on 31st March.
1990 was about 37.74 lakhs.

(b) No Sir.

(c) Does not arise.

(d) The Government is already
providing House Building Advance to the
Central Government Embloyees, subject
to certain conditions.

Acquisition of Agricultural Land

6273. SHRI SYED

SHAHABUDDIN : Will the PRIME MINIS-
TER be pleased to state :
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(a) whether some-* States have
decided to permit settlement or acquisi-
tion of agricultural land in relaxation of
the ceiling law if intended to be used for
establishing a food processing unit:

(b) if so, the names of such States
and the area of land so settled or ac-
quired by December 31, -1993;

(c) the exact terms on which the
food processing unit is to be established
in particular; and

(d) whether the unit has to be
related to the agricultural produce of the
land?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAMESHWAR THAKUR)
: (a) and (b) Recently a proposal was
received from the Government of
Maharashtra which envisaged permitting
an individual or a firm, trust, company or
cooperative society for the purpose of
cultivation of horticulture produce, or the

_Agro-processing Unit to hold beyond

ceiling limit cultivable land on lease from
the tarmers for a period not exceeding
35 years or uncultivable land being
wasteland, fallow land, Khajan or Khar
land on ownership or on lease from a
farmer or both combined. The State Gov-
ernment has been advised to reconsider
their proposal in the light of the Guide-
lines on Ceiling on Agricultural Holdings
drawn up on the basis of the conclusions
arrived at in the Chief Ministers’ Confer-
ence held in July, 1972.

-+ (c) and (d) Since the State Govern-
ment has been advised to reconsider the



617 Written Answers

proposal, the question does not arise.
[Translation]
Bisalpur Drinking Water Project

- 6274. SHR! GIRDHAR! LAL
BHARGAVA : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the lJnion Government
have fixed any target regarding testing
work of Bisalpur Drinking Water Project
in Rajasthan:

(b) if so, the details thereof;

(c) whether the above target is
likely to be achieved by the Government;
and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) and (b)
Urban Water Supply Scheme are
planned, designed and executed by the
State PHE Deptt./Boards with State Plan
funds. Therefore, the Union Government
has not fixed any target date for testing
of the Bisalpur Water Supply Project from
Bisalpur Dam in Rajasthan.

(c) and (d) Based on the revised
estimates of the aforesaid Project at a
cost of Rs. 154.12 crores which was sent
to the Govt. in December, 1992 was
approved and cleared from the technical
angle with an estimated cost of Rs.
153.00 crores in January, 1993. However,
as informed by the State Govt., it is
expected that testing of pipeline is likely
to start by the end of July, 1984 and the
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remaining works which are mainly con-
cerned with the distribution system are
proposed to be completed by 1994-95.

[English)
Foreign Space Communication

6275. SHRI SUSHIL CHANDRA
VARMA : Will the PRIME MINISTER be
pleased to state :

(a) whether India played a very
active role in the UNESCO, the ITU and
the UN Committee for outer space when
these bodies considered the scope of TV
systems of the developed countries in the
context of the space satellite facilities;

(b) if so. the India’'s stand in the
deliberations of the aforesaid bodies; and

(c) the steps contemplated by the
Government to protect its citizens against
the onslaught of space communication
system like the Star TV?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND MIN-
ISTER OF STATE IN THE DEPARTMENT
OF ATOMIC ENERGY AND DEPART-
MENT OF SPACE AND MINISTER OF
STATE 'IN THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI) : (a) Yes. Sir.

(b) and (c) The United Nations
General Assembly has adopted a reso-
lution in 1982 which stipulates that a
State which intends to establish interna-
tional direct broadcasting satellite services
shall notify the proposed receiving States
and shall promptly enter into consultation
with any ot those States which so re-
quests. This UN resolution is not backed
up by its own detailed procedures and
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rules, but is to be governed by the rel-
evant provisions of the International Tele-
communications Convention and its Ra-
dio Regulations. The stand ot India is
consistent with the UN resplution. .

The ITU Radio Regulations (RR)
and the detailed procedures for coordina-
tion, notification and registration of orbital
positions and frequency assignments of
satellite systems with International Fre-
quency Registration Board (IFRB) of ITU
are mainly based on technical consider-
ations of harmful interference that may
be caused by one system to another.
The procedures are mainly oriented to-
wards protection of already registered or
planned satellite systems from radio fre-
quency interference point of view. Apart
from regulations required for these pro-
cedures, the ITU RR generally do not
impose restriction either on coverage by
satellite or on use of orbital positions.
Therefore, a country cannot object to a
satellite system only onthe basis that the
satellite antenna beam covers its territo-
ries.

Two exceptions for the above are
the restrictions on service areas for
broadcasting Satellite Service (BSS) and
restrictions on the use of two Fixed
Satellite Service (FSS) frequency bands
governed by ITU orbit frequency Plans.
The frequency bands of ASIASAT which
beams STAR TV programme, are such
that it does not fall under the exception
category.

National Commission of Urbanisation

6276. DR. MUMTAZ ANSARI :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the major recommendations
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made by the National- Commission of
Urbanisation;

(b) the details of the recommenda-
tions implemented by the Government as
on date;

.~ (c) the broad expenditure incurred
on their implementation; and

(d) the schemes implemented
through these recommendations, State-
wise and benefits accrued therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON) : (a) National
Commission on Urbanisation had made
the following major recommendations :-

1. Consolidating, strengthening and
expanding the economic and physical
base of the 329 identified urban centres
falling into 49 Spatial Priority Urbanisation
Regions.

2. Increasing the current share of
4% to 8% for the urban sector in the
tota! Plan allocation.

3. Encouraging self-employment of
urban poor by an appropriate credit *
support programme supervised by an
Urban Smalls Business Development
Bank.

4. Setting up of 4 major banking
institutions to augment inflow of institu-
tional finance for urban development.

5. Increasing the supply of serviced
land and low-cost shelter, improving the
upgrading slums and conserving the
existing housing stock. :
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6. Amendment of Urban Land (Ceil-
ing and Regulation) Act, 1676 in order to
bring larger supply of land into market.

7. Amendment of existing Rent
Control Legislation to limit tenancy pro-
tection to the poor and existing tenancies
and to provide annual revision of rents.

8. Re-organisation of the existing
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nancial position of the Local Bodies.

9. Setting up of State Government
Finance Commissions for adequate‘ devo-
lution of resources from the State Gov-
ernments to local bodies.

(b) As given in statement-i.

(c) and (d) A statement is given

Municipal structure and improving the fi- below :
Name of the scheme Expenditure incurred
(in crores)
1. Centrally Sponsored Scheme for 70.00
Development of MEGA Cities.
2. Integrated Development of Small and
Medium Towns Scheme. 207.27
3. Nehru Rozgar Yojana. 505.77
4. Urban Basic Services for the Poor. 79.00
5. Accelerated Urban Water Supply 11.71
Programme.
Statement

STATEMENT SHOWING THE RECOM-

MENDATIONS OF NATIONAL COM-

MISSION ON URBANISATION WHICH
HAVE BEEN IMPLEMENTED.

1. National Housing Bank has been
set up under the Reserve Bank of India
to mobilise savings and increase availabil-
ity of funds for Housing.

2. A separate division has been
opened in ' HUDCO for providing funds for
infrastructural development by various
local bodies/state agencies.

3. Recasting of Nehru Rozgar
Yojana as a measure of generation of
urban employment and poverty
allevation.

4. Expansion of on-going scheme
of Integrated Development of Small and
Medium Towns to cover the GEMs
Towns (Generator of. Economic Momen-
tum) identified by the National Commis-
sion on Urbanisation.

5. Formulation of Housing Policy
with specific reference to the needs of
poor.
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6. On the basis of the recommen-
dations of National Commission on
Urbanisation, Model Rent Control Legis-
lation has been framed.

7. The working Group on Urban
Development which was constituted by
the Planning Commission in the context
of the formulation of the Eighth Five Year
Plan has taken into consideration the
major recommendations of the National
Commission on Urbanisation while pre-
paring Urban strategies for the said Plan.

Women Participation in Work

6277. DR. K.V.R. CHOWDARY :
Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state :

(a) the role played by Indian
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women in participation of work opportu-
nities; and

(b) if so, the details regarding the
women patrticipation in work as well as
the per capita income indicating the
economic status of the women in the
country, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO) : (a) and (b) As
per 1991 Census. the female work par-
ticipation rate for All-India (excluding
Jammu & Kashmir) is 22.25. There are
significant variations among States - the
lowest of 4.40 is in Punjab and the high-
est of 43.52 in Mizoram. The State-wise
details are given in the Statement at-
tached. The estimates of per capita in-
come are not prepared gender wise.

Statement

Statement showing Female Work Force participation Rates

in the Country - State-wise :

1991 - Census

S. No. Iindia/State/UT Female Work Force
Participation Rate
All India (excluding J & K) 22.25
STATES :
1. Andhva Pradesh 34.32
2. Arunachal Pradesh 37.49
3. Assam 21.61
4. Bihar 14.86
5. Goa 20.52
6. Gujarat 25.96
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7. Haryana

8. Karnataka

9. Himachal Pradesh
10. Kerala

1. Madhya Pradesh
12. Maharashtra

13. Manipur

14. Meghalaya

15. Mizoram

16. Nagaland

17. Orissa

18. Punjab

19. Rajasthan

20. Sikkim

21. Tamil Nadu

22. Tripua

23. Uttar Pradesh
24. West Bengal

UNION TERRITORIES

1. A & N lislands
2. Chandigarh
3. D & N Haveli

4. Daman & Diu

10.76 -

29.39

34.81

15.85

32.68

33.11

38.96

34.93

43.52

37.96

20.79

4.40

27.40

30.41

29.89

13.76

12.32

11.25

13.13

10.39

48.79

23.17
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5. Deini 7.36

6. Lakhadweep 7.60

7. Pondicherry 15.24

Purchase of Weapons by Army
Officers

6278. SHR!I G. MADE GOWDA
Will the PRIME MINISTER be pleased to
state :

(a) whether the Government are
aware that a large number of Military
Officers have been purchasing Non-Stan-
-dard Pattern (NSP) Weapons such as
pistols and shotguns from the Army at
nominal rates and selling them in the
market for a huge profit;

. (b) i so, whether any inquiry has
. ever been conducted in this regard; and

(c) if so, the details thereof and
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND MINIS-
TER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) to (c) During Janu-
ary 1984-August 1993, 638 Non-Standard
Pattern (NSP) weapons were allotted to
Defence/civilian Government employees
on payment as per the rates approved
by the Government. A few cases of
selling of weapons by the Military Offic-
. ers to non-entitied persons have come to
the notice of the Government and nec-
essary administrative action against these
officers has been initiated.

Regional/Field Testing Centre in
Andhra Pradesh

6279. SHRI DATTATRAYA
BANDARU : Will the PRIME MINISTER
be pleased to State :

(a) whether the Government pro-
pose to set up any regionalffield testing
centre in Andhra Pradesh for cenrlifying
hosiery and other produgts of the Small
Scale Industrial Units;

(b) i so, the details thereof; and
(c) if not, the reasons therefor ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPART-
MENT OF SMALL SCALE INDUSTRIES
AND AGRO AND RURAL INDUSTRIES)
(SHRI M. ARUNACHALAM) : (a) and (b)
No, Sir.

{c) At present there is no scheme
to set up any Regional/Field Testing
Centre. Government set up such centres
on receipt of request from State Govern-
ment and further agreeing to the fact that
building and other infrastructure facilities
will be provided from state fund. Govern-
ment is encouraging to establish such
centres under the management of Indus-
tries Associations or Non-Government
Organisations. No request from any of
these agencies' has been received for
consideration, for certifying hosiery and
other products of small scale units, from
the State of Andhra Pradesh.
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Urea Plants in Iran and Qatar

6280. SHRIMATI VASUNDHARA
RAJE : Will-the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state

(a) whether the Government have
a proposal to set up urea plants in Iran
and Qatar; .

(b) if so, the terms and conditions
laid down by those countries for setting
up of such plants; and

(c) the expected time of establish-
ment and commercial production of urea
in those plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF. STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO)
: (a) to (c) On 6th March, 1994 IFFCO
and KRIBHCO signed a memorandum of
understanding with Qushm Free Area
Authority of Iran for mutual cooperation
to explore the possibility of establishing
a gas-based ammonia-urea plant in
Qushm Island (Iran) on a joint venture
basis. Only preliminary discussions re-
garding project parameters have been
held.

IFFCO is also exploring possibilities
for setting up a joint venture project for
manufacture of nitrogeneous fertilizers in
Qatar. However, no memorandum of un-
derstanding has been signed so far in
this regard.
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Misuse of Nitrogenous Fertilisers

6281. SHRI RAJNATH SONKAR
SHASTRI : Wili the MINISTER OF
CHEMICALS AND FERTILISERS be
pleasdd to state :

(a) whether the Government are
aware that the firecracker units are tak-
ing advantage of the nitrogenous
fertilisers subsidy intended to benefit the
farmers;

(b) if so, whether the Government
made any inquiry in this regard ?

(c) if so, the details thereof, and

(d) the actior taken by the Govern-
ment to check the misuse of the subsidy
by the firecracker units ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILISERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINISTER OF
STATE IN THE DEPARTMENT OF ELEC-
TRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT (SHRI
EDUARDO FALEIRO) : (a) No specific
and verifiable case of misuse of nitrog-
enous fertilisers has come to the notice
of the Government of India.

(b) and (c) Question does not
arise.

(d) To avoid misuse of nitrogenous
fertilisers for industrial purpose, specific
Provisions have been made in the
Fertilisers; (Control) Order, 1985, prohib-
iting the sale and use of Fertilisers,
except by authorised industrial dealers or
with prior permission of Central Govern-
ment, for purposes other than for
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fertilisation of soil and increasing produc-
tivity of crops. State Governments are
empowered to take penal action against
the offenders and to guard against diver-
sion of such fertilisers for industrial use
in violation of the provisions of the
Fertiliser (Control) Order, 1985.

Projects by Indo-Gulf Fertilizer and ‘

Chemical Corporation

6282. SHRISULTANSALAHUDDIN
OWAISI :
SHRI BOLLA BULLI
RAMAIAH :

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state

(a) whether the Indo-Gulf Fertilizer
and Chemical Corporation has identified
and finalised four projects recently;

(b) if so, whether the detailed finan-
cial plan of these has since been com-
pleted;

(c) it so, the details thereof and the
time by which these projects are likely to
be completed;

(d) whether the Indo-Gulf Fertilizer-

and Chemical Corporation also proposes
to set up facilities for the manufacture of
new generation technical grade pesti-
cides;

(e) if so, the details thereof,

» (f) whether marginal expansion of
the existing urea plant is also being con-
sidered by IGFCC; and

(g) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE DEPARTMENT OF ELECTRONICS
AND DEPARTMENT OF OCLC AN DEVEL-
OPMENT (SHRI EDUARDO FALEIRO) :
(a) to (g) Indo-Gulf Fertilizers and Chemi-
cals Corporation (IGFCC) have reported
that they have identified the -following four
projects :

(i) Marginal expansion of ammonia/
urea capacity of their Jagdishpur (U.P.)
plant for additional production of 1.21
lakh tonnes of urea per annum.

(i) manufacture of new generation
environmentally friendly pesticides.

(iii) Paper-cum-Sugar Project
(iv) Copper Smelter Project

Some of these projects could be
implemented either as part of Indo-Guif
or by floating a separate company jointly
with other group companies. The Com-
pany has reported that alternate financial
plans for these projects have been drawn

up.
Each of these projects is likely to
have a gestation period of 24 to 36
months.
[Translation}
Electoral Rolls of Gujarat
6283. SHRIMATI BHAVNA
CHIKHLIA : Will the PRIME MINISTER
be pleased to state :

(a) whether electoral rolls of Gujarat
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have been finalised;
(b) if so, the details thereof. and
(c) if not, the reasons therefor' ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ) : (a) and (b) The electoral
rolls of Gujarat were summarily revised
with reference to 1.1.1994 as the quali-
~ fying date and the rolls have been finally
published on 12.3.1994.

(c) Does not arise.
[English]

Border Area Development
Programme

6284. SHR!I SHRAVAN KUMAR
PATEL : Will the Minister of PLANNING
AND PROGRAMME be pleased to state

(a) whether a Border Area Devel-
opment Programme (BADP) has been
drawn;

(b) it so: the States covered under
the programme; R

(c) the details of development
projects contemplated thereunder; and

(d) the targets fixed for the Eighth
Plan period ?

. THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
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GIRIDHAR GOMANGO) : (a) to (d)
Border Area Development Programme
(BADP), under implementation since
1986-87 has been revamped and reori-
ented from the year 1993-94. All the
States on Pakistan and Bangladesh bor-
ders are now covered namely :-

(1) Jammu and Kashmir

(2) Punjab

(3) Rajasthan

4) Gujarat

- (5) West Bengal

(6) Assam

(7) Meghalaya

(8) Mizoram, and

9) Tripura

The Programme has been reori-
ented to give a sharper focus for tack-
ling special problems which arise in ar-
eas contiguous to the international bor-
der. Under this Programme, area specific
schemes which are designed to take care
of problems typical to the border areas.

are being taken up by the concerned
State Governments. The main objective

‘of the programme is balanced develop-

ment of remote, inaccessible areas situ-
ated near the border, ensuring effective
administration in these areas and involv-
ing people in strengthening their resil-
ience. While choice of schemes, keeping
these objectives in view, is left to the
State Governments concerned, an outlay
of Rs. 640 crore (at 1991-92 prices) is
envisaged during the Eighth Five year
Plan period.



635 Written Answers
Wasteland Growth Scheme
SHRISULTAN SALAHUDDIN

OWAISI :
SHRI M.V.V.S. MURTHY :

6285.

Will the Minister of RURAL DEVEL-
OPMENT be pleased to state :

(a) whether wasteland growth
scheme for Andhra Pradesh have been
started:

(b) if so, whether schemes for
afforestation in barren land or hills and
reclamation of saline and alkaline soils
have also been prepared;

(c) if so, the names of districts
selected for implementation of these
schemes;

(d) the total acres likely to be
covered under these schemes;

(e) the time by which these
schemes are likely to be implemented;
and

(fy the number of people te be
benefited therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL. RAO RAM SINGH)
: (a) to (f) The information is being col-
lected and will be laid on the Table of the
House.

12.00 hrs.
[English]

SHRI PETER G MARBANIANG
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been suspended.in the North-Eastern
Region. As we know, these flights are
very. irregular. Now, we do not know the
reason as to why all the Vayudoot flight
services services have been suspended.

Sir, on 24th March, when we are
the Civil Aviation and Tourism Minister,
Government of India, in Shillong, he
promised that four new airqraﬂs will be
made available and will be operating from
second week of April in the North-East-
ern Region with Guwahati as the centre.
The second week of April has passed
and now we are in the first week of May
and nothing has been done. The 'ﬂights
that we have, have been suspended
without any reason. So, Sir, | would like
to have a commitment from the Govern-
ment. Why is it happening like this? Why
does the North-East always not have the
facilities and is always kept in the back-
ground? Sir, | want your protection. (/n-
terruptions).

MR. SPEAKER : | expect the
Government to make a statement on this

point please. (Interruptions)*

MR. SPEAKER : This is not going

_on record.

(Interruptions)

MR. SPEAKER ; Please sit down.
(Interruptions)

[Translation]

SHRI BHAGWAN SHANKAR
RAWAT (Agra) : Mr. Speakgr, Sir, last
month Uttar Pradesh suffered a heavy
hailstorm in which 25 persons were killed
14 persons were killed in Agra district
itself, Police had shot down a man
named Khitab Singh only because he,

(SHILLONG) : Sir, Uayudoot flights have
*Not Recorded. ’
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% with other people, was taking part in a
demonstration for getting assistance for
the damage suffered by them.

The second thing | would like to
say that the affected persons were in
need of relief which was not given to
them. | contacted Shri Jhakar and asked
him for the assessment of the amount of
damage due to this hailstorm to provide
*relief to the affected people. Partiality is
being done in providing relief and there
is resentment among the villagers on this
,dissue. So | request you to make arrange-
_ment for giving assistance on adhoc
basis under the Jawahar Rozgar Yojana
so that the persons who have lost their
,crop, could get employment. Relief
should be given to the persons, who
have suffered damage. You quantify the
los§ and do not provide relief to those
persons, who have suftered loss upto 41
per cent. | would like to say that provi-
sion should be made to provide relief to
all the farmers who have suffered a loss
upto 30 per cent and above and a rule
should be framed in accordance with it.
Along with that all the Government recov-
éﬁes should be stopped. At present the
peons and officials from cooperative
sector, who has given loans to villagers,
are going to arrest those people. Sir,
through you | would like to request the
Government to pay attention towards it
especially towards areas like Agra and
parts of Western Uttar Pradesh where
crops have been damaged by
hailstorm.

SHRI RAJVEER SINGH (Aonla) :
Mr. Speaker, Sir, my constituency and
district has also been affected of hail-
storm for many years continuously but no
assistance is being given by the Govern-
-rent.
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MR. SPEAKER : Please do not do
s0.

PROF. PREM DHUMAL (Hamirpur)
: Mr. Speaker, Sir, through you | would
like to draw the attention of the Govern-
ment towards an important issue. You
and this House may be remembering that
Postal staff had gone on strike in Decem-
ber last year. At that time the hon. Min-
ister had made a statement in the Par-
liament to withdraw the strike, and the
following assurances were given by the
Hon. Minister :

[English)

(1)  Upgradation often per cent HSG-
Il posts to HSG-I.

(2) Placingpostmen and mailguards
in BCR in the Pay scale of Rs.
1200-1800. ’

(3) Upgradation of 238 posts of
ASPOs/ASRMs to PSS Gr. B.

[Transiation}

Mr. Speaker, Sir, it is very sad that
in spite of the statement made by the
Hon. Minister and assurances given by
him, so tar nothing has been done in this
regard. They are not given any facility.
Assurance was given to set up a com-
mission on the problems of Extra Depart-
mental employees, but it has also not
been done. These employees are sitting
on a hunger strike in front of the ‘Dak
Bhawan’ since 2nd of the May but the
hon. Minister is not available You had
also commented on this issue Sir,
through you | would like to say that
indefinite hunger strike is going on.



639 Written Answers
[English]

MR. SPEAKER : With all fairness
to the Minister, | must say that he had
some personal work also which could not
be postponed.

[Translation)

PROF. PREM DHUMAL : | have no
objection in it. | request you to give your
directives to the department that prob-
lems of the employees would be solved
so that the strike would be withdrawn
otherwise whole postal system. would be
disrupted.

[English]

SHRI BASUDEB ACHARIA
(Bankura) : | have also given a notice on
this. They are on hunger strike since day
before yesterday ......(Interruptions)

[Translation)

MR. SPEAKER : He has done your
work.

SHRI BASUDEB ACHARIA : Where
it has been done ?

[English]

Please allow me to have my say,
Sir.

MR. SPEAKER : | don't allow you
the pleasure of repeating things which
have already been said. Please sit down.

SHRI BASUDEB ACHARIA : | am
not repeating. ’

[Transiation)

MR. SPEAKER : What has been
said by him and what you are saying is
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one and the same.
[English]

SHRI P.G. NARAYANAN
(Gobichettipalayam) : Mr. Speaker Sir,
the US AID and the Government of In-
dia signed an agreement on 30.9.1992 1o
launch the HIV AIDS Prevention Project
in Tamil Nadu. The Ministry of Heailth

- neglected to obtain the approval of the -

Expenditure Finance Committee of the
Cabinet. On 8.6.1993, the US AID ex-
pressed concern over the delay and in-
dicated that they would withdraw the
committed funds it the Government of
India delays further. In December 1993,
the Health Ministry got the approval of
the Finance Ministry. A condition was
imposed that the money must go through
the Health Department of the State and
the Céntral Budget. In January 1994, US
AID objected to it and warned that it
would withdraw from the project of ten
million US dollar grant. Then the new
Health Minister came. He started object-
ing. He quoted that the Tamil Nadu
Government was insisting that the money
must flow through the Tamil Nadu Budu-
get to which he objected. But the Tamil
Nadu Government wrote to the Central
Governiment that they had no objection
to allot the fund to voluntary health ser;
vices through the Central Budget. In spite
of the letter ¢! the Tamil Nadu Govern-
ment the Health Ministry has not cleared
this project though the Finance Ministry
wants to utilise the fund immediately.

Thus, about 19 months delay was
caused by the Health Ministry. The ten
million US dollar grant is not utilised so
far because of inter-ministerial procedural
wrangles. | do not know as to why the
Health Minister is so adamant on this.-
Because of the health Ministry’s inaction
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and negligence, our country and the
State “of Tamil Nadu in particular is go-
ing to lose a grant of ten million US
dollars which is equivalent to Rs. 300
crore. So, | urge upon the Health Min-
ister to clear this project immediately
without any further delay in the interest
of the country.

MR. SPEAKER : On this also,
expect a statement from the Govern-
ment. Please note, that | have said that
some statements would be made by the
Government. But we have not received
any. Please inform the Ministries and get
the statement.

" THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK) : We will do that.

.

[Transiation]

SHRI HARI KISHORE SINGH
(Shohar) : Mr. Speaker. Sir, | would like
to raise a financial issue. ‘Videsh Seva
Sanchar Nigam. has issued “Euro-issues”
which were withdrawn by the Govern-
ment last moment. It left a deep impact
on our share market. Rates of shares
declined in Delhi and Bombay. it has
been said that this problem arose due to
a secret circular issued by Videsh Seva
Sanchar Nigam which told that this share
is over valued and thus the circular af-
fected the Europe and other markets of
the world adversely. | would like to know
the name of the official who issued this
circular. How this secret circular was
reached in financial markets of Europe.
| would like to know that whether it is
correct that the country suffered this
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heavy loss in financial markets of Ewrope
because of a tussle between two brokers.
Prime Minister is likely going to America,
where he will talk to businessmen of that
country. | would like to know whether it
was due to the tussle and competition
between two brokers companies or due
to .competition and differences between
the officials and the minister heading the
Department .under which Videsh Sanchar
Seva Nigam is functioning. Thorough
inquiry should be conducted into the
matter. It is also essential because Indian
Companies from Public sector like Indian
Oil Corporation, Telephone Corporation
and Bhartiya Petroleum are going to
issue much more valuable Euro shares
during the current year and in the com-
ing year. | would like to say that the
Government should clarify that who has -
issued the circular, how it was leaked.
Was it because” of those brokers or the
Government officials are involved in this
conspiracy.

[English]

SHRIMAT! DIL KUMARI BHANDARI
(Sikkim) : Sir. | would like to draw the
attention of the House and the Govern-
ment also to the disturbed situation in
Sikkim. About a lakh of people came out
in the streets yesterday to protest against
the divide and rule policy of the Govern-
ment. Somehow, this news was blacked
out in the Government as well as private
media, | do not know whether it was
done under the instruction of the Govern-
ment.

Since the introduction of the Fi-
nance Bill, 1994, People ot Sikkim have
been agitating and on different dates
several bandhs were held. People cutting
across party line or ethnic consideration
have joined hands to protest the refrious
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step of the Government to divide people
of Sikkim by leaving out one of the three
ethnic communities including Scheduled
Caste from the provisions of the Bill. it
is very rare that the people of Sikkim
agitate like this. By and large people of
Sikkim are peace loving which is evident
from the socioeconomic and political sta-
bility of the State for almost 20 years.
But. the provision in the Bill regarding
leaving out one ethnic community, that is
Sikkimese of Nepali origin, has touched
the nerve centre of plan which was in the
process of heaiing for all these years.

| would like to put on record my
thanks to the people of Sikkim who have
- maintained communal harmony in spite of
the greatest propaganda by the Centre
itself. The rally which was held yesterday
was attended by all sections of the
people belonging to all ethnic communi-
ties and they demanded the inclusion of
Sikkimese of Nepal origin also in the
provision of this Bill. | would earnestly
request the Finance Minister, through
you, to look into this problem and bring
out a via media by way of introduction
of some amendment which would be
conducive in the interest of the people of
Sikkim and in the interest of the nation
as a whole.

SHRI E. AHAMED (Manjeri) : Mr.
Speaker. Sir. | seek your permission to
raise ......[Interruptions)

MR. SPEAKER : No. | have re-
cewved your notice.

SHRI E. AHAMED : Sir, just one
minute. | want only one minute.

MR. SPEAKER : You are not go-
ing to do it unless | allow you to do it
I had sent it for the comments and after
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| receive the comments, | have to give
you the consent to raise it on the floor
of the House.

SHRI E. AHAMED : Sir, | just
would like to submit only one thing. This
Malayalam daily Madhyamam had also
reported something against other hon'
Members of the House ...... (Interrup-
tions)*

MR. SPEAKER : Mr. Ahamed, this
is not going on record.

(Interruptions)

MR. SPEAKER :
allow the rules.

It you do not

(Interruptions)
SHRI E. AHAMED : | will follow.

MR. SPEAKER : | have given you
what you wanted. You should be satis-
fied and e#wmlerstand that | had said.
Please sit down

[Transiation]

SHRI DAU DAYAL JOSHI (Kota) :
Mr. Speaker, Sir, Rajasthan and famine
are synonymous. Not a single year,
passes without famine. Out of total 27
districts of Rajasthan, 25 districts are
under the clutches of famine and the-
condition of 686 villages is critical. The -
State Government has provided employ-
ment to 5 lakh people with its own re-
sources upto April 1994. But the problem *
of drinking water is grave in the State.
The State Government has sent 4
projects to the Central Government worth
Rs. 1645 crores for clearance. It is very
unfortunate that on the one hand peoplg.
are pining for drinking water and levei of
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water has gone down by 500 feet and
people are not getting water but on the
other hand 4 projects are pending with
the Centre Government for sanctioning.

Mr. Speaker, Sir. | would like to say
that Rajasthan is drought prone famine
stricken backward and poor State. So |
request the Centre Government to sanc-
tion immediately all the four projects
worth Rs. 1645 ciore sent by the State
Government, so that the prcblem of
drinking water may be solved upto some
extent.

[English]

SHRI LAETA UMBREY (Arunachal
Pradesh) : Mr. Speaker. Sir, after the an-
nouncement of economic liberalisation in
India, people living in all parts of the
country including Arunachal Pradesh saw
a ray of hope for rapid industrial devel-
opment. There has been a tremendous
response from within the country and
abroad whereas. North Eastern States,
particularly, Arunachal Pradesh, remained
most neglected and ignored both by the
public as well as by the private sector
with zero growth of industry even after
three years of the policy announcement.

Whatever small and medium scale
industries based on forest existed before
in Arunachal Pradesh they are facing
acute financial hardship due to non pay-
ment of committed subsidies on capital
goods and transport for the last many
years. This unnecessary delay has
greatly demoralised the entrepreneurs.
Hence, even after the announcement of
tax concessions by the hon. Finance
Minister, industrialists have not come for-
ward.

Therefore, | strongly urge upon the
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Central Government to release the sub-
sidies held up on flimsy grounds for the
last many years immediately and an-
nounce an economic package at the
earliest to reduce the growing regional
economic imbalances. If this is not done
with urgency, the feeling of alienation
which is growing very fast in the State
will further deteriorate and will be ulti-
mately against the interest of the coun-
try.

MR. SPEAKER : | expected you to
use a very temperate language.

{Translation)

PROF. RASA SINGH RAWAT
(Ajmer) : Mr. Speaker, Sir. the postal
system in Ajmer ......

[English]

SHRI CHHEDI PASWAN (Sasaram)
D rCSe ... (Interruptions)

MR. SPEAKER : Mr. Chhedi
Paswan, | have tolerated your interrup-
tions like this for a long time. Hereafter.
| will not tolerate such kinds of interrup-
tions. You please bear in mind.

[Translation]

SHRI CHHED! PASWAN : Mr.
Speaker, Sii. | also give notices. but you
do not listen to me. For what purpose we
are sitting here. What are we doing here.

MR. SPEAKER : All the members
who have given notices could not be

given time to speak .........

(Interruptions)
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MR. SPEAKER : You please leave
the House ..........
(Interruptions)

MR. SPEAKER ° Now. you will
leave the House. Otherwise the Marshall
will take you out.

[Translation)

SHRI CHHEDI PASWAN : We also
give notice but whenever we want to
speak™ Are we not the members of this
House. We always give notice and not
allowed to speak?

[English]

MR. SPEAKER : No'| do not ap-
preciate this kind of a thing. You will
either leave the House or | shall see that
you are taken out.

[Transiation)]

SHRI CHHEDI PASWAN : Continu-
~usly | find that you allow the members

from both the sides to speak, but when-
ever we want to say something"* Are we’

not the members of this House?

[English]

MR. SPEAKER : This' is very very’

unseemly for you. | am referring this
matter to the Privileges Committee to
look into it and find out whether such
statements made by the Members are
salutory.

[Translation)

SHRI CHHEDI PASWAN : **(Inter-
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ruptions) Mr. Speaker, Sir, People have
sent us here through election. Peopie
have elected us to represent them here
and put up their issues before the Par-

liament :

" [English]

MR. SPEAKER : | expect the
Committee of Privileges to give a Report
and say what kind of punishment should
be given to a Member like this. | have
tolerated it more than ten times.......

(Interruptions)...

MR. SPEAKER : You are not the
only Member. Please sit down. | will first
hear him.

THE MINISTER OF WATER RE-
SOURCES. AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) : This kind of
behaviour is most unbecoming. This
behaviour is unpardonable.

MR. SPEAKER : This is not once:
this has happened many times.

[Translation]

SHRI VIDYACHARAN SHUKLA : |
would like to request the hon. Member
to tender his apology to the Speaker
......(Interruptions) )

SHRI CHHEDI PASWAN : ** When
we want to speak you ask us to sit down
<eeeeewenn. (INterruptions)

MR. SPEAKER : | am giving time
to all the Members.
(Interruptions)

. “*Expunged an ordered by the Chair
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SHRI CHHEDI PASWAN : You can
expunge it if you want but we are rep-
resemtatives of the people. (Interruptions)

SHR! VIDYACHARAN SHUKLA :
Mr. Speaker, Sir. the hon. Members
should apoligise and observe the Parlfia-
mentary decorum. | request the hon.
member to apologise first and then raise
whatever issue he wants to raise. He
should not go against the rules and
should maintain the dignity of this august
house. Therefore, once again, | request
him to apologise to you and then you
can let the House function as you wish
...... (Interruptions)

SHRI SHARAD YADAV
(Madhepura) : Mr. Speaker, sir, hon.
members want to raise certain issues but
it has been a general complaint that
some of the hon. members do not get
time in spite of their repeated notices. |
keep on discussing with the hon. mem-
bers and they complain to us. Whatever
our hon. friend Shri Chhedi Paswan has
said was out of excitement. On behalf of
my party and myself, | would request him
to apologise here...... (Interruptions) 1
admit that your sentiments have been
hurt. | express my regrets and also
express regrets on his behalf. ....(Inter-
ruptions)

MR. SPEAKER : | would like to
express here that the hon. members
should get time. But all the 545 hon.
members cannot be given time in half an
hour. | would ask the Committee on
Privileges to look into the grievance of
the hon. member as to how much time
has been given to him in this august

- House. It his complaint prove’ to be
incorrect he should be punished. if he
proves to right. there is no question of
punishing him. I-am saying so because
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t is against our dignity to behave in the
House in a manner befiting of a road

 side talk. This point can be brought home

to a member once, twice or thrice. but
it an hon. member keeps on repeating
such behaviour. then it goes against the
decorum of the House. Here either the
hon. member should tender apology- or
let the matter be referred to the Commit-
tee on Privileges to see what punishment
it awards to him. Let the ruling come In
days time as to whether he is going to
be punished by the Committee on Privi-
leges or the august House. (Interruptions)

MR. SPEAKER : Shri Sharadji, |
have a high regard for you and | will
agree to your suggestion. But if you
cannot control your party members. let
me do so.

(Interruptions)

MR. SPEAKER : Please do not try
to make me understand.

(Interruptions)

MR. SPEAKER : | have not done
it myself. | have stated so earlier at the
behest of Shri Nitish Kumar ........(Inter-
ruptions)

MR. SPEAKER : | had stated so
within a second.

(Interruptions)
[English}
SHRI SRIKANTA JENA (Cuttack) :
There are many instances where so
many members did not get a chance to

speak and they got agitated.

[Transfation]
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MR. SPEAKER : Please sit down
now. We know it very well that mistake
can be committed by you as well as by
me and also we can set that mistake
right also. But no hon. member should
be under the impression that he can be-
have in the manner in the House as he
may behave in a street.

{Enghsh]

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : Sir, on behalf of all of us, |
request the hon. member to tender apol-
ogy to yourselt and that this kind of
behaviour should not be repegted should
also be told very categorically.

[ Transiation)

SHRI CHHEDI PASWAN : Mr.
Speaker, Sir, the people have sent us
here to express their feelings | had no
intention to hurt your sentiments, yet if
you have felt hurt | express my regret.

MR. SPEAKER : | respect your
feelings. But it does not look good to
keep on repeating the same thing. Be-
sides me, the chairman also sit here, and
they will also teel hurt. You know it that
the hon. Members siiting on the back
benches are given the maximum time. As
you have expressed your regrets, the
matter is therefore closed here. It and it
will not be referred to the Committee on
Privileges. But | would like to state this
also that it should not be repeated in
future.

PROF. RASA SINGH RAWAT : Mr.
Speaker, Sir, these days the postal de-
livery system in Ajmer has deteriorated
too much. Letters, registered letters and
telegrams do not reach in time and
postal articles are not available in the
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post offices. Theft has been committed in
the General Post Office in Ajmer, and no
clue has so far been found. Thousands
of money orders sent to the workers
(Khadmis) in the name of the famous
Dargah of Khawaja Sahab from the
devotees inside and outside the country
keep on missing. Recently, two racks of
money orders forms were recovered from
the -houses of two postmen whose
amount had been withdrawn in collusion
with postal staff. Such incidents have
taken place earlier also. Moreover, the
post of the Post Master General at
Rajasthan Eastern Circle Headquarters,
Ajmer has been lying vacant for the last
three months.

There is also resentment among
postal staff against their officers. The
Government of India is, therefore, re-
quested in the public interest to improve
the postal system of Ajmer at the earli-
est. Ajmer is a historical, religious and
cultural city. Every year lakhs of devotees
visit Ajmer to pay their obesience at the
dargah of Khwaja Sahib and to dip in the
Pushkar Lake located nearby. The postal
system there should, theretore, be im-
proved at the earliest.

[English)

SHRI P. C. THOMAS
(Muvattupuzha) : Sir, ever the advanced
countries are giving suppon to farmers
when the prices of their goods go deeply
down and suppression from the side of
some manufacturers takes place. | do
not know whether it is an off shoot of
this new policy but we have been as-
sured time and again and we believe that
agricultural and the farming community
will not be in any way affected by the
new policy.
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It is a matter of great concern as
far as more than seven lakh small grow-
ers of rubber are concerned. These rub-
ber farmers usually face one difficulty.
The manufacturers, who are mainly tyre
manufacturers, join together and keep
away from the market so that the price
goes down. This phenomenon takes
places every time whenever enough stuff
is available. Unless the Government
comes to the rescue. as they have been
doing always, the farmers will be finding
a great difficulty.

Now it has been reported in the
papers that the Government has taken a
decision to keep away from the scheme
of making a buffer stock of rubber. That
means the Government will not further
take rubber from the market when the in-
dustrialists are keeping away and trying
to put pressure on the Government to
import this stuff.

So. | earnestly pray and urge upon
the Government, on behalf of lakhs and
lakhs of farmers as well as agricultural
workers not only in Kerala but also in the
eight States where rubber is now being
grown and the produce is going to ripe
by the end of this year, that Government
should take a very serious note of this
and review the steps, if any, it has taken
and that the Government will not enter
into the market and enter into the ques-
tion of keeping the price stability.

If the Government does not come
forward to declare the support price of
rubber oftf and on at least once in a year
| would submit that the whole farming
community will be finding it very difficult.

| once ‘again urge upon the Finance
Minister as well as the Government to
take a serious note of this.
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MR. SPEAKER : Let us take up
the other matters tomorrow. Half an hour
is over. Now papers to be laid on the
Table.

1231 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF DELHI DEVEL-
OPMENT AUTHORITY, NEW DELHI
FOR 1992-93 AND STATEMENT FOR
DELAY IN LAYING THESE PAPERS

[English)

THE MINISTER CF URBAN DE-
VELOPMENT (SHRIMATI SHEELA
KAUL) : | beg to lay on the-Table —

(1) A copy of the Annual Report
Hindi and English versions) of the Delhi
Development Authority, New Delhi. for the
year 1992-93, under section 26 of the
Delhi Development Act, 1957.

(2) Statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1)

above.

[Placed in Library. See No. LT -
5838/94]

12.32 hrs.

COMMITTEE ON PRIVATE MEMBERS
BILLS AND RESOLUTIONS

Thirty-first Report
|English)

SHRI S. MALLIKARJUNAIAH
(Tumkur) : | beg to present the Thirty-



655 Matters Under Rule 377
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first Report (Hindi and English Versions)
of the Committee on Private members’
Bills and Resolutions.

12.33 hrs
MATTERS UNDER RULE 377

(i) NEED TO PROVIDE ELECTRIC-
ITY TO VISWESWARIAH IRON AND
STEEL PLANT AT CONCESSIONAL
RATE AND ALSO EXEMPT IT FROM
PAYMENT OF ARREARS IN RESPECT
OF ELECTRICITY BILLS

[English]

SHRI K.G. SHIVAPPA (Shimoga) :
The Visweswariah Iron and Steel Plant in
Karnataka was taken over in 1989 by the
Steel Authority of India. Consequent upon
this takeover there were signs of best im-
provements in the Plant for the last four
years. Now, unfortunately it is not in a
position to pay the electricity charges. It
is true that the production capacity has
increased considerably. The financial
transaction has increased from 82 to 220
crores of rupees but at the same time
the use of electnicity has increased. Due
to increasing rates of electricity the pay-
ment of electricity bills has become a big
burden.

It was agreed that the Plant would
be supplied electricity at a concessional
rate, Accordingly, it was to pay Rs. 119-
28 crore to the Electnicity Board. But the
Board has said that the plant has to pay
this year a total of Rs. 211 crore includ-
ing Rs. 20 crore as by way of interest.
The Centre has to rescue the Plant from
this cnsis.

I, therefore, urge upon the Govern-
ment to exempt the Plant from payment -
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of arrears and for another five years, it
should get electricity at a- concessional
rate. A comprehensive plan should be
prepared and implemented immediately to
make the plant stand on its own legs.

(i) NEED TO CONVERT NARROW
GAUGE RAILWAY LINE FROM
NAUPADA TO GUNUPUR IN ORRISA
INTO A BROAD GAUGE AND EXTEND
IT UPTO RAYAGADA

SHRI GOPI NATH GAJAPATHI
(Berhampur) : The conversion of the
narrow gauge railway line between
Naupada-Parlakhemundi-Gunupur to
broad gauge and externsion upto
Rayagada on the Vizianagaram Raipur
line is a long cherrished dream of the
local inhabitants, comprising tribals.
Harijans and the backward classes of
that underdeveloped areas of both Orissa
and Andhra Pradesh. Last year, a cat-
egorical assurance from the Railway
Ministry was given that initially, survey
work will be taken up. After completion
of the survey work, the gauge conversion
would be considered. A similar assurance
was given by the Planning Commission
also. However, no official action has been
taken on the same as yet.

This narrow gauge line of 91 kms.
. distance, was laid by the First Premier
of Orissa State, late Shri Krushna
Chandra Gajapathi of Parlakhemundi. The
local inhabitants have been greatly handi-
capped with this existing outmoded
means of travel and have resorted to
peacetul agitations several times in the
past. to express their genuine grievances.

-Apart from much higher passenger fare

income, the sizeable freight from the
spurt in goods traffic on this shortened
route by almost 250 kms. from Nalico,
etc.. in Western Orissa to Gopalpur and
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Paradeep Ports, will automatically ensure
this conviction to become a reality.

| request the Union Government
that the existing narrow gauge railway
line trom Naupada to Gunupur be con-
verted to broad gauge and extension
upto Rayagada be taken up immediately,
without further delay. ’

(i) NEED FOR FINANCIAL ASSIS-
TANCE TO RAYACHOTY RURAL ELEC-
TRIC SUPPLY COOPERATIVE SOCIETY
LIMITED. CUDDAPAH DISTRICT,
ANDHRA PRADESH

SHRI A. PRATHAP SAIl (Rajampet)
. Sir, | would like to raise an important
issue relating to the Rayachoty Rural
Electrification proposal of the Rayachoty
Rural Electric Supply Corp. Society Lim-
ited, Cuddapah District. Andhra Pradesh.
This Society (RESCO) which was regis-
tered in 1974, started functioning in 1976
to serve the needs of distribution and
maintenance of electricity in Rayachoty
and Lakkineddipalli areas which have a
population of 3.4 lakhs covering an area
of 2857 sq. kms.

This is one of the few big rural
electric supply cooperative societies in the
country. The project reports have been
sanctioned with an assistance of Rs.
213.17 lakhs by the Rural Electrification
Corporation. This facilitated electrification
of 109 main villages and 433 hamiets.
However 1080 hamlets are yet to be
electrified. This is an upland area due to
which irrigation projects could be taken
up. Consequently lift irrigation by electric-
ity has become successful in the Society
area. The Sociely area is getting supply
from . 132/33 KV Sub-Station
{Surakavandiapelli) Rayachoty through 33/
11 KV Sub-Station at

Rayachoty,

Lakkineddiapalli. Chakraipeta and
Noolivedu, Chinnamandem, Veeraballe
and from 220/132 KV S.D. Kalikiri to 33/
11 KV Substation, Tusundupaile. The
Society has proposed 4.92 kms of link
lines, workship and building improvement
works seeking Rs. 250 crores as loan
from Rural electrification Corporation.

I. therefore. request the Centre.
Government to sanction the loan of Rs.
2.50 crores to Rayachoty Rural Electric
Supply Cooperative Society Limited early.

(iv) NEED TO DETERMINE THE
STATUS OF REFUGEES FROM ERST-
WHILE EAST BENGAL, WHO ARE AT
PRESENT SETTLED IN VARIOUS
PARTS OF THE COUNTRY

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar islands) : Sir.
after the partition of India. the refugees
problem surtaced in Punjab and Bengal
in a huge proportion since the punjabi
refugees came at a time and they were
rehabilitated by the Government of India
in a shortest possible time. But the East
Bengal refugees who came to India from
time to time could not be rehabilitated in
proper manner. Sometimes India Pakistan
agreements assuring protection to-the
minorities in Pakistan halted temporarily
influx of refugees to India. Unfortunately.
all these refugees who have had entered
india. have been received by Govern-
ment of India in various camps and they
were subsequently rehabilitated either in
agricultural land trade or service and
conferred citizenship. As per the Assam
accord, the refugees who came to Assam
betore a cut off date have become au-
tomatically citizens of india. But all other
displaced persons from the then East
Pakistan, presently Bangladesh settled in
Uttar Pradesh particularty Nainital. Pilibhit.
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Bijnore. Badayun etc.. since last 20-25
years are denied then citizenship. Even
those people who have cast their votes
during the last 3-4 elections. names have
been deleted from the electoral roles.

In Nainital District, those who are
applying for citizenship certificates are
asked to pay a sum oi Rs. 68/- individu-
ally which is not being charged in any
other districts. The displaced persons
from East Bengal who were scattered
and settled in various parts of India, are
facing harassment. denial of rights etc.
This is a serious matter. | would. there-
fore. like to strongly urge upon the
Government of India to decide once tfor
all the status of these migrant families
who have been rehabilitated/settled in
India.

(v) NEED TO REVISE RECRUIT-
MENT RULES OF POST AND TELE-
GRAPH DEPARTMENT

DR. K.O. JESWANI (Kheda) : Sir,
the Post and Telegraph services are the
backbone of the Communication System
in the country. The importance of this
system is still more realised with the
advance in all the spheres of life.

Government of India has been
going ahead with the policy of
liberalisation and globalisation. This has
opened new avenues for system of com-
munication. New offers and systems are
being evolved by many advertising agen-
cies, who attract the masses through
communication. The area of stock mar-
kets has also advanced manifolds. All
these systems can only be kept viable
through the communication system of
Posts and Telegraphs Department. There
has been a very slow pace of advance-
ment and modernisation in this field. The

MAY 4, 1994

Marters Under Rule 377 660

Postal Department is very rigid about
recruiting new staft mainly for the deliv-
ery of posts to meet with the present
requirements ot the society. This has
resulted in the backlog of the postal
articles causing a lot of hardship to the
people.

I urge upon the Government to
revise and relax the old rules of recruit-
ment of the delivery staff and increase
the number if delivery Postmen in the
Post Offices of towns and metropolitan
cities of the country.

(vi) NEED TO FORMULATE A
CENTRAL SCHEME TO COPE WITH
ACUTE DRINKING WATER PROBLEM
IN SAURASHTRA-KUTCH REGION OF
GUJARAT

[Translation)

SHRI CHANDRESH PATEL
(Jamnagar) : Mr. Speaker, Sir, at present
almost all the districts of Saurashtra-
Kutch region of Gujarat are facing severe
drought conditions due to shortage of
water.

Due to acute shortage of water.
human beings, animals and birds, all are
passing through a critical time. Business
has almost come to a standstill.

Since the business has been
closed, the problem of unemployment too
has come up. People are on the verge
of starvation.

The Government should, therefore,
formulate a comprehensive scheme for
providing drinking water and also aug-
ment the irrigation facilities in the area.
Due to scanty rainfall in Saurashtra, the
famine conditions keep on recurring. |,
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therefore, request the Central Govern-
ment to formulate a suitable scheme for
finding a permanent solution to the drink-
ing water problem in Saurashtra Kutch
region.

(vii) NEED TO DECLARE PALANI
IN DINDIGUL ANNA DISTRICT IN TAMIL
NADU AS A TOURIST CENTRE

[English)

SHRI P. KUMARASWAMY (Palani)
. Sir, Palani Murugan Temple is the most
important and famous of all the temples
of Lord Murugan in Tamil Nadu. This is
the temple which attracts largest number
of pilgrims throughout the year, next only
to Tirupathi in South India. This temple
of Karthik, is situated on a hilltop sur-
rounded by lush green shrubs and mead-
ows. Since Lord Murugan is associated
with culture of the Tamils from times
immemorial, people from all parts of
Tamil Nadu visit the temple to worship
the Lord and have a glance of the
beauty of the hilly terrain reverberting
with lite Pilgrims from the neighbouring
States of Kerala, Karnataka and Andhra
Pradesh too visit Palani to have darshan
of the Lord.

The Tamil Nadu Government has
taken seen interest to develop Palani and
provide amenities to the pilgrims. The
inflow of tourists is constantly increasing
and because of this, more tourist ameni-
ties like lodges, restaurants and transport,
need to be provided. Since Palani is
located at the centre of four other tour-
ist centres, Nandy. Kodaikanal, Ooty,
Madurai and Thanjavur, the tourists vis-
iting these places, invariably visit Palani.
Though thousands of pilgrims visit the
temple every day, lakhs of pilgrims throng
Palani during festivals. The Ministry of

Tourism has recently announced a Rs.
39,000 crore package for promoting tour-
ism in the country in phases. Though
more attention needs to be paid for
promoting foreign exchange oriented tour-
ism, Interests of native tourists should not
be ignored. Therefore, | request the
Central Government to declare Palani as
a tourist centre and allocate necessary
funds for providing amenities to the pil-
grims visiting Palani temple.

(vii) NEED FOR CONSTRUCTION
OF PUCCA BRIDGES ON GAUTAMI
AND VAINETEYA GODAVARI RIVERS AT
AMALAPURAM IN ANDHRA PRADESH

SHRI G.M.C. BALAYOGI
(Amalapuram) : Sir, the Gas Authority of
India Ltd. is going to construct two foot-
path pipe line bridges on river Gautami
and Vaineteya Godavari rivers in
Amalapuram in andhra Pradesh by in-
vesting Rs. 50 crore. My parliamentary
constituency. Amalapuram, is almost an
island. The people in this area are de-
manding construction of pucca bridges
and not the footpath bridges.

This area is exporting nearly Rs.
1,500 crore worth of paddy, coconut and
other commercial crops. In addition to the
above agricultural produce, the ONGC
and the Gas Authority of India are get-
ting Rs. 200 crore per year from crude
and gas, which are available in this area.
Already the ONGC has invested more
than Rs. 2,000 crore in L.G. project area.
particularly in Amalapuram, for drilling
operations and got very good results
from crude and natural gas from this
area. The State Government of Andhra
Pradesh is also coming forward for the
construction of above bridges by paying
some portion of share of the above

- bridges cost. The people and the market-
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ing committees In this area are coming
forward to pay donation upto ten to fif-
teen crores of rupees for the said

_ bridges. 1, theretore, request the Minis-
ter of Petroleum and Natural Gas to
coordinate with the State Government of
Andhra Pradesh and the local public and
marketing committees and take immedi-
ate steps to see that the two bridges
should be constructed as pucca bridges
instead ‘of footpath bridges.

12.44 hrs
FINANCE BILL, 1994
[English]

MR. SPEAKER : Now we take up
item No. 5 Finance Bill. The hon. Min-
ister may move that the Bill be taken into
consideration. '

[Translation)

SHRI NITISH KUMAR (Barh) :
When will voting take place on it?

-

[English]

MR. SPEAKER : We have allotted
ten hours for this Bill. So, after ten hours,
may be tomorrow in the evening, we will
have the vote ...

(Interruptions)

- MR. SPEAKER : Ten hours have
been given. We can sit for one or two
hours late in the night, if it is necessary,
to give time to the Members to speak on
this Bill, because this is a reflection of
the Budget. We have discussed the

- Budget, then we have discussed the
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Demands. They have been considered by
the Standing Committee. Now the pro-
posals given in the Budget Speech are
being turned into the Statue. That is all.
Ten hours have been given for this. Let
us see how it goes.

[Translation)

SHRI NITISH KUMAR : Voting will
take place tomorrow evening or day after
tomorrow on Friday at 12.0 clock? At
least, Members should have this informa-
tion.

[English]

If you all agree that for some rea-

son or other it one or two hours should. )

be given out of the Private Members’
time also and the Private Members may
sit late in the night to make up the time,
then we can complete it.

[Translation)

DR. LAXMINARAYAN PANDEYA
(mandsaur) : Mr. Speaker, Sir, Voting
should take place on Friday before lunch.

[English)

MR. SPEAKER : For some reason
if that is not, | will take it that you agree
to that kind of proposal and we will do
it on Friday.

[Translation)

SHRI NITISH KUMAR : Sir, it will
be better if the position is made clear.

[English)

MR. SPEAKER : With that under-
standing, then we will do it on Friday.
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[Translation)

DR. LAXMINARAYAN PANDEYA :
Mr. Speaker, Sir, it will be better if all the
Members are “informed about it.

[English]
MR. SPEAKER : Yes.

THE MINISTER OF FINANCE
(SHRI MANMOHAN SINGH) : Sir, | beg
to move

“That the Bill to give effect to the
financial proposals of the Central Govern-
ment for the financial year 1994-95, be
taken into consideration”.

Sir, this House is aware that the
budget proposals contained many impor-
tant and far reaching changes in the
structure of customs and excise duties.
| 'am encouraged by the strong support
voiced by so many hon. Members for the
proposals of the Finance Bill. | express
my gratitude to the several valuable
suggestions made by a number of Hon.
Members highlighting the problems of
some specific sectors of the industry.
Suggestions have also been received
from the general public and from trade
and industry. | have gone through these
suggestions very carefully. | also deputed
ofticers from the Ministry to ascertain the
actual difficulties being faced at the
ground level by the small scale sector.
Whenever there was an immediate need
for amendment | have taken action in
such cases without any further delay.
These changes were announced as part
of my reply to the general debate on the
budget in this august House. | have
made these changes without deviating
from the main strutture of the budget
which is to move towards a simple tax
structure that has a wjde tax base,
moderate tax rates, is well administered,
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reduces scope for evasion and litigation
and promotes economic efficiency, growth
and equity.

In my reply to the budget debate
in the House on the 25th April, 1994, |
had taken the opportunity to outline the
measures | have taken to remove the
difficulties faced by certain sections of the
small scale industry. | do not want to
take up the time of the House by re-
counting them. But | would like to once
again emphasise that in our endeavour
to move towards a broad based, equi-
table tax system, | have tried to ensure
that the genuine problems of the small
scale sector are taken care on . | must
emphasise that, in general, removal of
product-specific exemptions and extension
of the general SS| scheme for excise
concession gives small scale units a real
competitive edge vis-a-vis larger units
who alone will have to pay duty. Proce-
dures for assessment and payment of
excise duty by small scale units has
been greatly simplified. , .

Sir, having regard to the represen-
tations received from certain sectors of
the small scale industry and the views
expressed by many hon. Members, | am
persuaded to announce some further
duty concessions.

Representations have been re- '
ceived against levy of duty on soap
made without the aid of power. Many
hon. Members have also stated that it is
a labour intensive industry which needs
to be encouraged. Accordingly | propose
to exempt soap made without the aid of
power from duty.

" SHRI NIRMAL KANTI
CHATTERJEE (Dumdum) : Thank you
very much.

*Moved with the recommendation of the President.
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SHRI MANMOHAN SINGH : Many
hon. Members cutting across party lines
have suggested exemption from excise
duty on umbrellas. Even though the SSI
exemptions cover almost all the units
manufacturing umbrellas excepting a few,
in deference to the wishes of the Mem-
bers, | propose to fully exempt umbrel-
las from excise duty.

SHRI NIRMAL KANTI
CHATTERJEE : Thank you once again.

SHRI MANMOHAN SINGH : Corru-
gated boxes and cartons are manufac-
tured mostly in the unorganised sector. |
understand that a number of processes
involved in the making of these boxes
and cartons have to be done from out-
side on job work basis. User industries
also are not able to avail of MODVAT in
many cases. In view of these practical
difficulties, | propose to fully exempt
corrugated boxes and cartons from ex-
cise duty. This should try to reduce the
packaging cost.

Excise duty on motor vehicles with
Gross Vehicle Weight of less than 2,700
kilograms was prescribed at 40 per cent.
| am informed that a number of vehicles
satistying this criterion have been de-
signed by the manufacturers to cater to
the needs of rural transport. It has been
represented that the high rate of duty of
40 per cent, which is also the rate ap-
plicable to cars, would affect the promo-
tion of such vehicles for rural transport
use. |, therefore, propose to reduce the
duty on such vehicles from 40 to 25 per
cent.

In view of administrative difficulties
faced by the exempted utensil manufac-
turers, | propose to exempt the circles
used captively in the manufacture of such
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utensils.

| am also proposing to extend
proforma credit of yarn duty to manufac-
turers of narrow woven fabrics.

The woollen industry has repre-
sented that the increase in excise duty
on fabrics and yarn without any MODVAT
benefits would have adverse effect on
fabric prices. | therefore, propose to
extend proforma credit on woollen yarn
duty to woollen fabrics as well.

On knitted and crocheted fabrics, |
propose a liniform duty of 10 per cent
as against of 5 per cent, 10 per cent or
20 per cent depending upon the value.

Sir, the house wouid recall that |
had proposed conversion of duty on air-
conditioners from specific to ad valorem.

‘It has been represented that the impo-

sition of 60 per cent ad valorem duty on
split air-conditioners for use in buses has
resulted in a sharp increase in incidence
of duty. This would be against the inter-
est of promoting tourism. |, therefore,
propose to reduce the ad valorem duty
on such split air-conditioners to 30 per
cent.’

Sir, 1 had announced certain
changes with regard to customs duty
levied on import of medical equipment. |
had proposed these changes with a view
to rationalizing the complex procedures
prescribed for availing of concessions and
exemptions provided for charitable hospi-
tals..| had also kept in mind the need to
encourage domestic industry for the pro-
duction & medical equipment. Since then
| have received a number of represen-
tations from Members of Parliament,
medical profegsion and the industry to
make some changes in the proposals
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* particularly in regard to import of life
saving equipment. | have considered all
these representations and | propose to
enlarge the list of imported life saving
medical equipment exempt from the
payment of customs duty. The list of
goods attracting 15 per cent customs
duty is also being enlarged further. Spare
parts of such medical equipment which
attract 15 per cent plus nil c.v. duty and
-40 per cent -with c.v. duty will now gen-
erally attract a uniform rate of 15 per
cent plus c.v. duty. Similarly, the excise
. duty on medical furniture which in my
budget proposal attracts 20 per cent
excise duty will be reduced to 5 per cent.
It has been represented to me that there
is need to enlarge the list of life saving
drugs which at present attract nil rate of
duty. | will examine this proposal in due
course, in consultation with the appropri-
ate technical authorities.

The exemption notification relating
to the changes in the indirect taxes will
be placed on the Table of the House in
due course.

'Sir, | now move to the changes. |
propose in the clauses pertaining to di-
rect taxes.

Honourable Members would be glad
to learn that the objective of increasing
the share of direct taxes as a proportion
of total tax revenues and of GDP is
being gradually realised. Between the
period 1990-91 and 1993-94, the share
of direct taxes as a proportion of total tax
‘revenues has increased substantially from
19.2 per cent to 27.6 per cent. Similarly,
the share of direct taxes as a proportion
of GDP has also increased from 2.32 per
cent to 2.94 per cent during the same
period. . ’
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As a part of the process of simpli-
fication and widening the tax base, | had
proposed introduction of a new estimated
income scheme for truck owners who
own upto ten trucks. The proposal in the
Finance Bill stipulated estimation 9f in-
come at Rs. 2,000/- per truck per month
(i.e. BRs. 24,000/- per year) for light and
medium commercial vehicles and Rs.
2,500/- per truck per month (i.e. Rs.
30,000/~ per year) for heavy trucks. The
proposed estimated incomes are compr‘e-
hensive, that is, deduction of depreciation
and other business expenses are
deemed to have been taken into account
and no further deduction will be allowed.

Many representations have been
received from transport associations and
others, pleading that the estimated fig-
ures of income of Rs. 30,000/- per
annum for heavy trucks and Rs. 24,000/
- per annum for light and medium trucks
are too high and need to be revised,
especially when a high rate of deprecia-
tion of 40 per cent, is admissible on
trucks in the normal assessments.

It has been suggested that the
estimated income should be so structured
as to take into account the age of the
truck.

Sir, the estimated income scheme
has been introduced with the hope that
this will usher in simplicity for truck
owners and would reduce the cost of
compliance. Normally, for a new truck,
depreciation allowance and interest are
quite high but there is negligible cost for
repair. In subsequent years, depreciation
and interest decrease substantially but
repair costs increase. The taxable in-
come, thus, remains more or less con-
stant irrespective of the age of the truck.



671 Finance Bill, 1994

- [Sh. Manoranjan Bhakta]

It is for this reason that the age factor
has been ignored in determining the
estimated figures of income. As regards
the estimated figures themselves. | pro-
pose to reduce the estimated income for
light and medium commercial vehicles
from Rs. 2,000/~ to Rs. 1,800/~ per truck
per month and for heavy trucks from Rs.
2,500/- to Rs. 2,000 per truck per month.
| hope, with these changes, the starting
trouble would be over and the estimated
income scheme would move in top gear.

The Finance Bill contains a pro-
posal to change the due dates for fur-
nishing of returns in the case of compa-
nies from 31st December, at present, to
31st October. In the case of non-corpo-
rate taxpayers, who are statutorily re-
quired to get their accounts audited or
are required to furnish an accountant
report in support of claims of certain
deductions and in the case of coopera-
tive societies. The due date was pro-
posed to be shifted from 31st October to
the 31st August. Representations have

-been received from the hon. Members of
Parliament, representative bodies of char-
tered accountants, taxpayers, trade and
industries, association etc., that the pro-
posed due dates will result in heavy
pressure if work on the audit profession.
Further, the amendment will create diffi-
culties in the case of non corporate
assessees who claim deduction under
section 80 HHC and 30 HHD, since they
are allowed to bring in the export pro-
ceeds in foreign exchange by 30th Sep-
tember and thereafter, furnish evidence in
support of such remittance. Recognising
the problems the new dates may create,
| propose to fix the due date for filling
returns for companies as 30th November
instead of the earier proposed date of
31st Qctober. Likewise, | propose to
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restore the existing due date of filing
returns for non-corporate assessees who
are statutorily required to get their ac-
counts audited. Their due date will ac-
cordingly, continue to be 31st October
and it will not be changed to 31st Au-
gust. .

The Finance Bill seeks to exempt
from tax the income of members of the
Scheduled Tribes, residing in the State of
Sikkirp. However, after this concession to
Scheduled Tribes in Sikkim was intro-

~duced in the Finance Bill in accordance
with the wishes of the Chief Minister of
Sikkim, the latter has now come with a
fresh request that not only Scheduled
Tribes but all the people residing in
Sikkim should be exempted from taxa-
tion. | have also received representations
from some Members of Parliament and
some other persons suggesting modifica-
tion in the proposal as contained in the
Finance Bill. This has raised new issues
which require examination de novo, and,
therefore, | propose to withdraw, for the
time being, the proposal in the Finance
Bill seeking to exempt, the income of
members of the Scheduled Tribes resid-
ing in Sikkim. -

| would like to draw the attention of
the hon. Members to the proposal made
in the Budget for providing a five year
tax holiday for new industrial undertakings -
set up in backward districts of States
which are not specified in the Eighth
Schedule to the Income-tax Act. This
proposal has been widely welcomed. |
have now constituted a group which will
collect district wise data from the States
in ogger to arrive at a uniform national
set of criteria for industrial backwardness
and to identify, on the basis of these
criteria, districts which are extremely
backward. Several hon. Members have
recommended inclusign of certain area
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in the list of extremely backward districts
to be notified by the Central Gavernment.
Letters from” the Finance Ministry have
been addressed to the State Govern-
ments requesting them for making avail-
able district wise data on economic and
social indicators in order to enable the
Group to identify the backward districts
within a short time. | hope, the State
Governments would réspond quickly so

"that this fiscal incentive can be imple-

mented very soon.

With these words, | commend the
Finance Bill to the House and request
the hon. Members to give their whole
hearted support to it.

MR. SPEAKER : Motion moved :

“That the Bill to give effect to the
financial proposals of the Central Govern-
ment for the financial year, 1994-95 be
taken into consideration.”

(Interruptions)

[Translation]

SHRI HARIN PATHAK

(Ahmedabad) : Mr. Speaker. Sir, if the
hon. Minister increases the income tax

* exemption limit upto Rs. 50,000, then we

will make shorter speeches.

MR. SPEAKER : Ten hours have

been allotted for this purpose only.

(Interruptions)
13.00 hrs.

MR. SPEAKER : | feel, instead of
Friday, this voting can take place on
Thursday
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(Interruptions)

SHRI SURAJ MANDAL (Godda) :
Mr. Speaker, Sir, | would like to draw the
attention of the Minister of Finance

MR. SPEAKER : Ten hours have
been allotted for this purpose. You may
speak on your turn. Not now, please.

SHRI RAJVEER SINGH (Aonla) : If
the income tax exemption limit is raised
to Rs. 50,000 then the time allocated for
this purpose can further be reduced and
this discussion can be completed by

today evening .............. (Interruptions)”
[English]
MR. SPEAKER What Shri

Mandal. is saying will not go on record.

Nine hours have been allotted for
all the three stages of the Finance Bill,
1994. If the House agrees, we may have
six hours for general discussion, two

, hours for clause by clause consideration,

one hour for third reading and one hour
for adjustment.

Now the House stands adjourned
to meet again at 2.00 p.m.

13.01 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the clock

14.05 hrs.
The Lok Sabha re-assembled after
Lunch at Five Minutes past Fourteen

of the Clock

(MR. DEPUTY SPEAKER in the Chair)

*Not recorded.
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RE-ELECTION RESULTS IN SOUTH

AFRICA
[English]
(Interruptions)
KUMARI MAMATA BANERJEE

(Calcutta South) : Mr. Deputy Speaker,
Sir, | will take only one minute. | think,
the whole House should congratulate Shri
Nelson Mandela for his victory and for
the victory of democracy of the South
African people. India was in the forefront
of this movement because firstly Ma-
hatma Gandhi and after him, Indira
Gandhi and Rajiv Gandhi have fought like
anything for the democracy of the South
African people.

' Today, the victory of Shri Nelson
Mandela is not only the victory of Shri
Nelson Mandela, but it is the victory of
democracy. | think, this is the proper time
that this House should unanimously con-
gratulate Shri Nelson Mandela and the
people of South Africa. Today, we are

thrilled because we have seen their.

movement; we have seen their fight; and

| think, this is our moral duty to congratu- °

late them.

SHRI V. S. VIJAYARAGHAVAN
(Palghat) : | am supporting Kumari
Mamata Banerjee’'s suggestion.

[Translation]

DR. LAXMI NARAYAN PANDEYA
(Mandsaur) : Mr. Deputy Speaker, Sir,
this is not the feeling of any particular
Member, instead it is the feeling of the
entire House. In fact a new chapter in
the History has begun. Mr. Deputy
Speaker, Sir, the elections in South Af-
rica mark the victory of Democracy there
and | feel that it is going to strengthen
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our mutual relations. With this, the apart-
heid has come to an end which is a
remarkable achievement. It will be better
if we pass a resolution unanimously,
passing the event. L

[English] 5
SHRI CHANDULAL CHANDRAKAR
(Durg) : Sir, only one thing | want to add
to what Kumari Mamataji said. What | .
have to say is that Mahatma Gandhi’s
dream for the independence of South
Africa where he had spent a lot of time
and where from he had started his

' satyagraha, has been fulfilled. | do not

know what to suggest. | think, from the
Chair, let it be moved that all the Mem-
bers of Parliament congratulate them and
send a message like that. o

(Interruptions)

KUMARI MAMATA BANERJEE :
Sir, we have to do it. The House shouid
convey this message to the South Afri-
can people. We are thrilled. This is a
new history. They have created a new
history. U

(Interruptions)
[Translation)

PROF. RASA SINGH RAWAT
(Ajmer) : Mr. Deputy Speaker, Sir, a new
chapter of history has been written and -
the people all over the World are aiso
expressing their happiness.

. SHRI "MANJAY LAL (Samastipur) :
Mr. Deputy Speaker, Sir, Mahatma
Gandhi had visited South Africa, much
before the start of freedom struggle in
India and the spark which he had kindled,
there has been shape of fire today and
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under the leadership of Shri Mandla.
democracy has won over the White
Government there. Therefore, it is a his-
toric moment and being the largest de-
mocracy of the world, we should unani-
“mously pass a resolution here and send
our greetings to Shri Nelson Mandela
and the people of South Africa.

[English]

SHRI INDRAJIT GUPTA
(Midnapore) : Sir, may | say one thing?
Of course, we all share the same sen-
timents in this House, on the occasion of
the celebrations taking place in South
Africa on the victory of the African Na-
tional Congress. | think, it would be
befitting. if the Government of India in-

vited the representatives of the Indian

political parties, at least those which are
represented in this House, to go in a
delegation to attend those Celebrations.
This is the least we can do. At the time
when Namibia was celebrating its inde-
pendence, the then Government which
was here, of which Shri Vishwanath
Pratap Singhswas the Prime Minister,
sent a delegaiion including Shri Atal
Bihari Vajpayee. The Congress party, the
CPI, the CPM, we were all invited to ac-
company the Prime Minister and to take
part in those Celebrations. | am really
“surprised that no such Initiative has come
so far from the Prime Minister; and |
hope that he will look into this matter.
(Interruptions)

SHRI P. G. NARAYANAN
(Gobichettipalayam) : Sir, we are happy
to note that democracy dawns on South
Africa. By this, the political power trans-
fers from White minority to Black major-
ity. With great struggle and sacrifice, the
repressive policy of Apartheid has come
to an end. It is a happy occasion and
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the entire House must congratulate them
on this historic event.

[Translation]

SHRI MOHAN SINGH (Deoria) :
Mr. Deputy Speaker, Sir, | on behalf of
my party, want to congratulate the people
of South Africa for their great democratic
victory after a long stint of struggle,
Today, A South African scholar has ac-
cepted that Mahatma Gandhi had started
the struggle for democracy there. This
way Mahatma Gandhi becomes the hero
of two democracies, which is a matter of
pride for all of us. The people of South
Africa have achieved it after a long
struggle. Our party wants to share their
happiness. | have come to know through
newspapers that a delegation is being
sent there by the Government of India.
But this delegation does not have mem-
bers from all the parties. | would like to
request you that our policies are being
recognised in the country as well as all
over the world and while sending such a
delegation, the Government of India
should ensure that the same has a
national from and persons having all type
of ideology should be included in it

[English]

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : Mr. Deputy Speaker, Sir, no
doubt, ‘this is.a great historic moment for
the entire humanity of the world. A new
chapter is added to the history of democ-
racy of the world. The striggle that was
going on for quite a long time, almost
from the time of the Mahatma, has ul-
timately ended. Now, the people of South
Africa will have the real taste of democ-
racy and that way this is indeed a his-
toric moment. On this historic occasion,
we greet the heroic people of South
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Africa, who without caring for the conse-
quences, sacrificed a lot and carried on
their struggle to its logical conclusion. We
the representatives of the people of In-
dia send our greetings to the people of
South Africa and to Nelson Mandela who
is the leader of this great movement. In
a way, he symbolises the entire move-
ment and he is going to head the gov-
ernment in South Africa which is going to
be formed very shortly. | request you Sir
that this message of our greetings be
sent to Nelson Mandela and the people
of South Africa on this historic occasion.
Thank you Sir.

SHRI N. SUNDARARAJ
(Pudukkottai) : | endorse all the views
expressed by hon. Members. | would like
to mention here when Mahatma Gandhi
was fighting against the apartheid in
South Africa, a woman belonging to the
Scheduled Caste. by name Thillaivadi
Valliammai fought against the apartheid
along with the Mahatma. | request the
-Government through you Sir, to name
one of the streets in Delhi after Thillaivadi
Valliammai who worked as the lieutenant
of the Mahatma in the struggle against
the apartheid in South Africa.

[Translation]

PROF. RASA SINGH RAWAT : Mr.
Deputy Speaker. Sir, | rise to support the
views being expressed in the House and
want to submit that this is a unique in-
cident in the history of mankind. The
people of South Africa had been op-
pressed and exploited for hundreds of
years. Their dreams are taking shape
today. The House should send its greet-
ings to the wouldbe President of South
Africa, Shri Nelson Mandela and the

_people of that country. Mahatma Gandhi
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had laid the fouhdation of freedom
struggle there bgsides doing a number of
experiments. This way his dream has
taken a concrete shape. Gandhiji, Indians
and Blacks. of South Africa were ill
treated at that time. But at last this his-
toric moment has arrived after a long
stint of struggle. Today, the people of the
world are bowing before Nelson Mandela
and hailing his victory. What | feel is that
a greeting message should be sent by
the House on this occasion.

[English]

DR. KARTIKESWAR PATRA
(Balasore) : Sir, |, am one with the House
to convey our heartiest greetings to the
people of South Africa. Mahatma Gandhi
the father of the nation, started struggle
to abolish Varna
Vaishamya'. Einstein, a great scientist
and a philosopher the world stated :

“Generations to come would
scarcely believe that a man like

Gandhi could have trod on this
earth in flesh and blood.”

The same cause was carried on by
Shri Nelson Mandela under whose lead-
ership the people of South Africa fought
and won independence. It is our proud
privilege to convey our hearty greetings
to the people of South Africa and |
support this stand.

SHRIMAT! DIL KUMARI BHANDARI
(Sikkim) : Sir, on my behalf and on
behalf of my party, Sikkim Sangram
Parishad, | associate myself with the
feelings expressed by our hon. col-
leagues on this happiest moment of
recent times. The black people of South

" Africa have ended the apartheid. In this

happiest moment. | would like to extend
my congratulations to Shri Nelson
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Mandela and the whole population of
South Africa.

SHRI AMAL DATTA (Diamond
Harbour) : Sir, on behalf of my party |
would like to convey our congratulations
and greetings to the great people of
South Africa who have won, in a very
long drawn battle, their democratic right
and their independence from white domi-
nation.

Shri Nelson Mandela had visited
India a few years ago. When he had
come to Calcutta, he got the biggest
reception - organised by our Left Front
Government- anywhere outside the
South Africa. The people in Calcutta were
overwhelmed. We already knew that
democratic rights are coming to the
people of South Africa. The chapter has
now closed. but, still we should be ap-
prehensive. We should not think that
everything has passed. In the continent
of Africa. there are many other States
and also in South Africa itself there are
many States and remote places which
have not seen for a long time the ben-
efits of democracy.

Earlier, in this struggle of South
Africa against the white domination, India
had given a lead by opposing Apartheid
in many respects and had got the entire
world ultimately to support our policy. We
should not give it up. We should still
persist in the policy that there is no
difference between man and man be-
cause of the colour of their skin, as we
are also fighting here the difference
between man and man on the grounds
of caste, religion and birth.

Sao, | once again convey my con-
gratulations to the people of South Africa.
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THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA) : | am glad.
Sir, that Kumari Mamata Banerjee has
raised this point in the House and all
sections of the House have joined her in
conveying their congratulations to the
people of South Africa on the occasion
of their glorious victory. We would like to
convey our -greetings and felicitations to
the people of South Africa. Shri Nelson
Mandela has become the President of
South Africa.

This is a very emotional issue for
Indians because India was the first coun-
try in the world which raised this matter
in the United Nations and other forums
available to India.

Then, this fight against apartheid
and discrimination on the basis of colour
and race was led by India throughout.
Ultimately. there emerged a world opin-
ion-against the apartheid and this last
biot on the dignity of humanity has now
been eradicated. So. this is a historical
occasion for us. | would propose that an
all Party Delegation from our House as
well as from the other House should visit
South Africa to greet the people there
and be present on that historical occa-
sion. So, we will, in consultation with the
Hon. Speaker and hon. Chairman of the
other House, compose a Delegation and
send them to represent our Parliament to
the Republic of South Africa so that the
solidarity of Indian people with the people
of South Africa is properly exhibited and
we can start a bond of Parliamentary
exchanges with the visit of this Delega-
tion ‘from our cauntry.

MR. DEPUTY SPEAKER : Mr.
Fernandes, do you want to say anything?
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SHRI GEORGE FERNANDES
(Muzaffarpur) : No.

SHRIMAT! DIL KUMARI BHANDARI
1 Sir, | hope, while constituting the Del-
egation, the hon. Minister would not for-
get the small Parties also.

MR. DEPUTY SPEAKER : We, the
people of India, feel extremely happy
today that the white rule has ended in
South Africa and South Africa has now
become a democratic nation which is
being headed by Mr. Neilson Mandela
who underwent imprisonment for more
than 27 years. We share the joys with
the South African people. We wish them
the best days ahead.

We are really very happy that the
Minister of Parliamentary Attairs has
made a suggestion that a team of Par-
liamentarians shall have to visit South
Africa at the time of sharing the respon-
sibility by Mr. Nelson mandela as the
Head of the State.

14.23 hrs.

FINANCE BILL 1994-CONTD.

[English]

MR. DEPUTY SPEAKER : The time
allotted for this discussion is nine hours.
If we were to allot ten minutes each,
then we will be able to cover 80 or 90
Members.

) The hon. Members who will be
speaking in the initial stages, if they take
more time then the subsequent speakers
will be very much hardpressed for time.
That will lead to injustice.

Therefore, my request is that if all
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of you stick to ten minutes each, then |
think we wilt be able to do justice o each

and everybody. Then everybody will feel
extremely happy.

In the list which is given to me, in
this list the names of 80 to 90 Members
are there. Of course the time allotted to
the respective Parties is very good-Con-
gress () two hours and forty minutes,
BJP one hour and fourteen minutes,
Janata Dal twenty-four minutes, CPI(M)
twenty-four minutes, CPl nine minutes,
AIADMK eight minutes, Telugu Desam
four minutes and so on.

No adjustment of time and coop-
eration are absolutely essential.

[Transiation]

SHRI BHAGWAN SHANKAR
RAWAT (Agra) : Mr. Deputy Speaker, Sir,
the hon. Minister of ‘Finance has an-
nounced some rellefs in the moming. He
has also made some announcements
before this but these have not brought
any charges in the basic format of taxa-
tion proposals and the Finance Bill. He
has announced excise exemption on
Umbrellas. | congratulate him. He has
given relaxation on hand made soap for
which also | congratulgte him. By doing
so he has done something good. Of
course, it took quite a time but it is better
late than never. Had he given relaxation
in the case of other items also, | would
not have risen to criticise the Finance Bill
and it would have been the first ever
instance when the major opposition party
would congratulate him for providing a
right economic direction'to the country.
But | cannot do so because though he
has reduced excise on umbrella, the
umbrefla of budget proposals has many
big holes, in spite of Shri' Manmohan
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Singh's best efforts to patch these holes.
But the hands, holding this umbrella will
not be able to save the people of this
country from getting drenched in the rain.
| want to draw your attention towards the
harm being caused by these proposals to
the people of the country.

He has tried to adopt a new type
of procesé in a stylish way. He has an-
nounced imposition of ad-valorem tax.
Now the excise duty will be calculated on
the basis of the value of a product and
not on its quantity. He says that he is
trying to evolve a new taxation system
which paves way for value added taxa-
tion, but it is the ultimate result of the
pressure from MNCs, the World Bank
and GATT which can well be seen in his
budget proposals and Financial Bill.
Therefore, these proposal will ultimately
ruin the economy of the country. |, there-
fore, want to submit that this is the big-
gest mistake that Excise Duty has not
been reduced in proportionate to the
reduction in Custom Duty. there are
number of items which if imported attract
nominal duty but if these are manufac-
tured in the country will be levied much
higher excise duty. | am unable to under-
stand as to what principles of econom-
ics he has applied in taking such steps.
Sometimes, | feel that the Finance Min-
ister of India forgets that he is working
as the Finance Minister of India and not
as a representative of some international
organisation. No doubt, he has a long
experience of working in intemational fi-
nancial organisations but he will have to
.discard that type of thinking and.think a

- fresh on the national lines. This will

definitely benefit the country.

" Dr. Raja Chelliah, whose recom-
mendations are readily accepted and en-
couraged by the Finance Minister and
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Government of India and who seems to
be warking as the principal advisor of the
Government and who has a great con-
tribution towards determining the finance
policies, is of this view that the articles
being produced in the small scale units
should be dereserved.

it clearly speaks of their veiled
intention imposing of excise duty on small
scale sector units in the budget proposal
and it is a part of this. conspiracy to ruin
them.

" Thereafter, the Government of In-
dia will deserve those products which are
reserved at present for small scale sec-
tor and permit multinational companies to
manufacture them. At present, the Gov-
ernment did not dare to do so. Therefore,
it has imposed excise duty on these
products. After imposing excise duty on
them they would no more remain in a
competitive position. On the conirary the
Finance Minister alleges that even big

_ companies get the products manufac-

tured from SSI units at cheaper rates
and thus avail the concessions on that
basis. There are 22 lakh SSi units in the
country: Their number was 9,87,000
during 1988 but after having a growth of
182 per cent during last 15 years it rose -
to 22 lakh units. It has an industrial
production of 1,50,00,340 and neardy 1
crote 50 lakh people are employed in this
sector. The money invested in these units
is to the time of Rs. 2793 crores. 61 per
cent of such units have less than 4
employees, 15 per cent have 5 to 9
employees and 87 per cent have more
than 9 employees. These industries do
not face any labourer problem. Some of
them are run by family members. A effort
is on to ruin such an-ideal system. It is
not a healthy practice. An effort is being
made to do so through these budget
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proposals. | demand that the compulsion
of having brand™*Aame should be done
away with as it is a Jabourer intensive.
Therefore exemptions available to these
units should continued. Otherwise big
industries will start producing those items
and labourers will be rendered jobless. If
this is done. it may increase the produc-
tion but it will ultimately result into an
unbalanced economy and people will die
of starvation. It will give rise to anarchy,
terrorism or Naxalism in the country. It
will create a situation in which there will
be bumper production but the people will
lose their purchasing power and rendered
jobless. They will be on the roads.

Secondly, the exemptions withdrawn
by the hon. Minister should be restored.
| agree with him when he says that there
is a long list of as many as 393 exemp-
tions. which is creating problem in their
interpretation. It necessary a notification
should be issued for this and those
exemptions should be restored. He has
particularly resorted the exemption being
given earlier on the import of medical
instruments. | welcome it, but it seems
that he is more worried about importing
life saving drugs. Everybody’s life is
valuable. It hardly matters if his life is
saved by indigenous drugs or drugs of
import. There are two types of India. One
type which lives in and around Delhi in
India and other one which lives in villages
is Bharat. The people of first category
can afford imported instruments and
imported medicines for their treatment.
About 90 per cent of the total population
lives in villages. | would have congratu-
lated the Finance Minister and the Gov-
ernment of India had they shown their
concern for these people. These poor
people live in farflung areas of the coun-
try. Had their interests been taken care
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of then all the medicines belonging to
traditional medical system, be it the
Ayurveda, the Unani, the Homeopathy,
the Acupuncture or the Naturopathy,
would have been exempted from taxa-
tion. He has mentioned a point which
clearly indicates that he is ob8essed by
GATT. In ancient times, Charak system
was prevalent in India. Even Dhanvantri
had written books on Ayurveda. The
Minister of Finance says that if the
medicines are prepared by using the
ancient formula, he will give exémptions
but if someone by doing further research
makes some changes in the original
components of the medicines then he will
not be given the benefit of the exemp-
tion as GATT puts an embargo on it.

| cite one example. Chyavanprash
was invented by a sage named Chyavan.
If today Chyavanprash is prepared by
using same components which were used
in the ancient times then exemption will
be given but in the light of present day
environmental situation and the food
which we eat if one wants to prepare
Chyavanprash by adding ‘swarn bhasma’
to it in order to make it more effective,
then he will not get the exemption. I,
therefore. want to submit that we should
promote such system of medicine as it
is cheaper..Every poor person uses these
medicines. Whenever he suffers from bad
cold he prefers Unani ‘Jushanda’ to
Antibiotics, because he gets it at a very
nominal price. R

Tax exemption limit for SSis has
been fixed at Rs. 30 lakhs. Considering
the ever diminishing of purchasing power
of rupee, it is very low. It should be
refixed as per the increase in the Price
index. Considering all such aspects, it
should be at least raised to Rs. 75 lakhs.
Thereafter it should be linked with the
Price Index. On the one hand we talk of
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ad-valorem tax and on the other we want
to increase it from the back door so that
the Government is exposed. I, therefore,
request that price rise should be linked
with Price Index. Ad-valorem depends on
the rate and when there is a price rise
then it will pave way for inflation which
will be responsible for an increase in the
prices. It will ultimately result in increased
quantum of tax. |, therefore, would like
to submit that it should also be linked
with the price Index so that the SSI units
do not suffer loss due to price rise.

Mr. Deputy Speaker, Sir, at the
time of independence the exchange rate
of a dollar was less than Rs. 4 but today
it stands at Rs. 32. The prices are ris-
ing constantly and the Government is
unable to check them. it will, therefore,
have to adopt such policies which may
control price rise. The implementation of
Ad-valorem system will be proper only if
price rise is under control, otherwise
while making a digression, | would like to
submit that America controlled inflation in
their country by controlling the prices of
energy. If the Government of India de-
cides once that it would not increase the
prices of energy sources like power,
petroleum products, coal etc. to make
good the budgetary deficit and keep their
prices under control. | am sure, the
Government can effectively check the
price rise and only then it entire budget-
ary process will prove to be beneficial to
the people.

The taxation system of Government
of India is adhoc. It is not known who
will be benefited by the Budget. Some
people will approach the hon. Finance
Minister or other Ministers and ask for
some concession in income tax while
others will ask concession in custom
duty. This adhocism will not do. The main
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reason of downfall of our economy is our
faulty tax system and taxation policy.
Therefore, | would like to say that we
should adopt a long term tax policy only
then it can be implemented properly. No
tax policy can be implemented properly
within a period of one year. Not only that
it has adverse affects at the national
level. it has adverse effects at the Inter-
national level also. Therefore, | request
the hon. Finance Minister to formulate a
long term tax policy.

In addition to it, so far as individual
Income Tax is concerned, | do not want
to repeat my submissions regarding
price-rise but would like to say that in-
come tax exemption limit raised from Rs.
30,000 to 35,000 is insignificant in view
of the price-rise and decreasing purchas-
ing power of rupees. The entire House
was expecting some relief from the hon.
Finance Minister in this regard. | would
request that this income tax limit exemp-
tion should be raised to Rs. 50.000
because there is no use of raising it Rs.
35,000 only. | would also like to say that
as you make- advalorem system every
year similarly you should link price-index
with income tax exemption limit so that
with the increase of price index the in-
come tax exemption limit should also be
increased.

I would like to submit one thing
more, perhaps the attention of the hon.
Minister of Finance and the Government
has not been drawn towards it. The tax
limit for HUF should be the same as
fixed minimum tax. It is because it has
been observed that the social security
system in America is in very bad shape.
People in that country have unlimited
wealth but in old age the parents do not
receive any care and love from their
children and grand children. | do have
the information, if | am wrong the hon.
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Minister of Finance may correct me. An
ashram named ‘old Age House’ is being
set up in Haryana for the old peaple of
Japan. The older generation in that coun-
try is distressed that they do have ex-
cess of wealth and property, but they are
deprived of love and affection in old age.
After conducting survey all over the world
they found that it was only ip India that
love and affection exist. In old age, they
want to come to this country. They feel
that the social workers, nurses etc. in this
country would give more love and affec-

tion to them than their on family mem-

bers.

My submission is that they want
safety in old age and the Indian tradi-
tional life system strengthenes, it. There-
fore the Government should allow the
social security system to be privatised. It
works successfully in private sector too.
The Government should strengthen the
system of running widow ashram under
HUF instead of .Government widow
ashrams it will also maintain the tradi-
tional style of living, which is economical.
if in one family there are four sons and
two grand children and all the sons are
allocated separate houses, the number of
consumers increase if the members live
in joint family, perhaps one bed room
would be sufficient though they may have
the provision of more than the kitchen.

India has been maintaining a long
standing social tradition. Sir, you are quite
experienced. | think that the Hon. Minis-
ter of Finance has also, perhaps reached
that stage in lifé where he must have got
the opportunity to become grand father.
if he has, he must be aware of the fact
that grandson is dearer than son. The
love and affection between the grand
parents and grand children is not hidden
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from anybody. When the parents go out
to work, the mother wants her children
to be looked after by the grand parents.
She does not want to keep her children
in nursing homes etc. because the love
and affection of grand parents keep her
children healthy. Therefore, | would like
to submit that such a long standing tra-
dition which binds the grand parents and
grand children together must be main-
tained. This- would provide relief to the
Government.

The Government is not unaware of
the unemployment problem. About more
than 3 crore people would remain unem-
ployed even after the Eighth Five Year
Plan. A young man tries to get more and
more education and his parents spend
whatever they have om his education with
an aspiration that their child would get a
dignified job. But the Government fail to
provide employment to him. The position
regarding employment is bad. The oppor-
tunities in Government jjobs are also
adding away gradually. Due to the
mechanisation being done, the scope of
work in factories has also been restricted
The Government should take measures
at least to restore the tradition of joint
tamilies so that people are restricted from
committing suicide in distress. The other
family members would have sympathy for
unemployed member and would help him
to make his both ends meet. The Gov-
ernment should not try to shield it in the
name of social protection. Our motto is
“Vasudhaev Kutumbakam”. Joint Hindu
family is the source of the origiﬁatien of
this concept. That is why, | have been
reiterating that the tradition of joint fam-
ily should not be allowed to be broken.
The Govermnment have made the provi-
sion under which if a single member of
the joint' family is the tax payer, the
tamily would be deprived of other facili-
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ties. The minimum limit of tax for a joint
family is the tax payer, the family would
be deprived of other facilities. The mini-
mum limit of tax for a joint family has
been kept at
Rs. 18,000/. This should be increased
and kept at par. Even if an individual of
a joint family pays tax but separately its
minimum limit should be fixed equal to
that of an individual. '

The Government have made the
provision to waive of the gift tax after
death. Tax will not have to be paid if the
person dies. It is a very good step. An
individual would save it and not waste it.*
If the property is divided during the life
time, it is good. The Government have
given an exemption of one lakh rupees
in gift tax. Provision to this effect should
be made for the family members like
son, daughter, wife and all others. The
Government should allow to give gifts
during the life time. It hardly matters as
to what fate does it receive afterwards.
The dispute regarding the gift tax should
be curbed once for all.

| have gone through the figures.
The total amount of realisation is Rs. 4
crores. If the total expenditure regarding
salaries, allowances, stationary etc. of the
officers and other employees is esti-
mated, the amount exceeds Rs. 4 crores.
The Government should seek the bless-
ings of people. it would be better.

The total collection of wealith tax is
estimated to Rs. 91 crores. It would be
better if. the Government provide relief to
this effect. Corporation tax, Capital tax,
Capital gain tax etc. have been tumned in
favour of multinational- companies. The
people of this country should be treated
- the way foreigners are being treated. It
is unfortunate that at present foreigners
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are being given priority.. It is correct that
we have been known for our hospitality.
But the country had to suffer a heavy
loss due to it. At the same time hospi-
tality does not mean depriving the people
of our country from the benefits they
deserve and adopt a generous attitude

. towards outsiders. The Government

should pay attention towards it.
\

The facilities provided by the Gov-
ernment to NRls, domestic companies
and foreign institution for investment are
different. The Government should rather
provide similar facilities to all-whether they
are NRIs, domestic companies or others.
The Government is not providing the
facilities to NRIs like those being provided
to the investors of foreign institutions.
There is no difference between the NRIs
and those investors. They are more
patriotic and are more inclined to our
country. Similar facilities should be pro-
vided to the domestic companies also in
this regard.

As | have already submitted that
the Budget proposals regarding the
economy of the country are unrealistic.
The Government is convinced that if 6
per cent to 8 per cent industrial growth
takes place during the curmrent year the
Budget would be successful, otherwise
the situation would remain as it was
during the last year. In the Budget for the
year 1991-92 the Government had made
some promises. We had all appreciated
the efforts made by the Government to
give a new direction to the country. But
thereafter, it appears, as if the Govern-
ment has been receiving non-cooperation
from other sides or their efforts are being
sabotaged or they have lost their direc-
tion. But finally it is the Government that
know the internal situation ............ (Inter-

“ruptions) .... | told inside not infight. What
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is the infighting in their camp they know
it better. But my submission is that so far
the information | have gathered from the
figures collected from the reference sec-
tion, the total revenue is 10 per cent
lesser as compared to the revised esti-
mates. If at all | am wrong anywhere the
hon. Minister may please correct me
afterwards. But my submission is that the
fact that the previous figures have proved
wrong make two things evident. First,
that the team entrusted the responsibil-
ity of preparing the Budget lack proper
imagination, they fail to assess what type
of trend is going ®n in the economy. As
a result of which they fail to give proper
advice. It is due to this reason that the
deficit shown in the previous year’s
Budget -was of Rs. 4314/- crore which
factually came out at Rs. 9460/- crores
giving a difference of 110 per cent. No
economist can appreciate a Budget hav-
ing such a big difference. We the com-
mon people may appreciate it but an
economist would laugh at such a big
difference and unreality in the figures.

The Government had estimated fis-
cal deficit of Rs. 36.959 crores which
came out to be Rs. 58,557 crore show-
ing a difference of 58 per cent, or one
and a half times more than the actual
estimate. The present economy of the
country is in such a situation that 53 per
cent revenue earned by the country is
spent in paying the interest of loans. Rs.
46000 crore in all is to be paid in this
regard during the current year. The only
solution- to all this is to increase produc-
tion, whereas the fact is that the Gov-
ernment, polity is to be blamed that
stress on more production is not being
laid. The Central Government decided to
increase excise duty and reduce the cus-
toms duty. Therefore my submission is

MAY 4, 1994

Finance Bill, 1994 696

that the Government should formulate
such policy that encourages production,
the government should curtail the excise
duty and encourage people. Exemption
provided to the SSI units earlier should
be restored, then only we can think of
achieving something. .

| would like to speak the last point"
before | conclude my speech. A parallel
economy of three lakh crore rupees is
being run in the country. The Govern-
ment took several measures but achieved
marginal success. Therefore, they should
formulate a policy which may help in
eliminating the parallel economy and the
entire money. is utilised properly. There-
fore | would suggest to invest this black
money in Rural labeur Intensive Indus-
tries so that these industries get work
and the landless people are employed.
Incentives should be given in this regard.
People in India manage to earn more
and more money it hardly matters
whether it is through wrong practices -
and prefer to keep the entire money in
Swiss banks but do not cooperate when
the Government offer to give them con-
cessions and suggest to legalise their
money by paying the tax. This is my
personal opinion. Therefore | would reit-
erate that the Government must take
some measures to utilize the unutilized
black money that would be in the inter-
est of the country. It would give a new
direction to the economy of the country
and the Government would be in a
position to bring the shattered economy
of the country in proper shape.

At present the income tax relax-
ation given is not adequate. My submis-
sion is that the Government have shown
negligence regarding savings in the de-
ductions. Consumerism is being given
undue importance in the country. Inter-
ests of 15 crore people who can afford
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to purchase expensive things have been
safeguarded. But there are people other
than they, and the Government should
give equal importance to them. Therefore
the facilities with regard to domestic
savings should be restored. ~

The system that was adopted be-
fore that under section 88 during the
days when Shri Dandawate was the
Minister of Finance should be imple-
mented again, because the percentage of
savings is going down. Perhaps the hon.
Minister is not aware that it was due to
small savings that white Revolution took
place in Uttar Pradesh. | am not aware
of the situation in Gujarat, but my friend
has revealed to me that the same was
the origin of white Revolution in Guijarat.
Women are confined to houses only.
They sell small quality of food grains in
intervals to the labourers, and purchase
cattle with the money they earn. Earlier,
selling milk was considered to be an
offence, as it was as bad as selling one's
own child. But now the situation has
changed, ‘now women believe that it is
not bad if milkk is sold for bringing up the
child. It also helps in improving the finan-
cial condition of the family if the income
of the earning member is inadequate.
Milkmen come quietly, get milk and pay
money for it. Thereafter white Revolution
came in Uttar Pradesh and Gujarat.
People were convinced that milk trade
was easy, and it does not need much
capital.

14.57 hrs.
(Shri Tara Singh in the Chair)

The percentage of small savings is
showing a downward trend, the Govern-
ment should give incentives in this re-
gard. The States are also suffering loss
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due to this, and the developmental pro-
cess is also being obstructed, as a re-
sult of which the Central Government is
also suffering loss.

Thirdly, | would like to express my
view about presumptive taxation method.
The Government have tried to provide
relief to truck operators, however. my
submission is that regarding presumptive
taxation, the methods of taxation valua-
tion, civil construction etc. adopted by
Japan and France should be analysed
and such a system should be evolved in
which the procedure of fixing the income
should not be affected. Though the
Government pose to stress on the
method of recovering the tax by
pursuation but in implementation there is
complete lack of it. harshness is there
in the recovery of tax. Therefore | would
submit to the Government to follow the
presumptive taxation method adopted by
Japan and France.

Regarding savings | would iike to
submit that South Korea and Singapore
evolved such a system of house savings
that strengthened their economy. The
“Government is impressed by foreign in-
stances quickly. that is why | have
quoted the example of foreign countries.
If the Government can learn from the
examples set with in the country, then
they may follow the exampie of rural
women in Uttar Pradesh. | do not have
much knowledge of Urdu poetry. But | do
remember a couplet of Jaishankar
Prasad since | have been a student of
Hindi literature.

“Chhil chhil kar chhale phore. mal
mal kar mridul charan se,

Ghul ghul kar beh jate, behate
karuna ke kan se.”
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Mr. Chairman, Sir, today lakhs of
labourers are sutfering loss due to the
excise policy. My submission is that small
sector should be exempted from the
excise duty so that they may keep them-
selves alive. If the hon. Minister under-
stands English quickly | would like to
quote Shakespeare:

[English]

“As flies to wanton boys, so we are
to Gods; they kill us for their sport.”

[Translation]

What | am saying is harsh and |
do not want to speak it but thinki~3 that
perhaps the hon. Minister may not under-
stand Hindi well | quoted it. They are in
great difficulty, they must be provided
some relief.

With these words | conclude.

15.00 hrs.
STATEMENT BY MINISTER
[English]

THE MINISTER OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : It is
with deep anguish that | apprise the
House of an unfortunate accident involv-
ing train No. 7424 Secunderabad-Tirupati
Narayanadri Express and a tractor trailer
at about 18.35 hrs. on 2.5.1994 on the
Bibinagar-Nadikude B.G. single line sec-
tion on the Secunderabad Division of
South Central Railway. While the train
was on run in the block section between
Pagidpalli and Valigonda stations and
approaching the unmanned level crossing
No. 11 at Km. 24/4, a tractor trailer
carrying a group of families tried to cross
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the level crossing but got dashed by the
train engine. As a result of the severe
impact of the speeding train and conse-
quent dragging of the trailer vehicle along
the track, 31 persons travelling on the
tractor trailer vehicle lost their lives and
8 others sustained grievous injuries.
There was no injury to either the train
crew or train passengers. The injured
persons were shifted to Bhongir Civil
Hospital and subsequently to the Gandhi
Hospital at Secunderabad.

Immediately on receipt of the infor-
mation about the accident, Medical Re-
lief Train from Secunderabad with a team
of railway doctors left for the site. Addi-
tional General Manager, South Central
Railway alongwith Senior Officers and
Divisional Railway Manager.

.~ Secunderabad rushed to the site of ac-

cident. Member Staff, Railway Board also
proceeded to the site to make a first
hand assessment and visited the injured
in the hospital.

The unmanned level crossing,
where the accident occurred, is on a
straight track, served by an unmetalled
‘kutcha’ road and the visibility on either
side is clear for nearly 600 metres. The

‘driver of the tractor trailer is reportedly

missing and the railway administration
has lodged a ‘first information report’ with
the Civil Poiice.

In an unfortunate accident like this,
where no train passenger is killed or in-
jured and the primary responsibility, lies
with the road user, generally ex-gratia or
compensation is not admissible *However,
as a special case ex-gratia payment has
been made to the next of kin of the
identified dead and injured persons.

| have ordered an inquiry into the
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incident by a Committee of Senior Admin-
istrative Grade Officers.

All railway workers and | express
our heartfelt condolences to the families
who lost their relatives due to this unfor-
tunate incident, and also express sincere
sympathies to the injured.

| trust the House will join me in
extending heartfelt condolences to the
bereaved families. (/Interruptions)

15.04 hrs.

Re. Statement by Minister of Rail-
ways on unmanned level crossing
accidents involving 7424 Narayandari
Express and a tractor trailer on the
Bibinagar-Nadikude BG single line
section of South Central Railway on
May 2, 1994. '

[Translation)

PROF. RASA SINGH RAWAT
(Ajmer) : How much compensation has
been paid to the families of the deceased
? (Interruptions) )

MR. CHAIRMAN : | will allow you
if you speak one by one.

(Interruptions)

[English]

SHRI BASUDEB  ACHARIA
(Bankura) : What compensation are you
paying to the relatives of the deceased
and injured?

THE MINISTER z)F RAILWAYS
(SHRI C.K. JAFFER SHARIEF) : The
Railway Budget is being discussed in the
other House. (Interruptions)
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SHRI BASUDEB ACHARIA : The
Railways have provided unmanned level
crossing and because of that, the accr-
dent has taken place. What compensa-
tion is going to be paid to the victms ?

[Translation)

SHRI HARIN PATHAK
(Ahmedabad) : Mr. Chairman, Sir. | want
to know as to how much compensation
has been paid to the families of the
victims. The hon. Minister has left the
House without replying to my question
and without seeking your permission. This
is a contempt of the House. (Interrup-
tions)

[English]

SHRI BRISHIN PATEL (Sewan) :
This is a contempt of the House.

(Interruptions)
SHRI ANNA JOSHI (Pune) : Is it
the way that the Railway Minister should

go away like this?

SHRI BASUDEB ACHARIA : He
has left the House. It is an insult to the
House.

Mr. Chairman, you should call the
Railway Minister.

[Translation)

MR. CHAIRMAN : In my view, the
hon. Minister should not have left the
House like this.

SHRI ANNA JOSHI! : Please call
him back.

MR. CHAIRMAN : Now it is over.
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| have already told you. [Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur) : | am on a point of order.
You may recall that when the issue was
raised the hon. Minister had brushed it
aside by saying that he had sought di-
rection from the Chair whether it was
compulsory to make slatement. He did
not make statement even today. This is
a contempt of the august House as well
as of Chair. It is all right that we can
discuss it under Rule 193, but he could
have replied to the question of one or
two hon. Members.

SHR! MOHAN SINGH (Deoria) :
The hon. Minister read out his statement
and left the House abruptly without seek-
ing your permission. | condemn it. The
hon. Minister should not have been so
indifferent to such a sensitive issue. It is
improper both from the Parliamentary
procedure as well as human angle.

{English}

SHRI HARIN PATHAK : | am on a
point of order. The hon. Minister cannot
leave the House immediately after deliv-
ering his speech as laid down under Rule
349.

PROF. SUSANTA CHAKRABORTY
(Howrah) : The first part of the statement
is incomplete. The second part of the
statement is in regard to condolence. The
hon. Minister has not announced in the
House the amount of compensation to be
given to the families of the deceased.
Without making it clear what is the
amount of compensation that the Railway
Minister had agreed to give to the fami-
lies of the deceased, he left the House.

MAJ. GEN. (RETD.) BHUVAN
CHANDRA KHANDURI! (Garhwal) : We
know that according to rule questions are
not asked, after the statement is made
by the Minister, but on a number of
occasions questions have heen asked in
the past. The hon. Minister, therefore.
should have waited for the direction of
the Chair. He should have left the House
and the Chair not allowed question to be
asked on the statement.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI PK. THUNGON) : After the hon.
Minister makes the statement on the floor
of the House, no clarifications are sought.
Moreover, the discussion on Railway
Budget is going on in the House. The
hon. Minister has. therefore. to go to the
other House immediately.

(Interruptions)

As | said earlier, the discussion on
the Railway Budget is going on in the
other House. As far as this issue is
concerned, there is no point of order or
displeasure which can arise out of this.

(Interruptions)

SHRI BASUDEB ACHARIA : Sir,
there are precedents. On a number of
occasions, after the statement was made
by the Minister, members were allowed
to seek clarifications. This is a human
question where 31 poor passengers
maybe, they were travelling in a road
transport - were killed because of the
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negligence of the Railways because they
did not provide the manned level-cross-
ing there. The poor passengers were
killed. We wanted to know about the
amount of compensation that the Rail-
ways will pay to the family of the de-
ceased. But he rmmediately left the
House. It is not fair on the part of the
Minister to do so. So. | request you to
arrange to call him. It will be proper to
call him from the Rajya Sabha. Let him
come and give clarifications. (Interrup-
tions)

[Translation)

PROF. RASA SINGH RAWAT : Mr.
Chairman, Sir. through you | would like
to submit that the hon. Minister of Rail-
ways had made a statement yesterday
as ordered by the Chair. But he has only
given the number of he deceased and
expressed condolence or them in his
statement. This accident took place due
to the negligence of the railways because
they did not provide the manned level
crossing there and a tractor trailer tried
to cross it and 34 passengers including
women and children lost their lives. The
hon. Minister did not announce in the
House the amount of compensation for
the families of the deceased. This is a
question of humanity. | therefore, urge
the Government to pay compensation to
the tamilies of the deceased. (Interrup-
tions) -

SHRI SURYA NARAYAN YADAV
(Saharsa) : Mr. Chairman, Sir, it has
been the convention of the Parliament
that explanatory questions are not asked
after an hon. Minister has made a state-
ment in the House So, what is the jus-
tification to compel him to reply to such
questions? During the discussion yester-
day the speaker had given his ruling that
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the hon. Minister of Railways would make
a statement and he has made the state-
ment accordingly. Then what else clarifi-
cation do they want? ... (Interruptions)

SHRI MOHAN SINGH (Deoria)
Mr. Chairman, Sir. it is not a question of
practice and procedure. Soon after the
hon. Minister read out his statement all
the hon. Opposition Members rose and
you allowed them to speak one by one
and they did but he left the House con-
temptuously. | am using this word be-
cause he should have sought your leave
before leaving the august House. It is
right that as a rule no clarification can be
asked on his statement, but he could
quote rules. But he did not do so. Sir it
is the contempt of the Chair and the
House and | would like to bring to your
notice that | want to raise the issue of
breach of privilege against him.

SHRI NITISH KUMAR (Barh) : Mr
Chairman, Sir. so far as rules are con-
cerned, after an hon. Minister makes a
statement on the floor of the House.
clarifications are sought.

However. there are precedents that
on a number of occasions, the Chair has
allowed to seek clarifications after the
statement was made by the Minister and
the latter has given clarifications.

This issue relates to an accident. It
is a human issue on which the chair
allowed the hon. Members to speak one
by one. So, it is incumbent upon the
hon. Minister to wait for the direction of
the Chair. The Chair was entitied to say
that no clarification would be allowed.
Nobody then would have objected to it.
But the abrupt exit of the hon. Minister
from the House without seeking the leave
of the Chair is a contempt of the House
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and the Chair. That is why this serious
situation has cropped up. |, therefore,
would like to urge the Chair 1o direct the
hon. Minister to be present here and
former let the Chair decide whether the
clarification should be given by the hon.
Minister or not. His presence in the
House is essential to maintain the dignity
of the Chair and the august House.

DR. S.P. YADAV (Sambhal) : Mr.
Chairman, Sir, this is not the sole un-
manned level crossing accident. Previ-
ously the number of unmanned level
crossing was very few and most of them
were manned. On the 9th December a
jeep collide with a train resulting in the
death of three persons in my constitu-
ency. But no compensation was paid
therefor. In another accident 28 children
were killed. Many other similar incidents
in its likelihood take place but the hon.
Minister comes here and he finishes his
task merely by making a statement here.
Our submission is that the hon. Minister
should be called for giving reply so that
such accidents do not recur. With these
words | conclude. (Interruptions)

THE MINISTER OF CHEMICALS
AND FERTILISERS (SHRI RAM LAKHAN
SINGH YADAV) : Mr. Chairman, Sir, |
would like to draw the attention of the
august House to the circumstances un-
der which this accident took place and
the hon. Minister came here and made
his statement. The Railway Budget is
being discussed in the Upper
House...... (Interruptions) Please take your
seat. Please listen to me.

SHRI NITISH KUMAR : What is
this ? Would you not like to address the
~ Chair or would you rebuke the hon.

Member? Please address  the
Chair.......(Interruptions)
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SHRI RAM LAKHAN SINGH
YADAV : | was stating that the Budget
was being discussed in the Upper House
and since it was*an important issue, the
hon. Minister had come here and made
his statement...... (Interruptions)
\
SHRI ANNA JOSHI : He had come
here under the direction of the Speaker
......(Interruptions)

MR. CHAIRMAN : Shri Joshi,
please take your seat.

SHRI RAM LAKHAN SINGH
YADAV : As a rule, after the hon. Min-
ister has made his statement it is not
obligaiory for him to reply to the clarifi-
cations. The order of the Chair 1s the
final in such matters. The Chair can
direct him to do so. The hon. Minister
has stated thrice that he was going to
the upper House te be present there
during the discussion on Budget there.
This is the reality. Had he not gone there
a question of breach of privilege could
have been raised against him in that
House. Therefore, in such a circumstance
he was under compulsion to make his
statement here and leave this august

" House to attend the Budget discussion

there. Therefore, it is not his fault.

SHRI NITISH KUMAR : Is the dis-
cussion in this august House not as
important as in the Upper House? How
can he leave the House unless he fin-
ishes his business here? Therefore, the
explanation given by Shri Yadav is not
tenable.

MR. CHAIRMAN : You have ex-

pressed your opinion. Please take your
seat.

(Interruptions)
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YADAV : On the one hand the hon.
Member want me to address the Chair
and not the Member on the other hand
he points his fingers towards me and
speaks whatever he likes. It is not
proper. (Interruptions)

MR. CHAIRMAN : It seems that
the hon. Member is talking in a lighter
vein.

(Interruptions)

[English]

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : Sir. kindly bring the House to
order. It seems everything is in disorder.

There are two different types of
procedures adopted in relation to certain
matters for business to be transacted in
both the Houses. So far as the state-
ment made by the Minister is concerned
......... (Interruptions) Why are you shout-
ing like this?

SHRI HARIN PATHAK : The Minis-
ter has insulted the House. We wanted
to seek a small query as to how much
money has been paid as ex-gratia to the
next of kin and kith.

SHRI SRIBALLAV PANIGRAHI : It
was a settled matter. So far as the state-
ment of the Minister is concerned, it was
settled that no clarification will be allowed
after that.

[Transiation)
MAJ. GEN. (RETD.) BHUVAN

CHANDRA KHANDURI : It is not a pro-
cedural matter.

VAISAKHA 14, 1916 (SAKA)

Statement by 710
Prime Minister

The question is that they have
shown disrespect to the House.

MR. CHAIRMAN : You have al-
ready said it. now please sit down.

[English)

SHRI BASUDEB ACHARIA : There
are instances when it was allowed.

SHRI SRIBALLAV PANIGRAHI
sometimes, there are exceptions to the
general rule, but it cannot always be
demanded as a matter of right. The
Railway Minister came to this House.
said what he had to say and then he
went to attend to the business in the
other House. Where is his fault? As
regards the statement, if they want any
further information, if they want even a
discussion. there is a different proceduré
laid down and let them take recourse to
those things. There can even be a de-
bate in this House on the statement
made by the hon. Minister. There is a
procedure for that and it is provided in
our Rules of Procedure. They can take
the help of that. | believe that the entire
time of the House, after the statement
made by the Minister, has been wasted.
It seems after the initial statement deliv-
ered by the hon. Finance Minister on the
Finance Bill, probably. they are not hav-
ing enough material to partitipate in the
debate in this House. | think we can
come to that conclusion.

[Translation)

SHRI HARIN PATHAK : Mr. Chair-
man, Sir, this whole incident should be
seen from the viewpoint of humanity, On
our request. Hon. Speaker had issued
direction in this respect yesterday, There-
fore. Railway Minister has made a state-
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ment in the House on this incident in

which he has assured to provide some
exg-ratia payment to the affected per-
sons. 35 persons were killed in this
accident. but as this accident took place
due to the fault ot a tractor driver we
asked him that how much amount as ex-
gratia was paid. Only this was the query
which our hon. members wanted to make
that how much amount was paid. Mr.
Chairman, Sir. even after 47 years of
Independence, today there are several
railway crossings in the country, which
are unmanned and remain open for 24
hours of the day. | would like to know
whether it is not the responsibility of the
Ministry of Railways to make arrange-
ments for setting up manned railway
crossings in the country. Even then if
hon. Minister says that it was because of
the mistake by the tractor driver, we
would like to know the amount as ex-
gratia paid. You have said that we can
ask about it turnwise.....”

MR. CHAIRMAN : This will not go
on record.

SHRI HARIN PATHAK : We wanted
to speak with your permission only. *

Mr. Chairman, Sir. | consider that
the behaviour and attitude of the hon.
Minister was not according to the parlia-
mentary practice and was disrespecting
to the dignity of the House and the chair
also. So, | request you that the.hon.
Minister should be called in the House.
(Interruptions)

MR. CHAIRMAN : Hon. Members |
would like to say that protest shown by
the members of all parties has been
recorded and now | will think over about
the action to be taken on what is being
said here.
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' SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Mr. Chairman, Sir, | would
like to tell my friends that discussion on
Railways has consumed a larger portion
of time allotted for discussion on the
budget. This accident compelled us to
raise the issue but now it has become\
essential that we should come to Finance
Bili at once and should not drag the
issues regarding Railways anymore.

Finance Billz 1994 contd.
[English]

DR. DEBI PROSAD PAL (Calcutta
North West) : Mr. Chairman, Sir, | rise
to support the Finance Bill which has
been presented by the hon. Finance
Minister along with the various amend-
ments which he has introduced today.
The Finance Bill is only to give a con-
crete shape to the budgetary proposals
which are already discussed in this
House.

The Finance Bill introduces certain
measures for the implementation of the
economic policy of the Government. In
the field of direct taxes there has been
a certain policy which has been an-
nounced by the hon. Finance Minister. In
the field of direct taxes the policy of the
Government is to reduce the taxes, to
moderate the tax rates, to widen the tax
net. so that the participation of a larger
section of the people can be had. At the
same time if the tax rate is reduced to
a moderate level, there shall be a better
compliance with the tax laws and the tax
evasion which is taking place in this
country in such a rampant manner can
be to some extent checked. It is with this
idea that the hon. Minister has increased
the exemption limit from Rs. 30,000 to
Rs. 35,000. It is a welcome measure by

*Not recorded.
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which the low income and the middle
income earners get certain amount of
relief. The tax net has been made in
such a way that a person earning Rs.
50,000 is not to pay any tax at all. As
the Finance Minister has pointed out in
this House, even a working women who
is earning Rs. 52.000
is not to pay any tax. That is a welcome
reliet to the middle income earners. |
congratulate the Finance Minister for
introducing this reiiet measure. The tax
slabs which have been introduced also to
a certain extent reduces the tax burden
among the middle income earners. The
rate of tax is at 20 per cent between the
income level of Rs. 35,000 to Rs.
60,000. Formerly it was upto Rs.
50,000. The second slab is at 30 per
cent between the income level from Rs.
60,000 to Rs. 1,20,000. Persons whose
income is above Rs. 1,20,000, have to
pay 40 per cent cof their income.

SHRI NIRMAL KANTI
CHATTERJEE (Dumdum) : Sir, factually
he is not correct. The Finance Minister
also has made out such a case saying
that for income upto Rs. 50.000 there is
no tax. There is a small rider, which
neither the present speaker nor the Fi-
nance Minister cares to mention. That is,
this is applicable only if the standard
deduction is taken into account.

DR. DEBI PROSAD PAL : That is
understood.

SHRI NIRMAL KANTI
CHATTERJEE : Do the Finance Minister
and Dr. Pal know that standard deduc-
tion is not given to everybody, but only
to the salary earners?

DR. DEB! PROSAD PAL : When it
is said that those who are earning sal-
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ary income of Rs. 50,000 - if the stan-
dard deduction is taken into account,
they are not to pay the tax; and those
who are not salary earners, but even
those who have their business income,
they might have a larger deduction.
Therefore, those who are fixed income
earners - that is what has been pointed
out - are not to pay a tax upto Rs.
50,000. This is a welcome measure. It
takes into account. particularly the middic
income earners who are now to pay a
tax at a moderate level. At the same
time, the hon. Finance Minister has in-
troduced certain relief measures for the
fixed income earners, the salaried people.
For example, if the medical expenses are
incurred by the employees and if they
are reimbursed, then, they will be given
relief while determining the perqui-
sites of the employees. This is a wel-
come measure because in these days.
the employees-even it they go to a
recognised hospital - have to incur cer-
tain medical expenses and the reimburse-
ment now is to be allowed.

In the case of corporate taxation,
certain changes have been introduced
which. will now give impetus to the cor-
porate sector to introduce various devel-
opments in the corporate investment. For
the individual tax payers, the Finance
Minister had given his assurance last
year that the surcharge will be withdrawn.
Consistent with that assurance, the sur-
charge of 12 per cent has been with-
drawn. In the corporate field of taxation,
the rate of tax has been reduced trom
45 per cent to 40 per cent, in the case
of widely held companies; and in the
case of closely held companies from 50
per cent to 40 per cent. In other words,
the distinction between closely held com-
panies and widely held companies have
now been done away with; and the



715 Finance Bill, 1994

[Dr. Debi Prosad Pal

corporate sector has to pay only a tax
of 40 per cent; but the surcharge which
has been levied could not be withdrawn
this year because of certain financial
* constraints. At the same time, the distinc-
tion between closely held companies and
widely held companies, which was a long
overdue. has been withdrawn. In the
corporate sector, there have been various
other relief measures which have been
introduced in this Finance Bill. | will give
only one example. it is an important thing
that science and technology is to be
improved and encouraged. In order to
encourage the development of science
and technology, the contributions which
are made to the different universities or
deemed universities or even the HTs or
even the Defence Research Institutes or
the Institutes for Electronic Industries, are
being allowed. Therefore, such contribu-
tions will be given weighted deduction of
125 per cent. This is a very welcome
measure because in our country, there is
nc dearth of technical research; and now
our researchers can take keen interest
provided they get the proper facilities.

Now, if contributions are made to
these institutions, they will get a deduc-
tion of 125 per cent.

Similarly, | welcome the measure
which gives encouragement to make con-
tribution towards the control of environ-
mental poliution. Pollution control is one
of the important requirements in modern
times. Therefore, it has been provided in
the Bill that if contributions are made to
projects for the prevention of environmen-
tal pollution, such projects
will become eligible project and will fall
within Section 35 AC of the Income Tax
Act and the entire amount of contribution
for the prevention of pollution will be
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allowed as a deductible expenditure.

In the case of non-resident Indians
also, considerable encouragement is
given. the non-residents are encouraged
to invest their capital in India and they
are given certain benefits with regard to
their investment income like dividend
income, interest income, etc. Formerly,
these were assessed on the basis of the
individual slab rate and there used to be
a wide divergence depending upon the
slab of income ot a particular person.
Now, the rate of tax is uniform at 20 per
cent. This is a very welcome measure.
There have been representations from
nonresident Indians that for the purpose
of Income Tax Act, if they happen to stay
in India for a longer duration, ther sta-
tus of nonresident should not be taken
away. The hon. Finance Minister has
taken into consideration the representa-
tions and the present requirement of not
more than 141 days in a year has now
been increased to 181 days in a year.
Under this provision, if the nonresident
Indians were to stay in India up to 181
days they do not lose their status as
nonresidents with the result that they will
be in a position to retain their tax ben-
efits.

There are also important induce-
ments for the development of industry in
backward areas. As can be seen from
the announcement made by the hon.
Finance Minister himself today, a tax
holiday has been given for five years to
industries which are to be set up in those
areas falling within the States enumer-
ated in the Eighth Schedule and aiso in
the backward areas of other States.
There have been demands that the tax
holiday should be extended not only to
those areas which fall within the Eighth
Schedule of the Income Tax Act, but also
to those areas which are considered to
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be backward in other States. As an-
nounced by the Finance Minister. a Study
Group has been engaged and on the
recommendations of the Study Group,
not only the States which are in the
Eighth Schedule but also areas consid-
ered to be backward in the other States
will get a tax holiday up to five years.
That will be a very significant step for the
encouragement of the industries in back-
ward areas, for the purpose of industnal
development of this country in order that
there will not be lopsided growth of in-
dustries only in those areas which are
economically advanced.

The Finance Minister has also in-
troduced a very important step. The tax
deduction in respect of those new indus-
trial undertakings which are engaged in
the manufacture of products in the Elev-
enth Schedule are also to be extended
to large scale industries provided they
invest their capital in the backward areas.

These inducements in my opinion
will give sufficient boost to the develop-
ment of industries in the backward areas
for which the Government is taking such
a great interest.

Another important feature in the

direct taxes has been the reduction of .

the rate of capital gains in the corporate
sector. This is a welcome measure be-
cause for the purpose of modernisation
of industries, for the purpose of develop-
ment of industries, the corporate sector
requires disinvestment of ftheir capital
assets which have become sometimes
obsolete in the context of modern devel-
opment of technology and science. If
those assets are being disposed of at
their present value and if capital gains
are made, formerly the rate of tax was
40 per cent but now it has been reduced
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to 30 per cent, that will encourage the
corporate sector to invest their capital
and to dispose of the worn out assets in
the context of industrial development.

But, at the same time the differen-
tial treatment between the corporate in-
digenous Indian companies and the finan-
cial institutions which are incorporated
outside the country for investment, is still
maintained in order to encourage the
foreign investors to come and invest their
capital in this country. | would request the
hon. Finance Minister to consider whether
such differential treatment is required to
be maintained, particularly when the rate
of capital gains tax has been reduced for
the corporate sector from 40 per cent to
30 per cent. Now, if the capital gains tax
is imposed at 20 per cent at individual
level and 30 per cent at the corporate
level, undoubtedly the rate of tax is much
lower than the ordinary rate of taxation.

But, | think the Government should
consider whether the earlier provision of
Section 54 (E) of the Income Tax Act
requires to be reintroduced. Under Sec-
tion 54(E), it has been stated that if there
is a capital gain from the transfer of
capital assets and if the entire sale pro-
ceeds or a part of the process is In-
vested in certain specified assets, then
there would be no capital gain. This has
two important advantages. One is. the
entire sale proceed is invested in speci-
fied assets like the Unit Trust or the
Government Bonds so that the Govern-
ment has full control over the investment
of the fund and at the same time if this
amount is invested for a certain period
there will be a tendency to effect the
transaction on the full consideration and
there will be a little chance or a tendency
for underhand transactions in the disposa!l
of the capital assets.
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In the field of direct taxation, an
effort should be made that there should
be a proper attempt for the realisation of
the taxes. The machinery of tax collec-
tion should not only be streamlined but
the problem of tax evasion has 1o be
tackled on an emergency basis. | would
suggest and request the Hon. Finance
Minister to consider whether the scheme
like voluntary disclosures, which was in-
troduced from time to time to mop up
the unaccounted money and thereby
invest these amounts in productive chan-
nels or otherwise. will really be beneficial.
| say this because if people have enough
unaccounted money, as they have today,
there may be proneness to spend the
money in luxury and consumer goods for
which the prices are bound to shoot up.
But, if these monies can be mopped up
and invested in productive channels and
it the people do net spend money on
these consumer and luxury goods at the
prohibitive prices. that will be a check on
rise in prices.

In the field of indirect taxes, there
has been introduction of certain new
measures for which | congratulate the
Finance Minister.

There has always been a criticism
that the indirect taxes are a in state of
labysinth. They are in jungle. A large
number of Notifications are issued from
time to time either granting exemptions
or withdrawing exemptions and the
assessee does not know whether a
particular item has been granted exemp-
tion or the exemption has been with-
drawn after some time. The rates of
taxes for different items of commodities
are divergent and the classification of the
price list is so complicated a process and
it leads to enormous litigation with the
result that long years pass until the clas-
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sification of the items of goods are not
even properly adjudicated. This time, on
the basis of the recommendation of the
Raja Chelliah Committee, the Finance
Minister has introduced simplicity in the
different rates of indirect taxes. The items
which are subject to Central Excise duty,
the rate of tax has been reduced from
10 items only. Even in the case of im-
port duty, it has been reduced to 14
items only. In each Chapter of the Cen-
tral Excise Manual, one rate of tax is
being introduced. Therefore, it leads to
simplicity in the rationalisation and in the
imposition of Central Excise Duties. Not
only that, a very important step has been
taken with the introduction of ad valorem
duty and with the introduction of
MODVAT. It has been found that the
MODVAT system which was introduced in
1986 has been further extended to vari-
ous other articles. In this year, the
MODVAT has been extended to capital
goods with the result that there will be
a further encouragement for the impor-
tation of the capital goods. Last year. one
of the reasons why the import duty and
excise duty fell was that the importation
of capital goods was not at the expected
level. Therefore, there was slowness of
industrial growth to the extent of 1.4 per
cent. Now, as a result of the MODVAT,
since the capital goods are required for
industrial development of the country, it
will give a great boost for the importa-
tion of the capital goods. But there is one
important thing which | will request the
Finance Minister to look into. At present
the capital goods that are imported
mostly, 30 per cent of them, are done
through the Lease Financing companies.
If the Lease Financing company imports
goods, the manufacturers who take these
capital goods on a lease basis are not
entitled to get the benefit of the MODVAT
with the result that if the capital goods
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are to be imported. the lease financing
company has to be given the benefit of
the MODVAT to the manufacturer who
will ultimately take the capital goods by
way of lease. | am suggesting that a
provision like Section 80 HHC of the
Income Tax Act should be introduced by
which when the exporter-manufacturer
manufactures the goods and exports
through the export houses, the benefit of
the deduction under 580 HHC is allowed
to the manufacturer aithough he has not
been the exporter but he has been
exporting through the export houses or
the trading houses. Some such device
can be introduced as a result of which
the manufacturers who are importing
these capital goods through the Lease
Financing Companies, can get the ben-
efit of MODVAT and thereby the impor-
tation of capital goods can be encour-
aged.

Various other measures were intro-
duced. This import duty has been
slashed down. Take the example of
machinery capital goods and also various
other important articles where import duty
has been slashed down. There is a
danger which is apprehended by the
Indian indigenous that if import duty is
slashed down at such a high level, it
might open the floodgates for the muiti-
national companies to come into india
and affect the growth of Indian industries.

But to allay that misapprehension,
countervailing duty has also been im-
posed in other spheres so that ultimately
the Indian industry may not suffer be-
cause of the reduction of the import duty.
In the case of central excise also. There
has been a substantial reduction is ex-
cise duty on large number of articles and
rationalisation and simplification of the
excise duty in various items including
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capital goods. air-conditioners, refrigera-
tors and also various consumer goods,
which are consumed by the common
people.

Now the whole idea is when the
excise duty is being reduced, its effect is
to be passed on to the consumers, who
ultimately are expected to be benefited
by the reduction in the excise duty.
Experience shows that in the last year
even though there has been a reductiory
in the excise duty, the benefit has ngt
passed to the consumer. Therefore, if the
central excise duty is reduced, one of the
important reasons is that the consumer
may get the benefit; at the same time,
the industry may get proper inducement
to develop. Therefore, efforts should be
made to see that the industries which are
getting benefits of reduction in the excise
duty, pass on such benefits to the con-
sumer. Otherwise. the entire exercise in
the reduction of excise duty will be an
illusory one.

Now, these are some of the
spheres where drastic innovative mea-
sures have been introduced. As a result
of this introduction in the central excise
duty, innovative measures have been
taken. There will be certainly a reduction
in the excise duty realisation. As a result
of the introduction of the direct tax ben-
efits, the Finance Minister certainly will
have a shortfall in the realisation of tax
revenue to the extent of
Rs. 688 crores. But he has taken a bold
decision, namely, that even if the taxes
are reduced. if there is a better compli-
ance, if there is a proper payment of tax
revenue, it is likely that the exchequer
will be benefited by that and it will also
give a great inducement to the industry
for coming out. It is not always a proper
criterion that even if fiscal deficit is there.



723 Finance Bill. 1994
[Dr. Debi Prosad Pal

the two alternatives are open to the
Government either to reduce the entire
expenditure and to reduce the expendi-
ture thereby stultify the growth of
economy development or to take a risk
to accelerate the growth of economic de-
velopment and thereby as a result of
industrial growth it will be reflected in the
better realisation of tax revenue. There-
fore, | would welcome the measures in
the Finance Bill by which substantial reliet
has been given in the field of direct taxes
and also in the field of indirect taxes
even though the tax realisation may be
less. But the ultimate effect on the
growth of industry, on the economy as a
whole will be compensated for the loss
which the Government may suffer initially
by introducing this reduction in the rate
of taxes.

[Translation)

SHRI MOHAN SINGH (Deoria) :
Mr. Chairman. sir. the path the Govern-
ment has chosen for itself will lead to
continuous inflation, reduction in capital
investment, a question mark on the for-
eign capital, incomplete realisation of the
targets fixed for the country’s develop-
ment, increase in country’s imports and
reduction in exports. There will be an
increased trade imbalance and difficulties
in the balance of payments position. In
the Finance Bill presented before us, no
new resolution, particularly of eradicating
black money and checking its growth, is
in sight. Money is needed for the State’s
progress and development and an impor-
tant point is what are the sources for
money realisation ? The Government is
blind to this fact and as a result of this,
the sources earmarked for money
realisation dry up. The entire planning
formulated for the purpose goes haywire
within a year. There has baen reduction
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in the excise duty revenue estimated for
the previous year. there will be more
reduction in it during the current year due
to the policies we have been adopting.

Therefore, the Finance Minister’'s com-
plaint seems to be right that there has
not been the expected capital investment
in the country despite giving all the con-"
cessions. The Finance Minister of India

had complained about this a month ago
and now he is presenting figures about

foreign investment. There is news that
there has been nine times more foreign
capital investment in China as compared
to our country. Why was it so ? It is
because China has earned the investor’s
confidence by their solid and stable
policies with regard to capital investment
but regarding the stability of your eco-
nomic policies both Indian and foreigr
investors are apprehensive. the investor’s
credibility with regard to the stability of
our policies could have been estabiished

had the economic policies been formu-
lated on the basis of national consensus
in a democratic country like India but the
government of India made no efforts in
the direction of building that consensus.
The result is that there has been less
indigenous and foreign investment. Our
country’s investors are trying to invest in
the public sector industries after taking
them over and the foreign investors want
to invest in the companies of our own old
investors after taking over those compa-
nies. This has diminished all the chances
of setting up new industries and of de-
velopment of the country. A statement of
the Japanese Finance Minister has been
published that as compared his country,
there are more hurdles in the entry of
their commodities into America. Mere
opening of the doors for liberalisation
does not guarantee the investment both
by our own as well as foreign investors.
They have their own conditions. The
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Government of India has launched its
liberal policies without fulfilling those
conditions. The Government has not
endeavoured for the past 40-45 years to
make the private sector of our country
stand on its own feet. Now after such a
long time you have become liberal by
importing technology and reaching agree-
ments. The Government says that they
have opened the bound-
aries and let the investors come forward
to invest and our industrial houses be
ready to compete with the foreign com-
panies. This is not a matter which can
be solved in a day or two. Resources are
available in our country but investment
has been quite costly here.

16.00 hrs.

In the industrial countries, the
banks and other financial institutions
provide loans on 7 per cent interest. |
had gone abroad month and there was
a convention of the confederation of
Industries in which the representatives of
their automobile industries said that their
industries were on the verge of closure
because of the higher rate of interest
they had to pay to the banks. On this,
the Finance Minister there very liberally
cut down the rate of interest by one
percent and brought the same to 6 per
cent. In our country 17-18 to 20-22 per
cent interest is charged and at places
there is no limit at all. Despite this fact,
you claim to have opened the doors and
that, our industry can stand up in com-
petition with the world industry. | have
already referred the Japanese Finance
Minister's statement which clearly means
that the Japanese goods are selling like
hot cakes and this is the anxiety of
America. Similarly once our industry
develops skill, our production is in-
creased, scientific and technological
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know-how is acquired, our country’s
goods will also go to every nook and
corner of the world. But is very unfor-
tunate that we are steadily doing away
with Agriculture, the sector in which we
would have made our country stand on
its own feet. Two years ago, the hon.
President in his Address to the Jont
Session of both Houses of the Parliament
had stated that we had produced 132
lakh tonnes of sugar and we were the
largest producer of sugar in the world.
But within two years that window dress-
ing i1s over and we are going to import
12 lakh tonnes of sugar this year for
which we will have to earmark a foreign
exchange of Rs. 626 crores. To ensure
that the prices of sugar remain stable in
the country prior to the coming monsoon,
we are going to import sugar for provid-
ing the same at genuine prices to the
consumers. We are forced to import
sugar from small countries like Pakistan
and Thailand. We will procure this sugar
at the rate of $ 410 per tonne which
without imposing custom duty will ulti-
mately reach India at the rate of Rs.
1310 per quintal. | do not know how will
you maintain stability in the prices of
sugar ?

16.02 hrs.

(SHRI PETER G. MARBANIANG in
the Chair)

The gap between imports and ex- .
ports in our trade is increasing. The
imports in the month of March have
enhanced as compargd to the same
month last year because of the
Government's reduction of customs duty
this year to a 65 per cent ratio. We are

"going to incur a loss of 1.04 million

dollars in foreign trade. Does the Govern-
ment or the hon. Finance Minister have
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any remedy for balancing it ? There is
only one way out, if the Government of
India cannot impose new taxes, mobilise
new sources of money realisation, put a
check on black money, and that is the
remedy of austerity but there seems to
be no resolve on the part of Government
towards this. The Government expendi-
ture is on the increase and there is an
unending craze for the foreign goods and
our own goods are being relegated to the
background. This has adversely affected
our economy.

The Government should resolutely
ponder over it and launch the austerity
drive forthwith so as to stabilize the
country’'s economy. The hon. Finance
Minister is not ready to pay any heed to
the problems of the Public Sector Under-
takings. There has been no production in
50 Public Undertakings for the past two
and halt years though the workers have
been getting the salanes. How long can
this go ? There can be no new capital
investment in the country if a co-
ordinated policy is not formulated in this
regard. The Government should think
over it. e

Mr. Chairman. Sir, a committee of
the Chief Ministers of the States was
constituted when the Reserve Bank of
India and the Centre put a check on the
States resources. Just 15 days ago, such
a check was put on the Government of
Uttar Pradesh and all its developmental
works came to a halt and all its cheques
were dishonoured. The State Government
is not in a position to provide funds
because of wrong accounting. Later, the
Finance Minister said that it was a cleri-
cal mistake. It is very surprising that the
Government of India, Reserve Bank of
India of the State Bank of india could not
detect a simple clerical mistake as a
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result of which payment to the State
was stopped. There were no accounts for
Rs. 350 crore in it. Thus, the Centre, in
the name of resources, is bullying the
State Government and these financial
institutions. The States have their own
economic resources. The Government is
acting in an irresponsible manner, to
achieve certain political gains. Govern-
ments of Haryana and Madhya Pradesh
have declared that they have abolished
the sales tax. The Government of Uttar
Pradesh is also making announcements
every day to the same effect. There
should be a restrained policy in this
regard. The Government constituted a
committee of Chief Ministers who de-
clared that they were not in favour of
abolishing toll tax though some States
have abolished it. Simultaneously, some
States have imposed a surcharge on
Sales Tax. The Finance Minister should

-constitute a committee and invite the

Chief Ministers and the Finance Ministers
of States and enumerate a nation wide
uniform sales tax policy. There are difter-
ent rates of sales tax in Delhi, Uttar
Pradesh and Gujarat. As a result of this,
smuggling is resorted to in different
States. This results in unsurprising of

- other States’ resources. The hon. Minis-

ter and the Ministry of Finance should
senously ponder over it.

Mr. Chairman, Sir, another impor-
tant question relates to the Credit Deposit
Ratio. The banks pursue different policies
towards the developed and the backward
States and for the later, they claim to
have launched the Margret system. The
backward States will not benefit from tax
holidays alone. The Bank rates should be
reduced and should be brought down to
6 to 9 per cent, if industries are to be
set up in the backward areas. Then, the
banks should have liberal approach,
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particularly in backward areas, for facili-
tating small investors to invest there.
There should be a uniform rate in every
State of India or there will be regional
imbalance and disparity as a result of
which the internal conflicts will continue
and our efforts for country’s integrity will
be scuttled.

To these suggestions, | wouid like
to add a few more in brief because Shri

' George Fernandes too has to speak on

behalf of our party.

You have stated about relaunching
of the MODVAT in regard to the capital
goods, the textiles and petro-chemicals
but there is every possibility of its mis-

- use. Last year, when the Government

gave relief in excise duty to the automo-
bile industry and to many other sectors
and assurance was given by the Govern-
ment that the benefits of this relief would
go to the consumers and in case it is not
done so, the Government will have to
think of withdrawing this relief. But
throughout the last year, the automobile
industry kept on_increasing the prices of
Jjts commodities. The Government did not
monitor as to why the consumer is not
getting its benefits. The prices of all
electronic goods were increased by the

companies throughout the year. The Gov--

"~ ernment did not see as to why was the

consumer being denied the benefits of
excise duty concessions in contravention
of the Government assurance. Similarly,
under MODVAT you gave concessions on
textiles. After the Government's tax pro-
posals, the prices of textiles have in-
creased by 22 per cent in the market
and the inflation rate has reached two
digit figure from the previous one digit
mark. Every time the rate of inflation
increases, our Finance Minister says that
+it is temporary, a seasonal phenoimenon.
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In the months of March, April and May,
the prices of commodities should fall
down. That is what | have learnt in
Economics. When there is a price hike
in the months in which these should
have actually fallen then what will hap-
pen in July, August, and September - the
months of pric.e increase. Where will the
orices of sugar shoot up to ? Whether
the consumer will get sugar at Rs. 18
per kg.? The price hike in textiles is 22
per cent. Whether the consumer is get-

ting the benefits of the concession given

to the petro-chemicals sector 7 All your
assurances are being considered as
hollow assurances by the common
people. Have you ever thought of this ?

Similarly, it was said that the cus-
toms duty concessions are being given to
check smuggling whereas the instances
of smuggling are on the increase and
gold is being smuggled in silver cases.

"~ On asking as to how shall this be con-

tained, the hon. Minister said that drilling
machines will be installed to check it but
it is @ matter of regret that nowhere has
a drilling machine been installed. For-
merly, the NRIs coming to India had to
go through TBR (Tax baggage re-export).
At the time of their entry into India. the
goods they carried were entered into
their passports and at the time of depar-
ture concerned officer used to check
from their passports whether they were
carrying back all their items or not and
custom duty used to be imposed on
goods left behind. You gave concessions -
in tax on the assumption that nothing of
this sort would happen. This way
jewellery and other goods are being
brought into the country and there is
no method to check whether the same
is being re-exported or not. The custom
duty is being evaded on such smuggled
goods. Therefore, Tax Bag-
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gage Re-expert system should be re-
started otherwise the present system will
work as a new avenue to smuggling.
Similarly, with this new Budget new taxes
have been imposed, on small scale in-
dustries though some relief has been
given subsequently. Tax was imposed on
Ayurvedic medicines before the Budget
speech was delivered. Later. the hon.
Finance Minister gave concession on
medicines but the companies which had
hiked the prices of their medicines ear-
lier did not reduce them after the an-
nouncement of the concessions. The
consumer is procuring them on the same
hiked prices. (Interruptions)

Ours is a country of Gandhiji. Ac-
cording to Gandhiji, our rural and small
scale industries called as Tiny Sector
Industries have a great potential of giv-
ing employment
to maximum number of people with mini-
mum investment. of maximum production
with minimum electricity consumption.
Unfortunately, our Finance Minister has
not spared even this sector and has
imposed excise duty or it. The Congress
-Party Members get agitated if any ad-
verse remark is made against Gandhiji by
an hon. Member but this Government is
doing everything in contravention of
Gandhiji's principles and ideology.

Therefore, | would like to say that
the Government should reconsider the re-
imposition of customs duty on all indus-
tries, including rural and handloom. in the
tiny sector so that employment may be
provided to our future generations and
our industry may expand. Only then,
peoples’ capacity to pay taxes will en-
hance, the country will progress, there
will be more capital generation and
investment. With these words, Mr. Chair-
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man, Sir, | thank you for granting me
time.

[English]

MR. CHAIRMAN : Now Shri Amal
Datta will speak. ‘four party’s allotted tirpe
is 22 minutes.

- SHRI AMAL DATTA (Diamond
Harbour) : Sir, | shall try to finish within
22 minutes. '

SHRI NIRMAL KANTI
CHATTERJEE : Sir, he will consume 20
minutes. The second speaker is myself.
| will take 40 minutes.

MR. CHAIRMAN : This House is
not run by you.

SHRI NIRMAL KANTI
CHATTERJEE : With your cooperation it
will be run.

MR. CHAIRMAN : | am just telling
the time allotted by the B.A.C. Anyway
Shri Amal Datta may speak now.

SHRI AMAL DATTA : Sir, in this.
Finance Bill the Government is propos-
ing to give a lot of tax reliefs which is
consistent with their earlier Finance Bills
and earlier pron%ises as to how they are’
going to conduct the economy. That is in
so far as tax ieliefs are concerned. They
are very consistent. They have been
estimating the tax collection in the ear-
lier budgets and they have  made a pre-
diction for this budget also. Earlier, in the
1993-94 budget, the prediction was that
they will collect Rs. 62,000 crore approxi-
mately. | am giving the round figures.
The Revised Estimates shows the collec-
tion of only Rs. 54,000 crore. if one can
go by the earlier precedent of 1992-93
this Revised Estimate will also come

o

.

‘
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down when the actual is found. But that
will be one year later than now.

In this year also the same Budget
Estimate, as in 1993-94, has been made
in respect of tax collection, that is again
Rs. 62,742 crore is shown. It is less by
only Rs. 3 crore than what it was esti-
mated in 1993-94.

Theirs is a very gentlemanly gov-
ernment. Therefore, they'have got one
word and one claim and they go on

making the claim all the time. This will .

mean that they earlier over estimated the
tax collection by 15 per cent. This year,
after giving the deduction for the reliefs
they are giving, they are again estimat-
ing that there will be 13.5 per cent in-
crease in tax coilection. And every time,
the Finance Minister says that the eco-
nomic activity will go up and that is the
avowed purpose of giving the tax reliet,
namely, that that will leave more money
with the entrepreneurs, people ‘who wilii
start business as they get more money
in their hands and when they see that
there will be more profit because of less
tax. Then they will jump into economic
activity they will buy plants and machin-
ery and start some industry. Unfortu-
nately, year after year during the last
three years, these predictions have

turned to be false. But in spite ot that,

they go or hoping very optimistically that
the same thing will come. This is an
entirely doctrinaire approach on the part
of the Finance Minister and of the Gov-
ernment that if you give tax relief then
you will collect more tax. Perhaps, there
is no difficulty in collecting more tax in
a country like India where we are now
concentrating on a very small sector of
the economy for collection of tax. The tax
paid is very small. But there is no at-
tempt or very inadequate and weak at-
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tempt on the part of this Government to
widen their tax base although they are
speaking in terms of widening the tax
base.

Sir, in fact 40 per cent of the GDP
comes from the service sector. The ser-
vice sector is being sought to be taxed
this year only a fringe of it, nothing
much. But the service sector would yield
a lot of tax revenue which the Govern-
ment is ieaving out. But mcre than that,
although year after the Government have
been urged to bring the high incomes in
the agricultural sector within the tax net,
the Government has not made any at
tempt to do so. Even the agricultural
income is accruing in very high figures,
in lakhs of rupees. They are not being
taxed just on the ground that that income
comes from agriculture. If this is the
position of the Government, they can

" never coilect more tax by giving tax

raliefs. So, they are not being able to
see beyond their theories. Then, the
other side of the picture is that the
Government has not been able to con-
tain the expenditure. In fact, the expen-
diture has been going up and up. It has
gone up by 11 per cent in 1992-93 and
in 1993-94 it has gone up by 17.4 per
cent. Again, in spite of these two trends
visible, the Government expects that the
expenditure will only go up by 5.5 per
cent which again is very optimistic. | do
not know what is the basis for this op-
timism. There is no objective factor for
this except sheer optimism.

So, what is going to happen is the
gap - the new terminclogy which has
been coined when the new economic
policy was enunciated in 1994 -would
widen. The fiscal deficit is something
which the IMF told us to contain, to bring
it down to a level of below five per cent
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of the GDP and that was the watch word
of the economic policy which was enun-

ciated in the Budget of 1991. But, unfor-
tunately we are not attaining that five per
cent at all. We are going up and up. We
have gone now. | think, to seven per
cent in 1993-94 and this year also we
are likely to exceed seven per cent. So,
the Government has no programme of
containing its own expenditure just as
they have no programme for widening
the tax base. Similarly, they have no
programme of containing its own expen-
diture by redeploying people. They can

redeploy people in sectors where they will -

be gainfully employed, productively em-
ployed. They are not doing that.

They are just letting things to drift. -

As | said. apart from the services
and agriculture, there is also informal
sector which can also contribute a lot.
Although, | shall be later pleading on
behalf of the small industry sector, but
the- small industry sector which also in-
cludes tiny sector and cottage sector, is
also out of the direct tax net or for that
matter, some of them are also outside
the excise duty net. They have been
sought to be brought in this time but
- more or less, they still remain largely
untapped. The Government has to really
work hard doing its own home work to
see where the money is available and to
be able to tax it properly.

The tax relief is also a kind which
does not encourage saving. For the lower
slab, the lower tax rate, the tendency will
be to spend the money which they get
by way of tax relief. When the impera-
tive of the economy is to have more
savings, although our savings are higher
than that of the Western countries-it is
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something like 22 per cent-but still it
could be higher. In fact, all the Asian
countries which have shown remarkable
and miraculous results have the savings
as high as 29 per cent to 30 per cent,
for instance in Korea and Japan. We can
aim for that. For doing that, we should
have higher tax rate and the slab should
be higher. But we can give deductions for
savings. In specified savings, if money 1s
put, then that money ‘can be allowed tor
deductions from the tax. That is how, we
can give incentives to pegple to save
more. That will come to the use of the
Government as well as to the whole
economy.

As | said. the Government is not
able to contain its expenditure which is
as high as 5.5% in the coming year. One
of the reasons, | am told, is that the em-
ployment under the Government is going
to go up by 40 per cent in the year
1994-95. There is no special austerity
programme and there is also inflation
which is going up. | am told, already the
inflation has reached double digit. | do
not know how they are going to contain
it. But | must say this Government is
extremely lucky that in the last three
years, there has been no failure of
monsoon. There has been very good
weather and the food production has
been very good although it is stagnating.
It is because of Government's own fail-
ure to direct the most vital sector of the
economy to the path of sustained growth.

What kind of position we have
gone into because of the fiscal irrespon-
sibility of the Government, proved fiscal
irresponsibilitytor ‘the Government, in spite
of the platitudes they have been uttering
during- the last three years ? Their con-
duct shows otherwise than what they are
uttering. -
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What has happened is, national
debt-internal and external together-has
gone up. At the current exchange value,
it comes to Rs. 6.30.284 crores.

That will be the total liability, ac-
cording to the Economic Survey and the
Government’s own assets valuation will
keep nearly 44 per cent of this total debt
uncovered. The Government has no
security to the extent of 44 per cent of
this debt. The other side of it is we are
borrowing to pay the interest, for the

entire interest we have to borrow and we

have to borrow for whatever principal the
Government is repaying.

SHRI NIRMAL KANTI
CHATTERJEE : You are not speaking of
the other kind of assets like the Finance
Minister etc.

SHRI AMAL DATTA : The Govern-
ment is extremely lucky regarding the
non-failure of monsoon during last year.
But apart from that, there have been no
external factors also. In 1990-91, an
uncertain situation developed and kept on
for four to five months. It developed in
August and went on till well after Janu-
ary. 1990-91. During these four uncertain
months, the prices shot up, the petrol
prices mostly. But apart from that the
remittances from abroad failed negligibly
or were rather nil. In fact, the country
has to spend for the expatriates to bring
them home and to look after them. That
situation is totally reversed. The situation
today is, the expatriates have more or
less all gone back nearly 100 per cent.
They are remitting money. We have that
advantage. That is why, this Government
has extremely been lucky that there is no
external factor. Oit prices are also low.
Halt of our imports consist of oil prices.
This again can go wrong any time if
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something happens for the oil prices to
rise. The Government jhas to blame itself
for the negative factor which has made
it possible for the inflationary trend to be
there.

Coupled with the recession in de-
mand in the economy. in fact, much of
the Government's effort now seems to be
to encourage investment in plant and
machinery and they blame the lack of
production by plant and machinery as the
main factor while the Government’s own
showing of the economy has not been up
to the expectation. But that is because
the Government fails to see that there is
a constraint on the demand side without
which the plant and machinery in the
factories remain idle. Much of the idle
capacity cannot be utilised because of
lack of demand for that product. But
Government has also not been able to
utilise the increase in exports which has
taken place because of its failure to see
that the exports do not become import
intensive. There is a policy failure on the
part of the Government, maybe to sat-
isfy certain interests. That is what people
tell me so that they are not giving the
credit to suppliers. To those who are
exporting, it is supposed to be deemed
export without a considerable harassment
and whatever they are giving by way of
special importefacility is negligible and it
cannot act as an incentive for these
people. If that policy is adopted to give
proper incentive to the suppliers of ex-
porters. then perhaps this can be rem-
edied to a certain extent and the in-
crease of imports can be armrested.

Again, the political side of it giving
concessions to some pecple who are
close to the Government is seen by the
virtual banning of plastic scraps like
scraps of HDPE, LDPE, PVC etc. be-
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cause they happen to hurt the Reliance
Industries. It is a news to me because
| find that the Finance. Minister who is
not supposed to be a supporter of the
Reliance Industries has nqQw gone and
given them this kind ot a help so that
their industries can be really profitable.
These imports have been banned and as
a result of that a packaging industry
cannot grow in India through recycling of
these scraps imported from abroad at a
very low cost which would have been
very good. Presently. it was a crucial item
in the Plastic India Exhibition held in
Pragati Maidan in January. But the Re-
ilance Industries have won the game.

The main area where the
Government'’s failure is taking place is in
agriculture and in small industries and in
not taking into account the potential
which still exists in what they term the
sick industry. They sent the sick industry
to the hospital run by BIFR. This is a
signal failure on the part of the Govern-
ment and it has depressed the economic
environment particularly the working-class
in our country tremendously because the
Exit Pclicy has never been properly
enunciated apart from the fact that there
is some money available for giving ter-
minal benefits to the workers who are
retrenched. Which industries are going to
be closed either in the Government sec-
tor or in the private sector? Which indus-
tries are going to be nursed back to
health from the mechanism of BIFR or
whatever other mechanisms the Govern-
ment feel pleased to devisé? There is no
policy about that. Theretfore, what is
happening is that a lot of potential which
has been built up, a lot of factories which
can produce are not being able to pro-
duce for lack of a proper direction.- it
brings to my mind one factory which
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happens to be in my constituency where
unusually 9000 workers have been col-
lected in a cooperative. It is a jute mill.
The name of that jute mill is the New
Central Jute Mill. The Finance Minister
may be aware of that. Earlier, it used to
have more workers about 11000-12000
workers. But now it has got only 9000
workers. Aparnt from this, there may be
another 2000-3000 casual workers. It is
run as a cooperative. The Government
has always been saying, and sometimes
in the House aiso the Minister said like:
“If it is a cooperative society, we will write
off all the old debts and we will give you
all assistance”. But the story of this is
that they have not got any assistance
from the banks, not even the working
capital. After saying these things in the
House, they go back and perhaps they
go to sleep and have not made any
arrangement for a cooperative society run
by the workers to get bank finance. The
Finance Minister may kindly note. If you
can spare time, it is good. | just said that
the Finance Ministry and the Government
have not made any arrangements for the
workers cooperative to get loans to run
an industry. So, that is something which
can be remedied perhaps very easily but
has not been done although this coop-
erative is running for the last four years
partially by getting money from the work-
ers, by deduction from the wages. That
is the situation where the Government
has taken the country to. Another very
big factory which is going to have the
same fate is in West Bengal. It is called
the Indian tron and Steel Company Lim-
ited. ) ’

It has a long heritage. And because
of its long heritage, it is something which
we would like it to remain in the publjc
sector and not be given away practicaily
as a gift to the private sector enterprise
who, | am told, is being considered for
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this gift. Whenever we have gone to the
Government, we have a number
of.......(Interruptions)

SHRI MURLI DEORA (Bombay
South) : Are you not representing the
West Bengal Government ?

SHRI AMAL DATTA : | am not
representing the West Bengai Govern-
ment. | am representing my constituency
people who have voted for me and. the
people of West Bengal and the people of
India but not the West Bengal Govern-
ment.

What is happening in this instance
is that when we gc to either the Finance
Minister or the Stee! Minister they say
that they do not have the money; they
do not have Rs. 6000 crores required for
modernising this factory. But when they
are going tc give it to a private company,
we find that the total project cost chalked
out by that company 1s only Rs. 3000
crores. Secondly. that company is going
to bring only Rs. 200 or Rs. 300 crores.
Then they will run it tor some years to
accumulate more money and they will go
for loans. then they will go to market for
equity capital and only after that Rs.
3000 crores will be available The West
Bengal Government does not know the
correct position of what this company is
going to bring in by way of their own
finance. This is the position. Why | say
this is that the Government is totally
confused. This is an asset which is worth
at least Rs. 20000 crores. Even if Rs.
6000 crores are to be spent, it is noth-
ing. In 1989, the Government had taken
the decision, may not be formally, during
the tenure of Shri Rajiv Gandhi and they
had spent Rs. 350 crores. During the
Rajiv Gandhi tenure in 1988-89, they -had
spent a sum of Rs. 350 crores partly for
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consultancy fee to a Japanese firm and
partly for clearing the land, | would like
to know-how this could be done without
the Government actually taking a deci-
sion. Now the decision was taken, money
was spent. Why are they so bizarre?
What has happened in the meantime?
They are not able to spend Rs. 6000
crores. Today | find the Hakldia Petro-
chemicals which comes in the paper
everyday, foreign people are coming and
they are bringing in Rs. 40 crore to Rs.
50 crore and they will borrow Rs. 3000
crore from the Government. Why is it
that they are preferring those pecple who
had this or to in spite ot the fact that
trade unions are thoroughiy opposed to
this move. This Government tries to en-
ccurage and promote every industry. But
then none will be promoted. The Govern-
ment should focus its aftention to see
that certain sectors grow by being pro-
moted by the Government in all respects.
But they do not have that idea. Their
idea is to give largess or help or encour-
age every sector. But that wili not do.
The Government has not decided about
it. They do not know whether we should
go and promote industries for the pur-
pose of domestic growth or export:
growth. They do not know whether we™
should go and promote agriculture. What
kind of agriculture do they have ? Noth-
ing is available in the Budget papers or
in the Finance Bill as to what the
Government's thinking is, in this respect.

MR. CHA!RMAN : Please conclude
now.

"SHRI AMAL DATTA : The Govern-
ment is totally confused as to the path
of growth that this country can adopt for
the internal development as well as tfo
the development of exports which is also
very important - | am not saying that it
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is not important - or for the purposes of
contending with\all these new GATT
proposals and everything. They have nQ
idea. One thing that makes it very clear
is the uniform ad valorem tax that they
have very glibly imposed as excise duty
on all kinds of products. This will not do.
You have to be selective. You must pro-
mote some industries. To promote indus-
tries you may give it complete tax reliéf,
even from excise duty and income tax
for some period. That is the theory of
infant industry. In India that infant indus-
try theory was prevalent for the last 40
years. That 1s not necessary. | am say-
ing that you can give it for a period of
three or four or five years.

In this country we could have taken
the path of development based on agri-
culture. They have not done i#. First of
all. in our agriculture whatever Green
Revolution which has happened has
ended. It has reached a plateau long
ago. but there is no further stimulus for
growth In agriculture in the last three or
four years. The Budget which has been
placed by the present Finance Minister
has not given any stimulus to growth in
any other kind ©f agriculture or in the
same kind of agriculture which has made
Punjab and Haryana sc prosperous. They,
have not done it. They could have done
it. Today the biotechnology is available. it
15 available for all parts of India for rice
and wheat cultivation. | myselt had been
to the Cuttack Rice Culstivation Centre
which i1s an All India centre and they said
that it is possible to grow seve&}g ten
tonnes of rice per hectare anywhere in
India provided the Government has the
mind and the will to do so. The Govern-
ment does not have the will. | am charg-
ing these people here that they do not
understand what this country could do in
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the ggricultural sector. They just do not
understand.

SHRI MURLI DEORA :
you not do it in West Bengal?

Why do.

SHRI AMAL DATTA : Why are you
disturbing me? They do not understand
and this childishness is a symptom of
that.

MR. CHAIRMAN : Please conclude.

SHRI AMAL DATTA : Today the
prime need for the Government i1s to
make up its mind as to whether they are
going on an industrial route or on an
agricultural route based on agro-industries
and food processing. They have not done
it. Even the Food Processing Ministry has
not been able to make a plan during the
last three years as to what they are
going to do. Can you tell me what type
of food processing industries have been
started here?

Therefore, it people think that these
fiscal proposals are going to lead India
on to the path of stability or grawth with
stability then | must say that it is going
to be neither. There will not be internal
stability; the prices will rise and the in-
flation cannot be contained. Exports may
rise for some time, but they will get
arrested because of high inflation. They
will have to go on continuously devalu-
ing the currency and the growth will not
take place to the extent that they are
predicting. The annual rate of growth
which we have been enjoying for the last
28-30 years, we will go in that path. That
is what is going fo happen in this coun-
try with these financial proposal$. -

"~ | oppose this Finance Bill. Thank
you.
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'SHRI K.T. VANDAYAR (Thanjavur)
Sir, | rise to support the Finance Bill
1994-95 moved by the Finance Minister,
Dr. Manmohan Singh. The Finance Min-
ister hds given some concessions to the
small scale units. Even though in the
Budget proposals the Minister has im-
posed some excise duty on footwears,
soap etc., in the cottage industries, after
considering the representations from
various quarters the Minister has with-
drawn those duties.

This is the response from a respon-
sible Government. He has also simplified
the duty structure for knitted fabrics and
has imposed a uniform duty of 10 per
cent.

Now | shall come to some devel-
opmental aspects which are funded from
the revenue collection. There has been
40 per cent increase in rural development
outlay for schemes like Jawahar Rozgar
Yojana, the Minimum Needs Programme,
IRDP etc. The money which is given by
the Centre to the States for these
schemes should be monitored scrupu-
lously; otherwise the whole project will be
maladministered. The rural credit system
is a welcome one In the rural areas.
Money leaders and pawn broker fleece
the needy poor masses and strip them
the little they possess. The Governmeng
should take stringent action against those
social aggressors.

In the name of liberalisation $2000
per year has been given to students and
citizens who got for medical treatment.
This is not enough. For education and for
meeting the medical expenses, the Gov-
ernment should be benevolent to in-
crease the amount in genuine cases who
are in need.
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There have been many breach of
trusts in Ayodhya which rocked the en-
tire country and the world. Now we are
slowly returning to normal economic
balance. Our foreign exchange balance
which was around S1 billion in June 1991
when our Government came to powes
has now risen to a comtortable $13 bil-
lion. This has increased international
confidence in Indian véntures and foreign
institutions have increased their invest-
ments in India. Though the inflation was
reduced from 17 per cent in 1991 to 8
per cent now, still there is a hue and cry
by the common men that they are at the
financial loggerheads. | hope the intlation
will be brought under check to less than
6 per cent.

In the name of liberalisation policy
unscrupulous foreign traders should not
take advantage of our developing
economy because india is not the place
for the muitinationals to dump their un-
wanted junks. | am sure, the Government
will take care of this.

The Minister has said about the
application of uniform rates of excise duty
for similar commodities. | hope this uni-
form rates which would be applicable to
all commodities which are of similar
nature would reduce the scope of mis-
use and favouritism shown by the bu-
reaucrats. This would also reduce the
number of disputes and litigants going to
the court over classification of commodi-
ties.

There have been Taxation Reforms
Committees which have emphasized the
need for rationalisation and simplification
of tax procedure and making of tax
administration as easy as possible. The
Finance Minister is very well aware that
this is a continuous process which needs
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a constant review and follow up to plug
loopholes and to make the system more
effective.

16.54 hrs.
(MR. SPEAKER in the Chair)

The Minister has proposed to get
Rs. 4,000 crore through the sale of public
sector equity issues. | would like to
caution the Government that while
disinvesting the shares, we should take
care to see that it is done in a prudent
way, so that no public sector unit should
be put to a loss. A mechanism can be
evolved for this purpose, so that there is
no malpractice by the managers of the
equity shares.

While welcoming the adjustment of
tax slab for income tax. | request the
Finance Minister to increase the exemp-
tion limit from Rs. 35,000 to Rs. 40,000
and to raise the standard deduction for
salaried class from Rs. 15,000 to Rs.
18,000 in view of the erosion of rupee
value due to inflation which is as high as
8 per cent.

Human Resource Development is a
very important aspect for which a sub-
stantial amount goes from the Central
revenue. In the name of English medium
schools, there is mushroom growth of
private commercial schools right from the
primary level and they exploit the poor
and lower middle class parents who want
to put their wards in the English medium
schools. As you are aware, English is
required. for pursuing higher professional
courses.. So, | would suggest that the
Central government should issue -guide-
lines to all the States to teach English
language also as a.medium in schools
right from the primary level. | do not
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know why our State Government has not
agreed for running the Navodaya
Vidyalaya schools which are 100 per cent
funded by the Centre. It is very unfortu-
nate that the poor children who are
hailing from the rural areas for whom
these schools are aimed at, are being '
denred the opportunity of getting good
education and training from the
Navodaya schools as the State Govern-
ment has not allowed these schools to
function in Tamil Nadu. It is on petty
politics, because Hindi is one of the
subjects to be taught in the school,
perhaps the State Government has not
allowed Navodaya Vidyalaya. | would
request the hon. Minister to impress
upon the State to start Navodaya
Vidyalaya immediately as they have al-
ready lost five to six years.

Sir, in my constituency, there is a
classical library called Saraswathi Mahal;
and in that, there are rare manuscripts
and ancient books. Adequate funds
should be provided to maintain the library
and to construct a modern building in the
nearby University Campus to keep the
classical books and rare manuscripts in

. tact for years to come.

Sir, | will conclude by saying that
we .should face the reality by trying to
help the poor and the public. Thank you.

DR. MUMTAZ ANSARI (Kodarma) :
Mr. Speaker, Sir. | oppose the Finance
Bill, 1994-95 on ce?tain grounds and on
certain provisions which are contained in
the Finance Bill. There are certain impor-
tant points which are to be supported;
but | oppose all the rest of the provisions
of the Finance Bill which are highly
obnoxious and objectionable.

Firstly, whatever bt:ldgetary propos-
als have been put forward by the Fi-
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nance Minister here, afl the small scale
industries were taxed heavily or the
customs duties were imposed on this
sector also which was opposed by cer-
tain organised sector. So many represen-
tations from the Members of Parliament,
sO many representations from associa-
tions, unions or group of persons of
small scale industries have been sent;
and they made their representations to
the Finance Minister and the Finance
Minister was kind enough to agree now
in principle or in practice also, to reduce
all the excise duties. | would like to say
that there are certain organised sector of
the small scale industries and there are
unorganised sector of the small scale
industries also. Whatever representations
have been received by the hon. Minister
from the Organised sector or from the
representatives of associations or groups
of persons of the small scale industries,
those representations have been just

taken into con-
sideration.
17.00 hrs.

There ~re a large number of

unorganised small scale industries which
are put to a loss and which are badly
and adversely affected as a result of the
propagation and adoption of this sort of
a policy and this sort of budgetary pro-
visions contained in the Finance Bill. That
is why | request the hon. Finance Min-
ister that all these small scale industries
should completely be exempted from
excise duties. Similarly, handloom indus-
try. powerloom industry, yarn and reel
making units and other tiny units are very
important sectors of our economy. They
are highly employment intensive and they
are making a remarkable contribution of
about 30 to 35 per cent to the total
industrial production of the country. That
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is why | oppose this so called
liberalisation policy, globalisation policy,
tigerisation policy or whatever it is called
because it adversely affects aur small
and tiny industries sector.” The policy
adopted by our Finance Minister or the
Government of india is going to have an

~adverse impact on these small units in

handloom sector, powerloom sector, reel
making industry, etc. The hon. Finance
Minister is considered to be an expert on
the tinance of the country and he has
got a very in-depth knowledge of the
financial aspects. Thereforé, | would like
to request him to take such steps
whereby the entire small scale and tiny
sectors of our industry will get inspiration
and incentives from the Government and
thereby flourish and provide larger and
larger employment opportunities to our
younger and upcoming generations. As a
result of the neutralised policy, the Fi-
nance Minister has reduced the customs
duties and he has made certain conces-
sions available to a large number of
industries and industrial products which
can be imported from abroad. Thus, in
my opinion, opens a floodgate because
of which our potentiaily viable and up-
coming industries will be adversely af-
fected. Earlier, we had adopted a policy
of protection towards our nascent and
upcoming industries. But this philosophy
is now being repudiated and rejected by
our Finance Minister with the opening of
the floodgate for foreign goods.

Sir, | appeal to the hon. Finance
Minister that employment intensive indus-
tries such as the leather industry or the
pharmaceutical industry should be given
more emphasis. But | am very sad to
note that much more emphasis and
importance is given to computerisation
and all those things. What is the use of
computerisation in this country where
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there is an acute unemployment problem
and where a larger number of our young
people are parading the streets in search
of employment? The Finance Minister
has exempted computers and there is
going to be computernsation in various
sectors of the economy. A large number
of computers will be imported from for-
eign countries and these will be installed
in different spheres of our industry,
thereby replacing human hands. | am
very anxious about the consequences of
all these proposals. | would like to re-
quest the hon. Finance Minister very
humbly that this sort of proposals should
be withdrawn and customs duties should
not be reduced on such items.

So far as the provision confained in
the Finance Bill with regard to reduction
of customs duty In respect of medical
equipment and lite saving tools is con-
cerned. | welcome it and | support it
because this is a very good provision.
But at the same time, ! would like to
* emphasis that this should not be
generalised and made applicable to all
other industries like steel, leather and
such other products.

Sir. | would also like to mention
here that our budgetary proposals favour
the richer sections of the society.

The budgetary proposals being put
forward by the hon. Finance Minister are
going-to give a lot of benefits to the
richer sections of the society. But, at the
same time, the poor, the downtrodden
and the persons living in the remote
corner of the country are going to suffer
as a result of the budgetary proposals
made by the hon. Finance Minister.

Similarly, the Finance Minister has
made available certain concessions in re-
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spect of direct taxes and income tax to
the corporate sector but the same con-
cessions have not been made available
to the tiny sector or to the salaried
people or to the persons having fixed
incomes. | would request the Minister h?
has increased the taxable limit from Rs.
30,000 to 35.000 to further enhance the
taxable limit from Rs. 35,000 to Rs.
50,000 at least so that a large number
of salaried class people are benefited.

The farming community has also
been totally neglected. So far as tools,
implements and tractors are concerned.
these are going to be laden with the
excise duty. As a result of this, tractor
has become costly. The toouls and imple-
ments used for agricultural purposes
have become very costly. | would request
the hon. Minister to look into it. These
concessions should at least be made
available to the farming community and
to those manutacturing units which are
invelved in the manufacture of tools and
implements for the farming sector of the
economy.

| welcome the proposal of tax
holiday for 5 years. Under this proposal
a certain number cf backward districts
will be chosen from all over the country.
| request the Finance Minister that he
should lay down clear cut critenon for the
number of proposals that he has pu!
forward before the august house so thai
these can be adopted without any dis-
crimination or prejudice. Bihar, U.P.,
Orissa and West Bengal are the States
which are industrially backward States. As
the Governor of RBI, Shri Manmohan
Singh had constituted S.R. Sen Commit-
tee. This Committee was asked to iden-
tify the backward States so that the
industrial and economic development can
be brought about in these States as pe:
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the recommendations of the Committee.
| am very disappointed to see that none
of the recommendation of S.R. Sen
Committee has been implemented. All the
recommendations of this Committee have
been shelved. The States of U.P., Orissa
and West Bengal are still lagging much
behind in their industrial growth. The
Minister should look into all these recom-
mendations so that these States also
should get their due share.

The hon. Finance Minister has also
made a provision that whatever benefits
are available to the Scheduled Castes
and Stcheduled Tribes Corporation, should
be extended to the corporation, notified
and announced by the State Govern-
ments and Central Government from time
to time, for the backward classes. |
welcome this provision. If similar facilities
are given to the backward classes cor-
porations. they can go a long way in the
betterment of the backward class people.

These are some of the humble
ideas which were lurking in my mind. |
have made a few suggestions to the hon.
Minister and | hope that he will look into
them. The concessions given to the
corrugated box makers and to other
small scale manufacturers are very praise
worthy.

With these words, | oppose the
objectionable provisions of the Finance
Bill.

[Translation)

SHRI HARI PATHAK (Ahmedabad)
: Mr. Speaker, Sir, first of all, | would like
to thank you _ior giving me an opportu-
nity to speak. After a few hours debate,
the Finance Bill of this year will be
passed. | know that the Government
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enjoys sufficient majority but when this
Bill be passed, it will leave a question
mark before crores of poor and middle

. class people and small industrialists. This

has been the trend during last 47 years
that whenever the Finance Bill is intro-
duced in the House and the Budget is
presented. the people's eyes are filled
with the hope that the present Budget will
be comparatively good than the previous
Budget and the prices will come down.
the children of farmers and labourers wili
get the means of their livelihood, the
inflation will come down, the purchasing
power of the people will increase and
small scale industries will get a boost.
But, | am sorry to say that the Govern-
ment has -failed to come up to the ex-
pectations of the people. (interruptions)

Mr. Speaker, Sir, | have no inten-
tion to caste aspersions on any person
or any party nor | am an economist. But
our hon. Finance Minister is a renowned
economist. | have my doubts which are
based on the facts of the last 40 years.
In 1992-93, the estimated budgetary
deficit was Rs. 5.389 crore. This amount
increased upto Rs. 7,202 crore in the
revised estimates but as the year 1992-
93 approached, the actual budgetary
deficit reached upto Rs. 12,312 crore. In
this year i.e. 1994-95. the estimated
budgetary deficit is Rs. 6,000 crore.
Nothing can be predicted at this juncture
about the budgetary defictt as to what
extent it witl go up in the revised esti-
mate. However, when the actual figures
will come out it may reach upto Rs. 15
or 20 thousand crores. | would like to
know from our learned Finance Minister
that if the budgetary deficit increases to
that level, will it not cause increase in the
inflation? Further, will it not lead to de-
crease in purchasing power of the middie
class ‘people of the country and hike in
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prices and unemployment?

Sir, whenever we have to face with
all such problems, a doubt arises in our
mind that when we want to march ahead
in the direction of reforms, will we actu-
ally be able to achieve our target of
reforms? We tried our best that the
benefits of our freedom struggle reach
upto the huts of the poor but it has not
reached upto them so far. Today, before
the House adjourned for lunch, the hon.
Finance Minister was looking happy while
introducing the Finance Bill in this House.
In this Bill, he has offered concessions
to some small scale industries.

17.15 hrs.
Statement by Prime Minister

Launch of Aumented Satellite
Launch Vehicle-D4 (ASLV-4)

[English)

THE PRIME MINISTER (SHRI PV.
NARASIMHA RAQO) : | am pleased to in-
form the august House of the success-
ful launch of ASLV this morning.

The Augmented Satellite Launch
vehicle was successfully launched today
from Sriharikota. ASLV-D4 injected the
113 kg SROSS-C2 sateliite into an orbit
of about 437 kilometres periagee and
938 kilometres apogee at an inclination
of 46 degree based on preliminary orbit
determination. This is the second con-
secutive successful launch of ASLV. Pre-
liminary analysis of the date SROSS -
C2, received at ISRO’s Telemetry, Track-
ing and Command stations indicate nor-
mal performance of the sateliite.

ASLV-D4 lifted off at 0530 hrs. with
the ignition of the two strap on boosters
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and 44.1 seconds later the first stage
motor ignition was initiated by the on-
board Real Time Decision system. The
strap on boosters separated at 55.1
seconds. The first stage separation and
ignition of the second stage were corn-
manded at 93 seconds from lif * and
the closed loop guidance scheme was
initiated from then on. The heatshield
was jettisoned after the vehicle had
cleared the dense atmosphere at the
predetermined altitude of 107 km, at
142.9 seconds as planned. The second
stage separation and third stage ignition
occurred at 148.1 seconds after lift off.
The burn out of the third stage occurred
at 195.6 seconds which was followed by
a long coasting phase and separation of
the third stage at 488.9 seconds as
planned. The fourth stage, alongwith the
satellite, was spun up with the fourth
stage ignited at 491.7 seconds. Separa-
tion of the SROSS-C2 satellite from the .
spent fourth stage took place about
641.6 seconds after lift off.

All the events were monitored us-
ing the network of Telemetry and Track-
ing stations at SHAR, Bangalore,
Tiruvananthapuram and Car Nicobar.
Data received at Car Nicobar indicate
that the separation of the SROSS-C2
satellite from the fourth stage was nor-
mal.

The success of the ASLV-D4 fiight
has demonstrated the repeatability of the
vehicle subsystems and further helped in
evaluating a number of technologies
which are employed in ISRO’s advanced
launch vehicles, like PSLV and GSLV.
They include the strap-on booster tech-
nology, closed-loop guidance system, real
time on board decision system, etc.,
besides the telemetry tracking and com-
mand systems.
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sure that the honourable members
will join me in congratulating the Scien-
tists, Enginears, Technicians and all oth-
ers in the Department of Space who
have made us proud by this significant
achievement.

[Transtation]

MR. SPEAKER : Shri Vajpayeeji,
would you like to say something?

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : Mr. Speaker, Sir, we are
‘happy that the hon. Prime Minister has
_ spoken on behalf of all of us. It is use-
less to express our happiness individually.

MR. SPEAKER : Now, both the
sides have expressed their views.

[Enghsh]

SHRI P.V. NARASIMHA RAO : |
shall convey. as suggested by the Leader
of the Opposition, the appreciation of the
entire .House to the scientists.

17.18 hrs.
Fimance Bill 1994-Contd.
[English}

MR. SPEAKER : Shri Harin Pathak
to continue his speech.

[Translation]

SHRI HARIN PATHAK
(Ahmedabad) : | was saying that when,
before the House adjourned for lunch,
our hon. Finance Minister was introduc-
" ing the Finance Bill, he announced some
concessions o stall scale industries. We
all welcomed that step by thumping our
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desks. But, Sir. it appeared to me that
in the paper, which he was reading. the
drops of the tears the typist were also
visible.

17.19 hrs.

(Mr. Deputy Speaker in the Chair)

it is because that he is an em-
ployee and he has not been a part of
these concessions. the Hon’ble Minister
has done great injustice to every class,
particularly the middie class of this coun-
try and the Government employees.
Every time, the industries have been
given exemptions in import duty so as to
enable them compete with foreign com-
panies. However, small industries have
been given some concessions but the
employee class, which is the backbone of
the democracy, has been denied any
concessions. The school teacher, peon or
any Government official, who has fixed
income and who does not operate two
accounts, makes both ends meet by his
own salary. Further, hé is required to pay
income tax on his salary. It is a great
injustice to them. When the hon. Finance
Minister announced that income tax limit
has been raised from Rs. 30,000 to Rs.
35,000. We were thumping our desks
because they have been exempted from
Rs. 5,000 more. But, before this, a
burden ot Rs. 6,200 crore has already
been put on poor and middle class
people. There has been rise in the prices
of sugar, petrol, diesel and LPG Cylinder.
Moreover, the railway fares and freight
charges were also increased. However, it
would only affect the poor and not the
big industriakists. But, the burden of Rs.
6,200 crore has put an extra burden of
Rs. 700 per month on a middle class
tamily. In this way, the money taken out
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[Sh Hari Pathak]
from the pockets of the poor and middle
ctass has been given to big industrialists.
| even have told my friends several
times that if this policy continued for next
ten years. the nch will become more rich,
the middle class people will become poor
and the poor, who at present lives in a
hut, will come on the road. If we are to
sfrengthen the economic policy ot this
country. we will have to understand the
cultural, social and political network.

in seventeenth century, the situation
was different in India  when
industrialisation started in Europe in
medieval period. At that time that region
was snowy and rocky and the land was
not worth for cultivation. Therefore.
industrialisation was the right step. |
agree that in the coming years only that
country would be able to survive against
all odds which will be self sufficient in the
field of foodgrains. If one does not have
a fridge or an airconditioner or a car, he
can live without them but if one has no
food to eat and no milk to feed one's
children. one cannot survive.

Our party has been in tavour of
liberalisation but we want the competi-
tions to be among indigenous industries.
Similarly, we are in favour of doing away
with the system of bureaucracy and
going in for decentralisation. Further, we
should have adopted medium licence
system but in this process, we have
become so much liberal that there is a
livelihood of our counfry losing its origi-
nal character.

it is said that the muslin of Dhaka
could be passed through a ring. | hail
from Ahmedabad. Once, Ahmedabad
used to be called Manchester. | have

myself seen the growth in the population '
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of that city. In the early morning. the
smoke used to come out of the big
chimneys of 65 textile mills. about 6 lakh
people from all over the country, particu-
larly Bihar, U.P.. Madhya Pradesh, Orissa
and Maharashtra. settled in this city to
earn their livelihood. But, during the last
ten years, | have been seeing those very
mills closing down one after another. The
labourers of U.P. and Bihar, who used to
feed their tamily by toiling day and night.
are today facing hunger. He is selling
Bhelpuri on the roadside. His condition is
worst today. At present, there are only 17
mills functioning in Ahmedabad out of 65.
The new economic policy is not showing
good results. You are trying to encourage
foreign industries here. The hon. Finance
Minister in his budget speech has said
that- he wanted our industries to view with
foreign industries. | think, it is not an
easy task. If a handicapped youth, who
cannot stand on his own and who tries
to stand up by and by, is pitted against
a world champion to run a race. he
would definitely not be able.'to stand
against him.

Today, our small scale industries do
not have infrastructural facilities. You are
asking those industries to stand up in the
world market, which used to manufacture
candles and match sticks in small
houses. My colleague Shri Mohan Singhji
has rightly said that while we get indus-
tnal loan on 20-22 per cent interqst rates
but on the other hand, other countries
give industrial loans on .5-6 per cent
interest rates. In such a situation, how
can these industries stand up against
foreign industries? What you are thinking,
is not possible. Your economic policies
will have far reaching effects. You are
bent upon destroying the original charac-
ter of this country and ruining the eco-
nomic system. However, in certain areas,
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we have made good progress. Our for-
eign exchange reserve has gone up to
15-16 million dollar. But, unless per capita
income rises, the nation cannot progress.
The common man can stand on his own
only when his purchasing power in-
creases. Under the GATT agreement,
you are going to enact such a law un-
der which exemptions and subsidy will be
stopped. However, this will only lead to
unemployment.

Now, | once again come back to
the subject where | had left earlier. The
. middle class people are getting books,
medicines and clothes on higher rates.
You should increase the income tax limit
from Rs. 35,000 to Rs. 50,000. This
class of people do not operate fictious
accounts nor do they get their salary by
cheques. Therefore, you should pay at-
tention to their problems.

The Ministry of Finance, has, with-
out weighing pros and cons, excluded
398 factories from the exemption list of
small scale industries. In this connection,
a hue and cry was made all over the
country and the representatives of these
industries were called. The manner in
which our hon. Finance Minister an-
nounced some exemptions, it is abso-
lutely clear that the decision to withdraw
exemptions was taken in haste and its
tar reaching repercussions were not
taken into consideration. Even today,
small scale industries like foundries,
engineering industries, handioom indus-
tries, powerloom industries etc. are lying
closed. The representatives of these in-
dustries have failed to convey their griev-
ances to the hon. Finance Minister. Sir.
I, through you, request the hon. Finance
Minister to look into it. Otherwise, the
workers, numbering more than 4 crore 60
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lakh. working in these small scale indus-
tries will become unemployed. It is known
to all that when unemployment rises, the
problems also rise.

| would further submit that the
recommendations of Raja Chelliah Com-
mittee have not been accepted by the

" Government in toto. The Government

have accepted four or five recommenda-
tions only. | request you that all the
recommendations of this Committee may
be accepted. If the salutory proposals,
which are directly related to direct taxes,
are accepted in toto, it will give some
relief to the salaried class.

Simultaneously, |, through you, re-
quest the Union Government to protect
small scale industries and agricultural
industries and adopt such an economic
order which may keep alive the funda-
mental character and economic principals
of the country.

During the last forty years, the
villages have diminished and the influx of
villagers towards cities have increased.
As a result, the development could not
take place in villages and the villagers
failed to find employment in the cities.
Therefore, the Government should formu-
late such a policy that the common man
could get employment near his native
place. If such a policy is framed under
which loans for establishing small indus-
tries at village and tehsil level are given
at nominal rate of interest to encourage
such industries. | think it will have far-
reaching implication on our economy.

Before concluding, | would like to
put my views on one more point and that
is :
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Grant of incentives in Income Tax -
discrimination against Project
Exports

On the profits earned from the
Projects executed abroad, Section 80
HHB of the Income Tax Act permits
exemption only in respect of the 50 per
cent of the amount involved. On the
other hand, the profits earned from ex-
ports of goods are fully exempt from
Income Tax under Section 80 HHC. This
is despite the fact that exports of
Projects also involves export of goods as
an integral part. This discrimination has
to be removed.

With these few words, | thank you,
Sir, for giving me an opportunity to say
a few words on this Finance Bill.

MR. DEPUTY SPEAKER : Shri K.
Pradhani - Absent. Shri Ashok Anandrao
Deshmukh - Absent. Dr. Ramakrishna
Kusmaria ‘- Absent. Shri V.S,
Vijayaraghavan - Not ready. Shri Harish
Narayan Prabhu Zantye - Absent.

SHRI JASWANT SINGH
(Chittorgarh) : Mr. Deputy Speaker, Sir,
you have just called out a series of

names of speakers whdse names have .

been submitted to you for participation in
the discussions on Finance Bill by the
respective parties concerned.

Now, if these Members are not
present when you have called them for
discussion, | would appeal to you to now
rule out that those Members will hereaf-
ter not get a chance because this is no
way in which they treat the House so
casually. | appeal to you to please give
a ruling straightway because the House
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cannot be treated with such casuainess
and contempt. Either the names given by .
the parties are of no consequence or it
they are given, then there must be some
sanctity to what is being done, there
must be some sanctity to this discus§ion.

MR. DEPUTY SPEAKER : Shri
Peter Marbaniang - Absent.

SHRI JASWANT SINGH : | request
you to please give a Ruling, Sir.

MR. DEPUTY SPEAKER : Jaswant

" Singh Ji has made a suggestion.

SHRI INDRAJIT GUPTA
(Midnapore) : The Members who are not
present in the House when their names .
are called, should not be given a chance
to speak afterwards.

MR. DEPUTY SPEAKER : Of
course, according to the list only | am
expected to call the names. | cannot
make any pick and choose.

SHRI ANNA JOSHI (Pune) : Sir,

nobody is there, then | am ready to
speak. "
19%uay. Gen R.G. WILLIAMS i
- . . RG. (Nomi-
nated Anglo-Indian) :/Mr. Deputy Speaker,
Sir, | rise to support the Finance Bill for
1994-95, introduced by the hon. Finance
Minister, Dr. Manmohan Singh on 28th
February, 1994,

The hon. Minister has today an-
nounced/some further tax concessions
which, unfortunately, do not provide ad-
ditional raliot to ‘ghe common man, as
was expected from his earlier budget
proposals. Whilst it was highlighted that
the overall economic situation has .shown
substantial, and, in some cases, a/fira- +
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matic’ improvement and progress, the
tangible results have been few and far
between. Unfortunately. the new tax pro-
posals have no} generated any real
enthusiasm in our industry, and trading
on the stock markets is subdued and
listless. The euphoria oyﬁrevjous years
is sadly missing and d general air of
stégnation seems to pervade. This state
of affairs is inexplicable, in spite of our
foreign currency reserves being comfort-
able ,our exports having increased re-
markably and foreign excha‘mge flowing in
an/Mmple quantity and, lastly, foreign
investment soaring beyond expectation.
On the domestic front, inflation, which
had been reduced drastically last year,
has now shown a disturbing trend and
has crossed the double digit mark, which
is. ‘most disconcerting.

Many hon./Members have cau-
tioned on the vital necessity of contain-
ing the large budget deficit of Rs. 6,000
crore, strictly within the targeted limit
during 1994-95, it our hopes of a mean-
ingful and constructive economic revival/
are to be realised.

Sir, the hon. Finance Minister has
assured us repeatedly that the deficit
crisis will be overcome with the help of
industry and agriculture along with tighter
controls of Government expenditure. But
these claims are not getting /much atten-
tion even by the Government.

India has a. large scientific base
and has demonstrated outstanding capa-
bility in several high technology fields
such as space launch vehicles, state-of-
the art satellites and guided missile sys-
tem. The Defence Research and /Devel-
opment Organisation has shown femark-
able capability in the development of the
most advanced military hardware and |
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am sure their counterparts in the private
industry are equally competent and mo-
tivated in their specialised field. The fruits
of their achievements should /e fully
exploited and wherever possible imported
technology and turnkey projects must be
reduced to the barest minimum to stem
the drain on our foreign exchange re-
sources. A much greater fillip should,
therefore, be given to R & D whicr:{lv\ust
be result oriented within a restricted time
frame if it is to be cost effective and a
meaningful asset to our much resurgent
economy.

| wish to make a few observations
and suggestions on that portion of the
hon./Finance Ministers budget speech
which is applicable to the middle income
group which constitutes the backbone of
the nation and is the work force and
infrastructure directly responsible for
implementation of the- hopes and aspira-
tions of this bold and imaginative/bfdget
for 1994-95.

| also wish to highlight some of the
problems facing those stalwarts of yes-
teryears, the senior citizens, who seem
to be forgotten and abandoned to the
vagaries of fiscal expediency. The pro-
posal /‘o enhance the tax exemption limit
from Rs. 30,000 to Rs. 35,000 is wel-
come but regrettably irrational and inad-
equate, based on the accumulated infla-
tion over the past few years the limit
should have been fixed more appropni-
ately fat Rs. 50,000 to give long awaited
benefits to the middle income group
taxpayer. In fact this norm should be
accepted for determining the minimum
taxable limit for each financial year.

Similarly the tax slabs have been
re-adjustec‘?‘{n an arbitrary manner. A
more rationhal slab adjustment and tax
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rate which is also in the line with the tax
reforms committees recommendations
would have been a tax rate of 20 per
cent fort the. first slab of Rs./SO/,t)oo Rs.
one lakh and 30 per cent of tax rate for
the second slab of Rs. one lakh Rs. two

lakhs and the maximum tax rate ot 40

per cent to apply to ali income above Rs.
two/ lakhs as recommended by the
Chelliah Committee.

The withdrawa! of the surcharge of
12 per cent on non-corporate incomes,
as was promised last year, is greatly
appreciated. The present tax rate for long
term capital gains of resident individuals!
is a flat 20 per cent whereas for NRI
it is only 10 per cent. | would humbly
request that this dispanty should be re-
moved and the tax rate reduced to 10
per cent in the case of/individuals of
resident status. This would, in some
measure, compensate for the pre-
emptory withdrawal in 1992-93 of Section
54(E) of the Income Tax Act. Under this
section, long term capital gains were
exempt f6m income tax if the principal
plus capital gains were deposited within
a period of six months in specified finan-
cial institutions for a continuous period of
three years.

Sir. | now turn to tax exemption
under Section 80(L), which Aast year had
been restored to Rs. 10,000 at which
limit it had stood for may years earlier.
As you are aware, this section refers to
tax on incomes from dividends and inter-
est on bank deposits etc. In{»e case of
dividends the income tax has already
been paid by the company concerned on
its gross profits and therefore, dividends
disbursed to its share holders from net
profits should be tax free. Alternatively, |
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would suggest that- the(exemption limit
under Section 80(L) should be raised
Iiberélly tp'Rs. 20,000/-. This, to my
mind, 'woujd generate greater interest in
the shares of. domestic companies.

As regards deduction of tax at
source in the case of dividendsﬁn
shares which comes under Section 194
of the Income Tax Act, | would suggest
that that the limjt can be safely raised
from the present Rs. 2,500/- to Rs.
10,000/~ without undue risk, thus reduc-
ing /ﬂ\uch inconvenience to small share
holders. This would also bring it on par
with the tax limit already specified in
Section 194(C).

Finally, Sir, | would like to thank
you for your generous consideration of
the plight of/énior citizens in raising the
tax rebate admussible to them from 20
per cent to 40 per cent and also mak-
ing the benefit available to senior citizens
having incomes up to Rs. One lakh.
Although not specifically stated, this re-
Iie}/umortunately applies to gross income
and therefore, deprives senior citizens
from availing of the substantial advan-
tages accruing due to exemptions under
Section 16(i), 80L and 80GG which can
aggregate to Rs. 37,000/- per annuﬁfi
would humbly recommend that this tax
rebate should be admissible to senior
citizens whose taxable income is below
Rs. -One lakh.

Finally, | would now draw the atten-
tion of the hon. Finance Minister to the
subject of Dearness Allowances /sanc-
tioned by the Central Government every
six months or so, to meet the increased
cost of living.

For some inexplicable reasons, the
DA sanctioned to pensioners is only 50
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per cent of what is sanctioned for serv-
ing Government employees./ﬁt has per-
haps nét been appreciated that when
pensioners go out in the market to pur-
chase their daily needs, they do not
receive anpy concessional rates and
thereby are being subjected to great
pecuniary hardship.

I would humbly request matﬁhis
disparity in percentage rates of DA for
pensioners should be removed.

Sir, in conclusion, | wish to con-
gratulate our hon. Finance Minister for his

deft fiscal legerdemain in surmounting a__.
"host of most complex problems. | am in/

full support of the Finance Bill for 1994-
95.

SHRI BOLLA BULLI RAMAIAH
(Eluru) : Mr. Deputy Speaker, Sir, the
major problem of the present finance
situation of the country is deficit financ-
ing. In 1993-94, the tiscal Aeficit would be
Rs. 58,000 crores while GDP at current
market prices is Rs. 802,000 crores. It
means, it is a ratio of nearly 7.3%
against the original plan of /4.7%. For
1993-94, the revenue’ deficit was origi-
nally estimated at Rs. 17,630 crores
while according to the revised estimate,

it is Rs. 34,000 crares. The variation is/

of 93.2%. The revised estimate is Rs.
9060 crores. Here the variation is 110%.
The original estimate of fiscal deficit is
Rs. 37,000 crores while the revised es-
timate is Rs /57,000 crores. This also
goes up nearly by 60%. You can see
from this how the norms of variation, in
spite of the'resou,rces at their command,
are going beyond the control while they
insist on companies fand individuals to
pay advance tax on the estimation be-
cause otherwise penal taxation is there.
| only humbly request that they should be
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able to give some consideration on this
because in the present situation, the
variations at various Ievels/are going
beyond the control. Therefore, we should
give some relaxation on the penal inter-
est on the tax on the estimated income.

Today Rs. 46.000 crores 1s gong 10
be the interest liability. Rs. 23.000 crores,
is the deficit in the Budget. The non-Plan
expenditure should ‘be controlled. Other-
wise, we have to face a lot of difficulties.

Today another important thing is
liberalisation. It is good and we would like
to see that liberalisation is JJone as much
as possible within the country before
going for globalisationA/ e can see the
consequences of these efforts because of
the large industry, multi-nationals with
large capacity, especially chemical indus-
try is depreciated. With a low interest
rate and low power cost. they are really
dumping their finished products. Whereas
we are not able to get sufficient protec-
tion for Indian companies which are re-
stricted for more than 45 years, with a
small capacity. The cost ot raw material
is very high. That is why. you should be
able to see that the price of raw mate-
nal i1s reduced substantially, and the in-
dustries are given sufficient incentives in
respect of power. We should be able to
see that the interest rate comes down In
order to see that sickness in the indus-
try is not there. If you take. for example.
caustic soda industry, the duty has come
down whereas power rates have gone up
and also you have raised the excise duty.
Chlorine which requires essentially for
drinking water has now been increased
from Rs. 120 to 1200, which is beyond
the control for normal drinking water
system. | only humbly request that this
matter should be taken up immediately.
Because of the present situation, you can
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see the revenue has already started
coming down. It is not coming as per
your budget estimate because of sick-
ness in the industry.

We have discussed earlier also
about the sickness of industries. The
sickness can be common in other coun-
tries also due to various factors. But the
sickness can be reduced substantially.
We cannot think only aboyt BIFR which
is very slow and very inactive. We have
to give the financial institutions and the
banks the expertise for amalgamation
and mergers so that sickness can be
reduced and the. Finance Ministry
recognise the amalgamations and merg-
ers if they have been approved for all
purposes of taxation. Then only we will
be able to save part of the sickness in
this country.

Tax exemption for individuals or
personal taxation should have been re-
duced because of the surcharge which is
removed. But where a country's taxation
is lower, the development is going faster.
So, we must make between 35 to 30 per
cent of individual taxation. On corporation
taxation ., though you have promised
earlier but still you have not removed
surcharge. That needs your immediate
attention and | am sure that you will take
immediate action and see that the cor-
porate tax comes down.

Coming to the dividend tax, you
always say that double taxation is not
good. But whereas once a company has
paid taxes, you are taxing on the divi-
dend. This matter has to be examined in
order fo increase investment in industry
and expansion of industry locally by this
system. When you say globalisation, you
can see companies like hitech industries
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will be given top priority.'You cannot sa
Coca Cola company should come intc
this country and take over soft drinks
That will not help this country. We need
a substantial capacity for expansion and
development of hitech industries and we
need their assistance and support and
their knowledge and experience.

Capital gains is one of the impor-
tant items where inflation rate is going
on. We have already crossed more than
10 per cent. Capital gains should be
reduced so that growth in industry and
development should also gain. Of late, a
number of countries are thinking about
two years Budget. | do not know whether
we can also plan two year’'s Budget. We
should be able to make long-term plan-
ning and peopte should have the advan-
tage.

Agricultural export orientation should
be increased where we need a lot of
subsidies like taxation, amount of inter-
est free loans or softer loans for them
because that is the growth which is likely
to be expanded after the GATT agree-
ment has come. Agriculture creates
employment pptential in the country.

In view of these things, it is abso-
lutely necessary to develop the agricul-
ture based industry. But coming to agri-
culture base, again the subsidy given to
the fertiliser is disproportionate. Nitrogen
fertilisers are alone causing disproportion-
ate soil condition. That is why, we have
to distribute subsidy. Nitrogen, phosphate
and potash should be equally encouraged
so that fertiliser will be able to survive
the growth and help us develop the
agriculture based industry.

Education and health are basically
essential and the amount of support that
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we have given to them needs to be
improved. Education and health are im-
portant to preserve the basic structure of
democracy in this country and for devel-
opment -purposes. Even for agriculture
today, education is absolutely essential in
view of the latest technologies that we
are using like fertilisers and pesticides
and the modern implements that have
come into use.

With these few words, | thank you
very much.

MR. DEPUTY SPEAKER : Can we
extend the time of the House by half-an-
hour in view of some more Members
wanting to speak? We should not deny
them_the opportunity to speak.

SHRI BASUDEB .ACHARIA
(Bankura) : You allow them five minutes
each. and then we will continue tomor-
Tow.

18.00 hrs.

SHRIMATI DIL KUMARI BHANDARI
(Sikkim): | support the Finance Bill as a
whole except one clause which affects
the people of Sikkim. | dwell myself
mostly upon this point only.

Sir, Sub-clause (3) of Clause 6 of
the Bill seeks to insert the Sikkim, in
Clause 26 of Section 10 of the Income-
tax Act, 1961 with effect from the 1st day
of April. 1995. This according to the
explanation provided by the Government
will exempt the tribals which include
mainly Bhutias and Lepchas from paying
income-tax.

While | welcome the exemption
* from income-tax being given to the
members of the Scheduled Tribes of
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_ Sikkim, that is, only two communities of

the three ethnic communities, it is my
bounden duty as a representative from
the State of Sikkim to bring to the kind
notice of this august House and also to
the notice of the hon. Minister as also
my friends who are not aware of the
situation in Sikkim. Otherwise, the Gov-
ernment would not have taken such a
decision so lightly. Sikkim State is not
connected by rail or air or even by
helicopter. You can imagine the economic
condition of the State. The cost of estab-
lishment to realise the income-tax would
be more than what you realise in the
process.

You are aware that Sikkim being
one of the most backward- States of
Indian Union also has a very different
politico-historical setting. Sikkim merged
with the Indian Union only in 1975. Prior
to the merger, there were three ethnic
main ethnic communities, namely. the
Lepchas, the Bhutias and the Nepalese
who were subjects of the erstwhile king-
dom. In 1948, the Chogyal enacted the
Sikkim Income Tax Manual under which
all the three ethnic communities were
treated equally for the purpose of taxa-
tion. This position continues till date. | am
only mentioning this to show that how
the three ethnic communities of Sikkim
were treated equally for the purpose of
taxation even by the then ruler who him-
self was a Bhutia. This clearly shows the
need to maintain the close relationship
amongst the three ethnic communities in
the State. In fact, the ethnic issues have
been so vital to the society and polity of
Sikkim even the then Maharaja, time and
again, brought forward various policies to
safeguard the social and economic inter-
est of the three major ethnic groups, that
is, the Bhutias, the Lepchas and the
Nepalese in spite of the fact that the
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then Chogyal of Sikkim taking progressive
steps to mete out equal treatment to all
his subjects in social, political and eco-
nomic matters. The people of Sikkim
became restless and agitations started
which finally brought about the merger of
Sikkim with India. Shri B.S. Das, the first
Executive Officer to the Associate State
of Sikkim, it was given the status of the
Associate State during the period betore
total merger with the Indian Union, writes
in his book 'Sikkim Saga’ and | quote.

“The 1973 agitation against the
Chogyal was a product of the economic

frus trations of the vast majority
combining all ethnic groups.”

What did lead to such frustrations?
The disparities against the Nepalese,
Sikkimese subjects were so deep-rooted
that it was virtually impossible to bring
them at par at.least socio-economically
with their counterparts. Recognising this
main cause behind the agitation of 1973,
it lead to the signing of the historic 8th
May Agreement between the Government
of India, the Chogyal:; leaders of political
parties representing different sections of
the people of Sikkim.

Among other things, it envisages
protection of the legitimate rights and in-
terests of the Sikkimese, Lepchas and
Bhutias of Nepali orgin which includes
Tsongs and Scheduled Castes ensuring
that no single section of the population
acquires a dominating position due mainly
to its ethnic origin. This spirit is embod-
ied in Section 7(2) of the Government of
Sikkim Act, 1974 and was finally en-
shrined .and guaranteed in Clause (g) of
Article 371F of the Constitution. Clause
(g). of this Article says : -
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“The Governor of Sikkim shall have
special responsibility for peace and for an

cquitable arrangement of ensuring
the social and economic advancement of

different sections of the population
of Sikkim and in the discharge of his
special responsibility under thkis
clause, the Governor of Sikkim shall,
subject to such directions as the
President may, from time to time deem
fit to issue, act in his discretion.”

In the last twenty years the move
towards minimising these ethnic dispari-
ties has yielded some very positive and
effective results.

The Sikkimese of Nepali origin in-
cluding Scheduled Castes have of late
shown healthy trends in both economic
and social participation. This is indicated
by a simple tact that Sikkim after merger
has been one of the most peaceful and
politically stable States of India. If the
trend of integrating the people of Sikkim
is kept alive we can confidently believe
that the process of elimination of ethnic
disparities which have traditionally re-
mained will soon be accomplished.

" But the present provision in the Bill
may lead to a division in the composite
way of lite of these three ethnic commu-
nities as rightly pointed out by the former
Chief Minister, Shri L.D. Kozi in his rep-
resentation submitted to the hon. Finance
Minister and the hon. Prime Minister.

The Sikkimese of Nepali origin are
different from the other Indian Nepalese
residing in other parts of the country.
Their feelings are deeply hunt over this
sheer discrimination.

In view of this, Sir, may | request
you to Kindly reconsider ydur decision
and exempt the ethnic Nepalese also

.
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from the Central Income Tax Rules? This
will help in the process of alleviation of
deep rooted poverty, removal of dispar-
ity and smoothly facilitate their social and
political participation. :

Sir, the Finance Minister in his in-
troductory speech said that he was with-
drawing this proposal, for the time being,
to examine the issues involved. Here |
would like to say that Sikkim has a very
small population and the funds involved
would be minuscule.

So, | would like to request the -

Central Government and the Finance
Minister to consider my amendment
which | have given to this effect whereby
there would be no necessity for with-
drawal of this provision. And this Bill will
do justice to all séctions of the people
who became Indian citizens by virtue of
the Citizenship Act, 1975.

Last but not the least is that the
same facility of exemption of income-tax
was extended to the people of Ladakh

also. But that was withdrawn of late and *

| would urge upon the Government that
this should be extended to the people of
Ladakh also because this is one of the
very backward regions of India like
Sikkim and other States of North-Eastern
Council.

With these words | conclude and |
thank you very much for giving time to
speak.

16.10 hrs.
[Translation)
SHRI RAM KRIPAL YADAV (Patna):

Sir. | am on a point of order. The House
does not enjoy quorum.
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MR. DEPUTY SPEAKER: The bel
+is being rung.

Now there is quorum. The hon.
Member. Shri R. Jeevarathinam, may
speak.

[Translations)

*‘SHRI  R. JEEVARATHINAM
(Arakkonam): Hon’ble Deputy Speaker,
Sir, | welcome and support the Finance
Bill for the year 1994-95 moved by
Hon’ble the Finance Minister, Dr.
Manmohan Singh. While expressing my
views with certain words of caution, |
would like to place before you my oft
repeated request in my capacity as a
Freedom Fighter.

| consider this request an important
one warranting your kind consideration
and .immediate action. | have mentioned
several times earlier that the Freedom
Fighters eligible tor Pension will be there
living amidst us just for 5 to 10 years
more at the most. When Government
enhances salary payments through in-
creased Dearness Allowance to the tune -
of about 70% of the Basic Pay in pro-
portion to the price index, the same .
should apply to Freedom Fighter pension-
ers. A consolidated rise of Rs. 1000/
should be effected to those who get
pension from the Government as Free-
dom Fighters. This additional expenditure
will be there just for few more years.
Hence | request the Finance Minister and
the Government to favourably consider
paying increased pension to our Freedom
Fighters. We enjoy freedom today that
came to us through the sacrifices made
by these selfless freedom fighters. It is
only their endeavour that enabled us to
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live in a liberated country that rule itself
as a Sovereign State in the comity of
Nations.

| hope our Finance Minister is well
aware of our Freedom struggle. He might
‘have studies and tamiliarised himself with
the History of our Freedom Movement.
Thousands of people filled the British
prisons and sacrificed a lot. Many gave
their lives during that struggle. Many of
them were taken to the gaols and were
hanged. In the early forties, particularly
in 1943, there was a very big campaign
against the Britishers and Netaji Subhash
Chandra Bose led his INA men against
the imperialists. Two brave freedom fight-
ers came ashore Madras Jfter crossing
high seas by a submarine. They were
immediately arrested by the British Gov-
ernment and were sentenced to death on
the charges of sedition. | was also with
them in Madras prison then “We may not
live to see Freedom. Hence we would
like to celebrate Freedom now itself by
way of distributing sweets to all of you.
So’ get us sweet-meats so that we may
give it to you all”, was their request to
us. We got them sweets and they dis-
tributed it to all the inmates of the prison.
They were to be hanged to death that
day and they were chanting ‘Vande
Mataram’ all the time. Even at the time
when they were taken to gaols they were
uttering the same. Later when we en-
quired the Jail Warden, we were informed
that they breathed their last ceaselessly
uttering "Vande Mataram’. Thus thou-
sands of freedom fighters came forward
to lay their lives and innumerable sacri-
fices. It is only through their sacrifices we
won freedom. Mahatma Gandhi and Pt.
Jawaharlal Nehru led us during that

phase of our Freedom movement. We -

pay tributes to those freedom fighters
who sacrificed the best of their lives. Our
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tributes to them should not be an annuai
emply ritual. It is not enough we com-
mend their role in the freedom struggle.
| request both our Prime Minister and
Finance Minister to provide our freedom
fighters with the basic needs of life. |
have been drawing the attention of Min-
isters concerned to consider the pending
applications for Freedom fighters pension.
| do not know as to when you would
complete processing the pending applica-
tion received from the freedom fighters.
Many freedom fighters come to me and
request me to do something in this re-
gard. Hence | urge upon the Finance
Minister to help them out.

Now the Income Tax exemption
limit is Rs. 35,000. It must be enhanced
taking into consideration the price rise.
People from the middle income group
and moderately paid group like Teachers
are not benefitted. The present limit of
Rs. 35,000 works out to a mere three
thousand rupees per month which is
quite inadequate in the context of spiral-
ling up of prices.

Ever after his assuming the respon-
sibility in the present Cabinet, our Fi-
nance Minister has been trying to retrieve
the money invested in sick industrial
units. it still remains an unaccomplished
task. The money that lie so is not a few
lakhs of rupees but about one lakh
crores of rupees. If we could retrieve the
money, we need not go for availing of
loans from elsewhere. Hence | earnestly
appeal to the Finance Minister to find out
viable means and measures to retrieve
huge money that lie with these sick in-
dustrial units.

Various State Governments are
allocated funds to the tune of about Rs.
200 crores and Rs. 300 crores or more
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to implement various schemes under
IRDP and JRY. But in Tamil Nadu, | find
that Members of Parliament are never
consulted or involved in any way in
implementing these developmental activi-
ties. | have taken up this several times
over in various Consultative committee
meetings. But still we are not given rep-
resentation in programme implementation
and monitoring Committees. It is we, the
Members of Parliament who pass this
Financial Bill that regularise the allocation
of funds to various State Governments.
| want to impress upon you that we must
be invoived in supervising and monitor-
ing these centrally sponsored schemes.
We allocate adequate funds to State
Governments whenever they face
drought, famine conditions and other
natural calamities and disasters like flood
and cyclone. Not only in the form of
money, but also in kind the assistance is
rushed to States. But, | am not quite
sure whether they are spent righteously.

AN HON'ABOVE MEMBER : You
should raise this issue in Tamil Nadu.

*SHRI R. JEEVARATHINAM: Of
course, | speak about Tamil Nadu. It is
only because | cannot raise this in Tamil
Nadu where our rights are curtailed |
prefer to raise it here. The Member from
the State of Kerala is asking me as to
why | raise the issue here in this House
of People. Of course, this is not the
House of any State but this House rep-
resents the people of India. As a repre-
sentative of the people of india | am
raising it here.

The Government spends on Higher
Education in colleges. As for primary edu-
cation, we get assistance from institutions
like World Bank to improve the infrastruc-
ture facilities and basic building require-
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ments. Each district gets a loan assis-
tance to the tune of about Rs. 4 or 5
crores. But the authorities in my State -
claim that they sanction and allot money.
| still wonder how they are extended
financial assistance. | also do not know
as to how World Bank comes in the
picture. There again we do not have
effective monitoring mechanism.

Recently, | had been to several
places in my constituncy to find out fea-
sible projects that are to be carried out
by me with Rs. 1 crores, under the MP’s
Constituency Development Scheme which
was approved by the Prime Minister, the
Finance Minister and above all this au-
gust House. On my visit, | found that
colleges and primany schools are having
buildings. They get grants from the State.
But | found several high schools lacking
in building facilities. Classes are con-
ducted under thatched roofs. | request
the Centre to evolve a viable strategy to
give grants to High Schoolis also to
construct school buildings like that of
primary and Elementary Schools. Centre
must discuss this with State Govern-
ments.

. In Tamil Nadu, our Madam an-
nounces almost daily of Industrial Devel-
opment at a cost of about twenty to thirty
thousand crores of rupees. What hap-
pens to such funds that are claimed to
have been obtained from the World
Bank? Centre must look into these
things.

| also request the Government and
the Finance Minister to set up a Mint in
Tamil Nadu that would provide some job
opportunities and would obviate short
supply of currencies and coins. This Mint
may be located in Arakkonam or Pallipat
in Chingleput district.



783 Finance Bill, 1994

[Sh. R. Jeevarathinam]

You may also consider enhancing
the pension that is being given to Ex-Ser-
vicemen and the families of martyrs.

| also request you to take stringent
steps to curb price rise. Presently cement
costs Rs. 135 a bag. The cement fac-
tory owners should not be allowed to
raise the prices as and when they wish.
Even it it is going to be the current price
which is high we should not allow any-
more the further escalation of cement
price. If this upward trend is to continue
without a check, then the construction of
houses would be affected. Middle class
people will be the worst hit. Hence |
request the Government to curb this
trend. We must encourage middie class
people to go in for constructing their own
houses extending loans to the tune of
about Rs. 50,000 through Housing Fi-
nance Corporation.

There are many industries that
need to be set up in Tamil Nadu. There
are many Co-operative Spinning Mills and
Sugal Mills in Tamil Nadu. You might
have also read reports about their func-
tioning. Most of them are running at a
loss. You must impress upon the State
Government to run them efficiently. Else
you must deinvest them as you intend to
go about in the case of sick industrial
units. ’

Several areas in my constituency is
drought-prone and drinking water scarcity
is rampant. Only when the Krishna-
Godavari Scheme is implemented we can
get drinking water problem solved to
some extent.

| hail from Palar area. The river
Palar is to get water from Vedamangalam
lake of Mysore. When water is released
from Mysore it will tlow through Palar via
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Arakkonam. Vaniampadi, Ranipet and
Chingleput betore its confluence in Bay
of Bengal. Now water is seldom found in
Palar. We must do something about it.
People could not carry on their occupa-
tion like agriculture. People are patiently
watching. There could be a limit. They
may resort to violent agitations if their
basic needs are not fulfiled. | am afraid
we may not be able to control people at
a time when they lose patience.

Likewise you must take care to
have an eye on the functioning of our
Banking and Insurance sector. | have
mentioned this in Consultative Committee
meetings repeatedly. Insurance compa-
nies function as though they never care
for people of this country. Members ot
Parliament are not given proper reply
when we seek any official information.
They are not invited to attend functions
they arrange. They never care to give
promptly and courteously the solicited
information even if it is sought by
people’s representatives. They have more
of fund flow. Handling of such huge funds
should be effectively monitored. If need
be, every insurance company should
have an upper limit of the business they
transact.

Recently this House passed Bank-
ing regulations Act. | also spoke during
the discussion on the Bill. | extended my
support then and | request the Finance
Minister to implement it right earnestly as
envisaged in the Act. Interest Rate should
be restructured and lending rates should
be streamlined and made uniform thereby
putting an end to higher rate of interest
that too in various slabs. Rs. 2 lakhs and
above attracts 17% to 18%. If it is be-
low Rs. 2 lakhs, the interest is 13% to
15%. You may make it uniform making
it either 14% or 15%. Unless this is
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attended to this may give rise to spiral-
ling up of prices in various sectors and
ultimately the essential commodities.

Regional Rural Banks and Several
other Banks extend loan assistance to
both industrial and agricultural activities.
| do not find more money is extended to
meet the requirements of agriculturists.
Land Development Banks and Rural
Development Banks extend loan to agri-
culturists. Other Banks extend more of
loan to industrial sector rather than other
sectors like Agricuiture or construction
industry. When loan is extended to indus-
trial units enough care must be taken to
avoid backlog. There are some units
which have not paid even the interest
due for five years and even more. Such
defaulters should not get advances with-
out clearing their earlier commitments.
You should put a ceiling of 3 years and
not more. Such defaulters should not get
further loan. If need be you may legis-
late necessary law and implement it
zealously. We must safeguard our
economy.

If an enterpreneur is to start an
industry, it must be ‘ensured that he could
mobilise and invest on his own 30% to
40% of the capital. You must consider
prescribing this pre-condition. if we aliow
people without enough capital to float
industrial units, then there would be more
of credit squeeze. We have more of sick
industrial units only becase of this. Be-
fore extending loan the assets of the
promoter should be evaluated and should
be paid any advance in direct proportion
to the assets.

There are frequent announcements
of strikes by Bank Officers’ and Employ-
ees’' Associations. Buch tendency should
go in a service sector like Bank industry
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once and for all. You must evolve right
strategy to put an end ta this menace.
You must ensure a conducive working
atmosphere in our Banks.

| would like to repeat again that
ours is a hard freedom. We strived hard

-to liberate ourselves from the clutches ot.

British Empire. The Britishers came to
India not in a big way. They came in
small groups here and there as traders.
Their commercial interest later ended up
in establishing their empire. We must not
forget this. So you must put a ceiling to
foreign investments in our industries.
Their hold should be curtailed to remain
between 40 to 60%. We must have
control over their operations.

Likewise, If you allow foreign Banks
to open up their divisions here, you must
ensure that they do not affect our Bank-
ing industry. Their entry should not be at
the cost of our Banks. Foreign banks lure
our industries by way of extending liberal
loan facilities. This should be taken note
of seriously. Our economy is quite vast.
Our Banking sector is also very big. The
operations of foreign banks should not
hamper our banking industry. We should
not allow them to operate in their own
way.

" Industries which have taken huge
loans from our nationalised Banks ap-
proach foreign banks also. There should
be proper coordination to ensure that
outstanding are not there, which will
hamper out banks. Nationalised Banks if
need be, should send a list of defaulters
to foreign banks and ensure that they do
not get double loans and ultimately make
their industries doubly sick. We must
impress upon the foreign banks that they
must stand guarantee to the credits such
industries have taken from our
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nationalised banks. In the interest of our
industry and economy, | would like to
bring this to the notice of the Finance
Minister at this juncture.

| welcome the announcement made
by ‘Hon. Finance Minister that there will
not be any disinvestment as far as
nationalised banks are concerned. It is a
great relief that they will not be privatized
again. Bank nationalisation scheme was
a great legacy left behind by our de-
parted great leader Mrs. Indira Gandhi.
You should ensure that the philosophy of
great Mrs. Indira Gandhi is not hampered
in any way. | recall those days when |
was a member of AICC which had its
session in Bangalore. Mr. Sanjiva Reddy
was also there then. A resolution to
nationalise leading Banks was passed in
" that session. To perpetuate Mrs. Gandhi's
memory and late Jawaharlal’'s Memory
we must not hand over our nationalised
banks to private sector at any point of
time whatever may be the reason. |
welcome the assurance given by Hon.
the Finance Minister in this regard. Con-
gratulating him for this bold stand and

various other bold steps to give a new -

thrust to our economy, | thank him again.
Thanking you again for giving me an
opportunity to speak on this Finange Bill,
let me conclude my’ speech.

MR. DEPUTY SPEAKER: Let one
or two Members speak now so that let
* there not be any difficulty tomorrow so
far as giving time to the hon. Members
is concerned. Many hon. Members do
not get sufficient time to speak in such
debates. So, it is better, let us”sit for
half-an-hour or so and give everybody
sufficient time to put forth their points. Is
it the desire of the House to sit for half-
an-hour more?
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[Translation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Dy. Speaker Sir, you
have already raised the time by half-an-
hour. The issue of quorum has been

raised two times. Again the same things

will be reiterated.

SHRI SURYA NARAYAN YADAV
(Saharsa) : All'the Members can not par-
ticipate in half-an-hour and again the
issue of quorum will be raised.

[English)

SHRI NIRMAL KANTI
CHATTERJEE (Dumdum) : No. We will
continue tomorrow.

MR. DEPUTY SPEAKER : So far
as the question of Quorum is concerned.
there is no problem. Many hon. Members
are present here.

[Translation]

DR. LAXMINARAYAN PANDEYA : |
do not agree to this. ..

SHRI SURYA NARAYAN YADAV : |
also do not agree.

7
[English]

MR. DEPURTY SPEAKER: If you
are asked to speek tomorrow and the
Chair asks you to conclude your speech
within five minutes time, will it be pos-
sible for you to putforth all your points?
There are hon. Members who have very
feeble voice, they are sometimes ignored.
So, this is the problem which the Chair
is facing. | am just bringing this matter
to your notice. It is for you to decide.
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All right. Let -Mr. Nirmal Chatterjee
be on his legs and let him continue
tomorrow.

SHRI NIRMAL KANTI
CHATTERJEE : We discuss the Finance
Bill immediately after the Demands for
Grants are passed. Then the House is
pleased to sanction a certain amount of
expenditure. '
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MR. DEPUTY SPEAKER : You can
continue you speech tomorrow.

The House stands adjourned to
meet tomorrow, 5th May, 1994, at 11
a.m.

18.35 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock
on Thursday, May 5. 1994/ Vaisakha
15. 1916 (Saka)

. Printed at: S. Narayan & Sons. New Delhi





